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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation in

English of the Maharashtra Municipal Councils, Nagar Panchayats and Industrial Towriships
(Amendment) Act, 2006 (Mah. XXXI of 2000), is hereby published under the authority of the Governor. -

By order and in the name of the Governor of Maharashtra,

A. M. SHINDEKAR, -
Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XXXI OF 2006.

(First published, after having received the assent of the Governor in the
“Maharashtra Government Gazette ”, dated the 1st August 2006).

An Act further to amend the Maharashtra Municipal Councils, Nagar
Panchayats and Industrial Townships Act, 1965.

Mah. - WHEREASit is expedient further to amend the Maharashtra Municipal

)%nge Councils, Nagar Panchayats and Industrial Townships Act, 1965, for the

: purposes hereinafter appearing ; it is hereby enacted in the Fifty-seventh
Year of the Republic of India as follows :—

1. (1) This Act may be called the Maharashtra Municipal Councils, Short title
Nagar Panchayats and Industrial Townships (Amendment) Act, 2006,  and

) . . commence-
(2) It shall come into force on such date as the State Government ment.

may, by notification in the Official Gazette, appoint.
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Amendment 2. In section 2 of the Maharashtra Municipal Councils, Nagar Mah. ;
of section 2 Panchayats and Industrial Townships Act, 1965 (hereinafter referred to 31%‘65&
of Mah. XL ¢ «ihe principal Act ”),— _ : |

f 1965. .
° {a}in clause (7),— h : ‘ i
(i) the words “ the directly elected President ” shall be deleted ;

(ii) for sub-clause (ii), the following sub-clause shall be
substituted, namely :—

“(if) to get elected as a President of the Council or a
Chairperson of any of the Committees of the Council

(b) for clause (12}, the following clause shall be substltuted
namely :(—

“(12) “election ” means an election to a Counc1l and includes -
any by-election;”.

Amendment 3. In section 9 of the principal Act, in sub-section (1), in clause (a),

of section 9 « ”
of Mah. XL the words “ the President and ” shall be deleted (

of 1965,

Substitution 4. For section 51 of the principal Act, the following section shall be

of section , .
51 of Mah. substituted, namely :—
XL of 1965.
resident. “51. (1) Subject to the provisions of section 51-1A every Council
President.

shall have a President who shall be elected by the elected Councillors
from amongst themselves.

(2) The Collector shall, within twenty-five days from the date on
which the names of the Councillors elected to a Council are published
‘or, as the case may be, first published under sub-section (1) of section
19, in the Official Gazette, convene a special meeting of the Councillors
for election of a President :

Provided that, a meeting under this section shall not be held before
the expiry of the term of office of the outgoing Councillors.

{3) The meeting called under sub-section (2) shall be presided over
by the Collector or such officer as the Collector may by order in writing
appoint in this behalf. The Collector or such officer shall, when
presiding over such meeting, have the same powers as the President
of a Council when presiding over a meeting of the Council has, but
shall not have the right to vote :

Provided that, notwithstanding anything contained in this Act for
regulating the procedure at meetings (including the quorum required
thereat), the Collector or the officer presiding over such meeting may,
for reasons which in his opinion are sufficient, refuse to adjourn such
meeting.
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(4) Any Councillor aggrieved by any decision of the Collector or
such officer, accepting or rejecting any nemination paper, may, within
forty-eight hours from intimation of such decision, present an appéal
to the Regional Director of Municipa—l Administration concerned and
simultaneously give notice of such appeal to the Collector or such

* foy

officer. Such appeal shall be disposed of by the Regional Director, as

expeditiously as possible, after giving a reasonable opportunity of being
heard to the parties concerned. The decision of the Regional Director
on such appeal, and subject only to such decision (if any), the decision
of the Collector or such officer, as the case may be, accepting or
rejecting the nomination of a candidate shall be final and conclusive
and shall not be called in question in any Court.

(5) If, in the election of the President there is an équality of votes,
the result of the election shall be decided by lots to be drawn in the
presence of the Collector or the officer presiding in such manner as
he may determine.

(6) Any dispute regarding‘ election of the President shall be referred
to the State Government whose decision in that behalf shall be final.

(7) After election of the President, the Council shall continue its
meeting for the purpose of nominating Councillors.

(8) The nomination of the Councillors shall be made in the
prescribed manner. '

(9) If, there is a vacancy in the office of the President due to any
reason whatsoever, then for subsequent election of a President, the
same procedure as laid down in sub-sections (2) to (6) (both inclusive)
shall apply except that the special meeting shall be called by the
Collector within twenty-five days from the date on which the vacancy
occurs.” ‘

5. Insection 55 of the principal Act, in sub-sectlon (1) for the prov1so

the following proviso shall be substituted, namely :—

~“ Provided that, no such resolution shall be moved,—

(@) within a period of two years from the date of election of
the President; and

(b) if the duration of the Council is to expire within a périod
of six months.”.

Amendment
of section

55 of Mah.
XL of 1965.
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6. After section 55 of the principal Act, the followmg section shall be
inserted, namely :—

“55A. Notwithstanding anything contained in any other provisions
of this Act, the provisions of section 55, as it existed on the date
immediately preceding the date of commencement of the Maharashtra
Municipal Councils, Nagar Panchayats and Industrial Townships
(Amendment) Act, 2006, shall continue to apply for the removal of the
directly elected President by the Councillors.”.
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In the English Translation of the Maharashira Municipal Councils, Nogar Panchayats
and Industrial Townships (Amendment) Aet, 2006 (Mah. XXXI of 2008), published in the
Maharashira Government Gazeitte, Extraordinary, Part VIII, dated the 1st August 20086,
at pages 602-605, on page 605, in line 3, for “ 55A.” read “55-1.”.
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~ In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Maharashtra Municipal Corporations and Municipal Councils
{Amendment) Act, 2006 (Mah. Act. No. XXXV of 2006), is hereby published under the
authority of the Governor. '

By order and in the name of the Governor of Maharashtra,
A. M. SHINDEKAR,

Secretary to Governient,
Law and Judiciary Department.

MAHARASHTRA ACT No. XXXV OF 2006.

’ (First published, after having received the assent of the Governor, in the
" Maharashtra Government Gazette " dated the 19th Augtst 2006).

An Act further to amend the Mumbai Municipal Corporation
Act, the Bombay Provincial Municipal Corporations Act, 1949,
the City of Nagpur Corporation Act, 1948 and the Maharashtra B
Municipal Councils, Nagar Panchayats and Industrial '

Townships Act, 1965.
Bom Il : L
ofigss. ~ WHEREAS it is expedient further to amend the Mumbai Municipal
BomLIX Corporation Act, the Bombay Provincial Municipal Corporations Act,
C"fplg“‘zl- " 1949, the City of Nagpur Corporation Act, 1948 and the Mahgrashtra
P am '
Berarll of

1950, {&u2)
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Municipal Councils, Nagar Panchayats and Industrial Townships Mah
Act, 1965, for the purposes hereinafter appearing; it is hereby XL(’f
enactéd in the Fifty-seventh Year of the Repubhc of India, as follows :—

CHAPTER1
PRELIMINARY

1. (I) This Act may be called the Maharashtra Municipal
Corporations and Municipal Councils (Amendment) Act, 20086.

- (2) It shall-come into force on such date, as the State Government
may, by notification in the Official Gazette, appoint.

CHAPTER I
AMENDMENTS TO THE MuMBAI MUNIcIPal. CORPORATION ACT

'2. After section 5A of the Mumbai Municipal Corporation Act Bom
(hereinafter, in this Chapter, referred to as “ the Mumbai Corporatlon Ilgg‘g
Act "), the followmg section shall be inserted, namely :— -

“5B. Every person desirous of contesting election to a seat
reserved: for the Scheduled Castes, Scheduled Tribes or, as the
case may be, Backward Class of Citizens, shall be required to
submit, alongwith the nomination paper, Caste Certificate issued
by the Competent Authority and the Validity Certificate issued by
the Scrutiny Committee in accordance with the provisions of the Mah
Maharashtra Scheduled Castes, Scheduled Tribes, De-notified XXili
Tribes (Vimukta Jatis), Nomadic Tribes, Other Backward Classes ggm
and Special Backward Category (Regulation of Issuance and ’
Verification of) Caste Certificate Act, 2000.”

3. In section 16 of the Mumbai Corporation Act, sub-sections
(1B) and (I1C) shall be deleted.

CHAPTER III

AMENDMENTS TO THE BomBay Provinciar MUNICIPAL CORPORATIONS
Act, 1949

4, After section 5A of the Bombay Provincial Mun1c1pa1 Bom
Corporations Act, 1949 (hereinafter, in this Chapter, referred to as L;li‘;Of
“the Provincial Corporations Act”), the following section shall be
inserted, namely :—
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“5B. Every person desirous of contesting election to a seat
reserved for 'the Scheduled Castes, Scheduled Tribes or, as the
case may be, Backward Class of Citizens, shall be required to
submit, alongwith thé nomination paper, Caste Certificate issued
- by the Competent Authority and the Validity Certificate jssued by
the Scrutiny Committee in accordance with the provisions of the
Mah.  Maharashtra Scheduled Castes, Scheduled Tribes, De-notified
XX Tribes (Vimukta Jatis), Nomadic Tribes, Other Backward Classes
X0t and Special Backward Category (Regulatlon of Issuance and

Verification of ) Caste Certificate Act, 2000.7

5. In section 10 of the Provincial Corporatlons Act, sub-sections
(I1B) and (1C) shall be deleted.

CHAPTER IV
AMENDMENTS TO THE CITY OF NAGPUR CORPORATION AcT, 1948

c.Pp 6. After section 9A of the City of Nagpur Corporation Act, 1948
and (hereinafter, in this Chapter, referred to as “ the Nagpur Corporation

E:Fg‘;(l)' Act ™), the following section shall be inserted, namely :—

“9AA, Every person desirous of contesting election to a seat
reserved for the Scheduled Castes, Scheduled Tribés or, as the case
may be, Backward Class of Citizens, shall be required to submit,
alongwith the nomination paper, Caste Certificate issued by the
Competent Authority and the Validity Certificate issued by the

Mabh. - Seruytiny Committee in accordance with the provisions of the

xxi Maharashtra Scheduled Castes, Scheduled Tribes, De-notified

aoi.  Tribes (Vimukta Jatis), Nomadic Tribes, Other Backward Classes
and Special Backward Category (Regulation of Issuance and
Verification of ) Caste Certificate Act, 2000. "

‘ 7. In section 15 of the Nagpur Corporatlon Act, sub-sections (2)
and (3) shall be deleted.

CHAPTERV

AMENDMENTS TO THE MaHARASHTRA MuniciPAL CoUNcCILS, NAGAR
Pancravars ano InpusTriaL TownsHirs Act, 1965

Mah. 8. After section 9 of the Maharashtra Municipal Councils, Nagar

%’G‘;f Panchayats and Industrial Townships Act, 1965 (hereinafter, in this
Chapter, referred to as “ the Municipal Counc1ls Act”), the following
section shall be inserted, namely :—
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“9A, Every person desirous of contesting election to a seat .

reserved: for the Scheduled Castes, Scheduled Tribes or, as the
case may be, Backward Class of Citizens, shall be required to

_submit, alongwith the nomination paper, Caste Certificate issued

by the Competent Authority and the Validity Certificate issued by
the Scrutiny Committee in accordance with the provisions of the
Maharashtra Scheduled Castes, Scheduled Tribes, De-notified
Tribes (Vimukta Jatis), Nomadic Tribes, Other Backward Classes
and Special Backward Category (Regulation of Issuance and
Verification of) Caste Certificate Act, 2000.”.

9. In section 16 of the Municipal Councils' Act, sub-sections (1B)

and (1) shall be deleted.

-

Mah.
XX
o
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In pursuance of clause {3) of Article 348 of the Constitution of India, the following

translation in English of the Maharashtra Municipal Councils, Nagar Panchayals and Industrial

A Townships (Third Amendment) Act, 2006 {Mah. Act No. XXXVI of 2008}, is hereby published
under the authority of the Goveror.

By order and in the name of the
Governor of Maharashtra,

A M. SHINDEKAR,
Secretary to Government,
Law and Judncuary Department,

‘ MAHARASHTRA ACT No. XXXVI OF 2006,

First_published. after having received the assent of the Governor in_the “Maharashtra
2 Government_Gazette”, on _the 13th -December 20086.)

AN ACT FURTHER TO AMEND THE MAHARASHTRA MUNICIPAL
COUNCILS, NAGAR PANCHAYATS AND INDUSTRIAL TOWNSHIPS
ACT, 19635, :

WHEREAS it is expedient further to amend the Maharashtra
Municipal Councils, Nagar Panchayats and Industrial Townships
Mah. Act, 1965, for the purposes hereinafter appearing; it is hereby
l)gé‘_’f enacted in the Fifty-seventh Year of the Republic of India
as follows:—
1. This Act may be called the Maharashira Municipal Short title.
Councils, Nagar Panchayats and Industrial ’l‘ ownships (Third
Amendment) Act, 20086. (9¢3)
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Amendment 2. In section 51 of the Maharashtra Municipal Councils, Nagar Mah.

ofsection  panchayats and Industrial Townships Act, 1965 (hereinafterreferred XL of
51 of Mah. . o . 1965.
KLof1965. L0 as “the principal Act”),—

(@ in suh-section (7], for the words “nominating Councillors”
the words “electing Vice-President” shall be substituted; .

{b) sub-section [8) shall be deleted.
Amendment 3, In section 51A of the principal Act,—

of section
51Aof (@) in sub-section (1), for the words, brackets and figures “ in
Mah‘f&’sgf the first general meeting convened under sub-section (9) of section
* 51" the words, brackets and figures “ in the special meeting
convened under sub-section (2] of section 51” shall be substituted;
(h) in sub-section (2), the words “ by the President and if there -
is no President then ” shall be deleted; ‘
(¢} in sub-section (3}, the words “ the President or” shall be deleted.
Insertion 4 after section 51A of the principal Act, the following section shall
of section i .
51A.1 of D€ inserted, namely :—
Mah. XL of
19685,
Nomma“‘”} “51B. (1) The Collector shall, within seven days from the date
Councitore.  Of election of the President call a special meeting for the purpose:

of nominating Councillors.

(2) The nomination of the Councillors under clause (b} of sub-
section {1) of section 9, shall be made in the prescribed manner.”.

(3} The meeting called under sub-section (1) shall be presided
over by the Collector or such officer as the Collector may by order
inwritingappointinthisbehalf. The Collectoror such officer shall,
when presiding over such meeting, have the same powers as the
President of a Council when presiding over a meeting of the
Council has, but shall not had the right to vote :-

Provided that, notwithstanding anything contained in this Act
for regulating the procedure at meetings (including the quorum
required thereat), the Collector or the officer presiding over such
meeting may, for reasons which in his opinion are sufficient,
refuse to adjourn such meeting.

Amendment 5§ Insection 63 of the principal Act.—
of section )
63 of Mah. (# in sub-section (2}, for clause (b), the foliowing clause shalt be
XLof1965. gyhstituted, namely :— .

“(b} nominating Councillors on the Subjects Committees in
accordance with the provisions of sub-section (2B): " :
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Mah.
XX of
1987.

(i} for sub-sections (2B). {3}, (34) and (3B), the following sub-
sections shall be substituted, namely :(—

“(2B) Innominating the Councillors, the Collector shall take
into account the relative strength of recognised parties or
registered parties or groups and nominate members, as nearly
asmay be, in proportion to the strength of such parties or groups
in the Council, after consulting the leader of each such party or
group :

Provided that, nothing contained in this sub-section shall be
construed as preventing the Collector from nominating on the
Committee, any member not belonging to any such party or
group:

Provided further that, for the purpose of deciding the relative
strength of the recognised parties or registered parties or groups
under this sub-section, the recognised parties or registered
parties or groups, or elected Councilior not belonging to any such
party or group may, notwithstanding anything contained in the
Maharashtra Local Authority Members’ Disqualification Act,
1986, within a period of not more than one month from the date
of notification of election results, form the aghadi or front and,
on its registration, the provisions of the said Act shalil apply to
the members of such aghadi or front, as if it is a pre-poll aghadi
or front.

{20) If any question arises as regards the number of Councillors
to be nominated on behalf of such party or group, the decision of the
Collector shall be final. ™.

6. Insection 64 of the principal Act,—

(§ for theword“ elected ” at both the places where it occurs, the
word ¥ nominated ” shall be substituted ;

(i) for the word * election” the word “ nomination” shall be -

substituted.

7. Insection 65 of the principal Act, in sub-section (4), in clause
(c). for the words “ holding elections to” the words “ nominating
members on " shall be substituted.

8. In section 66 of the principal Act, for clause (¢), the following
clause shall be substituted, namely:—

“(d such other members nominated by the Collector, in the
manner laid down in sub-section (2B) of section 63, sohowever that
the total members of the Standing Committee shall not exceed the
number determined under clause {a) of sub-section (4) of the said
section:

Provided that, no Councillor shall be eligible to be a member of
the Standing Committee, if he is already nominated as a Member
of more than one Subjects Committee.”.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following-
translation in English of the Maharashtra Municipal Councils, Nagar Panchayats and
Industrial Townships (Second Amendment} Act, 2006 (Mah. Act No. XLVIII of 2006), is
hereby published under the authority of the Governor. ' .

. r l
By order and in the name of the Governor of Maharashtra, .

A. M. SHINDEKAR,

Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XLVIII OF 2006.

(First published, after having received the assent of
the Governor, in the " Maharashtra Government Gaozette"
on the 29th December 2006.).:

An Act further to amend the Maharashtra Municipal
Councils, Nagar Panchayats and Industrial
Townships Act, 1965.

WHEREAS both Houses of the State Legislature were not in
séssion ; - ‘ .
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AND WHEREAS the Governor of Maharashtra was satisfied
that circumstances existed which rendered it necessary for him
to take immediate action further to amend the Maharashtra aah,
Municipal Councils, Nagar Panchayats and Industrial Townships XL of
+ Act, 1965, for the purposes hereinafter appearing ; and, therefore, 1965
promulgated the Maharashtra Municipal - Councils, Negar Mah.
- Panchayats and Industrial Townships (Amendment) Ordinance, Ord.
2006, on the 5th October 2006 ; X of

- 20086.
AND WHEREAS, it is expedient to replace the said Ordinance
by an Act of the State Legislature; it is hereby enacted in the
Fifty-seventh Year of the Republic of India as follows:—

Short title 1.  (I) This Act may be called the Maharashtra -Municipél
erd Councils, Nagar Panchayats and Industrial Townships (Second
commence- Amendment) Act, 2006.

ment.
(&) It shall be deemed to have come into force on the 5th
October 2006.

Amendment 2. In section 51-1A of the Maharashtra Municipal Councils, Mah
of section Nggar Panchayats and Industrial Townships Act, 1965 (hereinafter XL of
M 51-1A of roferred to as “the principal Act”), after sub-section (2), the 1965.
ah. XL of S .
1965, following sub-section shall be added, namely:—
“(3) Notwithstanding anything contained in the Maharashtra
Municipal Councils and Negar Panchayats (President Election)
Rules, 1981, the roster relating to the reservation of offices of
the President in force on the date of commencement of the
Maharashtra Municipal Councils, Nagar Panchayats and Mah.
Industrial Townships (Second Amendment) Act, 2006, shall he -XLVII
deemed to have been amended to give effect to the provisions ggos
of the term of office of the President, specified in section 52. 7,

Amendment g In gection 51A of the principal Act,—

of section 7
51A of (a) in sub-section (6), for the words “one year” the words
Mah. Xlgs;f “two and half years” shall be substituted ;

(b) for sub-section (7), the following sub-section shall be
substituted, namely :—

“{7) If there is any vacancy in the office of the Vice-
President for any reason whatsoever, the vacancy shall be
filled up by following the procedure prescribed in sub-sections
(1) to (3) and the Vice-President so elected shall remain in
office only for the remainder of the term, for which his
predecessor would have remained in office but for such
vacancy. ”.




T 3] TEWT TEA TS, AR, fadar 28, Ro08/UiW ¢, W 2%

4. For section 52 of the principal Act, the following section
shall be substituted, namely :(— '

A

“52. The term of office of the President shall be of two and
half years: ’ '

Provided that, nothing in this section shall apply to the
Presidents who are holding the office of Presidents on the date
Mah.  of coming into force of the Maharashtra Municipal Councils,

)G‘Vl:{. Nagar Panchayats and Industrial Townships (Second
2006, Amendment) Act, 2006, and their term shall be co-terminus
. with the term of their respective Councils.”. .

5. In section 55 of the prinicpal Act,—

({) in sub-section (I), for the proviso, the following proviso
shall be substituted, namely —

“ Provided that no such resolution shall be moved within
a period of one year from the date of election of the President.” ;

(ii) in sub-section (), the words “within a period of one
year from the date of the special meeting” shall be deleted.

Mah. 8. (I) The Maharashtra Municipal Councils, Nagar Panchayats

}?‘g% and Industrial Townships (Amendment) Ordinance, 2008, is hereby
2006, repealed. ,

(2) Notwithstanding such repeal, anything done or any action

taken under the principal Act, as amended by the said Ordinance

shall be deemed to have been done or taken under the corresponding

. provisions of the principal Act, as amended by this Act.
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President.
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In pursuance of clause (3) of Article 348 of the Constitution of India, the following transiation
in English of the Maharashtra Municipal Corporations and Municipal Councils (Second Aniendment)
Act, 2006, (Mah. Act No. XLIX of 2006), is hereby published under the authority of the Governor.

. By order and in the name of the Governor of Maharashtra,

A. M. SHINDEKAR,
Sccrc;tary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XLIX OF 2006

(First published, after having received the assent of the
Governor, in the “Maharashtra Government Gazette”, on the
29th December 20086}.

An Act further to amend the Mumbai Municipal Corporation
Act, the Bombay Provincial Municipal Corporations Act,
1949, the City of Nagpur Corporation Act, 1948 and the
Maharashtra Municipal Councils, Nagar Panchayats and
Industrial Townships Act, 1965.

WHEREAS both Houses of the State Legislature were not
- in session ; : ,
(Ro¥)
q B—383 (s @ T R.00]
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AND WHEREAS the Governor of Maharashtra was satisfied
that circumstances existed which rendered it necessary for him
to take immediate action further to amend the Mumbai
Municipal Corporation Act, the Bombay Provincial Municipal
Corporations Act, 1949, the City of Nagpur Corporation Act,
1948 and the Maharashtra Municipal Councils, Nagar
Panchayats and Industrial Townships Act, 1965, for the purposes
hereinafter appearing; and, therefore, promulgated the
Maharashtra Municipal Corporations and Municipal Councils
(Amendment) Ordinance, 2006, on the 27th October 2006 ;

AND WHEREAS it is expedient to replace the said Ordinance
by an Act of the State Legislature; it is hereby enacted in the
Fifty-seventh Year of the Republic of India as follows :—

1. (I) This Act may be called the Maharashtra Municipal
Corporations and Municipal Councils (Second Amendment)
Act, 2006.

(2) It shall be deemed to have come into force on the 27th
October 2006. ’

2. To section 5B of the Mumbai Municipal Corporation
Act, the following provisos shall be added, namely —

“Provided that, a person who has applied to the Scrutiny
Committee for the verification of his Caste Certificate before
the date of filing the nomination paper but who has not received
the validity certificate on the date of filing of the nomination
paper shall submit, alongwith the nomination paper—

() a true copy of the application preferred by him to
the Scrutiny Committee for “issuance of the validity
certificate or any other proof for having made such
application to the Scrutiny Committee; and

(it} an undertaking that he shall submit, within a period
of three months from the date of his election, the validity
certificate issued by the Scrutiny Committee :

Provided further that, if the person fails to produce the
validity certificate within a period of three months from
the date of his election, his election shall be deemed to
have been terminated retrospectively and he shall be
disqualified for being a Councillor.”.

3. To section 5B of the Bombay Provincial Municipal
Corporations Act, 1949, the following provisos shall be added,
namely — '

“Provided that, a person who has applied to the Scrutiny
Committee for the verification of his Caste Certificate before

Bom.
I of
1888.
Bom.
LIXof
1949.
C.P.
and
Berar
Hof
1950).

XLof
1965,

XITof
2006.

Bom.
I of
1888.

Bom.
LiX of

1940,

the date of filing the nomination paper but who has not received -

the validity certificate on the date of filing of the nomination
paper shall submit, alongwith the nomination paper,—

e
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(i) a true copy of the application preferred by him to the
Scrutiny Committee for issuance of the validity certificate
or any other proof for having made such application to the
Scrutiny Committee; and

{iz) an undertaking that he shall submit, within a period
of three months from the date of his election, the validity
certificate issued by the Scrutiny Cominittee :

Provided further that, if the person fails to produce the validity
certificate within a peried of three months from the date of his
election, his election shall be deemed to have been terminated
retrospectively and he shall be disqualified for being a Councillor.”.

4. To section 9AA of the City of Nagpur Corporation Act,
1948, the following provisos shall be added, namely —

“Provided that, a person who has applied to the Scrutiny
Committee for the verification of his Caste Certificate before
the date of filing the nomination paper but who has not received
the validity certificate on the date of filing of the nomination
paper shall submit, alongwith the nomination paper,—

(i) a true copy of the application preferred by him to the
Scrutiny Committee for issuance of the validity certificate
or any other proof for having made such application to the
Scrutiny Comuinittee; and

(i) an undertaking that he shall submit, within a period
of three months from the date of his election, the validity
certificate issued by the Scrutiny Committee :

Provided further that, if the person fails to produce the validity
certificate within a period of three months from the date of his
election, his election shall be deemed to have been terminated
retrospectively and he shall be disqualified for being a Councillor.”.

5. To section 9A of the Maharashtra Municipal Councils,
Nagar Panchayats and Industrial Townships Act 1965, the
following provisos shall be added, namely :—

“Provided that, a person who has applied to the Scrutiny
Committee for the verification of his Caste Certificate before
the date of filing the nomination paper but who has not received
the validity certificate on the date of filing of the nomination
paper shall submit, alongwith the nomination paper,~-

Ro%
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Amendment
of section A
of Mah. X1
of 1965.

(i) a.true copy of the application preferred by him to the

Scrutiny Committee for issuance of the validity certificate
or any other proof for having made such application to the
Serutiny Committee; and

(ii) an undertaking that he shall submit, within a period
of three months from the date of his election, the validity
certificate issued by the Scrutiny Committee :

Provided further that, if the person fails to produce the validity
certificate within a period of three months from the date of his
election, his election shall be deemed to have been terminated
retrospectively and he shall be disqualified for being a Councillor.”.
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Repealof 6. (I) The Maharashtra Municipal Corporations and Mah

Mah. Ord. Municipal Councils (Amendment) Ordinance, 2006, is hereby Ord

XII of 2006 repealed. - X1l of
and saving. . . 2006.

(2) Notwithstanding such repeal, anything done or any action Bem
taken under the Mumbai Municipal Corporation Act, the IHof
Bombay Provincial Municipal Corporations Act, 1949, the City 1888,

of Nagpur Corporation Act, 1948 and the Maharashtra EODI;];)f

Municipal Councils, Nagar Panchayats and Industrial 1949
Townships Act, 1965, as amended by the said Ordinance, shall C.P.
- be deemed to have been done or taken, as the case may be, 21d

under the relevant Act, as amended by this Act. : ﬁeor?r ‘

1950.
Mah,

XLof
1965.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Maharashtra Municipal Councils, Nagar Panchayats and Industrial
To\vmhlps (Amendment) Act, 2007 (Mah. Act No. XXII of 2007), is Hereby published under
the authority m‘ the Governor. :

. Mah.
XL of

1965,

By~ order and in the name of the Governor of Maharashtra,

A. M. SHINDEKAR, -
. Secretary to Governmen,
Law and Judiciary Department.

MAHARASHTRA ACT NO. XXII OF 2007.

(First published, after having received the assent of the Governor, in
" the “Maharashtra Government Gazette ", on the 6th August 2007)
An Act further to amend the Maharashtra Municipal Councils,
Nagar Panchayats and Industrial Townships Act, 1965.

'~ WHEREAS it is expedient further to amend the Maharashtra
Municipal Councils Nagar Panchayats and Indus‘mal Townshlps Act,
1965, for the purposes heljemaﬂ:er appearing ; it is hereby enacted in
the Fifty-eighth Year of the Republic of India, as follows o
1. This Act may be called the Maharashtra Municipal Councils, Shon tide.
Nagar Panchayats and Industrial Townships (Amendment) Act, 2007. '

_ ' (woR)
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?mendment | 2. In section 61 of the Maharashtra Municipal Councils, Negar Mah.
ion 61 ’ . . . XL of
°0?§Zt;ﬁ_“XL Panchayats and Industrial Townships Act, 1965, for sub-section (1), 1965,

of 1965 the following sub-section shall be substituted, namely :—

“(1) There shall be paid to.the President such honoraria and
allowances, as the State Government may, from time to time, by

S

an order determine.”.

)
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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Maharashtra Municipal Corporations and Municipal Councils

(Second Amendment) Act, 2007 (Mah. Act No. XXXIII of 2007), is hereby published under the
authority of the Governor.

By order and in the name of the Governor of Maharashtra,

A. M. SHINDEKAR,

Secretary to Government,
» . . Law and Judiciary Department.

MAHARASHTRA ACT No. XXXIII OF 2007.
(First published, after having received the assent of the Governor,

in the * Maharashitra Government Gazette “,_on the
26th December 2007).

. An Act further to amend.the Mumbai Municipal Corporation Act,

the Bombay Provincial Municipal Corporations Act, 1949, the City “
of Nagpur Corporation Act, 1948 and the Maharashtra Municipal -
;f - Councils, Nagar Panchayats and Industrial Townships Act; 1965.

Bomn. WHEREAS, it is expedient further to amend the Mumbai Municipal
188&. Corporation Act, the Bombay Provincial Municipal Corporations Act,
Bﬂm-f 1949, the City of Nagpur Corporation Act, 1948 and the Maharashtra
1949. Municipal Councils, Nagar Panchayats and Industrial Townships Act,
C.P. 1965, for the purposes hereinafter appearing ; it is hereby enacted in .
Beral;_ the Fifty-eighth Year of the Republic of India as follows :(—

(uug)
T AGB-3s [fFwe : 77 R.00]
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CHAPTER 1
< PRELIMINARY
1. (1) This Act may be called the Maharashtra Municipal Corpora-
tions and Municipal Councils (Second Amendment} Act, 2007.
{2) 1t shall come into force on such date, as the State Govemment
may, by notification in the Official Gazette, appoint.

CHAPTER 11
AMENDMENTS TO THE MUMBAI MUNICIPAL CORPORATION ACT

2. After section 86 of the Mumbai Municipal Corporation Act the
following Chapter shall be inserted, namely :—

“ CHAPTER IV-A
DISCLOSURE OF SPECIFIED INFORMATION

86A. (1) The Corporation shall maintain and publish all its record
duly catalogued and indexed in a manner, and form which enables the
Corporation to disclose the information, specified in sub-section (3).

{2) The manner of disclosure of mformahon shall include the
publication of the intformation,—

(i) in News papers ;
(i} on Intermet ;

{iti) on Notice boards of the Corporatlon at its Head Offlce as well
as Ward Offices ;

{iv} by such other mode, as may be prescribed :

Provided that, the information shall be disclosed in the language
in which it is available with the Corporation.

{3) The Corporation shall be: requzred to disclose the following
information, namely — ‘

(i} particulars of the Corporation ;

" {i) a statement showing the boards, councils, committees and other
bodies, by whatever name called, constituted for the purpose of
. exercising the functions of the Corporation or rendering advise to it,
whether or not the meetings of those boards, councils, commitiees
and other bodies are open to the public or the minutes of such
meetings are accessible to the public; :

{iii} a directory of its officers and employees ;

(iv) the particulars of officers who are empowered to grant
concessions, permits or authorisations for any activity of the
Corporation ;

(v} audited financial statements showing Balance sheet, Receipts
and Expenditures, and cash flow on a quarterly basis, within two
months of end of each quarter, and audited financial statements for
the full financial year, within three months of the end of the financial
year ;

[wmr s
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fvi) the statement showing each of the services provided by the
Corporation ;

(vii) particulars of all plans, proposed expenditufes, actual

expenditures on major services provided or activities performed and

reports on disbursements made ;

- (viii) details of subsidy programmes on major services provided or
activities performed by the Corporation, and manner and criteria of
identification of beneficiaries for such programmes ;

(ix) particulars of the master plan, city development plan or any
other plan concerning the development of the municipal area ;

* {x] the particulars of -major works, as may be specified by
notification by the State Government, in the Official Gazette, together

. with information on the value of works, time of completion and

details of contract ;

{xi} the details of the_ municipal funds, i.e. income generated in
the previous year by the following :—

(a) taxes, duties, cess and surcharge, rent from the pl‘OpertleS
fees from licenses and permissions ;

‘ {b) taxes, duties, cess and surcharge, rent from the properties,
fees from licenses and permission that remain uncollected and
the reasons thereof ;

(c} share of taxes levied by the State Govermment and transferred
to the Corporation and the grants released to the Corporation ;

(d} grants released by the State Government for implementa-
tion of the schemes, projects and plans assigned or entrusted to
the Corporation, the nature and extent of utilization ;

{e) money raised through donation or contribution from public
or non-governmental agencies ;

{xii) annual budget allocated to each ward ;
{xiii) such other information, as may be prescribed.”.
CHAPTER INI

AMENDMENTS TO THE BOMBAY PROVINCIAL MUNICIPAL
CORPORATIONS ACT, 1949

3. After section 60 of the Bombay Provincial Mun1c1pal Corporations

I{gigf Act, 1949, the following Chapter shall be inserted, namely :—

. “ CHAPTER IV-A
DISCLOSURE OF SPECIFIED INFORMATION
60A. (1) The Corporation shall maintain and pubh‘sh' all its record

duly catalogued and indexed in a manner, and form which enables the
Corporation to disclose the information specified in sub-section (3).

T TS~ 93T
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{2) The manner of disclosure of information shall include the
publication of the information—

{i) in News papers;
(i), on Internet ;

(i} on Notice boards of the Corporation at its Head Office as well as
Ward Offices ; :

(iv) by such other made, as may be prescribed :

Provided that, the information shall be disclosed in the language _
in which it is available with the Corporation ' . .

(3) The Corporation shall be required to disclose the following «
information, namely :—

(i) particulars of the Corporat‘ionr ; .

{ii) a statement showing the boards, councils, committees and other -
bodies, by whatever name called, constituted for the purpose of
exercising the functions of the Corporation or rendering advise to.it,
whether or not the meetings of those boards, councils, committees
and other bodies are open to the public or the minutes of such
meetings are accessible to the public;

(iii} a directory of its officers and employees ;

{(iv) the particulars of officers who are empowered to grant
concessions, permits or authorisations for any activity of. the
Corporation ;

{v} audited financial statements showing Balance sheet, Receipts,
and Expenditures, and cash flow on a quarterly basis, within two
months of end of each quarter, and audited financial statements for
the full financial year, within three months of the end of the financial
year ;

(vi) the statément showing each of the services provided by the :
Corporation ; ' : .

{vii) particulars of all plans, proposed expenditures, actual
expenditures on major services provided or activities performed and
reports on disbursements made ;

fuiii) details of subsidy pfogrammes on major services provided or
activities performed by the Corporation. and manner and criteria of
identification of beneficiaries for such programmes ;

(ix) particulars of the master plan, city development plan or any
other plan concerning the development of the mumcipal area .

-{x)} the particulars of major works,. as may be specified by
notification by the State Government, in the Official Gazette, together
with information on the value of works, time of completion and
details of contract ;
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(xi} the details of the municipal funds, i.e. mcome generated in
the previous year by the following —

(o) taxes, duties, cess and surcharge, rent from the properties,
fees from licenses and permissions ;

{b} taxes, duties, cess and surcharge, rent from the properties, 7
fees from licenses and permissions that remain uncollected and
the reasons thereof;

~ {c) share of taxes levied by-the State Government and transferred .
to the Corporation and the grants released to the Corporation ;

{d} grants released by the State Government for implementation
of the schemes, projects and plans assigned or entrusted to the
Corporation, the nature and extent of utilization ;

s,

. " (e} money raised through donation or contribution from public T
or non-governmental agencies ;

{xii) annual budget allocated to each ward ;

(xiij) such other information, as may be prescribed.”.

CHAPTER IV
AMENDMENTS TO THE CITY OF NAGPUR CORPORATION
ACT, 1948 :

C.P. 4. After section 56 of the City of Nagpur Corporation Act, 1948, the Insertion of

and following Chapter shall be inserted, namely.:— Chapter
Berar IV-Ain C.P.
Hof and Berar II

1950. ‘ _ o . of 1950,

' “ CHAPTER IV-A .

DISCLOSURE OF SPECIFIED INFORMATION

56A. (1) The _Corp_oratioh shall maintain and publish all its record Disclosure
. duly catalogued and indexed in a manner, and form which enables the f sbecified
. Corporation {o disclose the infermation speciﬁed in sub-section {3}. o5
i (2) The manner of disclosure of information shall mclude the

publication of the information-
(i} in News papers ;
{ii) on Internet ;'

{iii) on Notice boards of the Corporation at its Head Office as well
as Ward Offices ; _

(i) by such other mode, 4s may be prescribed :

Provided that, the information shall be disclosed in the language
in which it is available with the Corporation.
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(3} The Corporation shall be required to disciose the following
information, namely (—

fi} particulars of the Corporation ;

fii} a statement showing the hoards, councils, comnittees and
other hodies, by whatever name called, constituted for the purpose of
exercising the functions of the Corporation or rendering advise to it,
whether or not the meetings of those boards, councils, committees
and other bodies are open to the public or the minutes of such
meetings are accessible to the public;

fii) a directory of its officers and employees ; ' .

{iv) the particulars of officers who are empowered to grant i
concessions, permits or authorisations for any activity of the

Corporation ; ' .

(v} audited financial statements showing Balance sheet, Receipts
and Expenditures, and cash flow on a quarterly basis, within two
months of end of each guarter, and audited financial statements for
the {ull financial year, within three months of the end of the financial
year ;

(vi) the statement showing each of the services provided by the
Corporation ;

(vii) particulars of all plans, proposed expenditures, actual
" expenditures on major services provided or actmtles performed and
‘reports on dishursements made ;

{viii) details of subsidy programmes on major services provided or
activities performed by the Corporation, and manner and criteria of
identification of beneficiaries for such programmes ;

(ix) particulars of the master plan, city development plan or any
other plan concerning the development of the municipal area ;

notification by the State Government, in the Official Gazette, together
with information on the value of works, time of completion and

{(x) the particullars of major works, as may be specified by ‘
y
details of contract ; ' . . .

{xi} the details of the municipal funds, i.e. income generated in
the previous year by the following :(—

{a) taxes, duties, cess and surcharge, rent from the propertles
{fees from licenses and permissions ;

{b} taxes, duties, cess and surcharge, rent from the properties,
fees from licenses and permission that remain uncollected and
the reasons thereof ;

{c) share of taxes levied by the State Government and transferred
to the Corporation and the grants released to the Corporation ;-
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(d} grants released by the State Government for implementa-
tion of the schemes, projects and plans assigned or entrusted to
the Corporation, the nature and extent of utilization ;

(e} money raised through donation or contrlbutlon from public
or non-governmental agencies ;

{xii} annual budget allocated to each ward ; -

(xiij) such other information, as may be prescribed.”.

CHAPTER V

AMENDMENTS TO THE MAHARASHTRA MUNICIPAL COUNCILS,
NAGAR PANCHAYATS AND INDUSTRIAL TOWNSHIPS ACT, 1965

5. After section 87 of the Maharashtra Municipal COuncils, Nagar
Panchayats and Industrial Townships Act, 1965, the following Chapter

shall be inserted, namely :— .
'« CHAPTER VI-A
DISCLOSURE OF SPECIFIED INFORMATION

87A. (1) The Council shall mai_nt;iin and pﬁb]ish all its record duly
catalogued and indexed in a manner, and form which enables the
Council to disclose the information, -specified in sub-section (3).

(2) The manner of disclosure of information shall include the
publication of the information—

{i} in News papefé ;
(ii} on Internet ;

(i)} on Notice ijoards of the Council at its Head Office as well as
other offices, if any ;

(iv} by such other mode, as may be prescribed :

Provided that, the information shall be disclosed in the language
in which it is available with the Council.

(3) The Council shall be requ1red to dlsclose the followmg
information, namely —

(l) particulars of the Council ;

(i) a statement showing the boards, councils, cormmttees and
other bodies, by whatever name called, constituted for the purpose of
exercising the functions of the Council or rendering advise to fit,
whether or not the meetings of those boards, councils, committees
"and other bodies are open to the public or the minutes of such meet-
ings are accessible to the public:
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fiti} a diréctory of its officers and employees ;

(iv} the particulars of officers who are empowered to grant
concessions, perrmts or authorisations -for any activity of the
Council ;

(v} audlted financial statements showing Balance sheet, Receipts

and Expenditures, and cash flow on a quarterly basis, within two

months of end of each quarter, and audited financial statements for

“the full financial year, within thtee months of the end of the financial

year ;

{vi) the statement shciwing each of the services provided by the
Councﬂ

{vii} particulars of all plans, proposed expenditures, actual
expenditures on major services provided or activities performed and
reports on disbursements made ;-

{viii) details of subsidy programmes on major services provided
or activities performed by the Council, and manner and Crltena of
identification of beneficiaries for such programmes ;

(ix) particulars of the masier plan, city development plan or any
other plan concerning the development of the municipal area ;

{x} the particulars of major works, as may be specified by
notification by the State Government, in the Qfficial Gazeite, together
with information on the value of works, time of completion and
details of contract;

{xi) the details of the municipal fands, i.e. income generated in the
previous year by the following :—

(a} taxes, duties, cess and surcharge, rent from the properties,
fees from licenses and permissions ;

' (b} taxes, duties, cess and surcharge, rent from the properties,
fees from licenses and permission that remain uncollected and the
- reasons thereof;

{c) share of taxes levied by the State Governmient and transferred
to the Council and the grants released to the Council ;

{d) grants released by the State Government for 'implementation
of the schemes, projects and plans assigned or entrusted to the
Council, the nature and extent of utilization ;

{e) money raised through clonatlon or contrlbutlon from pubhc
or non- govemmental agencies ;

{xii} annual budget allocated to each ward ;

{xitf) such other information, as may be prescribed.”.

o
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In pursuance of clause (3) of article 348 of the Constitution of India, the following -
translation in English of the Bombay Provincial Municipal Corporations, the City of Nagpur
Corporation and the Maharashtra Municipal Councils, Nagar Panchayats and Industrial
Townships {Amendment) Act, 2007 (Mah. Act No. II of 2008), is hereby published under
the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

A. M. SHINDEKAR,
Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA-ACT No. II OF 2008.

(First published, after having received the assent of the
Governor in the “Maharashira Government Gazette”, on
the 4th January 2008.)

An Act further to amend the Bombay Provincial Municipal
Corporations Act, 1949, the City of Nagpur Corporation
Act, 1948 and the Maharashtra Municipal Councils,
Nagar Panchayats and Industrial Townships Act, 1965.

Bom. WHEREAS it is expedient further to amend the Bombay
L&gf Provincial Municipal Corporations Act, 1949, the City of
C.P.and Nagpur Corporation Act, 1948 and the Maharashtra
BerarII Municipal Councils, Nagar Panchayats and Industrial
of1950. Townships Act, 1965, for the purposes hereinafter appearing ;
Mah. it is hereby enacted in the Fifty-eighth Year of the Republic

}1%%? of India as follows :—

1. This Act may be called the Bombay Provincial Shortititle.
Municipal Corporations, the City of Nagpur Corporation and
the Maharashtra Municipal Councils, Nagar Panchayats
and Industrial Townships (Amendment) Act, 2007.
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Insel‘ticﬂtr} of 2, After section 267 of the Bombay Provincial Municipal EEI{E
56371;22 Corporations Act, 1949, the following section shall be 4

Bom.LIX of 4 . 1949,
1940, inserted, namely:
Levy of “267A. (1) Whoever unlawfully constructs or
P fﬁfgzﬁ reconstructs any building or part of a building,-
building.

(a) on }_iis land without obtaining permission under
this Act or any other law for the time being in force or in
contravention of any condition attached to such

permission ; ' .

(b) on a site belonging to him which is formed without
approval under the relevant law relating to Regional
and Town Planning ;

{¢) on his land in breach of any provision of this Act
or any rule or bye-law made thereunder or any direction ]
or requisition lawfully given or made under this Act or
such rule or bye-law ; or

(d) on any land, belonging to, or leased by, the
Corporation, or the Central or State Government, or
any statutory corporation or organization or company
set up by anysuch Government, in breach of any
provision of this Act or of any other law for the time
being in force and. the rules or bye-laws made -
thereunder, .

shall be liable to pay every year a penalty, which shall be
equal to twice the property tax leviable on such building,

i, |

so long as it remains as unlawful construction, without

prejudice to any proceedings which may be instituted
against him in respect of such unlawful construction :

Provided that, such levy and collection of tax and penalty
shall not be construed as regularization of such unlawful
construction or reconstruction for any period whatsoever
of its such unlawful existence.

(2) Penalty payable unders sub-section (I} shall be
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determined and collected under the provisions of this Act,
as if the amount thereof were a property tax due by such
person.”.

C.P. 3. After section 282 of the City of Nagpur Corporation

B:;‘: Act, 1948, the following section shall be inserted, namely :—

Il of
1950.

“282A. (I) Whoever unlawfully constructs or
reconstructs any building or part of a building,—

(¢) on his land without obtaining permission under
this Act or any other law for the time being in force or in
contravention of any condition attached to such
permission ;

(b) on a site belonging to him which is formed without
approval under the relevant law relating to Regional
and Town Planning;

(¢) on his land in breach of any provision of this Act
or any rule or bye-law made thereunder or any direction
or requisition lawfully given or made under this Act or
such rule or bye-law ; or

(d) on any land, belonging to, or leased by, the
Corporation, or the Central or State Government, or
any statutory corporation or organization or company
set up by any such Government, in breach of any
provision of this Act or of any other law for the time
being in force and the rules or bye-laws made thereunder,

shall be liable to pay every year a penalty, which shall be
equal to twice the property tax leviable on such building,
so long as it remains as unlawful construction, without
prejudice to any proceedings which 'may be instituted
against him in respect of such unlawful construction :

Provided that, such levy and collection of tax and penalty
shall not be construed as regularization of such unlawful
construction or reconstruction for any period whatsoever
of its such unlawful existence.

Insertion of
section
2824 in
C.P.and
Berar 11 of
1950.

Levy of
penalty on-
unlawful
building.




Insertion of
section
189Ain

Mah. XL.of

1965.

‘Levy of

penaltyon
unlawful
buﬂding.
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(2) Penalty payable under sub-section (1) shall be
determined and collected under the provisions of this Act,

as if the amount thereof were a property tax due by such

person.”.

4. After section 189 of the Maharashtra Municipal

Councils, Nagar Panchayats and Industrial Townships Act,
1965, the following section shall be inserted, name_ly p—

“189A. (1) Whoever unlawfully constructs or
reconstructs any building or part of a building,—

(@) on his land without obtaining permission under
this Act or any other law for the time being in force or in
contravention of any condition attached to such
permission ;

(b) on a site belonging to him which is formed without
approval under the relevant law relating to Regional
and Town Planning ;

(¢) on hig land in breach of any provizion of thig Act
or any rule or hye-law made thereunder or any direction
or requisition lawfully given or made under this Act or
such rule or bye-law ; or

(d) on any land, belonging to, or leased by, the Council,

or the Central or State Government, or any statutory
corporation or organization or company set up by any
such Government, in breach of any provision of this Act
or of any other law for the time being in force and the
rules or bye-laws made thereunder,

shall be liable to pay every year a penalty, which shall be
equal to twice the property tax leviable on such building,
so long as it remains as unlawful construction, without
prejudice to any proceedings which may be instituted

against him in respect of such unlawful construction :

Provided that, such levy and collection of tax and penalty
shall not be construed as regularization of such unlawful

" construction or reconstruction for any period whatsoever

of its such unlawful existence.

(2) Penalty payable under sub-section (7) shall be
determined and collected under the provisions of this Act,
as if the amount thereof were a property tax due by such
person.”. ‘ :

Mah.

“of
1965.

.
B
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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Maharashtra Municipal Corporations and Municipal Councils
(Third Amendment) Act, 2007 (Mah. Act No. XII of 2008.), is hereby published under the
authority of the Governor

By order and in the name of thé Governor of Maharashtra,

A. M. SHINDEKAR,
Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XII OF 2008.

(First published, after having received the assent of the Governor, in the
“ Maharashtra Government Gazette 7, on the 2nd May 2008).

"

O An Act further to amend the Mumbai Municipal Corporation Act, the
' Bombay Provincial Municipal Corporations Act, 1949, the City of
Nagpur Corporation Act, 1948 and the Maharashtra Municipal Councils,
Nagar Panchayats and Industrial Townships Act, 1965.

Bom. WHEREAS;. it is expedient further to amend the Mumbai Municipal

%gsgf Corporation Act, the Bombay Provincial Municipal Corporations Act,

Bom. 1949, the City of Nagpur Corporation Act, 1948 and the Maharashtra
LIX of Municipal Councils, Nagar Panchayats and Industrial Townships Act, 1965,

1%‘?%. for the purposes hereinafter appearing ; it is hereby enacted in the Fifty-

and eighth Year of the Republic of India as follows :—
Berar
IF of . -

. 1950. ' . ' .
Mah. ’ : -
XL of ’ .

1965, o (wRe)

T B —cE [Frmer : v 34.00]
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Short title, 1. This Act may be called the Maharashtra Municipal Corporations and
Municipal Councils (Third Amendment) Act, 2007.
Amendment 2. In section 16 of the Mumbai Municiﬁal Corporation Act, after sub- Bom.
Ofolgsf;_hﬁr; loii section (1D), the following sub-sections shall be inserted, namely — §I§8°8f
. 1888. “(1E) If the State Election Commission is satisfied that a person,—

{a} has failed to lodge an-account of election expenses within the

time and in the manner required by the State Election
Commission, and

(b)- has no good. reason or justification for such failuré,

the State Election Commission may, by an order published in the

Official Gazette, declare him to be disqualified and such person shall _

be disqualified for being a Councillor or for contesting an election for ‘
" being a Councillor for a period of three years from the date of the '

order.

(1F) The State Election_Commi‘ssil‘an may, for reasons to be
recorded, remove any disqualification under sub-section (IE) or
reduce the peried of any such disqualification.”.

Amendment 3, In section 10 of the Bombay Provincial Municipal Corporations Act, Bom.
(;t; ;eg:;?nml)(; 1949, after sub-section (1D), the following sub-sections shall be inserted, .Il‘;fg?f
of 1949, namely :—

“(1E) Tf the State Election Commission is satisfied that a person,—

_{a) has failed to lodge an account of election expenses within the
“time and in the manner required by the State Election
Commission, and

(b} has no good reason or jusfiﬁcation for such failure,

the State Election Commission may, by order published in the Official 0
Gazetfe, declare him to be disqualified and such person shall be
disqualified for being a Councillor or for contesting an election for

being a Councillor for a period of three years from the date of the

order. ’

(1F) The State Election Commission'may, for reasons to be
recorded, remove any disqualification under. sub-section (1E) or
reduce the period of any such disqualification.”.

Amendment 4. In section 15 of the City- of Nagpur Corporation Act, 1948, after sub- C.P.
of section 15

. of CP. and Section (3), the following sub-section shall be added, namely :— %’;ﬂa;
B 11 of
erarl%g. “(4){a) If the State Election Commission is satisfied that a ilggg.

person,—
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(i) has failed to lodge an account of election expenses within the
time and in the manner required by the State Election
Commission, and ‘

(i) has no good reason or justification for such failurle,

the State Election Commission may, by an order published in the
Official Gazette, declare him to be disqualified and such person shall
be disqualified for being a Councillor or for contésting an election for
being a Councillor for a period of three years from the date of the
order. )

) Thé State Election Commission may, for reasons to be recorded,
remove any disqualification under this sub-section or reduce the period
of any such disqualification.”.

“.;- Mah. 5, In section 16 of the Maharashtra Municipal Councils, Nagar
- XL of Panchayats and Industrial Townships Act, 1965, after sub-section (1), the

1965, following sub-sections shall be inserted, namely —

- “(1D} If the State Election Commission is satisfied that a person,—

(¢) has failed to lodge an account of election expenses within the
time and in the manner required by the State Election
Commission, and '

{b) has no good reason or justification for such failure,

the State Election Commission may, by an order published in the
Official Gazette, declare him to be disqualified and such person shall
be disqualified for being a Councillor or for contesting an election for
being a Councillor for a period of three years from the date of the
order.

(1E) The State Election Commission may, for reasons to be
7 recorded, remove any disqualification under sub-section (1}) or reduce
the period of any such disqualification.”.

(GOVERNMENT CENTRal. PRESS, Minuar

¥\go

Amendment
of section 16
of Mah. XL
of 1965.

/
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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Maharashira Municipal Corporations and Municipal Councils
{Amendment) Act, 2008 (Mah. Act No. XIII of 2008), is hereby published under the authorlty
of the Govemnor.

By order and in the name of the Governor of Maharashtra,

A, M. SHINDEKAR,
Secretary to Government,
N I.aw and Judiciary Department.

MAHARASHTRA ACT No. XIII OF 2008.

(First published, after having received the assent. of the
Governor in the “Maharashtra Government Gazette”, on
the 2nd May 2008)

An Act further to amend the Mumbai Municipal Corporation
Act, the Bombay Provincial Municipal Corporation Act, 1949,
the City of Nagpur Corporation Act, 1948 and the
Maharashtra Municipal Councils, Nagar Panchayats and
Industrial Townships Act, 1965.
gf";i WHEREAS it is expedient further to amend the Mumbai
1888. Municipal Corporation Act, the Bombay Provincial Municipal
Bom. Corporations Act, 1949, the City of Nagpur Corporation Act, 1948

" LIX of

i040. and the Maharashtra Municipal Councils, Nagar Panchayats and

g;ﬁj Industrial Townships Act, 1965, for the purposes hereinafter.

Berar appearing; it is hereby enacted in the Fifty-ninth Year of the

1155?{ Republic of Indla as follows : =

XL of ‘ : , ,
1965. 1. (1) This Act may be called the Maharashtra Municipal Short title
Corporations and Municipal Councils (Amendment) Act, 2008, 4 =
e ment."

- (wot)
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In pursuance of clause (3) of article 348 of the Constitution of India, the foilowing
translation in English of the Maharashtra Municipal Corporations and Municipal Councils (Fifth

Amendment) Act, 2008 (Mah. Act No. VI of 2009), is hereby published under the authority
of the Governor.

By order and in the name of the Governor, of Maharashtra,

H. B. PATEL, °

Secretary to Govérnment,
Law and Judiciary Department.

MAHARASHTRA ACT No. VI OF 2009.
(First published after having received the assent of the Governor in the

“ Maharashtra Government Gazette ", on the 14th January 2009).

An act further to amend the Mumbai Municipal
Corporation Act, the Bombay Provincial Municipal
Corporations Act, 1949, the City of Nagpur
Corporation Act, 1948 and the Maharashira
Municipal Councils, Nagar Panchayats and Industrial
Townships Act, 1965.

Bom il WHEREAS it is expedient further to amend the
of llfgi Mumbai Municipal Corporation Act, the Bombay
LIX of Provincial Municipal Corporations Act, 1949, the City
“1929. of Nagpur Corporation Act, 1948 and the,
CP. and Maharashtra Municipal Councils, Nagar Panchayats
Berar Il 5 nd Industrial Townships Act, 1965, for the purposes
of 1950.

Mah. XL hereinafter appearing; it is hereby enacted in the
of 1965. Fifty-ninth Year of the Republic of India .as follows :—

0s3)
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CHAPTER 1
PRELIMINARY.
1. This Act may be called the Maharashtra

Municipal Corporations and Municipal Councils (Fifth
Amendment) Act, 2008.

CHAPTER II

AMENDMENTS TO THE MUMEAI MUNICIPAL
CORPORATION AcT.

2. After section 353A of the Mumbai Municipal

3538 in Corporation Act (hereinafter referred to as “the Mumbai

Bom.I1l of Corporation Act”), the following section shall be inserted,

Certificate.

1888. namely :—
_Structural

“353B. (1) Every owner or occupier of a building
in respect of which a period of thirty years, from the
date of,—

(£} issue of its completmn certificate by the

Corporatlon or

(ii) issue of permission to occupy a bu11d1ng under
section 353A; or

(iii) its physmal occupation of at least 50 per cent of
its builtup area, :

whichever is earlier, has expired, shall cause such
building to be examined by a Structural Engineer
registered with the Corporation for the purposes of
certifying that the building is fit for human habitation

(such certificate hereinafter referred to as “the

Structural Stability Certificate”). The Structural

Stability Certificate issued by such Structural Engineer

shall be submitted to the Commissioner.

(2) The Structural Stability Certificate shall be

submitted within one year from the expiry of a period of
thirty years referred to in sub-section (1), and every ten
years thereafter or such earlier period as the
Commissioner may determine having regard to the

~ condition of the building and the corrective repairs carried

out by the owner or occupier.

(3} Notwithstanding anything contained in sub section
(1), the Commissioner may, at any time, after having
recorded the reasons, in writing, direct the owner or
occupier of a building, to cause such building to be
examined by such Structural Engineer and to submit to
the Commissioner, the Structural Stability
Certificate, as required under sub-section (1), within

Bom.
TI1 of
1888.

-9
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“the period not exceeding thirty days as specified

by the Commissioner, in such direction.

(4) If the Structural Engineer recommends any

corrective repairs for securing the structural stability of

the building, such corrective repairs shall be carried out
by the owner or occupier of a building to the satisfaction
of the Commissioner.

(6) Any owner or occupier, as the case may be, who
fails to carry out corrective repairs for securing structural
stability, within a period of six months from the date of
report of the Structural Engineer, shall be punished with
the fine as provided in section 471.

(6) Notwithstanding anything contained 1n sub-section

.(56), the Commissioner may, after giving the owner or

occupier, a notice in writing, require him to carry out,

within the period specified in the notice, corrective
repairs for securing structural stability of a building. If
the owner or occupier fails to carry out such corrective
repairs within the period. specified in the notice, the
Commissioner may carry out the same and the expenses
incurred by the Comimissioner on such repairs shall, on
demand if not paid within -thirty days, be recovered from

- the owner or occupier as arrears of property tax.

(7) If there is any dispute about the amount of expenses
for which ‘"demand is made under sub-section (6), an
appeal may be preferred to the Chief Judge of the Small
Causes Court, but no such appeal shall be entertained
by the said Chief Judge, unless—-

(i) it is preferred within twenty-one days from the
date of receipt of notice of such demand;

(if) the amount for which demand is made is
deposited with the Corporation and a true copy of the
receipt showing that the amount has been so deposited
accompanies the appeal. :

" (8) In case the appeal is decided in favour of the
appellant and the amount of expenses deposited with
the Corporation is more than the amount payable by the
appellant, the Commissioner shall adjust the excess
amount with interest at 6.25 per cent. per annum from
the date on which the amount is so deposited by the
appellant, towards the property tax payable by the
owner in respect of such building thereafter.”

T AR
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Amendment 3. In the Table to section 471 of the Mumbai
47‘1’f section (v rporation Act, after entry 85, the following entry
of Bom
llof 1888 Shall be inserted, namely:—
“85A Section Pr0v151ons Twenty-five Twenty-five
353B as to thousand thousand
: Structural rupees or the rupees or the
Stability amount equal ,amount equal
Certificate to properiy to property tax
tax of the of the building
building, for for a period of
a period of gne year,

one year, whichever is
whichever is higher”.
higher

CHAPTER II1

AMENDMENTS TO THE BoMBay ProviNCIAL MUNICIPAL
CORPORATIONS AcT, 1949,

sz‘;;i‘:‘%’éﬁ 4. After section 265 of the Bombay Provincial Municipal E{’;’of
in Bom. LIx Corporations Act, 1949 (hereinafter referred to as “the jg49
of 1949. Provincial Corporatlons Act”), the following section shall
be inserted, namely:—
Structural “26B5A. (1) Notwithstanding anything contained in
Stability . . - 17
Certificate.  S€ction 265, every owner’ or ‘occupier of a building
in respect of which a period of thirty years from the
date of — .
(i) issue of its completion certificate by the
Corporation ; or :
(ii) issue of permission to occupy a building under
section 263; or
(iii) its physmal occupation of at least 50 per cent. of

its builtup area,

whichever is earlier, has expired, shall cause such
building to be examined by a Structural Engineer
registered with the Corporation for the purposes of
certifying that the building is fit for human habitation

(such certificate hereinafter referred to as “the

Structural Stability Certificate ™). The Structural

Stability Certificate issued by such Structural Engineer

shall be submitted to the Commissioner.

{2y The Structural Stability Certificate shall be
submitted within one year from the expiry of a period of
thirty years referred to in sub-section (I), and every
ten years thereafter or such earlier period as the
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Commissioner may determine having regard to the
condition of the building and the corrective repairs
carried out by the owner or occupier.

(3) Notwithstanding anything contalned in sub-
section (1), the Commissioner may, at any time,
after having recorded the reasons, in writing, direct
the owner or occupier of a building, to cause such
building to be examined by such Structural Engineer
and to submit to the Commissioner, the Structural
Stability Certificate, as required under sub-section
(1), within the period not exceeding thirty days as
specified by the Commissioner in such direction. .

(4) If the Structural Engineer recommends any
corrective repairs for securing the structural stability of
the building, such corrective repairs shall be carried out

by the owner or occupier of a bu11d1ng to the satisfaction.

of the Commissioner.

(5) Any owner or occupier, as the case may be, who
fails to carry out corrective repairs for securing structural
stability, within a period of six months from the date of
report of the Structural Engineer, shall be punished with
the fine as provided in section 398A.

{6) Notwithstanding anything contained in sub-section
(56), the Commissioner may, after giving the owner or
occupier, a notice in writing, require him to carry out,
within the period specified in the notice, corrective repairs
for securing structural stability of a building. If the owner
or occupier fails to carry out such corrective repairs within
the period specified in the notice, the Commissioner may
carry out the same and the expenses incurred by the
Commissioner on such repairs shall, on demand, if not
paid within thirty days, be recovered from the owner or
occupier as arrears of property tax. :

(7) If there is any dispute about the amount of expenses
for which demand is made under sub-section (6), an
appeal may be preferred to the Judge, before whom an
appeal may be filed under section 406 of this Act, but no
such appeal shall be entertained by the such Judge,
unless—

(i). it i preferred within twenty-one days from the
date of receipt of notice .of such demand;

(ii) the amount for which demand is made is
deposited with the Corporation and a true copy

k43
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of the receipt showing that the amount has been
so deposited accompanies the appeal.

(8) In case the appeal is decided in favour of the

appellant and the amount of expenses deposited with the’

Corporation is more than the amount payable by the
appellant, the Commissioner shall adjust the excess
amount with interest at 6.25 per cent. per annum from
the date on which the amount is so deposited by the
appellant, towards the property tax payable by the owner
in respect of such building thereafter. ”.

Insertion of 5. After section 398 of the Provincial ‘Corporations Act,

section J98A . : : .
B T 1x the following section shall be inserted, namely:

of 1949

coiffaﬁitg; “8398A. Whoever contravenes the provisions of
of section  S€ction 265A, shall be punished with. fine of twenty-
.265A. five thousand rupees or an amount equal to the
property tax of the building concerned for a period

of one year, whichever is higher.”
‘CHAPTER 1V

AMENDMENTS TO THE CIty oF NAGPUR
CORPORATION AcT, 1948.
Insertion of g After section 286 of the City of Nagpur
section 286A -,
in C.P. and Corporatmn Act, 1948 (hereinafter referred to as

Berar Il of “ the Nagpur Corporatlon Act 7}, the followmg sectlon

1950. shall be inserted, namely :(—
Structural “286A. (1) Every owner or occupier of a building
Stability ih respect of whlch a period of thirty years, from the

Certificate,
‘ date of,—

(i) issue of its completion certificate by the
Corporation; or

(ii) issue of permission to occupy a building under
section 280 ;

(ifz) its phys1cal occupation of at least 50 per cent. of
its builtup area,

whichever is earlier, has expired, shall cause such
building to be examined by a Structural Engineer
registered with the Corporation for the purposes of
certifying that the building is fit for human habitation
(such certificate hereinafter referred to as “the
Structural Stability Certificate ”). The Structural
Stability Certificate issued by such Structural
Engineer shall be submitted to the Commissioner,

C.P.
and
Berar
II of
1950.
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(2) The Structural Stability Certificate shall be
submitted within one year from the expiry of a

_period of thirty years referred to in sub-section (I),

and every ten years thereafter or such earlier
period as the Commissioner may determine having
regard to the condition of the building and the
corrective repairs carried out by the owner or
occupier.

(3) Notwithstanding anything contamed in sub-section
(1), the Commissioner may, at any time, after having
recorded the reasons, in writing, direct the owner or

occupier of a building, to cause such building to be -

examined by such Structural Engineer and to submit to
the Commissioner, the Structural Stability Certificate,
as required under sub-section (I), within the period not

exceeding thirty days as specified by the Commissioner

in such direction.

(4) If the Structural Engineer recommends any
corrective repairs for securing the structural stability of

the building, such corrective repairs shall be carried out '

by the owner or occupier of a building to the satisfaction
of the Commissioner.

(8) Any owner or occupier, as the case may be, who
fails to carry out corrective repairs for securing structural
stability, within a period of six months from the date of
report of the Structural Engineer, shall be punished with
the fine as provided in sub-section (2) of section 421.

(6) Notwithstanding anything contained in sub-section
(5); the Commissioner may, after giving the owner or
occupier, a notice in writing, require him to carry out,
within the period specified in the notice, corrective repairs
for securing structural stability of a building. If the owner
or occupier fails to carry out such corrective repairs within
the period specified in the notice the Commissioner may
carry out the same and the expenses incurred by the

. Commissioner on such repairs shall, on demand if not

paid within thirty days, be recovered from the owner or
occupier as arrears of property tax.

(7) If there is any dispute about the amount of expenses
for which demand is made under sub-section (6}, an
appeal may be preferred to the District Court, but no
such appeal shall be entertained by the said Court,
unless—

(z) it 1s preferred within twenty-one days from
the date of receipt of notice of such demand.

k14
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(ii) the amount for which demand is made is
deposited with the Corporation and a true copy
of the receipt showing that the amount has been
so deposited accompanies the appeal.

(8) In case the appeal is decided in favour of
the appellant and the amount of expenses
deposited with the Corporation is more than the
amount payable by the appellant, the
Commissioner shall adjust the excess amount with
interest at 6.25 per cent. per annum from the
date on which the amount is so deposited by the
appellant, towards the property tax payable by
the owner in respect of such building thereafter.”

- Amendment 7. In section 421 of the Nagpur Corporation Act,

of section jn gub-section (2), in the Table after entry relating:

a:‘?IB:f,S_H to section 280, sub-section (4), the following entry

of 1950. shall be inserted, namely:— ‘
“286A Provisions as to Twenty  ...........

Structural Stability thousand

Certificate rupees or
the amount
equal to

property tax
of the building
for a period
of one year,
whichever

is higher.

CHAPTER V

AMENDMENT TO THE MAHARASHTRA MUNICIPAL COUNCILS, NAGAR
PancHAYATS AND INDUSTRIAL TownsHIPS ACT, 1965.

Insertion of 8., After section 193 of the Maharashtra Municipal Mah

section 193A

Mah. XL of
in 1965. 1965, the following section shall be inserted, namely :—

Structural “193A. (I) Every owner or occupier of a building
Stability . ; P :
Certifionto, Jc.ir; t;‘eigect of which a period of thirty years, from the

(i) issue of its complemon certificate by the
Council ; or

(Zi) issue of permission to occupy a building
under section 193; or

(iZi) its physical occupatlon of at least 50 per
cent. of its 'built up area,

Councils, Nagar Panchayats and Industrial Townships Act, ’1%6?'

i
|
|
|
!
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whichever is earlier, has expired, shall cause
such building to be examined by a Structural
Engineer registered with the Council for the
purposes of certifying that the building is fit for
human habitation (such certificate hereinafter
referred to as “the Structural Stability
Certificate ”). The Structural Stability Certificate
issued by such Structural Engineer shall be
submitted to the Chief Officer.

(2) The Structural Stability Certificate shall be

submitted within one year from the expiry of a period of .

thirty vears referred to in sub-section (I), and every ten
vears thereafter or such earlier period as the Chief Officer
may determine having regard to the condition of the
building and the corrective repairs carried out by the
owner or occupier, .

(3) Notw1thstand1ng anythmg contained in sub-section
(1), the Chief Officer may, at any time, after having
recorded the reasons, in writing, direct the owner or
occupier of a building, to cause such building to be
examined by such Structural Engineer and to submit to
the Chief Officer, the Structural Stability Certificate, as

required under sub-section (I), within the period not

- exceeding thirty days as specified by the Chxef Officer in

such direction.

(4) If the Structural Engineer recommends any
corrective repairs for securing the structural stability of
the building, such corrective repairs shall be carried out
by the owner or occupier of a bulldlng to the satisfaction
of the Chief Officer.

(5) Any owner or occupier, as the case may be, who
fails to carry out corrective repairs for securing structural
stability, within a period of six months from the date of
report of the Structural Engineer, shall be punished with
the fine of rupees ten thousand or an amount equal to
the property tax of the building for a perlod of one year,
whichever is higher.

(6) Notwithstanding anything contained in sub-section
(5}, the Chief Officer may, after giving the owner
or occupier, a notice in writing, require him to

» carry out, within the period specified, in the notice,

corrective repairs for securing structural stability
of a building. If the owner or occupier fails to carry
out such corrective repairs within the period
specified in the notice, the Chief Officer may carry

Yo
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out the same and the expenses incurred by the
Chief Officer on such repairs shall, on demand, if
not paid within thirty days, be recovered from the
owner or occupier as arrears of property tax.

(7) If there is any dispute about the amount of
expenses for which demand is made under sub-
section (6), an appeal may be preferred by the
owner to the Propety Tax Appeal Committee
constituted under sub-section (2) of section 169 of
this Act, but no such appeal shall be entertained
by the said Committee, unless—

TR

(f) it is preferred'\#ithin twenty-one days from '
the date of receipt of notice of such demand;

(i) the amount for which demand is made is
deposited with the Council and a true copy of the
receipt showing that the amount has been so deposited
_accompanies the appeal. -

(8) In case the appeal is decided in favour of the
appellant and the amount of expenses deposited with the -
Council is more than the amount payable by the
appellant, the Chief Officer shall adjust the excess amount
with interest at 6.25 per cent. per annum from the date
on which the amount is so deposited by the appellant,
towards the property tax payable by the owner in respect
of such building thereafter.”. N
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ERRATA

In the English translation of the Maharashtra Municipal
Corporations and Municipal Councils (Fifth Amendment) Act,
2008 (Mah.VI of 2009), published in the Maharashtra
Government Gazetle, Extraordinary, Part VIII, dated the 14th
January 2009, at pages 42-51,—

(i) on page 48, in line 29, for “(5);” read “(5),”;

(ii) on page 49, in line 18, for “Twenty” read
“ Twenty-five”;

(iii) on page 50, in line 35, for “ten thousand”

read “twenty-five thousand”.
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In- pursuance of clause (3) of article 348 of the Constltu_tlon of India, the following
translation in English of the Maharashtra Municipal Corporations and Municipa! Councils (Sixth
Amendment) Act, 2008 (Mah. VII of 2009) is hereby pubhshed under the authorlty of the
Governor.

By order and_ in the name of [he ‘Governor of Maharashtra,

h ' : ' H. B. PATEL,
Secretary to Government,
Law and Judictary Department.

 MAHARASHTRA ACT No. VIl OF 2009

(First published after having received the assent of the Governor, in the
“Maharashtra Government Gazette-”, on the 14th January 2009},

An Act further to amend the Mumbai Municipal Corporation Act, the
" Bombay Provincial Municipal Corporations Act, 1949, the City of
- Nagpur Corporation Act, 1948 .and the Maharashtra Municipal
Councils, Nagar Panchayats and Industrial Townships Act, 1965.
Bom. a5~  WHEREAS, it is expedient further to amend the Mumbai Municipal
Bom. Corporation Act, the Bombay Provincial Municipal Corporations Act,

1949. 1949, the City of Nagpur Corporation Act, 1948 and the Maharashtra -
%g afnﬁl Municipal Councils, Nagar Panchayats and Industrial Townships Act, 1965,

l\?[f }119}5{% for the purposes hereinafter appearing; it is hereby enacted in
0? 1965. the F‘lﬂy-nmth Year of the Republic of India as follows —

(3
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Short, title” _
“Corporations and Municipal Councils (Sixth Amendinent) Act, 2008.

and
commencement.

Amendment

of section 37

of Bom. III of
1888.

Insertion of
section 200A
in Bom. TH of

1888.°

Rebate in
respect of
advance
payment of
tax.

Insertion of
section 216A
in Bom. III of
©1888.

Power of
Corporation
to grant
rebate for
payment - of
arrears of
tax.

(hereinafter, in this Chapter, referred to as
Act "), after sub-section (2), the following sub-section shall be inserted,
namely :—

CHAPTER 1
PrELIMINARY

1. (1) This Act may be célled the Maharashtra Municiﬁal

(2) It shall come into force on such date as the State Government

may, by notification in the Official Gazette, appoint, and different dates -
may be appointed for different provisions of this Act.

CHAPTER 1I
AMENDMENTS 170 THE MUMBA1 MUNICIPAL CORPORATION ACT

2. In section 37 of the Mumbai Municipal Corporation Act
“ the Mumbai Corporation

“(2A) Every person desirous of contesting election to the office of
the Mayor reserved for the Scheduled Castes, Scheduled Tribes or,
as the case may be, Backward Class of Citizens, shall be required to
submit, alongwith the nomination paper, Caste Certificate issued by
the Competent Authority and the Validity Certificate issued by the
Scrutiny Committee in accordance with provisions of the Maharashtra
Scheduled Castes, Scheduled Tribes, De-notified Tribes (Vimukta
Jatis), Nomadic Tribes, Other Backward Classes and Special Backward
Category (Regulatiori of Issuance and Verification of ) Caste Certificate
Act, 2000.”

3. After section 200 of the Mumbai Corporatlon Act, the following

section shall be inserted, namely :—

“200A. Notwithstanding anything contained in this Act, the
Corporation may, by general or special order give such rebate in the
payment of property tax, as the Corporation may, from time to time
decide, to any person, primarily liable for payment of the property
tax, who pays such tax, before the date specified in the Bill for the
purpose or, pays such tax for the entire year in advance, and different
rates of rebdate may be specified for different classes of user of the
property.”. :

4. After section 216 of the Mumbai Corporation Act, the following

section shall be inserted, namely :—

“216A. Notwithstanding anything contained in section 216 or any
other provisions of this Act, the Corporation may, grant such rebate,
as may be appreved by the State Government, to any person or class
of persons, primarily liable for payment of property tax, who pays the
amount of arrears of the property tax, as per the schedule of payment
fixed by the Corporation.”. :

Bom.
I of
1888.

Mah.
XXIn
of
2001.
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CHAPTER III

AMENDMENTS TO THE BoMBAY PROVINCIAL
Municrear, CORPORATIONS AcT, 1949

5. Insection 4 of the Bombay Provincial Municipal Corporations Act,

Lroxf 1949 (hereinafter, in this Chapter, referred to as “the Provincial Municipal
1949, Corporations Act”), in sub-section (1), for clause (BA), the following clauses
shall be substituted, namely :(— ‘

“(BA) a Wards Committee ;
(BB} a Mayor ; and ".

6. Insection 19 of the Provincial Municipal Corporations Act, after

sub-section (1A4), the following sub-section shall be inserted, namely :(—

Mah.
XXHI

of
2001.

“(1B) Every person desirous of contesting election to the office of
the Mayor reserved for the Scheduled Castes, Scheduled Tribes or,
as the case may be, Backward Class of Citizens, shall be required to
submit, alongwith the nomination paper, Caste Certificate issued by
the Competent Authority and the Validity Certificate issued by the
Scrutiny Committee in accordance with the provisions of the
Maharashtra Scheduled Castes, Scheduled Tribes, De-notified Tribes

(Vimukta Jatis), Nomadic Tribes, Other Backward Classes and Special -

Backward Category (Regulation of Issuance and Verification of) Caste
Certificate Act, 2000.”.

7. After section 140 of the Provincial Municipal Corporations Act,

the following sections shall be inserted, hamely :—

Amendment
of section 4
of Bom.
LIX of .
1949,

Amendment
of section 19 -
of Bom. LIX
of 1949,

Insertion of
sections 1404
and 140B in
Bom, LIX of

1949,

“140A. Notwithstanding anything contained in this Act, the
Corporation may, by general or special order give such rebate in the
payment of property tax, as the Corporation may, from time to time
decide, to any person, primarily liable for payment of the property tax,
who pays such tax, before the date specified in the Bill for the purpose
or, pays such tax for the entire year in advance, and different rates of
rebate may be specified for different classes of user of the property.

140B. Notwithstanding anything contained in this Act, a rebate or
remission in payment of property tax, in respect of a land and building
wherein any ecologically beneficial scheme as may be identified for
the purposes of this section, by the State Government or the
Corporation is being implemented, shall be given at such rate as the
Corporation may, by general or special order determine and different
rates of rebate or remission may be specified having regard to the
nature and extent of the measures adopted for implementation of
ecologically beneficial scheme.

Explanation.—For the purposes of this section “ecologically

beneficial scheme” includes rain water harvesting system, vermi -

composting, use of solar energy and other non-conventional sources
of energy, recycling and re-use of waste water, or any scheme for
promoting environment friendly and ecologically beneficial building
construction or the like, as the Corporation or the State Government
may identify.”.

AT 3R

Rebate in
property tax
for advance
payment.

Rebate or
remission in
property tax
for
implementing
ecologically
beneficial
scheme.
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Insertion of
section
152-1A in
Boin. III of
1888.

Power of
Corporation
to grant
rebate for
payment of
arrears of
tax.

Amendment
of section 6
of C.P. and
Berar II of

1950.

Amendment
of section 20
of C.P. and
Berar II of
1950.

Substitution
of section
© 118 of C.P.
and Berar
II of 1950.

Rebate in
property
tax for
advance
payment.

Rebate or
remission in
property tax

for
implementing
ecologically
beneficial
scheme.
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8. After section 152 of the Bornbay Provincial Municipal Corporations

Act, 1949, the following sections shall be inserted, namely :—

“152-1A. Notwithstanding anything eontained in section 152 or

any other provisions of this Act, the Corporation may, grant such
rebate, as may be approved by the State Government, to any person
or class of persons, primarily liable for payment of property tax, who
pays the amount of arrears of the property tax, as per the schedule
of payment fixed by the Corporation.”.

CHAPTER 1V
AMENDMENTS TO THE Crry oF NAGPUR CORPORATION Adr, 1948
9. In section 6 of the. City of Nagpur Corporation Act, 1948

(hereinafter, in.this Chapter, referred to as “ the Nagpur Corporation
Act "), after clause (b), the following clause shall be inserted, namely —

“(b-1) a Wards Committee ; ” _ .
10. In section 20 of the Nagpur Corporation Act, after sub-section

(2), the fo]lowing sub-section shall be inserted, namely :—

“(24) Every person desirous of contesting election to the office of
the Mayor reserved for the Scheduled Castes, Scheduled Tribes or,
as the case may be, Backward Class of citizens, shall be required to
submit, alongwith the nomination paper, Caste Certificate issued by
the Competent Authority and the Validity Certificate issued by the
Scrutiny Committee in accordance with the provisions of the
Maharashtra Scheduled Castes, Scheduled Tribes, De-notified Tribes
(Vimukia Jalis), Nomadic Tribes, Other Backward Classes and Special
Backward Category (Regulatlon of Issuance and Verification of) Caste
Certificate Act, 2000.”

. 11. For section 118 of the Nagpur Corporation Act, the following
sections shall be substituted, namely :—

“118. Notwithstanding anything contained in this Act, the
Corporation may, be general or special order, give such rebate, in the
payment of property tax, as the Corporation may, from time to time
decide, to any person, primarily liable for payment of the property
tax, who pays such tax, before the date specified in the Bill for the
purpose or, pays such tax for the entire year in advance, and different
rates of rebate may be specified for different classes of user of the property.

118A. Notwithstanding anything contained in this Act, a rebate
or remission in payment of property tax, in respect of a-land and
building wherein any ecologically beneficial scheme, as may be
identified for the purposes of this section, by the State Government
or the Corporation, is being implemented, shall be given at such rate
as the Corporation may, by general order or special order, determine
and different rates of rebate or remission may be specified having

[WTT 31

C.P.
and
Berar
II of
1950.

Mah.
XXl
of -
2001.
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regard to the nature and extent of the measures adopted for
implementation of the ecologically beneficial scheme.

Explanation.—For the purposes of this section, “ecologically beneficial
scheme” includes rain water harvesting system, vermi composting, use
of solar energy and other non-conventional sources of energy, recycling
and re-use of waste water, or any scheme for promoting environment
friendly and ecologically beneficial building construction, or the like, as
the Corporation or the State Government may identify.”.

12.. After section 167 of the Nagpur Corporation Act, the following
section shall be inserted, namely :—

“167A. Notwithstanding anything contained in section 167 or any
other provisions of this Act, the Corporation may, grant such rebate,
as may be approved by the State Government, to any person or class
of persons, primarily liable for payment of property tax, who pays the
amount of arrearsof the property tax, as per the Schedule of payment
fixed by the Corporation .”

CHAPTER V

AMENDMENTS TO THE M AHARASHTRA MUNICIPAL COUNCH.S Nacar PANCHAYATS

Mah,
XL of
1985.

Mah.
XX
of
2001.

AND INDUSTRIAL TOWNsHIPS ACT, 18965.

13. In section 9 of the Maharashtra Municipal Councils, Nagar
Panchayats and Industrial Townshlps Act, 1965 (hereinafter, in this
Chapter, referred to as “ the Municipal Councils Act”), in sub-section (1),
in clause (b), for the word “Council” the word “Collector” shall be
substituted.

14. After section 51-1A of the Municipal Councils Act, the following
section shall be inserted, namely .—

“51-1B. Every person desirous of contesting election to the office
of the President reserved for the Scheduled Castes, Scheduled Tribes
or, as the case may be, Backward Class of Citizens, shall be required
to submit, alongwith the nomination paper, Caste Certificate issued
by the Competent Authority and the Validity Certificate issued by the
Scrutiny Committee in accordance with the provisions of the
Maharashtra Scheduled Castes, Scheduled Tribes, De-notified Tribes
(Vimukta Jatis), Nomadic Tribes, Other Backward Classes and Special
Backward Category (Regulation of Issuance and Verifcation of) Caste
Certificate Act, 2000.”, . ’

uE

Insertion .of -

section167A
in C.P. and
Berar 11 of
1950.

Power of .
Corperation
to grant
rebate for
payment of
arrears of
tax, |

Amendment
of section 9
of Mah., XL
of 1965.

Insertion of
section 51-1B
in Mah. XL of
1965.

Person
contesting
election for
reserved
office of
President to
submit Caste
Certificate
and Validity
Certificate.
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Insertion of
sections
127A and
127B in
Mah. XL of
“1965.

Rebate in
property
tax for
advance
payment.

Rebate or
remission in
property tax

for
implementing
ecologically

beneficial -

scheme.

Insertion of
sections
167A in

Mah. XL of

1965,

Power of
Council to
grant
rebate for
payment of
arrears of

tax.-

15. After section 127 of the Mun1c1pal Counmls Act, the fellowing

sections shall be inserted, namely —

“127A. Notwithstanding anything contained in this Act, the Council
may, by general or special order, give such rebate, in the payment
of property tax, as the Council may from time to time decide, to any
person, primarily liable for payment of the property tax, who pays
such tax before the date specified in the Bill for the purpose or, pays
such tax for the entire year in advance, and different rates of rebate
may be specified for different classes of user of the property.

-127B. Notwithstanding anything contained in this Act, a rebate
or remission in payment of property tax, in respect of a land and
building wherein any ecologically beneficial scheme, as may be

identified for the purposes of this section, by the State Government -
or the Council, is being implemented, shall be given at such rate as

the Council may, by general or special order, determine and different
rates of rebate or remission may be specified having regard to the
nature and extent of the measures adopted for 1mplementat10n of the
ecologically beneficial scheme.

Explanation.—For the purposes of this section “ecologically
beneficial scheme” includes rain water harvesting system, vermi
composting, use of solar energy and other non-conventional sources
of energy, recycling and re-use of waste water, or- any scheme for
promoting environment friendly and ecologically beneficial building
construction, or the like, as the Council or the State Government
may identify.”. ' '

16. After section 167 of the Municipal Councils Act, the follosing

sections shall be inserted, namely :—

“ 167A. Notwithstanding anything contained in section 167 ot any
other provisions of this Act, the Council may, grant such rebate, as
may be approved by the State Government, to-any person or class of
persons, primarily liable for payment of property tax, who pays the
amount of arrears of the property tax, as per the schedule of payment
fixed by the Council.”.

[wrT A
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ERRATA

In the English translation of the Maharashtra Municipal
Corporations and Municipal Councils (Sixth Amendment} Act, 2008
(Mah.VII of 2009), published in the Maharashtra Government
Gazette, Extraordinary, Part VIII, dated the 14th January 2009,
at pages H2-57,—

on page b5,-

(i} in liffe 1 and 2, for “Bombay Provincial Municipal
Corporations Act, 1949” read “Provincial Municipal
Corporations Act”;

(it) in line 4 and 5, in the margin, for “Bom. III of 1888”
read “Bom.LIX of 19497

(iii} in line 30, for “be” read “by”.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following

translation in English of the Maharashtra Mummpal Corporations and Municipal Councils

(Amendment) Act, 2009 (Mah. Act No. XXI of 2009), is hereby published under the authority -
of the Governor.

By order and- in the name of the Governor of Maharashtra,

'H. B. PATEL,
Secretary to 'Government,
Law and: Judiciary Department.

MAHARASHTRA ACT No. XXI OF 2009

(First published, after having received the assent of the Governor, in
o the “ Maharashtra Government Gazette ”, on the 3rd July 2009)

4 . “An Act further to amend the Mumbai Municipal Corporatlon Act, the
Bombay Provincial Municipal Corporations. Act; 1949, the City of
- Nagpur Corporation Act, 1948 and the Maharashtra Municipal Councils,
Nagar Panchayats and Industnal Townships Act, 1965

Bom, WHEREAS it is expedient further to amend the Mumbau Mummpal.
1s8s, Corporation Act, the Bombay Provincial Municipal Corporations Act,
om. 1949, the City of Nagpur Corporation Act, 1948 and the Maharashtra
1949. Mun1c1pal Councils, Nagar Panchayats and Industrial Townships Act,
C.P. 1965, for the purposes hereinafter appearing; it is hereby enacted in the
Beray Sixtieth Year of the Republic of Indla as follows — S '
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CHAPTER 1
1. (1) This Act may be called the Maharashtra Municipal Corporations

and Municipal Councils (Amendment) Act, 2009.

(2) It shall come into force on such date as the State Government

may, by hotification/in the Official: Gazette, appoint.

Pomee CHAPTER II .
AME.NDMEN'I‘S TO THE MUMBAI MU\HCIPAL CORPORATION AcTt

2. Insection § of the Mumbai Municipal Corpération Act (hereinafter

“ the Mumbai Corporatmn Act ™), after clause ¢ tt) the

“(uu) “area”, in relation to the Area Sabha, means an area
determined under section 50TU ;

(vv)* Area Sabha.” means the body of all the persons registered in
the electoral rolls pertaining to all polling booths in the area ;

(ww) “ Chairperson of Area Sabha ” means the Councillor of the

. 'cOncerned electoral ward ; - :

(xx) “Secretary of Area Sabha ” means the Secretary of the Area

Sabha appointed as such by the Corporation from amongst its officers

- not'below the rank of Office Superintendent or for sufficient reasons,

from any other suitable class of municipal employees. ”.

3... After section 50TT of the Mumbai Corporation Act, the following

“50TU. 'I‘he State Government shall, by order published in the

Off‘ cial Gazette, determine,—

(a) the areas into which each electoral ward of the Corporation
E may be divided; and

(b) the temtonal ‘extent of each area, which shall necessarily
include the entire gengraphlcal territory in which all persons
mentioned in the electoral roll of any polling booth in such territory,

" or, if the Government so decides, two or more contiguous polling
booths (not exceeding five such polling booths) in such territory,
‘are ordinary résident.

50TV. (1) The Chairperson of the Area Sabha shall convene a
meeting of the Area Sabha. The Secretary of the Area Sabha shall
thereafter issue a notice of the meeting specifying the date, time and
place, as is fixed by the Chairperson. Every such meeting shall be
given wide publicity in the area of Area Sabha :

Bom.
III of
1888.
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Provided that, a period of not more than six months shall-elapse -

between the two meetings of the Area Sabha.

(2) If the Chairperson fails to convene four meetings of the Area
Sabha continuously, within a period of two years, as provided under
sub-section (1), the State Government shall, upon a reference being
made by the Commissioner, by order in the Official Gazeite, dlsqualey
the Chairperson for being a Councillor.

- (3) Every meeting of the Area Sabha shall be presided over by the
Chairperson of Area Sabha and shall be conducted in such manner as
may be prescribed.

{4) The Secretary of the Area Sabha shall,—

{a) make necessary arrangements for the meeting and record
the minutes of the meeting and forward the same with the approval
of the Chairperson to the ward office and the Corporation ;

(b) obtain information from the Corporation or any of its offices
regarding the action taken by the Corporation or the office
concerned, as the case may be, on the suggestions made by the

' Aréa Sabha and present the same in the meetmg ;

(c) attend other works 1nc1dental to clauses (a) and (b).

50TW. An Area Sabha may, havmg regard to its actual conditions
obtaining in the municipal area, perform and discharge the following
functlons and duties, namely —

(i) to suggest the priority of schemes and development
programimes to be implemented in the area of the Area Sabha and
' forward the same to the Wards Committee, for inclusion in the
developmental plans of the Wards Committee or the Corporation,
as the case may be ;

(ii) to suggest the location of street lights, street or community

Functions
and duties
of Area -
Sabha.

water taps, public wells, public sanitation units and such other -

public amenities within the area of the Area Sabha ;

(iif) to identify the deficiencies in the water supply, sewage
“disposal, public sanitation, storm water management, roads and
street lighting arrangements in the area of the Area Sabha and
suggest remedial measures ;

(iv) to assist'the activities of pubhc health centres in the area of
the Area Sabha, especially in preventmn of diseases and fainily
welfare and create arrangements to report on the mmdence of
epidemics and natural calamities ;

(v) to remind the Area Sabha members of their obhgatlons to
pay municipal taxes and user charges.
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Rights and . 50TX. An Area Sabha may, subject to the procedure prescribed in

powers of  {hiq hehalf, exercise the following rights and powers, namely :—
Area Sabha.

(i) to get information from the concerned officials of the
_ Corporation as to the Services they will render and the works they
propose to do in the area ; '

{11} to be informed by the Wards Committee abhout,—

{a) decisions concemlng the jurisdiction of the Area Sabha
made by the Wards Committee or the Corporation including the
action taken on the suggestions made by the Area Sabha

(&) the follow up action taken on the decisions. concemmg
the jurisdiction of the Area Sabha ;

(£ii) toimpart awareness on matters of public interest such as
cleanliness, preservation of the environment and. preventmn of
pollution ; :

(fv) tohave attendance of ward level officers dealing with water

. supply, road and street lighting, conservancy, sewage disposal, public

_ sanitation, storm water and solid waste management and other
civic amenities, in the meetings of the Area Sabha ; and

(1) to co-operate with the Wards Committee in the prov151on of
sanitation arrangements and other civic amenities in the area.”

Amendment 4. In section 50TT of the Mumbai Corporatlon Act, in sub-section (7),

OfSS;;'?O'} after clause (c), the following clause shall be added, namely :—
0
Bom. III of “(d) to make recommendations in regard to water supply, solid

1888. ~ waste management, sewage disposal, drainage, storm water

. management, sanitation works and development scheme and to take

periodical review thereof, to enlist people’s participation in the

voluntary activities necessary for succesgsful implementation of the

developmental activities of the Corporatlon to ensure maintenance

. of parks in the ward and to recommend for appropriate budget
allocatmn to each electoral war

- CHAPTER [II

AMENDMENTS TO THE BoMBAY Provinciar, MuniciPAL CORPORATIONS
' “Acr, 1949 :

Amendment 5, In section 2 of the Bombay Provincial Municipal Corporations -
of section 2 Act 1949 (hereinafter referred to as “the Provmmal Corporations

of Bom. -
of 1949, AACt )—

(i) after clause (2A4), the fo]lowmg clauses shall be inserted,
namely — .
- “(2A-1) “area” 1n relatlon to the Area Sabha, means an area
* determined under sectwn 29B ,
(2A-2) “Area Sabha” means the body of all the persons
reglstered in the electoral rolls pertalmng to all polhng booths in
the area ; .

Bom.
LIX of
1949,
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{(ii) after clause (7), the followmg clause shall be inserted,
namely :—
“{7A) “ Chau‘person of Area Sabha " means the Councillor of the
concerned electoral ward ;”;
(iif) after clause {59C), the following clause shall be inserted,
namely :(—
“59D) “ Secretary of Area Sabha ” means the Secretary of the
Area Sabha appointed as such by the Corporation from amongst
its officers not below the rank of the Office Superintendent or
for sufficient reasons, from any other sultable class of mummpal

employees ;” _
6. In section 29A of the Provincial Corporations Act, in sub-section Amendment
(7), after clause (c), the following clause shall be added, namely :— Z;A S;gﬂiﬁn
of Bom.

“(d) to make recommendations in regard to watér supply, solid LIX of 1949,
waste management, sewage disposal, drainage, storm water
management, sanitation works and development scheme and to take
periodical review thereof, to enlist people’s participation in the
voluntary activities necessary for successful implementation of the
developmental activities of the Corporation, to ensure maintenance
of parks in the ward and to recommend for approprlate budget
allocation to each electoral ward ”

7. After section 29A of the Prov1nc1al Corporatlons Act, the followmg Insertion of

sections shall be inserted, namely :— ;%cgops 2§B to
. i om.

LIX of 1940,

#29B. - The State Government shall, by order puﬁlished in the Determination
Official Gazette, determine,— of areas.

{(a) the areas into which each electoral ward may be divided ; and

(b) the territorial extent of each area, which shall necessarily
include the entire geographical territory in which all persons
mentioned in the electoral roil of any polling booth in such territory,
or, if the Government so decides, two or more contiguous poiling
booths (not exceeding five such polling booths) in such territory,
are ordinary resident. £

29C. (1) The Chairperson of the Area Sabha shall convene a Meetings of
meeting of the Area Sabha. The Secretary of the Area Sabha shall, Area Sabha.
thereafter issue a notice of the meeting specifying the date, time and
place as is fixed by the Chairparson. Every such meeting shall be‘
given wide publicity in the area of Area Sabha:

Provided that, the period of not more than six months shall elapse
between the two méetings of the Area Sabha.

(2) If the Chairperson fails to convene four meetings of the Area
Sabha continuously, within a period of two years, as provided under
sub-section (), - the State Government shall, upon a reference being -
made by the Commissioner, by order in the Oﬁicial Guzette, disqualify
the Chairperson for being a Councillor.

HT AE—43—
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(3) Every meeting of the Area Sabha shall be presided over by the
Chairperson of Area Sabha and shall be conducted in such manner as
" may be prescribed.

(4) The Secretary of the Area Sabha shall,—

(¢) make necessary arrangements for the meeting and record
the minutes of the meeting and forward the same with the approval
of the Chairperson to the ward office and the Corporation ;

{b) obtain information from the Corporation or any of its offices
regarding the action taken by the Corporation or the office
concerned, as the case may be, on the suggestions made by the
Area Sabha and present the same in the meeting ;

{c) attend other works incidental to clauses {a) and (&}

Functions 29D. An Area Sabha may, having regard to the actual conditions :
and duties obtaining in the municipal area, perform and discharge the following
of Area . - .
Sabha,  [unctions and duties, namely i~

(i) to suggest the priority of schemes and development
programmes to be implemented in the area of the Area Sabha and
forward the same to the Wards Committee, for inclusion in the
developmental plans of the Wards Committee or the Corporation,
as the case may be ;

(i) to suggest the location of street lights, street or community
water taps, public wells, public sanitation units and such other
public amenities within the area of the Area Sabha ;

(£i1) to identify the deficiencies in the water supply, sewage
disposal, public sanitation, storm water management, roads and

‘street lighting arrangements in the area of the Area Sabha and
suggest remedial measures ;

(iv) to assist the activities of public health centres in the area of
the Area Sabha, especially in prevention of diseases and family
welfare and create arrangements to report on the incidence of
epidemics and natural calamities ;

(v) to remind the Area Sabha members of their obligations to
pay municipal taxes and user charges. , .

Rights and  29E. An Area Sabha may, subject to the procedure that may be

Arpc’“éer;h"f prescribed in this behalf, exercise the following rights and powers,
©& Sabha- namely —

{f) togetinformation from the concerned officials of the Corporation
as to the services they will render and the works they propose to do
in the area ;

(ii) tobe 1nf0rmed by the Wards Committee about,—

{e) decisions concerning the jurisdiction of the Area Sabha made
by the Wards Committee or the Corporation including the action
taken on the suggestions made by the Area Sabha ;

{b) the follow up action taken on the decisions concerning the
jurisdiction of the Area Sabha ;




C. P
and
Berar
II of
1950.
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(iii) to impart awareness on matters of public interest such as
cleanliness, preservation of the environment and prevention of
pollution ;

{iv) to have attendance of ward level officers dealing with water
supply, road and street lighting, conservancy, sewage disposal, public
sanitation, storm water and solid waste management and other civic
amenities, in the meetings of the Area Sabha ; and

(v) to co-operate with the Wards Committee in the provision of
sanitation arrangements and other civic amenities in the area.”.

CHAPTER IV
AMENDMENTS TO THE CITY 0F NAGPUR CORPORATION
AcT, 1948

8. In section 5 of the City of Nagpur Corporation Act, 1948
(hereinafter referred to as “ the Nagpur Corporation Act ”),—
() after clause (7}, the following clauses shall be inserted,
namely —

“{1-1A)“ area ”, in relation to the Area Sabha, means an area
as determined under section 388 ;

(1-1B) “ Area Sabha” means the body of all the persons
registered in the electoral rolls pertaining to all polling booths
in that area ;”

(i) after clause (8), the following clause shall be 1nserted
namely —

“BA) “ Chairperson of Area Sabha ” means the Councillor of
the concerned electoral ward ;”; .
(zit) after clause (45), the following clause shall be inserted,

namely -—

“(45A)“ Secretary of Area Sabha” means the Secretary of the
Area Sabha appointed as such by the Corporation from amongst
its officers not below the rank of the Office Superintendent or
for sufficient reasons, frorn any other suitable class of municipal
employees ;”.

9. In section 38A of the Nagpur Corporation Act, in sub-
section (7), after clause (c), the following clause shall be added,
namely :(— :

“(d) to make recommendations in regard to water supply, solid

Amendment
of section § of
C.P. and
Berar II of
1950.

Amendment

of section 38A

of C. P. and

Berar II of
1950,

waste management, sewage disposal, drainage, storm water

management, sanitation works and development scheme and to take
periodical review thereof, to enlist people’s participation in the
voluntary activities necessary for successful implementation of the
developmental activities of the Corporation, to ensure maintenance
of parks in the ward and to recommend for appropriate budget
allocation to each electoral ward.”.
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10. After section 38A of the Nagpur Corporation Act, the followmg
sections shall be inserted, namely e

“ 38B. The State deer;ment shall, by order published in the
Official Gazette, determine, —

(a) the areas into which each electoral ward may be divided ; and

(b) the territorial extent of each area, which shall necessarily
include the entire geographical territory in which all persons

- mentioned in the electoral roll of any polling booth in such territory,

or, if the Government so decides, two or more contiguous polling
booths (not exceeding five such polling booths) in such territory, are
ordinary resident.

38C. (1) The Chairperson of the Area Sabha shall convene a
meeting of the Area Sabha. The Secretary of the Area Sabha shall,
thereafter issue a notice of the meeting specifying the date, time

- and place, as is fixed by the Chairperson. Every such meeting shall

be given wide publicity in the area of Area Sabha :

Provided that, a period of not more than six months shall elapse

" between the two meetings of the Area Sabha.

(2) If the Chairperson fails to convene four meetings of the Area
Sabha continuously, within a period of two years, as provided under
sub-section (1), the State Government shall, upon a reference being
made by the Commissioner, by order in the Ofﬁcml Gazette, dlsquahﬁy
the Chairperson for being a Councillor.

(3) Every meeting of the Area Sabha shall be presided over by the

Chairperson of Area Sabha and shall be conducted in such manner as
may be prescribed.

(4) The Secretary of the Area Sabha shall,—

{a) make necessary arrangements for the meeting and record
the minutes of the meeting and forward the same with the approval
of the Chairperosn to the ward office and the Corporation ;

{b) obtain information from the Corporation or any of its offices
regarding the action taken by the Corporation or the office
concerned, as the case may be, on the suggestions made by the
Area Sabha and present the same in the meeting ;.

{c) attend other works incidental to clauses {a)and (b).

38D. An Area Sabha may, having regard toits actual conditions
obtaining in the municipal area, perform and discharge the following
functions and duties, namely :(—

(i) to suggest the. priority of schemes and development
programmes to be implemented in the area of the Area Sabha

. and forward the same to the Wards Committee, for inclusion in
the developmental plans of the Wards Committee or the

Corporation, as the case may be ;

Y
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(i) to suggest the location of street lights, street gr community
water taps, public wells, public sanitation units, and such other
public amenities within the area of the Area Sabha ;

(zii) to identify the deficiencies in the water supply, sewage
disposal, public sanitation, storm water management, road and
street lighting arrangements in area of the Area Sabha and
suggest remedial measures ; '

(iv) to assist the activities of public health centres in the area
of the Area Sabha, especially in prevention of diseases and family
welfare and create arrangements to report on the incidence of
epidemics and natural calamities ;

(v) to remind the Area Sabha members of their obligations to
pay municipal taxes and user charges.

38E. An Area Sabha may, subject to the procedure prescribed in Rights and
‘this behalf, exercise the following rights and powers, namely :— powers of

ea
(i) to get information from the concerned officials of the Sabhe.

Corporation as to the services they will render and the works they
propose to do in the area;

(z1) to be informed bjr the Wards CommiEtee about ,—

{a) decisions concerning the jurisdiction of the Area Sabha
made by the Wards Committee or the Corporation including the
action taken on the suggestions made by the Area Sabha;

(&) the follow up action taken on the decisions concerning the
jurisdiction of the Area Sabha ;

(itf) to impart awareness on matters of public interest such as
cleanliness, preservation of the environment and prevention of
pollution ;

(iv) to have attendance of ward level officers dealing with water
supply, road and street lighting, conservancy, sewage disposal,
public sanitation, storm water and solid waste management and
other civic amenities, in the meetings of the Area Sabha ; and

{v) to co-operate with the Wards Committee in the provision of
sanitation arrangements and other civic amenities in the area.”.

CHAPTERV

AMENDMENTS TO THE MAHARASHTRA MUNICIPAL COUNCILS, NAGAR PANCHAYATS
AND InnUsTRIAL TownNsHIPS AcT, 1965

Mabh, 11. In section 2 of the Maharashtra Municipal Councils, Nagar Amendment

%Ggl_n Panchayats and Industrial Townships Act, 1965 (hereinafter referred gf iff;tﬁog(f
to as “ the Municipal Councils Act ” ),— of 1965.
(i) after clause (I), the following clauses shall be inserted,
_namely :—

“(1-1A) “area”, in relation to the Area Sabha, means an area
determined under section 66B ;
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{I-1B) “ Area Sabha” means the body of all the persons.
registered in the electoral rolls pertaining to all polling hooths in
the area ;”;

(ii) after clause (4), the following clause shall be inserted,
namely :—
“(4A) “Chairperson of Area Sabha ” means the Councillor of the
concerned electoral ward ;”;

(iii) after clause (6}, the following clause shall be inserted,
namely :—

“(46A) “ Secretary of Area Sabha ” means the Secretary of the
Area Sabha appointed as such by the Council from amongst its
officers not below the rank of the Office Superintendent or for
sufficient reasons, from any other suitable class of municipal

employees ;”.

Amendment 12. In section 66A of the Municipal Councils Act, in sub-section (7),
of g‘é‘j{wg} after clause {c), the following clause shall be added, namely :—
Mah. XL of - . . .

1965. “(d) to make recommendations in regard to water supply, solid

waste management, sewage disposal, drainage, storm water
management, sanitation works and development scheme and to
take periodical review thereof, to enlist people’s participation in
the voluntary activities necessary for successful implementation
of the developmental activities of the Council, to ensure
maintenance of parks in the ward and to recommend for appropriate
budget allocation to each electoral ward.”.

Insertion of  13. After section 66A of the Municipal Councils Act, the following
sections Sections shall be inserted, namely *—

G6B to G66E

in Mah. XL
of 1965,

Deten?ination “66B. The State Government shall, by order published in the
ob 41895 Official Gazette, determine,—

(a) the areas into which each electoral ward may be divided ;
and -

{(b) the territorial extent of each area, which shall necessarily
include the entire geographical territory in which all persons
mentioned in the electoral roll of any polling booth in such
territory, or, if the Government so decides, two or more
contiguous polling booths (not exceeding five such polling booths)
in stuch territory, are ordinary resident.

Meetings of 66C. (1) The Chairperson of the Area Sabha shall convene a

Area Sabha.  meeting of the Area Sabha. The Secretary of the Area Sabha shall,
thereafter issue a notice of the meeting specifying the date, time
and place, as is fixed by the Chairperson. Every such meeting shall
be given wide publicity in the area of the Area Sabha :

Provided that, a period of not more than six months shall elapse
between the two meetings of the Area Sabha.
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(2} If the Chairperson fails to convene four meetings of the Area
Sabha continuously, within a period of two years, as provided under
sub-section (1), the State Government shall, upon reference being
made by the Chief Officer, by order in the Official Gazette, disqualify
the Chairperson for being a Councillor.

(3} Every meeting of the Area Sabha shall be presided over by the
Chairperson of Area Sabha and shall be conducted in such manner as
may be prescribed.

{4) The Secretary of the Area Sabha shall,—

(@) make necessary arrangements for the meeting and record

the minutes of the meeting and forward the same with the approval -

of the Chairperson to the ward office and the Council ;

{b) obtain information from the Council or any of its offices
regarding the action taken by the Council or the office coneerned,
as the case may be, on the suggestions made by the Area Sabha
and present the same in the meeting ;

{¢) attend other works ineidental to clauses (¢) and (b).

66D. An Area Sabha may, having regard to the actual conditions
obtaining in the municipal area, perform and discharge the following
functions and duties, namely —

(i) to suggest the priority of schemes and development
programmes to be implemented in the Area Sabha and forward the
same to the Wards Committee, for inclugion in the developmental
plans of the Wards Committee or Council, as the case may be;

(if) to suggest the location of street lights, street or community
water taps, public wells, public sanitation units and such other
public amenities within the area of the Area Sabha;

{tif) to identify the deficiencies in the water supply, sewage
disposal, public sanitation, storm water management, roads and
street lighting arrangements in the area of the Area Sabha and
suggest remedial measures ;

(iv) to assist the activities of public health centres in the area of
the Area Sabha, especially in prevention of diseases and family
welfare and create arrangements to report on the incidence of
epidemics and natural calamities ;

. {v) to remind the Area Sabha members of their obligations to
pay municipal taxes and user charges.

66E. An Area Sabha may, subject to the procedure prescribed
in this behalf, exercise the following rights and powers, namely :—

(i) to get mfc-eration from the concerned officials of the Counecil
as to the services they will render and the works they propose
to do in the area; '

44
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(ii) to be informed by the Wards Committee about,—

(a) decisions coxicerning the jurisdiction of the Area Sabha
made by the Wards Committee or the Council including the
action taken on the suggestions made by the Area Sabha ;

(b) the follow up action taken on the decisions concerning the
jurisdiction of the Area Sabha; ‘ '

(iii) to impart awareness on matters of public interest such as
cleanliness, preservation of the environment and prevention of
pollution ; ‘

(iv) to have attendance of ward level officers dealing with water
supply, road and street lighting, conservancy, sewage disposal,
public sanitation, storm water and solid waste management and
other civic amenities, in the meetings of the Area Sabha ; and

(v} to-co-operate with the Wards Committee in the provision of
sanitation arrangements and other civic ainenities in the area.”.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND RUBLICATION, FRINTED AND PUBLISHED BY
SHRI PARSHURAM JAGANNATH GOSAV], FRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJ] SUBEASH
ROAD, CHARNI ROAD, MUMBAI 480 004 AND PUBLISHED AT DIRECTCORATE OF GOVERNMENT FRINTING,
STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAT 400 004,
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In pursuance of clause (3} of article 348 of the Constitution of India, the following
translation in English of the Bombay Provincial Municipal Corporations, the City of Nagpur
Corporation, the Maharashtra Municipal Councils, Nagar Panchayats and Industrial
Townships, the Maharashtra (Urban Areas) Protection and Preservation of Trees and the
Maharashtra Tax on Buildings (with larger Residential Premises) (Re-enacted) (Amendment)
Act, 2009 (Mah. Act No. X of 2010), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,”

. H. B. PATEL,
Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. X of 2010.

(First published, after having received the assent of the Governor in the
“ Maharashtra Government Gazette *, on the 27th April 2010)

An Act further to amend the Bombay Provincial Municipal qupofations

Act, 1949, the City of Nagpur Corporation Act, 1948, the Maharashtra

Municipal Councils, Nagar Panchayats and Industrial Townships Act,

1965, the Maharashtra (Urban Areas) Protection and Preservation of

Trees Act, 1975 and the Maharashtra Tax on Buildings (with larger
Residential Premises) (Re-enacted) Act, 1979, '

30?1-1;;1;( WHEREAS it is expedient further to amend the Bombay Provincial

C.P. and Municipal Corporations Act, 1949, the City of Nagpur Corporation Act,

Berar 11 1948, the Maharashtra Municipal Councils, Nagar Panchayats and

of'1950. Industrial Townships Act, 1965, the Maharashtra (Urban

I\g?};ggé‘ Areas) Protection and Preservation of Trees Act, 1975 and the

Mah. Maharashtra Tax on Buildings (with larger Residential Premises)

Xl-llg?gf (Re-enacted) Act, 1979, for the purposes hereinafter appearing; it is

Mah.
XXIX of

1979.
T #HE—3y -t ®)
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hereby enacted. in the Slxtleth Year of the Repubhc of India as
follows — :
' CHAPTERI
Short ':"-19 1. (1) Th1s Adt may be called the Bombay Provmmal Municipal

commence- Corporations, the City of Nagpur Corporation, the Maharashtra
ment. Municipal Councils, Nagar Panehayats and Industfial Townshxps the

Prermses) (Re-enacted) (Amendment) Act, 2009

by notification in the Official Gazette, appoint.

' CHAPTERII
_‘ A.MENDMENTS 10 THE BoMBaY PROVINCIAL MunicIPAL
R - ' CORPORATIONS ACT, 1949 '
A;‘f‘e}:‘:;:i‘f:; 2 In Chapter X1 of the Bombay Provincial Mummpal Corporat:ons
- under sub- Act, 1949 (hereinafter, in this Chapter referred to as “the Provmc:a]

- title - Corporatlons Act™)—

"Propert -
Chtax:: ;{111 (1 ) in sectlon 128 clause (2) shall be deleted;
S Bom. (2 under the sub-title “Property Taxes”, for the heading “Property-

nggf taxes leviable”, the following heading shall be substituted, namely :—
‘ “Property taxes leviable on rateable value or capital value”.

Insertionof 3, In Chapter X1 of the Provincial Corporations Act, after the heading

f;;ff;‘ as so substituted, the following section shall be inserted,
Bom. LIX of name]y —
1949.
Property *128A. (1) Property taxes leviable on buildings and lands in the City

taxes what

to consist. .-,under this Act shall include water tax, water benefit tax, sewerage -

.. tax, sewerage ‘benefit tax; general fax, educatlon cess, street tax and
- betterment charges

(2) For the purposes of levy of property taxes the expressmn

' “bulldmg” mcludes a ﬂat, agala, a umt or any portion of the building. .

. (3) Allor any of the property taxes may be imposed on a. graduated
scale

3 Save as otherwxse provnded in this Act, it shall be lawful for the
. -Corporation to continue to levy all or any of the property taxes on the
. rateable'value of buildings and lands until the Corporation adopts levy
of any or all the property taxes on such buildings and lands on the
capital value thereof under sub-section (2) of section 129.”.

(2) It shall come irito force on'such date as the State‘Government may,

Maharashtra (Urban Areas) Protection and Preservation of Trees.and . .
the Maharashtra Tax on ‘Buildings (with larger Resxdentlal .

Bom.
LIX.of
1949.
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4. Tn section 129 of the Provincial Corporations Act,—

(1) for the marginal note, the following margmal note shal} be
substituted, namely :(—

“Property taxes leviable on rabeable value, or on capital value,
as the case may be, and at what rate.”

(2) section 129 of the Provincial Corporatwns Act shall be re-
numbered as sub-section (1) thereof;and ‘ 1

(4) in sub-section (1), as $o renumbered,—

(i) for the portion begmmng with the words “For the purposes
and ending with the words “taxes which” the words “The followmg
property taxes” shall be substituted;

(ii) in clause (@), after the words “rateable value” the words “o
their capital value, as the case may be,” shall be inserted;

(iii) in clause (aa), after the words "rateable value" the wprti_s "or
their capital value, as the case may be," shall be inserted;

{(iv) in clause (), after the words “rateable value” the words “or
their capital value, as the case may be,” shall be inserted;

(v) in clause(bd), after the words “rateable value” the words “or
their capital value, as the case may be,” shall be vinserted;

() inclause (¢),— . o
(a) after the words “their rateable value,” where they oécur
for the first time, the words and figures “or of not less than 0.1

and not more than 1 per centum of their capltal value, as the
case may be,” shall be mserted : .

(b) after the words “their rateable value”, where they occur
for the second time, the words and figures “or of not less than
0.01 and not more than 0.2 per centum of their. capltal value, as
the case may be,” shall be inserted; :

(vii) after clause {e), the followmg clause shall be inserted,
namely ;—

_ “N the betterment charges leviable under Chapter Xv1”.
(viii) the first proviso shall be deleted;
(B} after sub-section (1) as so re-numbered, the followmg sub-
section shall be added, namely :—

“(2) Notwithstanding anything contained in any other provisions
of this Act, but save as otherwise provided in the proviso and the
Explanation to sub-section (1), the Corporation may pass a
resolution to adopt levy of property tax on buildings and lands in

3

Amendment
“of section
129 of
Bom. LIX
of 1849,

the City on the basis of capital value of the buildings and lands on .

and from such date, and at such rates, as the Corporatwn may
determine in acoordance with the provisions of section 99 :
T AR—34 1R :
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e Provided that, for the period of five years from the date on which
_,8uch property tax is lev1ed on capital value, the tax shall not
exceed,— ™

@) in respect of bulldmg used for resadenhal purposes two
times, and -

(if) in réspect of bu11d1ng or land used for nén-residential
purposes, three times, .

the amount of the property tax lewable in respeet thereof in the
year immediately preceding such date

Provided further that, the property tax lewed on the basis of capital
value of any buildings or Iands of revision made urider sub-rule (3) of
rile 7A of the TAXATION RULES in Chapter VIII of Schedule ‘D’,
shall not in any case exceed 40 per’centum of the amdunt of the
property tax payable in the year 1mmed1ate1y preceding the year of

" such rewsmn ' .

Prowded also that, for the penod of five years commenecing from
thé year of adoption of capital value as the base for levy of property
tax under this sub-section, the amount of property tax leviable in
respect of a residential buﬂdlng or residential tenement, having carpet
area of 46.45 sq. meters (500 s4. feet) or less, shall not exceed the
amount of property tax levied and payable in the year immeédiately
. preceding the year of such adoption of capital value as the basis.

Explanation.—For the purposes of this section, after the
Corporation adopts the capital value as the basis of levy of property
tax, the property tax in respect of any taxable building shall be revised
«:after every five years and on each such revision; such amount of

; property tax, shall not in any case exceed the forty per cent. of the
. amount of the property tax 1ev1ed and payablein the year 1mmed1ate1y
preceding the year of the rev151on .

Amendment 5. In sectlon 133 of the Provmela] Corporatlons Act, —
of section

133 of Bom. . (1) in. sub-sectlon (1) aﬁ:er the word brackets a.nd figure “sub-
LIX of 1949. sectlon (2)” the brackets ﬁgure and letter (2A)” shall be 1nserted

(2) after sub-sectxon 2),. the followmg sub-sectlon shall be mserbed
“namely :— .
 “2A) Where thé Corporation has adopted the levy of property
tax on capital value of buildings and lands, the capital value of
buildings and lands-in the City vestmg in Government and
beneficially occupied, in respect of which but for the said exemption,
general tax would beleviable: f'ro‘m the State Governiment, shall be
the book value of such buildings or lands in Government records
and such capital value shall hold good for a term of five years, subject
only té proportionate variation, if in the meantime the number or
- .extent of the buildings and lands. vestlng i Government in: the City
: materially increases or decreases.”; , .

(3) in sub-section (3)— . , . Lo ; s .
" (aYafter the words “rateable value” the words or-on a capltal
e va]ue‘ as the case may be,” shall be‘inserted; co

- (b)*thé words, brackets, figire and letter “of sub- sectlon (2A)
as the ¢ase may'be,” shall be added at the: end
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6. In section 139 of the Provincial Corporations Act, in sub-section
(1), after clause (), the following clauses shall be inserted, namely .—

“(a-1) if the premises are held or occupied by a person, who is not
the owner and the whereabouts of the owner of the premises cannot
be ascertained, from the holder or occupier ; and

(a-2) if the premises are held or developed by a developer or an
attorney or any person in whatever capacity such person may be
holding the premises and in each of whom the right to sell the same
exists or is acquired, from such holder, developer, attorney, or person,
as the case may be :

Provided that, such holder, developer, attorney or person shall be
liable until the actual sale is effected.”.

7. Insection 140 of the Provincial Corporations Act,—

(1) after sub-section (2), the following sub-section shall be inserted,
namely :-——

Y

Amendment
of section

139 of Bom.
LIX of 1949,

Amendment
of section

140 of Bom.
LIX of 1949.

‘{1A) Notwithstanding anything contmned in sub-section (1) on -

and from the date of adoption of capital value as the base for levy of

property taxes under sub-section (2) of section 129, but subject to
the other provisions of this Act, the Commissioner may serve a bill
for the amount of property tax on such occupier of the said premises,
“or, if there are two or more such occupiers thereof, may serve a
bill on each of them for such portion of the sum due as bears to the
whole amount of tax based on the capital value, due in the same
ratio which the capital value, of such portion of the premises of the
occupier or occuplers bears to the aggregate amount of the tax based
on the capital value, in respect of the said premises.”;

(2) in sub-section (3), the words “ which has remained due for more
than one year, or ” shall be deleted.
8. In section 148A of the Provincial Corporations Act, in sub-section
(1), — '
(1) for the portion beginning with the words “as the Corporation”
and ending with the words “graduated scale:”, the following shall be
substituted, namely :—

“or of so many per centum of their capital value, as the case may
be, as the Corporation may determine :”;

(2) in the proviso, in clause (e), after the words “rateable value” the
words “or a capital value, as the case may be,” shall be inserted.
9. In section 148B of the Provincial Corporations Act, in sub-
section (2),—
(1) after the words “rateable value” the words “or the capital value,
as the case may be,” shall be inserted;

(2) after the word, brackets and figure “sub-section (2)” the words,
brackets, figure and letter “or sub-section (2AY" shall be inserted.

Amendment
of section
148A of
Bom. LIX of
1949.

Amendment
of seetion
148B of
Bom. LIX
of 1949,



g WENTE, YA TT<I0S SEERW W 303, T2, _?o‘?of’émw 9, ¥ 3T

Amendment 10, In sectmn 148C of the Prov1nc1a1 Corporatlons Act, in

: °fls,f§g°o'} sub-section (1),— - ,
B°m\ I“gqgf (1) after the words “rateable value” the words “or of so many per

centum of their capital value, ds the case may be,” shall be inserted,;

(2) in the proviso, in clause (c), after the words “ratéable value” the
words “or a‘capital value, as the case'may be,” shall be inserted:

Amendment 11, In section 406 of the Provincial Cofpdrations Act,— -
of section - .

ﬁgxﬁ 0; 13;;3- (I) in sub-section (1), after the words “rateable value” the words
° " “or the capital value, as the case may be,” shall be inserted; -

(2) in sub-section (2},—

(¢) in clause (b), after the words "rate-able value” ﬂlé words “or a .
capital value, as the case may be,” shall be inserted,;

(b) in clause (d), for the words “ fifteen days” the words “twenty
" one days” shall be substituted;

{¢) in clause (), after the words “rateable value at both the
places where thiey occur, the words “or the capital value, as the case
may be,” shall be inserted;

" (3) after sub-section (2), the following sub-section shall be inserted,
namely — S

" %2A) Where the appeal is not ﬁled in’ accordance with the
provisions of clauses (a) to(e) of sub-section (2}, it shall be liable to
be summarily dismissed.”.
Amo'}“s‘l’;?;‘: 12. In section 407 of the. Provinciéi Corporations Aét in clause (a),
407 of Bom. - after the words “rateable value” the words “or a capital,value, as the case
. LX of 1949, . may, be,” shall be inserted. .
Amo(}nsi?t?:: 13. In sect.lon 408 of the Provmmal Corporatxons Act,—
f.?}si gtf_ ?90:5- A{a) after the words “rateable value” the words “or the capital value
" as the case may be,” shall be inserted;

(b) for the words and figures “Arbitration Act, 1940” the words and X of

figures “Arbitration and Conciliation'Act, 1996” shall be substituted. ;g?f‘

1996.

section 409
of Bom: LIX
of 1949

Deletion of - 14 Section 409 of the Provincial Corporations Act shall be deleted.

Ot
L

Amerndm{ant 15. In section 410 of the Provincial Corporations 'A"ct' after the words’
410 oi.eg;z‘ “rateable value” the words “or the capltal value; as the case may be

LiX of 1949, shall be inserted. -
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16. In section 411 of the Provincial Corporations Act, in clause (a),
for the words “in excess of two thousand rupees” the words “or a capital
value, as the case may be,” shall be substituted.

s
17. - In section 412 of the Provincial Corporations Act, the words and
figures “and of valuation under section 4097 shial] be deleted. '

18. In sectlon 413 of the Provmclal Corporatlons Act— -

(1) in sub-section (1), after the words “rateable value” the words
“or the capital value, as the case may be,” shall be inserted; .

(2) for sub-section (2), the followmg sub—sectlon shall be substltuted, N

namely :— ‘ :

“2) Where the decision of the said Judge i is not final it shall be

lawful for the Commissioner to assess the property tax on the basis

" of the rateable value or the capital value, as the case may be,

_ determined under rule 7 or 7A of the TAXATION RULES in Chapter

VIII of Schedule ‘I, from year to year, sub_]ect however to the
provisions of section406.”. . -

19. In section 415 of the Prov1nc1al Corporatlons Act in
sub-section (2),—
. (a) after the words “rateable value” the words “or the capltal value
as the case may be,” shall be inserted;

() for the words “exceeds rupees two thousand” the words “exceeds
such amount as the State Government may, by notification in the
Official Gazette, spec1fy” shall be substituted.

20. Insection 481 of the Provmcml Corporatxons Act, in sub-section
(1), in clause (d), after the words “rateable value” the words “or a capital
value, as the case may be,” shall be inserted.

21, In Schedule ‘D’, to the Provincial Corporations Act, in Chapter
VIII, in rule 2 of the TAXATION RULES (heremaﬁ.er referred to as the
“ TAXATION RULES Py, — '

-(1) in the marginal note, the words “and fees payable for transfer
of title” shall be added at the end ;

(2) in sub-rule (2), the word “Indian” shall be deleted.

- In rule 4 of the TAXATION RULES in sub-rule (1), the word
“Indlan shali be deleted.

"3

Amendment
of section

411 of Bom.
LIX of 1949.

Amendmcnt
of. sect.mn

412 of Bom.
LIX of 1949.

Ameridment
of section
4136f Bom.
"LIX 011949,

T

Amendment
of section

415 of Bom.
LIX of 1849.

Amendment
of section
481 of Bom.

" LIX of 1949.

Amendment
of rule 2 of
Chapter
VIII in
Schedule
‘D’ to Bom.
LIX of
1949.

Amendment
of rule 4 of
Chapter

VIII in
Schedule

‘D’ to Bom. .
LIX of 1949,
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Amendment
of rule 5 of

Chapter -

Vil in
Schedule D’
to Bom. LIX

of 1949,

[ns.ertionl'of
‘rule 7A'in
Chapter

Schedule ‘D’
to Bom, LIX
of 1949.

Capital
value how

to be
determined.
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_Inrule 5 of the TAXATION RULES,—

(1) in sub-rule (1), after the word “reoccupied,” the words “or when
there is change of user of part or whole of the building,” shall be
inserted;

(2) in sub-rule (2), the words “and in the case of change of user of
part or whole of the building, from the date of 'such’ change of user”
shall be added at the end.

24, After rule 7 of the TAXATIO\I RULES the followmg rule sha]l

be inserted; namely —
.. Villin

T I

- “TA. (1) In order te fix the capital value of aﬁy hmld;ng or land
assessable to a property tax, the Commissioner shall have regard to

* the value of ahy building or larid as indicated iri the Stamp Duty Ready

Reckoner for the time being in force as preparéd under thé Bombay
. Stamp (Determination of True Market Value of Property) Rules, 1995,

. . framed under the provisions of' the Bombay Stamp Act, 1958, or where

_the Stamp Duty Ready Reckoner does riot mdlcate value of any

" .properties in afny particular drea wher¢in a Building or land ini tespect

of which capital value is required to be:determined is situate, or in

©(case such Stamp Duty Ready Reckoner does not exist, then the
" Cormissioner may fix the capital value of'any building or 1and taking

into consideration the market value of such building or land, as a base
_value; and also have regard to the following factors, namely —

(a) the nature and type of’ the land and structure of the building;
(b) areaofland or carpet area of building ;

(c) user category, that is to say, (i) residential, (i) commercml
" - (shops or the like), (zit} offices, ({v) hotels (upto 4 stars) (v} hotels
(more than 4 stars), (vi) =banks,.(vii) industries and factories,
(viii) school and college building or building used for educational
purposes, (ix)- malls, and (x)- any other buﬂdmg or land not eovered

by any-of the above categories ; ,

(d) age of the building ; or -

{e) such other factors as may be spec1ﬁed by Regulatmns made
under sub-rule (2).

(2) The Commissioner shall w1th the approval of the Standmg
Committee, frame such Regulat;ons as respects the details of
categories of building or land and the weightage by multiplication to
be assigried to various such categones for the purpose of ﬁxmg the
capital value under sub-rule (1).”

{3) The capital value of any bulldmg or land fixed urider sub-rule
(1) shall be.revised every five years: .

Provided that the Commissioner may, f0r reasons to be recorded

in writing, revise the capital value of any building ot land ahy ‘tirhe’

during the said period of five years and shall accordingly amend the

 assessment book in relation to such building or land under rule 20.

(¢) The provisions of sub-rules (2), (3) and (4) ofrule 7shall mutatis

mutandis apply for ﬁxmg the capital value also.”.

Bom.
LX of
1958.-
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25, Inrule 8 of the TAXATION RULES; in sub-rulé (1) — 7" Amenddént”

(1) for the word “value”, at both the places, where 1t occurs, the ocf};il;,lfef of.

words “rateable value or the capltal value, as the case may be,” shall Villin . . .

be substituted ; . foc'}}!ae::de ‘D’
L@ afber clause (¢), the followmg clause shall be added namely :—- i‘&{;f-

(d) as to the details in respect of any or all ‘the items as
enumeraued in clauses (a) to(e) of sub-rule (1) ofrule 7A,in relation
to such building or land or-of any portion thereof.”.

26. Inrule9 ofthe TAXATION RULES,— . Amendmient -

(1) after the words “the assessment book” the words “in such f'orm thiffef of

and manner as he may, with the approval of the Standmg Connmttee VII in’

dec:de“ shallbe inserted ; | ts:‘l‘;’::‘le ™
@ m clause (b), after the words “rateable value” the vvords “or the LIX of
capltal value, as the case may be,” shall be mserted , 1049, -

(3) for clause (d ) the followmg clause shall be substltuted
namely =
™ «(d) if any such bu1ldmg or land is not liable to be assessedvto,ﬂ
the general tax or is exempted from payment of property tax, cither
in whole or in part, the reason of such non-liability or exemptmn,
_as the case may be;”; |
"'{4) in tlatise (e), after the words rateable value the words “or the
capital value, as the case may be,” shall be mserted

27. In rule 10 of the TAXATION RULES, in sub- rule (1), for the Amendment

words “ purpose of elections ” the words “ administrative purposes " shall ‘gﬁg&: Qe
besubstltuted . Lt T b, e . in Schedule
. e [P T T s ' ".;'| oo, P P T . T rD tOBOD’!
AR ' PN F LK of 1949,
.28, In\ rulé, 13’ of the TAXATION RULES m ;sub-rule (2) the A;,“,‘“]‘d'i‘;“‘
words ‘jor- hy .any -other mode mcludmg electromc medla as. the gf&ﬁpter
Commlssmner may t.hmk ﬁt” shall be added at the end. +o  VIin
. R Schedule
P ) I ' ‘D’ to Bom.
L , e o LiX of
Co - ST S 1949,
85" o rulé 15 f the TAXATION RULES/— St Amondment
(1) in sub-rule (1),— ' Chapter VIII
(a) for the words “ﬁi’ceen days” the worde “twenty-one days shall 33’8»:5111?3::38
be substituted; . . .. LIX of 1949.

J
“(b) after the words. “rateable value the- words or the capxtal_
value as the case may be,” shall be mserted S

.. (2) in aub-rule(Z)— S . L -
.. “(a) after the words “rateable value the words or the capital
value, as the case. may be,”.shall be mserted

v.(b) for the words “ﬁfteen days the words “twentv-one days shall
be substituted. - - Lo o . o

HT HAB—I4-R
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Amendment  30. In rule 16 of the TAXATION RULES, in sub-rule (1), after the

O?%?;Lti? words “rateable value” the words “or the capital value, as the case
VHI in 'may be,” Shall be inserted. : .o
Schedule ‘D
to Bom.
LIX of,
1949.

Amendment 31, In rule 19 of the TAXATION RULES, in sub-rule (1), after the

of r%ﬁ:;?t:: words “rateable values” the words “or the capital values, as the case

VI in May be,” shall be inserted.
Schedule ‘D’
to Bom. LIX _
of 1949 ) ' :
An;gggf;e;g 32. ‘ In rule 20 of the TAXATION RULES,— - -
of Chapter '~ (I} in sub-rule (1), in clause (¢), after the words “rateable vilue” the
Scl}?éi.iﬂ words “or the capital value, as the case may bé,” shall be ingerted;
‘D'to Bem.~ (2} in sub-rule (2), after the words “rateable value” the wards “or
ngigf the capltal value, as.the case may be,” shall be inserted. v
Amendment 33,  In rule 30 of the TAXATION RULES, the words and figures,

of rule 30 of w«ys gpecified in a bill served under rule 39, 40 or 55” shall be added .

Chapt
Vit 8t the end
Schedule D’ T : A
to Bom. LIX ! .
of 1949.

‘Substitution  34.. For rule 41 of the TAXATION RULES the followmg rule shall

of rule 41 of —
r Chap t:r be substltuted namely
VI in
Schedule ‘D’ e Cot
to' Bom. LIX : . . . . ]
of 1949, -7 T . ' .

- Levyof . “41, (1) The amount of first half-yearly tax as specified in the bill
penalty on  which has been served as aforesaid shall be paid within three months
am ::::ﬁ. from the date of service of the bill and of the second half-yearly tax as

wi  Specifiedin the bill shall be paid before thie 31st December-of éach yéar;

dnd if a person liable to pay tax does not pay the same as fequired as

aforesaid, then he shall be liable to pay by w4y of penalty in addition -

to the amount of such tax or part thereof which has remained unpaid,

_a sum equal to two per cent. of such tax for eéach mornth or part thereof
after the last date by which he should have paid such tax and shall
continue to be liable to pay such penalty until the full amount as per
the bill is paid :

Provided that, any property ta.x for which a blll ig served under this
Act before the date of commencement of the Bombay Provincial

Municipal Corporations, the City of Nagpur Corporation, the’

- Maharashtra Municipal Councils, Nagar Penchayats and Industrial
Townships, the Maharashtra{Urban Areas) Protectmn -and
Preservation of Trees and the Maharashtra Tax on Buﬂdmgs (with
larger Residential Premises) (Re-enacted) (Amendment) Act, 2009
{hereinafter referred to a§ “ the Amendment Act of 2009 ™) has
remained unpaid in full or in part, a person who has not paid siich tax
shall be liable to penalty as provided underthis section,;on and from
the date of commencement of the said Amendment Act of 2009:-

Mah.
Xof ~
2010.
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(2} If the other taxes or dués claimed in the bill.are not paid by the

date specified in the bill, the provisions of sub-section (1) shall mutatis

mutandis apply to the amount which has so remained unpaid.”. Lo
85. Inrule42 of the TAXATION RULES — Arendment

frule 42 of

(1) for the portion beginning with the words.“on whom a notice of ‘(J;}E;;&r'v?u

demand” and ending with the words “satisfaction of the Commissioner” 'Snc hedule ‘D"

the following shall be substituted, namely :— . to Bom. LIX
’ of 1949,

“ liable for the payment of the tax for which a bill is served upon - :

him does not pay the tax together with penalty or interest or both

as required under the provisions of this Act to pay the same”;

(2) for sub-rule (2), the following sub- rule shall be substituted,
namely -

“(2) Where the person liable to pay the tax accordmg to the bill
served upon him pays the tax as required under the provisions of
this Act but does not pay the amgunt of penalty or interest or hoth
either in whole or in part as may be due on the unpaid amount of
tax, for such amount which has remained unpaid, a warrant in the

- form of Schedule H, mutatis mutandis, may be issued by the
Commissioner in the same manner as if such sums were due on

account of the tax.”. . i -
36. Inrule45ofthe TAXATION RULES -~ ' Amendment
of rule 45 of
{(I) in Sub-rule (1} _ ) . _ _ Chapter
. o _ Vill in
{(a) for the words “amount due” the words “fax due, penalty or Schedule D’
to Bom. LIX
interest or both, if any, due and payable together shall be of 1949,
subsntu*bed
(b) for the words “ﬁve days” the words “twenty one days shall
ke substltuted

»

(2) for sub-rule (2) the foHowmg s.1b rule sha]l be subst1tutec1
namely — ‘

“(2) Such order shall be procla:med by ﬁxmg atsome consplcuous
part of the property and upon a conspicuous part of the mun1c1pal
office and a]so when the property is land, paying revenue t.o the
State Government in the office of the Collector

37, In ru]e 4'7 of the TAXATION RULES m ‘sub-rule (2) afber the Amendment

words “public auction” the words or by auctlon by inviting sealed. bldS gh:;'fef7 of

shall beinserted. . *~ .- e _ D - VIl in .
. ' ' 1 . B . . . . " Schedule'D
, . . . . ) . . to Bom. LIX
- SR ¢ T af 1949,
YT SIB—IW-vH
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38, For rule 51 of the TAXATION RULES, the followmg rule shall
be. substituted, namely :-- . . R

R

“51. The Commissioner may, in his discretion, remit:the whole or
~-any part of penalty under rule 41, or fees or cost of recovery under
rule 50.”. o ' s e '
39, Inrule53 of the TAXATION RULES, in sub-rule (2}, the words
“except that*it shall not be necessary to serve upon the defaulter any
notice ofﬁdemand "-shall be deleted :

40. After rule 55 of the TAXATION RULES the followmg rule shall
be inserted, namely :=—

“55A. Any person who is liable to pay amount of taxes or any other
*duies under this Act may avail himself of the facility of making payment
"thereof in: any bank or to any agency specified by the Corporation in

this behalf by giving a public notice in two leading newspapers
circulating within the area of jurisdiction of the Corporation; and the
person availing himself of such facility shall be liable to pay such fees
in respect thereof to such bank or agency, asthe case may be, as may
be determined by the Comrmssmner

41. Inrule 59 of the TAXATION RULES for the portlon begmmng
with the word “accompanied” and ending with the word ¢ ‘claimed” the
words and figures “accompanied by the original receipt or any valid proof
of payment of the amount of the’ bill presented to the apphcant under
rule 39, 40 or 55” shall be substituted.

42, Form G in Schedule D’ to the Provincial: Corporations Act shall
be deleted. a

Taet

"43: For theremoval of doubt it is hereby declared thitall proceedmgs
in connection with any assessmeiit; redssessment, levy (1nclud1ng levy
of penalty or interest) and collection’of any property tax lévied on the
basis of rateable value relating to any period whatsoever, immediately

" before the‘date determined by‘theCorpération under sub-sectlon (2Y of

- séstion 129:to adopt capital vahieto be thé basefor levy of property taxes -

shall, notwithstanding anything contained in this Act but, save as

- otherwise expressly provided therein, be continued and dealt with under

the Provincial Corporations Act as if this Act has not been enacted.
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. CHAPTERIII S
AMENDMEms 1O THE CITY OF NAGPUR CORPORAT!O\' o
: ‘ Acr,1948 . R R

44, In PART IV, in Chapter XI of' the Clty of N agpur Corporat:lon Act,

ﬂnd 1948 (hereinafter, in this Chapter, referred to ag “the Nagpur Corporatlon
T of Act”, in the sub-heading, “ The Property 'I‘axes—Imposxtlon of Property
1950. Taxés " the words “levidble on annual valug or capztal ua,lue” shall be added
at t.he 'end

e r

TR - i.' vf ok
45 In Chapter XI of the \’agpur Corporatlon ‘Act, -after the sub-

heading “ The Property. Taxes-~Imposition of Property Taxes léviable on
arinual value or Capital Value ”, the followmg section shall be msertcd
namely :— : . S

“115-1A: (1) Property taxes Iev:able on bmldmgs and lands in the :

City under this Act shall iriclude sewerage tax, sewerage. ‘benefit tax,
water tax, water benefit tax, genéral tax, street tax and e'ducation‘-cess

.(2) For the purposes of levy, of property taxes, the. expressmn :
) t“bmldmg" includes a flat, agala, a unit or-any portlon of' the bwldJng

(3) All or any of the.property taxes may be 1mposed ona g'raduabed

- -

{4) Save as 0therw1se prowded in this Act, it shall be lawfu! for the
Corporation to continue to levy all or any of the property taxes on the

-annual value of buildings and lands until the Corporationadopts levy.

of any or all the property taxes on such buildings and lands-on the.
capital value thereof under sub-section (2), of _sec_t_ion 115A.". _

46. .In oection 115A of the Nagpur Corporation Act,—

(1) for the marginal note, the followmg margmal note shall be
substltuted namely :-

Property taxes lev1able on annual value or on capltal va.lue, as
the case may be, and at what rate.”

(2) section 115A of the Nagpur C-orporatlon Act shall bc re-numbered
PLE

(A) in sub section (1) as so ro-numbered —

deleted;

(@) in ‘clause (a), in sub-clauses (L) -and (u) ‘after’ the words“

“annual value” the words “or their capital value, as the case : may’
be,” shall be inserted ;

(i) in clause (), in sub- clauses (1) and (ii), aﬁser the words
annual value” the words “or their capltal value, as the case may,
be,” shall be inserted._;

{i) the words “and shall be called “property taxes” " shal] ‘be

13
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(iv) in clause (c), after the words “annual value” the words and
figures “or of not less than 0.1 and not more than l-per centum of
the capital value; as the case may be,” shall be inserted ;

(v} the proviso shall be deleted

(B) after sub- sectmn (1) as so re- numbered the followmg
_ sub sectlon ‘shall be added, fiamely :—

. %2), Notwithstanding anything contamed in any. other prowsmns
,of this Act, the Corporation may pass a resolution to adopt levy of
_ property tax on buildings and lands in the City on the basis of capital
-value of the buildings and lands on and from such date, and at such
rates, as.the Corporation may determme in accordance with the
_; provisions of this Act - : :

Provided that, for the period of five years from the date on whlch such ’
property tax is levied on capital value, the tax shall not‘exceed,—
L) i respect of bulldmg used for resxdentlal purposes two tlmes
and: ¥ .:; oot ’
(u) 1n reSpect of bulldlng or land used for non-remdentlal purposes,
thtee fiffies,the amount of the propeérty tax leviable in respect thereof
in the year immediately. preceding such date : :

Provided further that, the property tax levied on the basis’ of
capital value of any buildings or lands or revision made under
sub-section (2) of section 119 shall not in any case exceed forty per centum
of the amount of the‘propérty tax payable in the year 1mmed1ately
precedmg thé year of such revision : :

Provided also that, for the period of five years commencing from the
year of adoption of capital value as the base, for levy of property tax-under
thlS sub-section, the amount of property tax leviable in respect of a
residential bulldmg or residential tenement, havmg carpet area of 46.45
sq. metres (500 5Q. feet) or less, shall not exceed the amount of property
tax lewed and payable in the year immediately preceding the year of such
adopuon of capital value as the basis. |

"Explanation.—For the purposes of this section, after the Corporatmn

adopts the capital value as the basis of lévy of property tax, the property

" tax in respect of any taxable building shall be revised after every five

Amendment
of section
116 of C.P.
and Berar II
&f 1950.

years and on each such revision, such amount of property tax,.shall not
in any case exceed the forty per cent. of the amount of the property tax
levied and payable in the year. immediately preceding the year of the
rev1510n .

47 In section 116 of the Nagpur Corporaﬁon Act, in sub-section (4),
after the words “annual valuation” the words “or the.capital valuation,
as the case may be,” shall be 1nserted C
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48, Insection 117 of the Nagpur Corporatlon Act,— ¢

(1) in sub-section (1), for the word, brackéts and figure “siub-Section (2)”
the word, brackets, ﬁgurosJand letter « sub sectlons (2) (2A)"

. shall be substlt.uted Y

*(2) after sub‘section (2) the fol]owmg sub-sectlon shall be msertcd
hamely :—

*  “24) Where the Corporatmn has adopted the levy of property
tax on capital value of bulldmgs and lands, the capital value of
» ‘buildings and lands i ‘the ‘City vesting in Government and
beneficially occupied, in respéct of which but for the said’ exemphon
general tax would.be leviable from the State Government, shall be
-the book value of such:buildings or lands in Governmentrecords’
and such capital value shall hold good for a term of five years, subject
only.to proportionate variation, if in-the meantime the number or
extent of the buildings and lands vestmg in Government in the Clty
_ materially increases or decreases.”

(3) in’sub-section {3), the followmg shall be added at the end,
namely :—. Ce g e oo

““onsthe basis of dhinudl valué under sub section (2) 'or on the basis
* of capital value'under sub-gectioh-(24);'as the case may be ”

49, In Section 119 of the Nagpur Corporatlon Act,—
(1} in the marginal note, after the words “Annual value” the words.

_'or the capltal value, as the case may be,” shall be inserted ;

(2) after the words “toithe property taxes” the words “the annual
value or the capital value, as t.he case may be, shall be determined as
under” shall be added ; . . C

(3) the existing clauses (a), (b) and {¢) shall be re-numbered as
clause (4) of section 119; and aftér clause (4), as so re-numbered the
following clause shall be added, namely —T e t‘

“B) () In order to fix the capltal value of any burldmg or land
assessable to a property tax, the Commxssxoner shall have regard
tothe value of any building ér larid ds mdxcabed in the Stamp Duty
Ready Reckoner for the titig bemg in'force as prepared under the

.- Bombay Stamp (Determination of True Market"Value of
Property) Rules, 1995; framed under the provisions of the Bombay
Stamp Act, 1958, or where the Stamp Duty Ready Reckoner does

" not mdlcate value of any property in‘any particular area wheérein a
building or land in respect of which capital value is required to be

- determined is situate, orin case such Stamp Duty Ready Reckoner
does not exist, then the Comrmssnoner may fix the capital value of
any building or land takmg mbo consxderatxon the market value of
such'building or land, as a base value and a]so have regard to the
followmg factors, namely - . '

(i) the nature and type of' the Jand and structure of' the
building,

Yy

Amcndment
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of 1950.
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(ii) area of land or carpet area of building, g
-y A1if) user category, that is to say—(i) residential, (i) cornmercial
: {shops or the like), (iii) offices,(iv) hotels (upto 4.stars), (v) hotels
(more than 4 stars), (vi) banks, (vii) industries and factories,
(viit) school and college bulldmg or building used for educational
puiposes, (i£) malls, and (x) any other buﬂdmg or land not covered
by any of the above categories,
(w) age of the bulldmg, or " .
. () such other factors as may be specrﬁed by Regulatmns made
under clause (b). .
(b)- The Comnussmner shall w1th the approval of the Standmg
- .Committee, frame such Regulatlons’ as respects the details of
categories of bulldmg or land ‘and the weightage by multiplication to
‘be-assigned to various such categorles for the purpose of ﬁxmg the
capital value under clause (a). - :
{c) The capital value of any bu11d1ng or land f:xed under
_.clause {a). shall be revised every.five years: e .
Provided that, the Commissioner may, for reasons to be recordéd
in writing, revise the capital value of any building or land any time
durmg the said penod of five-years and-shall accordingly amend the
assessment listin relatlon to such bulldmg or land under sectmn 134"
Amendment 50, In section 121 ofthe Nagpur Corporatlon Act for the words “for
1gf1 iefcgci;’ the piirposes of the préperty tixes” the words “ for the ] purposes of
and Bera. 1 ‘determinirig thé anriual value'or-thé capital vatue, as the case may be,
of 1950. and levy of thie property taxes” shall be'substituted. o
Substitution 51, ‘For sectioh 122 of the Nagpur ‘Corporation Act,i the"fol_lowi'ng
1;; i"f"g_‘g section shall be substituted, namely :'— S
and Berar II ."'. :.";. . . .o T
of 1850, ... T :
Primary “122 ( 1 ) Subject to the provisions ( of sub- sectxon (2), property taxes
responsibility assessed .upon any premlses shall be prlmanly levmble as. follows,
for property E
taxes on nm."]‘ily _- et Tal
Wh":‘e:: (a) if the prexmses ie.re held 1mmed1ate1y from the Government

" or from the Corporahon,;_from the actual cccupier thereof:

Provided that, property taxesduein respect of buildings:vesting

+ .. in the Government and occupied:by servants of the Government

or other.persois on payment of rent shall be leviable prlmanly
from the Government ; P

(&) if the-premises are held or occupied by a’ person‘, ‘who is
~ -not the owner-and the whereabouts of the' owner of the premises
C ‘cennot be ascertamed ‘from’ the holder or occupier ; and

o ifthe premlses ere heId or developed by a developer or an
attemey or any person in whatever capacity such person may
be holding the premises and in each of whom the right to sell
the same exists or is acquired;, from such holder developer
attorney, or person, as the case may be :




4
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Provided that, such holder, developer, attorney or person shall
‘be liable until the actual sale is effecued

(d) if the premises are not so held,—
(i) from the lessor if the prennses are let;
(ii) from the supermr lessor if the premises are sub—!et

b
1

» (i) from the person in whom the right to let the premlses
vests, if they are unlet. |

(2) If any land has been let for any term exceeding one year to a
tenant, and such tenant has built upon the land, the property taxes
assessed upon the said land and upon the building erected thereon
shall be primarily leviable from the said tenant or any person deriving
title from the said tenant by the operation of law or by assignment or
transfer but not by sub-leage or the legal representative of the said
tenant or person whether the premises be in the occupation of the
said tenant or person or legal representative or a sub-tenant.”.

~In sectlon 123 of the Nagpur Corporatlon Act, in sub-section (1),
after the words lannual value”, the words or.the capltal value, as the
case may be,” shall be inserted.

-

53 'In section 124 of the Nagpur Corporation Act,—

..(2) In the marginal note, after the words “annual value” the words
“or capital value” shall be inserted ; ) ?

(2) after sub-section (1), the following sub-section shall be mserted
namely :— r
“(IA) On and from the date of adoption of capital value as the
basis for assessment and levy of property taxes by the Corporation
under sub-section (2} of section 1154, the assessment on the basis
of capital value determined in accordance with the provisions of this
Act and the duration thereof shall be governed according to the

provisions in relation to determination of capital value and the.

assessment of property tax made on the basis thereof.”. !
i

In section 125 of the Nagpur Corporation Act, in sub-section
(1):‘_":' . " ' ! Y
- (1) in clause (a), the word “and”, where it occurs for the third time,
shall be deleted ;
(2) in clause (b), for the word “building.” the words “building; and
shall be substituted ;
(3) after clause (b), the following clause shall be added
namely :—
, “(e) as to the details.in respect of any or all the factors as
enumerated in items (7) to (v} of sub-clause {a) of clause (B) of
section 119 in relation to such land or building or of any portion
thereof.”.

ur Hd—3Iw-3 -
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. 55., In section 126 of the Nagpur Corporatwn Act —

of section- _

126 of C.P.
and Berar II
of 1950.
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Amendment
of section
132 of C.P.
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11 of 1950.

Amendment
of section
133 of C.P.
" 'and Berar II
of 1950.

Amendment -
of section

134 of C.P.
and Berar 11
of 1950.

Amendment
of section
138 of C.P.
and Berar I1
of 1950,

Deletion of
section 139
of C.P. and
Berar II of

1950,

(1 ) in sub-section (1) after the words “the valuatlon the words “as
annual value or the capltal value, as the case may be,” shall be
inserted.; '

(2) in sub- secmon (2), after the words ¢ annual value the words “or
the capital vdlue, as the case may be,” shall be inserted.

*56. “In"section 127 of the Nagpur Corporat.lon Act, after the words
and figures “is increased under section 124" thé words brackets, letters
and figures “or under the prov1s0 to sub-clause {c) of clause (B of section
119” shallbe inserted. -

57, In section 130 of the \"a'gpur Cdrporation Act,—

(1) in sub-sect.lon {3), the word “Indian” shall be deleted ;

. \(2) for sub—sectlon (6), the following sub- sectlon sball be substltuted
'name]y-—\ R PR

“(5) Where the dec1sxon of the District Court is not ﬁnaJ by v1rtue
of the prowsmns of sect10n3’388’wh1ch provides for an’ appeal
rev1slon aga‘l’r'ist ¥He'final ‘ddtidion Bf the”Dlsf:rlct Court and if ““
pursuance of this provision if an appeal of revision is filed and is
pending then, notwithstanding anything contained in this Act, it
shall be lawful for the Commissioner to assess the property taxes,
from year to year on the basis of annual va]ue or the capital value,
i ° .as the case may be, debermmed under ‘the prowsmns of thls Act

subject however, to the provisions bf sub: sectlon .

.58, Tn séction 132 of thie Nagpur Corporation ‘Act;ifi sub- Sectwn (1 %,
after the words “annual value” the words “or the caplta] value 2s the

casé may.be,” shalI be*mserted SRR SR

RS N ) -"f‘ T - vy ,"_'-.___"a.a — IS

ﬁd‘

T Fle 2t T e e
+1 59, In sectlon 133 of the Nagpur Corporatlon Act;in sub- sectxon (1),
afterthe wox;ds “annual values” the'words “or the.capital:values; ds the
¢asé may be,”shall be inserted. - et -

T

SULLE R T e
-60. - In sectior 134 of the Nagpur:Corporatios Act, in sub-section (1),
in the second proviso, after the words “Provided further that” the words;
figures and brackéts “, but save as provided in suh-sectmn (5) of sectlon -
130,” shall be mserted L oo

“81. In section 138 of the Nagput- Corporatlon Act, ‘afterthe word and
figures “section 130” the words and figures “or an appeal or revision is
preferred under section 388” shall be inserted. L

. 62. - Section 139 of the Nagp'ur‘Corporation-Act shall be deleted.

’
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63. Insection 143 of the Nagpur Corporation Act)in sub-secf:ion?2),
after the word and figures “section 116" the words, figures and letter “and
section 118A” shall be inserted.. . PPN '

' ) .

64. In section 145 ofthe Nagpur Corporation Act, in sub-section (1),
after the words “for the purpose of assessment” the words “on the basis
of annual value” shall be inserted.

65. After sect.io‘ﬁ 147 of the Nagpur Corporation Act, the followi'ng
section shall be inserted, namely :—

“147A. (1) When any new building is erected or any building is
rebuilt or enlarged or occupied or reoccupied or when there is change
of user of part or whole of the building, the person primarily liable for
the property taxes assessed on the building, shall within fifteen days
give notice thereof, in writing, to the Commissioner.

(2), The said period of fifteen days shall be counted from the date of
the completmn or the occupation, whichever occurs first, of the building
which has been newly erected or rebuilt, or of the enlargement, or of
the reoccupation, or of the change of user of part or whole of the
building, as the case may be.”

66. In section 148 of the N ag-pur Corporatlon Act, after sub-section
(3), the following sub-sections shall be mserted namely—

“(3A) Such notice shall be accompanied by such fees as the
Commissioner may, from time to time, with the approval of the
.Standing Committee, prescribe; and such notice shall state clearly and
correctly the particulars of transfer of land or building. '

(3B) The transfer of title of any person primarily liable to the
payment of property tax shall not be recorded by the Commissioner
in the assessment list u-xless the property taxes due in respect of the
property sought to be transferred are fully paid before giving such
notice. ”.

. . . .
67. In section 153A of the Nagpur Corporation Act, in sub-section
(1), for the words “rateable value”, at both the places where they occur,
the words “annual value or the capltai value, as the case may be,” shall
*be substituted. | - g

68. + In section 1538 of the Nagpur Corporanon Act,, in sub section (7),—

(1) for the words “rateable value”, at both the places where they
occur, the words “annual value or the capital value, as the case may
be,” shall be substituted ; ‘ e,

153

Amendment
of section
143 of C.P.
and Berar
II of 1950,

Amendment
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(2) the words “Such tax may be levied, if the Corporation so ]

determines, on a graduated scale” shall be de]e{,ed
W B34 -33%

1
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Amendment  69.. , In section 1:33C of the Nagpur Corporatlon Act; in sub-section

of section .

153C of . : Y - . L .

5 C.p ﬁnd{ . (1} for the words “rateable value” the words “annual value or the‘ :
erar 1o

1950,  capital value, as the case mdy be,” shall be substituted ;

(2). after the word, brackets and figure “sub-section (2)" the words,
.brackets, figure andletter “or sub-¢ection (24)" shall be meerted

Amendmert  70. In section 154 of the Nagpur Corporatios Act,—
of section

154 of C.P. (1) in-the marginal note, for the word “dema'tds the word “dues”
and Berar - ghal] he substituted; R )
1 of 1950, .
(2) after sub-section (1), the following sub-section shall be inserted,
namely:— .
“(1A) Bach of the property taxes shall be payable in advance in
half yearly installments and other taxes and dues shall’also be
payable by the date as speclﬁed ina b1ll presented or served.under .
sub-section (1).”; I8 .
(3) after sub- seetlon @), the followmg eub-sectlon shall be ‘added,
namely —
Levy of , _' "“(3)a) The amount of first half- yearly tax as speclﬁed in the
P e"ﬂ:‘ga‘;: * bill which has been served as aforesaid shall be paid within three
amount of ... months from the date of service of the b111 and for the second_
- bill ' half—yeer]y tax as specified in the bill shall be paid before the 31st

December of each year ; and if a person liable to pay tax does not

' pay the same as required as aforesaid, tl}en he shall be liable'to
pay by way of penalty in ‘addition to the amount of such tax or
part théreof which has remained unpaid; a sum equal to two per
cent. of such tax for each month or part thereof after the last

- date by which he should have paid such tax and shall continue to -
be liable to pay such penalty untﬂ the full amount as per the bill
is paid :

Provided that, if any property tax for" which a bill is served under
this Act before the date of commencément of the Bombey Provincial
Municipal Corporations, the City of Nagpur’ Corporatlo'l the
Maharashtra Municipal Councils, Negar Panchayats and Industrial
Townshlps, the Maharashéra (Urban Areas) Protection and
Préservation of Trees and the Maharashtra Tax on Buildings (with
larger Residential Premises) {Re-enacted) (Amendment) Act, 2009 "Mah.
(hereinafter referred to as “ the Armendment Act of ZOQQ’-’ ) has’ }2(0‘1’5_
remained unpaid in full'or in part, a person who has not paid such tax
,shall be liable to pay penalty as provided under this section; on and
from the date of commencement of the said Amendment Act of 2009. -

®) If the other taxes or dues claimed in the bill are not paid by, _the
date-specified in the bill, the provisions of clause {a) shall mutatis
mutandis apply to the amount which ha's soremained unpaid.”.
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1. ‘For scction 155 of the Nagpur Corporation Act, the following

sections shall be substituted, namely :— .

. i

*“155. (1) If the sum due on account of any property tax remains
unpaid afier a bill for the same has been duly served under this Act
upon the person primarily liable for the payment thereof and the said
person be not the occupier for the time being of the premises in respect
of which the tax is due, the Commissioner may serve a bill for the
amount upon the occupier of the said premises, or, if there are two or
more occupiers thereof, may serve a bill upon each of them for such
portion of the sum due as bears to the whole amount due in the same
ratio which the rent paid by such occupier bears to the aggrégate
amount of rent paid by them both or all in respect of the said premises.

(2) Notwithstanding anything contained in sub-section (1), on and
from the date of adoption of capital value as the base for levy of property
taxes under sub-section (2) of section 115A, but subject to the other
provisions of this Act, the Commissioner may serve a hill for the
amount of property tax on such occupier of the said premises, or, if
there are two or more such occupiers thereof, may serve a hill on each
of them for such portion of the sum due as bears to the whole amount
of tax based on the capital vatue, due in the same ratio which the
capital value, of such portion of the premises of the occupier or
occupiers bears to the aggregate amount of the tax based on the capltal
value, in respect of the said premises.

{3) If the occupier or any of the occupiers fails within thirty days
from the service of any such bill to pay the amount therein claimed,
the said amount may be recovered from hlm in accordance with the
provisions of this Act. ¥ i

(4) No arrear of a property tax shall be recovered under this section
from any occupier, who is not the owner, where such tax is due'on
account of any period for which the occupier was not in occupation of
the premises on which the tax is assessed.

(6) If any sum is paid by, or recovered from, an occupier under this
section, he shall be entitled to credit therefor in account with the person
primarily liable for the payment of the same. i

155A. Any person who is liable to pay amount of taxes or any
other dues under this Act may avail himself of the facility of making
payment thereof in any bank or to any agency specified by the
Corporation in this behalf by giving a public notice in two leading
newspapers in circulation within the area of jurisdiction of the
Corporation; and the person avallmg himself of such facility shal]
be liable to pay such feesin respect thereof to such bank or agency,
as the case may be, as may be determined by the Commissioner.”.

E3s

Substitution
of section
155 of C.P.
and Berar 11
of 1850.
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Amendment 72, In section 156 of the Nagpur Corporatlon Act in sub-sectaon ()i—

of section

165%0f C_-il’i (1) for the portion beginning with the words “notice of demiand” "
o O?_rlaglw and ending with the words “service of such notice” the words, brackets -
and figures “billhas been Served under sub-section (7} of sectmn 454"

shall be substituted; i <. 48"
(2} for clause (a) ;he foﬂomng clause shallbesubstatuted namelv —

“(a) does not. pay the tax toge her w1th penalty, mtereat fees or
. any other dues as required under the provisions of this Act {o pay
. the same on or before the date speciﬁed in the biil;”;

(3) clause (b) shall be ‘deleted:

.(4).in clause {(c), for the word “demand” the word “clalm shall be _
subshtuted .

Amendment 73 In sec‘mn 157 of the NaOpur Corporatmn Act, the words brackets

ofsectien and figures “sub-section (2) of section 155 or” shall be:deleted.

and Berar 11 . . .- s T .
of 1950,

Amt‘—fndmtent 74. Insection 160 of the Nagpur Corporation Act, in sub-section (2),
160t C.p after the words “public auctich” the words “ or by auction inviting sealed -

and Berar I hjds” shall be inserted.
of 1950,

1

Am:f“:e‘:t‘t—;’l: 76. In section 162 of the Nagpur Corporation Act, the words “notice

162 of G.P. or” shall be deleted.

and Berar II . . R ., . .. . L
of 1950. - _ T ea e e
Am:r":e‘:t‘i’:: 76. In section 163 of the Nagpur Corporation Act, in sub-section (2),

163 of C.P. the words ‘except that it shall not be necessary to serve upon him any
and Berar II
of 1950.

4-:.. HS < v

Amendment 77 In section 164 of the Nagpur Cor.)oratlo‘l Act,—
of section

164 of C.P. (1) in sub-section (1); for'the Words, brackets and figurés “notice
?;‘gf}i%%'j ‘of demand issued under sub-sactlon (1) of sectmn 155” the words,
brackets and figures “claim made in-the bill presented or'served tinder

sub-section (1) of section 154" shall be substituted;

(2) in sub“section (2),'in claiise’(d); ‘for'the words “ﬁfbeen days the
words “f:wenty—one days”shall be subs‘ltuted
- (3) aﬁer sub! sectxon (2) the fo]lowmg sub-sectlon shall be mserted
namely :—

T W2A) ‘Where the appeal is not filed in accordance Wi h the

_provisions of clauses (a) to (c) of sub _seétion (2), 1t shaH be hable to
'be summarily dismissed . T .
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78. In secuon 165 of the Nagpur Corporatmn Act, the proviso shali
be deleted. : .

r . il

b

. ' " . T e

79. In section 351 of the Nagpur Corporation Act, after clause (¢},
the following clause shall be inserted, namely ==

“(c-i) by any other mode, incluéing electronic media as the
Commissioner may think fit, or”.

h | o Tt

80. In section 374 of the Nagpur Corporation Act, after the word “rent”
the word “, penalty” shall be inserted.

»

. SIYA »nt bedt . i R (in I
8121 In sectioh 399 of thé Nagpur Corporation Act; iri the proviso, for
X of the words and figures “Arbitration Act, 1940”.the words and figures
1540, “Arbitration and Conciliation Act, 1996” shall be substituted. ‘

26 of
1996. oo ~E R

) . . - 3
82. In section 415 of the Nagpur Corporation Act, in clause (14),—

. (1) in sub-clause (d), for the words “notices of demand” the word
“warrant” shall be substituted ; Pt L )

(2) in sub-clause (e), after the words “annual values” the words “or
the capital values, as the case may be,” shall be inserted. !

- 1. - ut

83. Insection 420 of the Nagpur Corporauon Act, in sub-section (2)
in clause (), for the wards “notices of dema.nds” the word “warrants” shall
be substituted. 1

. I
u !

0o ) S !
84. For the removal of doubt it is hereby declared that all proceedings

in connection with any assessment, reassessment, levy (including levy
of penalty) -and collection of any property tax levied on the basis of annual

" value or rateable value relating to any period whatsoever, immediately

before the date determined by the Corporation under sub-section (2) of

section 115A to adopt capital value to be the base for levy of property'
taxes shall, notwithstanding anything contained in this Act but save as

otherwise expressly provided therein, be continued and dealt with under

the Nagpur Corporation Act as if this Act has not been enacted.

N

Amendment,
of section
165 of C.P.
and Berar
1T of 1950,

Amendment
of section
351 of C.P.
and Berar
11 of 1950.

Amendment
of section
374 of C.P.
and Berar
II of 1950.

Amendment
of section
399 of C.P.
and Berar 11
of 1950.

Amendment
of section
415 of C.P.
and Berar
I of 1850,

Amendment
of section
420 of C.P.
and Berar I]
of 1950.

Removal of
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AMENDMENTS TO THE MAHARASHTRA MUNICIPAL Comcus C
INAGAR PANCHAYATS AND INDUSTRIAL TOWNSHIPS AcT, 1965

Amef-“dmt"“t 85. Ia section 103 of the Maharashtra Municipal Councils, Nagar Mah.
n
: 10?, osfe %[]-?h Panchayats-and Industrial Townships Act,-1965.(hereinafter; in ‘this }1%‘6;"

XL of 1965. Chapter, referred to as the. “\'Iumc:pal Councﬂs Act),—
 {I) in sub-section (I),— _-',f‘,-,‘--_v.- T AP R

(a¢) in clause {(a), after the words f‘i‘_‘ateaﬁle_value”rthe wordls “or
their capital value, as the case may be,” shall be inserted ;

. (b)in the second prowso after the words property.tax ” the
words or all or any of the property taxes shall be inserted ;

(2) after sub-section (2}, the follomng sub-sections sha.ll be added,
namely .—
“3) For the purposes of levy of property taxes, the expression
:mh 4o} obuildingincludes flat, a. gala,fa tg.mlt?olqa.rljhportlon ofbuilding?

- (4) Notwithstanding anything contained in any other provisions of
this Act, the Council may pass.a resolition to adoptlevy. of property
tax on buildings and lands within the municipal area on the basisof .-
capital value of the buildings and lands on and from such date, and at
such rates, as the Council may determme in accordance w1th the :
provisions of this Act.: e - LE s

' Provided'that,-for:the. perlod ofvﬁve years from-the date from which -
such property tax is levied on capital value, the tax shall not.exceed,—

(1) in respect of bmldmg used for, reSIdentlal purposes, two.times,
and :

(&) in respect of bulldmg or ]and used for non-resxdentla] purposes,
three times,

. the amount of the property tax levmble m reSpect thereof m the
year 1mmed1atcly precéding such date : - .

Provided further that, the property tax levied on the basis of cap1tal
. value of any buildings or lands on revision made under sub-section (3} of
section 114 shall not in ady case exceed forty per centum of the amount
-of the property tax payable in the year 1mmed1ately precedingthe year
of such revision: . . .. . s s

- Provided also that, for the penod of ﬁve years.commniencing from thé
year.of adoption of capital valueas the- base, for 1evy of property-tax-undér
this sub-section, the amount-of property ta% leviable-in. réspect of a.
residential building or residential tenement; having carpet-areaof 46:45
sq..meters (500 sq. feet) or less;-shall'not-exceed the amount of property
tax levied and payable in the year mnnedjately precedmg the year ofsuch .

" adoption of capital value as the basis.- . L
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Explanation.—For the purposes of this section, after the Council adopts -

the capital value as the basis of levy of property tax, the property tax in
respect of any taxable building shall be revised after every five years and
on each such revision, such amount of property tax, shall not in any case
exceed the forty per cent. of the amount of the property tax levied and
payable in the year immediately preceding the year of the revision.

(5) Save as otherwise provided in this Act, it shall be lawful for the
Council to continue to levy all or any of the property taxes or the
consolidated tax on property on the basis of rateable value of lands and
buildings until the Council adopts levy of any or all the property taxes or
the consolidated tax on property on such lands and buildings on the basis
of capital value thereof under sub-section (4).".

86. In section 112 of the Municipal Councils Act, in sub-section (1 ),
in the proviso, in clause (@), after the words “such tax under” the words
“the provisions of this Act or of ” shall be inserted.

87. Insection 114 of the Municipal Councils Act,—

(1) inthe marginal note, after the words “rateable value” the words
“or the capital value” shall be inserted ;

(2) after sub-section (2), the following sub-section shall be added,
namely :— ‘

“(3) (a) In order to fix the capital value of any building or land
assessable to a property tax, the Chief Officer shall have regard to
the value of any building or land as indicated in the Stamp Duty
Ready Reckoner for the time being in force as prepared under the
Bombay Stamp (Determination of True Market Value of
Property) Rules, 1995, framed under the provisions of the Bombay
Stamp Act, 1958, or where the Stamp Duty Ready Reckoner does
not indicate value of any property in any particular area wherein
a building or land in respect of which capital value is required to be
determined is situate, or in case such Stamp Duty Ready Reckoner
does not exist, then the Chief Officer may fix the cupital value of
any building or land taking into consideration the market value of
such building or land, as a base value; and also have regard to the
following factors, namely :—

(1) the nature and type of the land and structure of the building,

(ii) area of land or carpet area of building, ‘

(iii) user category, thatisto say, (a) residential, (b) commercial
(shops or the like), (¢) offices, (d) hotels (upto 4 stars), {e) hotels
(more than 4 stars), {f) banks, (g) industries and factories,
(h) school and college building or building used for educational
purposes, (i) malls, and (j) any other building or land not covered
by any of the above categories,

(fv) age of the building, or

(v} such other factors as may be specified by Regulations made
under clause (b).
Hit Ae—3iu-y

Y

Amendment
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(b) The Chief Officer shall, with the approval of the Standing
Committee, frame such Regulations as respects the details of
categories of building or land and the weightage by multiplication to
be assigned to various such categories for the purpose of fixing the
capital value under clause (a}.

{¢) The capital value of any building or land fixed under clause
. (a) shall be revised every five years :

Provided that,; the Chief Officer may, for reasons to be recorded in
writing, revise the capital value of any building or land any time during
the said period of five years and shall accordingly amend the assessment
list in relation to such building or land under section 123, or as the

‘ case may be, under section 124.”.
Amendment 88, In section 115 of the Municipal Councils Act,—

f secti
11% ffe&;’h“ {1) in sub-section (1), for the words “the prescribed form” the words

XL of 1965.  “such form as the Chief Officer may, with the approval of the Standing
Committee, determine" shall be substituted ;

(2) in sub-section (2),—

{a) after the words "as shall be specified”, the following shall be
inserted, numely:— :

“including the details in respect of any or all the factors as
enumerated in items (i) to (v) of clause (a) of sub-section (3) of
section 114 in relation to such land or building or of any portion
thereof,”;

(&) for the word “value” the words “rateable value or the capital
value, ag the case may be,” shall be substituted.

Amendment B89, In section 122 of the Municipal Councils Act, in clause (i), after
12?::;;‘;1? the words “on the basis” the words “of the rateable value or the capital
XL of 1965, value, as the case may be as” shall be inserted.

Amendment 9. In section 123 of the Municipal Councils Act,—

{ secti
12?3 usfe 1c\f1;:;:1 (1) in sub-section (1},—

X1, of 1985. (a) for the words “or reconstructed” the words reconstructed
occupied or re-occupied or user thereof is changed” shall be inserted;

(b) after the words “has been completed” the words “or occupation
or re-occupation or the change of user occurs” shall be inserted;

(2) after sub-section (2), the following sub-sections shall be inserted,
namely :—

“(2ZA) Where any new building or part thereof is construcied,
altered, added to, re-occupied or user thereof is changed, the person
primarily liable for the property taxes assessed an the building shall
within fifteen days give notice thereof, in writing, to the Chicf
Officer,

{2B) The said period of fifteen days shall be counted from the
date of the completion of construction, alteration, addition to,
reconstruction, or from the date of occupation, re-occupation or
change of user of, the building or part thereof.” ;
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(3) in sub-section (3}, after the words “whichever first occurs,” the'

. words “orin the case of a buﬂdlng or part of 2 building which was vacant

or in respect of which there is change of user on the day on which it

has been occupied or re- occupxed or the change of user occurs,” shall
‘be inserted. - - Lo e

91, In section 124 of the Municipal Cottnicils Act, aﬁer sub séction Amendment

. — of section
{2}, the followmg sub-section shall'be added, namely: 194 of Mah.

“3) On.and:from:the date of adoption. of capital value as the basis XL of 1965.
for assessment and levy of property taxes by the Council under sub-
-'section (4) of section 105, the assessthent oh the basis of capital value
determined in accordance with the provisions of this Act and’the
duration and revision thereof and matters incidental thereto shall be
governed acoordmg to the provxszons in relation to debermmatmn and
revision of capltal value and the assessment of the property tax made
on'the bas;s thereof' ”

92, In seotaon 125 of the Mumcxpa] Counc1ls Act in sub section (1), Amendment

in clause (), after sub-clause (iii), the followmg sub-clauses &hall be 95ection
inserted, namely :—- SRV XL of 1965,
_ “(v) if the premises are held or occupied by, a person,. who is not
the owner and the where abouts of the owner of the premises cannot
"be ascertained, from the holder or occupier { and
{v) if the premises are héld or developed by a developer or an
attorney or any person in whatever capacity such person may be
holding the premises and in each of whom the right to sell the same
exists or is dequired, ‘from such holder; developer attorney, or person
as the case may be : : ot L
Provided that, such holder developer attorney or person shall be
liable until the actual sale is effected. ”. IR ,_.‘ ..
93. In section 126 of the Mun1c1pal Councﬂs Act = ! . Amendment
(1) after sub-section (I), the followmg sub-sectmn shall be mserted ‘{ggifft Vi
namely :— XL of 1965.

‘{1A} Notwithstanding anything contained in sub-section (1 ), on
and from theé date of adoption of capital value as the'base for levy of
- property taxes under sub-section (4) of seéction 105, -but sibject to
the other provisions of this Act, the Chief Officer may.servea bill
for the amount of property tax on such occupier of the said premises,
or, if there are two or more such occupiers thereof; may serve a
bill on each of them for such portion of the sum due as bears to the
* whole amount of tax based on the capital value, due in the same
. ratio which the capital value, of such portion of the premises of the
‘ occup:er or occuplers bears to the aggregate amount of the tax based
on the capital value, in respect of the smd premlses .
(2) in sub-section (3), the words “which has remamed due for more.
than one year, or” shall be deleted.
CHE R
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Amendment 94 .In section 130 of the Municipal Councils Act,—
of section

130 of Mah.
XL of 1963.
. followmg shall be lnserted namer —

. “and shall be accompamed by such fecs as the Chref Ofﬁcer may,
v -, from tiime, to timeé, with the approval of the Standmg Commlttee
: prescnbe, ; : . care

(2) in- sub sectlon (2) the word- "Indxan” shall be: deleted -

R s oy Ly caf Ry st

e (3) af"ter sub sectlon (2) the followmg sub section. shall be added
namely == e e e T S

v “(3) The transfer of tltle of : any person prlmarlly llable to the

' payment of property tax shall not be recorded by the Chlef Officer
in the'assessment Book unless the property taxes due 1n respect of
the property sought to be transferred are fully paJd before gwlng

such notice.” L A
e O Sy ; N T

Amendment 95 In section 150 of the ‘\dumcxpal Councﬂs Act,—
of sectiont’ : ‘
150 of Mah. (1) ini ‘the’ margmal note ‘after the word payment” the_ words ‘.‘or

XL of 1965. P
' concéssion'iti tax”? shall be added Lo

(2), -after, sub sectlon (2) the foI]owmg sub sectxon shall be 1nserted
namely — v ‘.‘- - i”’ L ' oo - l . "

’“(2A) Each of the prt{)p'erty taxes shall bé payablé i 1n [ advance in half

yearly instaliments'and other dires shall also be payable by the date
88 spec1ﬁed in.a bill present_ed or served under sub section (l) ”

ERECM N N ( tar st TSN

Insertion of  96. Aﬁ;er section 150 of the Mumcxpaj Counclls Act the followmg
1;3?‘;:; sections shall be inserted; namely nt
150B'in - e r o Lalwels .
\‘Iah;XL of
1965.

.-
- . t .. . - -
T e Lt . -

Levy of , . "«150A.(1) The amount of first half-yearly tax asspecified in the bili -

1g . . . c1 - :
pe“ﬁn’;:iﬁ -swhich has been served as aforesaid shall be paid within three months

a“’°‘m};i;‘lf -from thé date ofservice of the bill and-for the second half-yearly'tax
. .asspecified'in the'bill shall be paid before the 31st Décember of €ach
.year; andifa.person liable to pay tax doés niot pay the same-as required
“as aforésdid, then te shill be'liable to pay by way of pe'riélty in addition
to the amotnt'of such tax or pdrt ‘thereof which has remamed ‘unpaid,
‘a’sum equal to two pcr cent. of such tax for each month or part thereof
after the lHst’ date by whlch he should have paid such tax and sha]l
continue to be lrable to pay such penalty unt11 the full amount as per
"thé'billis paid:

(I) in’ Subtsection (1); after the words “as the case may be,” the .

-
. A,

£l
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Provided that, if any property tax for which a bill is served under this
Act before the date of cormmencement, of the Bombay Provincial Municipal

X of Corporations, the City of Nagpur Corporation, the Maharashtra

2010.

Municipal Councils, Nagar Panchayats and Industrial Townships, the
Maharashtra (Urban Areas) ‘Protection’and Preservainon of Treee and
the-Maharashtra Tax on Buildings (with larger Residéntial
Premises). (Re-enacted) '(Amendment) Act, 2009 thereinafter in this
section referred to as “the Amendment Act of 2009”) has remained unpaid
in full or in part, a person who has not paid such tax shall be liable to pay
penalty as provided under this section,.on and from the date of
commencement of the said Amendment Act of 2009.

2) If the other taxes or dues claimed in the bill are not paid by the
date specified in the bill, the provisions of sub-section (1) shall, mutatis
mutandis, apply tothe amount whzch has so remamed unpaid.

150B. Any person who is hable to pay amount of ta.xes oT any ¢ other
dues under this Act may avail himself of the facility of makmg payment
thereof in any bank or to any agency specified by the Councilin this behalf
by gwmg a public notice in two leading newspaper in ‘circulation within
the area of jurisdiction of the Council’and thie person availirig himself of
such facility shall be liable to pay such fees in respect thereof to such
bank or agency, as the case may be, as rnay be determmed by the
Council ™. . S

97. Section 151 of the Mumclpal Councils Act shall be deleted.

’
Ll

98. For section 152 of the. Mun1c1pal Councxls Act the followmgi

section shall be substituted, namely =
B

“152. If the person to whom a b111 is presented or served as prov1ded
under sub-sectlon (1) of section 150 does not, before expiry of the period
within whlch an appeal may be preferred aga.mst such clann, elther——

(a) pay the tax, penalty, interest, fees and any other dues as.

required under the pr_ovisior;s before the date spec:ﬁed in the bill;
or

{b) prefer an appeal in accordance thh the provmlons of sectlon
169 agamst the c1a1m

. thes such sum with ali costs of the recovery may be Iev1ed under a warrant

s:gned by the Chiéf Officér in the form of Schedu.le Vv, or to the like

effect, by distress and sale of the movable or unmovable property of

-the defaulter: '-. .- - T e

Provided that, where : any measures, precautiorx'ai;y or otliéi-w:‘se, have
been taken ih'fedpect of any such property for therecovery of any sum

R

Special
provision for
facility for
payment of
propert}
taxes,

Deletion of
section 151,
of Mah, XL
of 1966.
Substitution
of section

+ 152 of Mah.

XL of 1965,

When
warrant
may be
issued.,

claimed By the State Government, any proceedmg under this. Chapter in

respect of such property shall abate.”. T et .
T BN H -
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99. In section 156 of the Municipal Councils Act, in sub-section (1),— -

(1) the word "notice", where 1t occurs for the first txme shall be
deleted; A o

(2) for. the. word "not1ce where it occurs for.the second tune
the word "bill" shall be substltuted I

(3) after the words ' publlc auction" the words "or by auction
inviting sealed bids" shall be inserted. " )

100. In section 159 of the Municipal Councils Act, the words and
figures “every notice issued under section 151," shall be deleted.

) 5

101. In section 160 of the Munmlpal Councils Act,in. sub sectlon (2)
the words “except that it shall not be necessary to serve upon the defaulter
any not1ce of demand“ shall be deleted .

102. In sect:on 161 of the Mumclpal Councils Act, after the words:

"public auctmn" the words "or by auctlon inviting sealed bids" shall be.

inserted.

v

103. Section 166 of the Municipal Councils Act slaall' be deleted.

104. In section 168 of the Municipal Councils Act; in sub-section (4),
for the words and figures "Chapter X of the Bombay Land Revenue Code,

1879” the words and figures "Chapter XI of the Maharashtra Land -

Revenue Code, 1966” shall be substituted.

105, Tn section 169 of the Municipal Councils Act in sub section (24),
after the words “rateabld values the words “or the capital values as the
case may be,” shall be inserted.

106. In section 170 of the \’Iunicipal Councils Act,—'
(1) in clause (@), the prov1so shall be deleted
(2) in clause (¢),—

() in sub-clause (i), after the words, brackets and ﬁgure sub- _

' 'sectlon (1 )” the words brackets and figure “ or “sub- sectlon (2), as
~.the case ‘may be shall be mserted o ,
(b) for sub clause (u) the followmg sub- clause shall be
subst.ltuted namely — . : .
: “(u) where the appeal is not ﬁled in accordance w:th the
provmlons of section 169 and thls section, it shall be liable to be
summarily dismissed ;”. : - :

Bom. V
of 1879.
Mah. XLI
of 1966.

-
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107. After section 171 of the Municipal Councils Act, the following
section shall he mserted namely :—

-

“171A. Where the decision of the Magistrate or Bench of Magistrates
is not final by virtue of the provisions of section 171 which provides
Jfor revision by the Court, and in pursuarice of this provision if a revision
or any further proceedings is filed and is pendmg, then,
notwithstanding anything contained in this Act, it shall be lawful for
the Chief Officer to assess the property taxes, from year to year, on

3

Insertion of
section 171A
in Mah. XL
of 1965.

Power of
Chief
Officer to
make fresh””
assessmunt,

the basis of rateable value or the capital value, as the case may be,
determined under the provisions of this Act, subject, however, to the -

provisions of sections 169 and 170.”

108. In section 301 of the Municipal Councils Act, in sub-section (1),
in clause (d), after the words “rateable value” the words “or a capital value,
as the case may be,” shall be inserted.

109. In section 326 of the Municipal Councils Act, in sub-section (2),
after clause (b), the following clause shall be inserted, namely:—" |

“(b-i) by any other mode, including electronic media as the Chief
Officer may think fit; or”. . - “ o ,

110. In SCHEDULE IV to the Munieipel Councils Act, shall be
deleted. ' L

: ' T
111. In SCHEDULE Vo the Municipal Councils' Act,—~
(1) the words "and has not shown samsfactory cause for the non :
payment of” shall be deleted; R - '1.'
(2) for the portion beginning with the words "fifteen. days" and
ending with-the words "the same", the following shall be substxt:uted }
‘namely :— . ey

“the sum so due has not been paJd by the date specnﬁed in the ¢
=1

bill presented to himn for the same,’ .y

-

I Amendment

of section
301 of Mah.
XL of 19865,

Amendment-
of section
326 of Mah.
XL of 1965.

Deletion of

© Schedule IV

to Mah. XL
of 1965.

Amendment
of Schedule
V to Mah.
XL of 1965.

'|

112. In SCHEDULE VI to the Mumcxpal Counclls Act the words
“ of demand ” shall be deleted :
¥ L & S | ¢

113. For thereimoval of doubt it is hereby declared that all proceedmgs
in connection with any assessiment, reassessment; lévy (including lévy

‘of penalty) and collection of any property tax levied on thé basis of

Amendment
{ of Schedule
1 VI to Mah.

XL of 1965,

Removal of
doubt.

i

rateable value relating to any period whatsoever, immediately before the -,

date determined by the Council under sub-section (¢) of section 105 to*
adopt capital value to be the base for levy of property taxes shall,
notwithstanding anythmg contained ih this Act but save as othérwise
expressly provided therein’, be continued and dealt with under the*:
Municipal Councils Act asif this Act has not'béen enacted. - e

-

1

k!
L
{

!

i
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Amendment

of section 18
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1975, -
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- CHAPTERV -

AMENDMENT TO THE MAHARASHTRA (URBAN AREAS)
ProTECTION AND PRESERVATION OF
‘Trees Acr, 1973

114 In'section 18 of the Vfaharashtra (brban Areas) Protectnon and
Preservation of Trees Act, 1975,— -

(1) after sub-section (1), the following sub-sectlon shall be mscrted
namely:— ' .

“(1A) Where under the relevant Act, an urban local authority is
levying a property tax on buildings and lands on the Capital value
thereof, the Tree Cess leviable under sub-section (1) shall be levied
at such rate, not exceeding 0.5 per cent. of the capital value of such
building and lands, as the State Government may, by notification
in the Official Gazette, specify :

'Provided that, the Tree Cess so levied under this section shall
not exceed,—

(i} in respect of buildings used for resrdentlal premises, two
trmes, and

" (i) in respect of bmldmgs used for non-residential premlses
three tlmes,

the amount of Tree Cess leviable in respect.thereof in the year

' immediately.preceding such.date of adoptlon of capital value as the basis

~for assessment of property tax:

Provided further that, for the period of five years commencing from
the levy of capital vatue as the basis for assessment of property tax, the

Tree Cess leviable in respect of residential building or tenements having’

carpet area-of 46.45:q. meters (500 sq. feet) or less, shall not exceed
the amount of Tree Cess levied and payable-in the year immediately

_ prcccdmg the year of such adoptlon of capital value as the ba51s

Explanatr,on —For the purposes of this section, after the Drban local
authority adopts the capital value as the basis for levy of property tax,

‘the Tree Cess, in respect of any taxable building shall be revised after

.. every five years and on each such revision, such amount of Tree Cess,

- shall not in any.case, exceed the forty per cent. of the amount of the Tree

Mah.

XLV

of-
1975.

Cess levied and payable i the year 1mmed1ate1y precedlng the year of

-

the' rev1sron

(2) 1n sub sectmn (2) for the word brackets and ﬁgure 'sub- sectmn

(1 thewords brackets figures and letoer “sub-sechon(l) or, asthe case.

" . may be, under sub-section (JA)" shall be substituted. -

-

L 1]

B
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CHAPTER V1

. AMENDMENTS 70 THE MAHARASHTRA TAX ON
BuiLpines (WitH LARGER RESIDENTIAL PREMISES)
(RE-ENACTED) Acr, 1979.

115. In SeCtIO'I 2 of the Maharashtra Tax on Buildings (with ]arger

me Residential Premises) (Re-enacted) Act, 1979 (heremafter in this

19’79

Chapters, referred to as “ Tax on Buildings Act”), after clause (e) the
following clause shall be inserted, namely :—

“le-1) “capital value means capital value of a bmldmg or part thereof
fixed or determmed in accordance with' *He prowsmns of the relevant
mumc1pal law ; ) :

1

116., In section 3 of the Ta}. on Bulldmg‘: Adt, after sub-section (3)
the following sub-section shall be added, namely :—

{4) Where, the Corporation has levied the property tax on the land
and buildings on the bams of capltal value under the provisions of the
relevant municipal law, the tax shall be levied on all buildings or parts
thereof situated in Corporation areas, contammg any reeldenmal
premises,— :

(#) if, situated in area of Brlhan Mumba1 the ﬂoorage of such
premises is moré than 125 square metres ;

33

Amendment
of section 2
of Mah.
XXIX of
1979.

Amendment
of seetion 3 |
of Mah. - -

RXIXof |7

1979,

(i) if, situated in other Corporatxon aréa, the. ﬂoorage of such ~

premises is more than 150 square metres ;

at such rate not exceeding 0. 05 per cent. of the capltal value as the
State Governinent may, by notification in the Official Gazette specxfy

Provided that, where the property tax, on the basis'of the caplta.l va]ue
has been revised by the Corporation under the relevant municipal law,
the tax levied under this Act shall not' exceed forty per cent. of the tax
payable in the year immediately preceding such revision.”.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY
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PRINTING, ::'FAT[O‘JERYAND PUBLICATION. 21-A, NETAM SUBHASH ROAD, CHARNTROAD, MUMBAT 400 004,
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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Maharashtra Municipal Corporations and Municipal Councils

(Third Antendment) Act, 2010 (Mah, Act No. XXVII of 2010, is hereby published under the
authority of the Governor.

By order and in the name of the Governor of Maharashtra,
H. B. PATEL,

Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XXVII OF 2010.

(First published, after having received the assent of the Governor, in the
“Maharashtra Government Gazette ” on the 18th December 2010.)

An Act further to amend the Mumbai Municipal Corporation Act,
the Bombay Provincial Municipal Corporations Act, 1949, the City
of Nagpur Corporation Act, 1948 and the Maharashira Municipal
Councils; Nagar Panchayats and Industrial Townships Act, 1965.

WHEREAS both Houses of the State Legislature were not in
session

AND WHEREAS the Governor of Maharashtra was satisfied
that circumstances existed which rendered it necessary for him to
T EE—oy C®

.
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take immediate action further to amend the Mumbai Municipal
Corporation Act, the Bombay Provincial Municipal Corporations Act,
1949, the City of Nagpur Corporation Act, 1948 and the Maharashtra
Municipal Councils, Nagar Panchayats snd Industrial Townsghips Act,
1965, for the purposes hereinafter appearing; and therefore,
promulgated the Bombay Provincial Municipal Corporations
(Amendment) Ordinance, 2010, on the 2nd August 2010 and the
Maharashtra Municipal Corporations and Municipal Councils
(Amendment) Ordinance, 2010, on the 26th August 2010,

AND WHEREAS it is expedient to replace the said Ordincnces by
a consolidated Act of the State Legislature ; it is hereby enacted in the
Sixty-first Year of the Republic of India as follows :(—

CHAPTER 1
PRELIMINARY

Short title 1. 71) This Act may be called the Maharashtra Municipal
and Corporations and Municipal Councils (Third Amendment) Act, 2010.

commence-

ment, (2) (i) Sections 1, 10 and 12 of this Act shall be deemed to have come
into force on the 2nd August 2010.

(i) Sections 2 to 9, 11 and 13 to 19 of this Act shall be deemed to
have come into force on the 26th August 2010.

CHAPTER 1I _
AMENDMENTS TO THE MUMBAI MUNiciPAL CORPORATION ACT

Amendment 9 Tpn gection 128 of the Mumbai ? Municipal Corporation Act

of nggor} (hereinafter, in this Chaptar, referred to as “the Mumbai Corporation

Bom. Il of Act™)—
1888. (1) in sub-section (7), in c.lause ()~

(@) for the words “official year; and ” the words “ofﬁ(:lal year: ”
shall be substituted ,
(b) the following proviso shall be addvd namely ~—
“Provided that, the Corporation may determine different
rates of property taxes for different categories of users of a
building or land or part thereof; and ” ;
(2) after sub-section (2), the following sub- sc.ctwn shall be added,
namely :—
“3) \'otw1thstandmg any thing contained in sub-sections (1) dnd
(2), the Corporation may at any time, after the 26th August 2010,

Bom.
JIT of
1888.
Bom.
LIX of
1949.
C. P
and
erar
II of
1950.
Malh.

XL of -

1965,
Mah.
Ord.

IX of
2010.

Mah.
Ord. X
of
2010.

Bom.
I1I of
1888,

" .
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being the date of the commencement of section 2 of the

Mah. Maharasitra Municipal Corporations and Municipal Councils (Third
XX\;IOII gf Amendment) Act, 2010, but before the expiry of the official year

2010-2011 (hereinafter, in this Act, referred to as “the year 2010-
20117, determine different rates of property taxes for differeni
categories of users of a building or land or part thereof, which
may be lived in the year 2010-2011. The rates of properiy taxes
so determined shall be effective and shall be decmed to have
been effective from the 1st April 2010 and the tax during the
year 2010-201 1 shall be leviable and payable at those rates.”.

3. Scction 140A of the Mumbai Corporation Act shall be re- Amendment
numbered as sub-section (1) thereof; and after sub-section (1), as so of seclion

re-numbered, the following sub-sections shall be added, namely :— Eﬁf ;Irl of

_ “(2) Notwithstanding anything cpontained in sub-section (4) of 18ss.
section 139A or any other provisions of this Act or Resolution, if
any, passed by the Corporation for adopting the levy of property tax
on buildings and lands on the basis of capital value, but subject to
the provisions of section 154A, buildings and lands in respect of
which the process of fixing capital value is in progress on the 26th
August 2010, being the date of coming into force of section 3 of the

Mah.  Maharashtra Municipal Corporations and Munricipal Councils (Third

XXVIL of  Amendment) Act, 2010, but before fixing the capital value thereof,

2010. the tax leviable and payable in respect of such buildings and lands

ghall provisionally be equal to the amount of tax leviable and payable

in the preceding year, that is to say, for the year ending on the

thirty-first day of March 2010 ; and on fixation of capital value of

such buildings and lands during the year 2010-2011, a final hill

based on the final asseszsment shall be issued for the total tax

leviable and payable during the year 2010-2011. After such final

assessment, if it is found that the assessee has paid excess amount,

such excess amount shall, notwithstanding anything contained in

gection 179, be refunded within three months from the date of

issuing the final bill, along with interest from such date as provided

. in the first proviso to sub-section (5) of section 217, or after obtaining

the consent of the assesee shall be adjusted towards payment of

property tax due, if any, or for the subsequent year; and if the

amounnt of tax on final assessment is more than the amount of tax

{ already paid by the agsessee the difference shall be recovered from
the assessee. :

(3) Notwithstanding anything contained in section 163 or 217 or
any other provisions of this Act and having regard to the fact that
the prorerty tax bill has been issued in accordance with the
provisions of sub-section (2), not being a final bill, such bill shall not
be questioned before any forum ; and no complaint or appeal shall
lie against such bill merely on the ground that capital value in
respect of the property which is the subject matter of the bill is not
yvet fixed, or that the amount of tax leviable and payable at the rate
of the property tax determined by the Corporation is not yet finally
ascertained, or on any other ground whatever.”.

AR #ig—4o-t3
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Amendment 4. To section 144A of the Mumbai Corporation Act, the following

of section. Explanation shall be added, namely :—
144A of
Bow. Il of “ Kxplanation.— For the purposes of this section, “ ecologically

1838, heneficial scheme " includes rain water harvesting sysiem, vermi
composting, use of solar energy and other non-conventional sources
of energy, recycling and re-use of waste water, or any scheme for
prometing envivonment friendly and ecologically beneficial building
consiructicn or the like as the Corporation or the State Government
may identify. ”. ‘ :

Amendment 5. In section 154 of the Mumbai Corporation Act,—
ofetion (1) in sub section (1A)- |
Bom. IIT of (@) after the words and figures ¥ the Bombay Stamp Act,
1888. 18568 the words “ as base value, ” shall be inserted ;

(b for the words * taking into consideration the market value
of such building or land, as a base value ; and also have regard
to the following factors namely . —" the words *taking into
consideration the market value of such building or land, as a
base value. The Commissioner, while fixing the capital value as
aforesaid, shall also have regard to the following factors,
namely :—” ghall be substituted ;

(2) in sub-section (IB), for the words “ assigned to various such
categories 7 the words “ assigned to various such factors and
categories ” shall be substituted.

Insertion of 6. After section 154 of the Mumbai Corporation Act, the following

section 1544 gartion shall be inserted, namely . —
in Bows 11T
of 1888.

Provisional “154A. Notwithstanding anything contained in section 154, where
fixation of in yespect of any building or land or part thereof, the process of
V;ﬂ:ﬂ fixing capital value for the year 2010-2011 is in progress on the 26th
certain  August 2010, being the date of coming into force of section 6 of the
cases.  Maharashtra Municipal Corporation’s and Municipal Councils (Third
Amendment) Act, 2010, the rateable value of such building or land
or any part thereof during the year preceding the year 2010-2011
+  shall be the provisional capital value and shall be deemed to be the
capital value validly and legally fixed under the provisions of this
Act, pending fixing the final capital value thereof; and it shall be
lawful for the Commissioner to treat it as such for the purposes of
- assessment book kept under the provisions of this Act, and the bill
of property lax issued under sub-gection (2) of section 140A shall be
deemed to have been validly and legally issued under the provisions

of this Act. "

Amendment 7. In scction 156 of the Mumbai Corporation Act, for the words

of ‘;;gz";‘r “ prescribe by rules ” the word “ determine * shall be substituted.
Bom. HI of
. 1888.

Mah.
XXVII
of
2010.
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8. In section 168 of the Mumbai Corporation Act, in sub-section (3)
for the words “ four years ” the words “ five years ” shall be substituted.

9. After zection 219 of the Mumbai Corporation Act, the following
section shall be inserted, namely

“219A. The provisions of sections 128, 1404, 1544, 156 and 168,

Xyif‘?ilf] as amended by the Maharashtra Municipal Corporations and

of  Municipal Councils (Third Amendment) Act, 2010, shall have effect

2010 notwithsianding anything inconsistent therewith contained in

Chapter VIII or in any other provisions of this Act, or in any
Jjudgment, decree or order of any court.”.

CHAPTER 11

AMENDMENTS TO THE BoMuay ProvinciaL MUNICIPaL
Corporations AcT, 1849

L]%)((Jm'f 10. After section 99C of the Bombay Provincial Municipal

o160, Corporations Act, 1949 (hereinafter, in this Chapter, referred to as
“the Provincial Corporations Act ™), the following section shall be
inserted, namely :\—

“99D. (1) Notwithstanding anythmg contained in section 99B
or 89C, the State Government may at any time, by notification
in the Official Gazette and for reasons to be specified . such
notificaton, revise the rates and extent of the Local Body Tax
determined under section 99B, or, as the case may be, undcr
section 99C.

{2) Every notification issued under sub-section (I) shall be laid,
as soon as may be, after it iz issued, bef'ore each IHouse of the
State Legislature.”.

11. In section 129 of the Provincial Corporations Act,—
(I) after the first proviso, the following proviso shall be inserted,
namely \—

“Provided further LhaL the Corporation may dcétermine
different rates of properiy tax for dlﬁ(,rent categories of user of
a building or land or a part thereof:

(2) in the second proviso, for the WOIdS “Provided that” the
words “ Provided also that” shall be substituted.
12. In section 406 of the Provincial Corporations Act,—
(i) in sub-section (6),—
(a) for the words, figures and letter “ the demand notice in

L

Amendment
of section
168 of Bonw
11T of 1888.

Insertion of

zection 218A
in Bom. 131 of
1888,

Certain
provisions
to have
averriding
effect.

Insertion of
section 99D
in Bom. LIX
of 1949,

Power of
State
Government
to revisa
rates of
Local Body
Tax.

Amendment
of section

129 of Bom.
LIX of 1949.

Amendment
of section

406 of Bom.
LIX of 1949,

respect of levy of cess under Chapter XIA” the words, figures
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and letters “ the demand notice in respect of levy of cess under
Chapter XIA or the Local Body Tax under Chapter XIB * shall be
substituted ; »,, .

(b) in clause {), after the words “ by the Cess Officer” the
words “ or any other offizer,, not bung Lh(\ Doputy Commissioner ”
shall be inserted ; .

(1) -after sub-section (7), the foilowing sub-section shall be added,
namely :—

“(8) No appeal under sub-section (6) shall be entertained by
the Deputy Commissioner or,-as the case may be, the
Comunissioner unless the amount of the disputed tax claimed
from the appe]la'nt has been deposited by the appellant with the
Commissioner. ’

Amendment 13, In Schedule ‘D’ of the Provm(,ml Corporations A(,L in (‘hdpter
of Sehedule VIIT,—

‘D’ to Bom. .
LIX of 1949. (A) in rule 7A,—

(1) in sub-rule (1},—

() after the words and figures “ the Bombay Stamp Act,
1958 the words “ as a base value, ” shall be inserted ;

(b) for the words “taking into consideration the market
value of such building or land, as a base value ; and also have
regard to the following factors, namely :—” the words “ taking
into consideration the market value of such building or land,
as a base value. The Commissioner, while fixing the capital
value as aforesaid, shall also have regard to the following
factors, namely :— shall be substituted ;

(2).1n sub-rule (2), for the words “ assigned to various such
categories ” the words “ assigned to various such factors and
categories ” shall be substituted ;

() in rule 21, in sub-rule (2}, for the words “ four ycars” the
words “ five years ” shall be substituted.

CHAPTER IV
AnENDMENTS To THE CITy oF NAGPUR CoRPoRATION AcT, 1948

Amendment 14, In section 115A of the City of Nagpur Corporation Act, 1948
of section (hgreinafter, in this Chapter, referred to as “ the Nagpur Corporation

(1{ :}(;Aﬁifﬁ j1 Aet™), to sub-section (1), the following proviso shall be added, namely :—

of 1950. “ Provided that, the Corporation may determine different rates of
property tax for different categories of users of a building or land
or a part thereof. ”.

Anmfﬂdm?llt 15. Inscection 119 of the Nagpur Corporation Act, in ¢lause (B),—
of soction _

119 of 6.7, . (1) in sub-clause (@),~—
and B;’-”g‘_'g (@) after the words and figures “ the Bombay Stamp Act, 1958
of 1950,

the wards “ as a base value, 7 shall be inserted
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(b) for the words “ taking inte consideration the market value
of such building or land, as a base value ; and alse have regard
to the following factors, namely :— " the words “taking into
consideration the market value of such bailding or land, as a base
value, The Commissioner, while fixing the capital value as afore-
said, shall also have regard to the {ollowing facters, namely - —”
shall be substituted ; ' '

(2) in sub-clause (b}, for the words “assigned to various such
categories ” the words “assigned to various such factors and
categories ” shall be substituted. :

CHAPTERV

AMENDMENTS TO THE MAHARASHTRA MUNICIPLL COUNCILE, NAGAR
PancHAYATS aND INDUSTRIAL TowNsHIPs AcT, 1965,

16. In section 105 of the Maharashtra Municipal Councils, Nagar
Panehayats and Industrial Townships Act, 1965 (hereinafter, in this
Chapter, referred to as * the Munieipal Councils Act ™, to sub-secticn
* (1), after the sencond proviso, the following proviso shall be added,
namely :—

“ Provided also that, the Council may determine different rates
of tax for different categories of users of a building or land or a part
thereof. ™.

Mah.
XTI ol
1966.

17.
(3).—

} (1} in clause (@)~

{a) after the words and figures “ the Bombay Stamp Act, 1858 ”
the words “as a base value, ” shall be inserted ;

In section 114 of the Municipal Councils Act, in sub-section

(b) for the words * taking into consideration the market value
of such building or land, as a base value ; and also have regard
to the following factors, namely :—" the words “taking into
F . consideration the market value of such building or land, as a
base value. The Chief Officer, while fixing the capital value as
aforesaid, shall also Have regard to the following factors,
namely :-— ” shall be substituted.

(2) in sub-<clause (&), for the words “ assigned to various such
categories * the words “assigned to various such factors and
categories " shall be substituted.

18. In section 124 of the Municipal Couneils Act, in sub-gection
(2), for the words “four years ” the words “five years ” shall be
substituted.

Amendment

of section .
105 of Mah. ]
XL of 1965, co

Amendment
of section
114 of Mah.
XL of 1965.

Amendment
of seetion
124 of Mah.
X1 of 1965.
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CHAPTER V1
MISCELLANEOL'S

19, (1) If any difficulty arises in giving effect to the provisions of
the Mumbai Municipal Corporation Act, the Bombay Provincial
Municipal Corporations Act, 1949, the City of Nagpur Corporation Act,
1948 or, as the case may be, the Maharashtra Municipal Councils,
Nagar Panchayats and Industrial Townships Act, 1965, in respect of
the matters contained in this Act, the State Governnient may, as the
occasion arises, by order published in the Official Gazette, do anything
not inconsistent with the provisions of the Mumbal Municipal
Corporation Act, the Bombay Provincial Municipal Corporations Act,
1949, the City of Nagpur Corporation Act, 1948 or, as the case may
be, the Maharashtra Municipal Councils, Nagar Panchayats and
Industrial Townships Act, 1965, as amended by this Act, which appears
to it to be necessary for the purpose of removing the defficulty :

Provided that, no such order shall be mude after the expiry of a
period of two years from the date of commencement of the respective
section of this Act.

(2} Every order made under sub-section (I) shall be laid, as soon as
may be, after it is made, before each House of the State Legislature.

20. (1) The Bombay Provincial Municipal Coerporations (Amend-
ment) Ordinance, 2010 and the Maharashtra Municipal Corporations
and Municipal Counecils (Amendment) Ordinance, 2010, are hereby
repealed. - -

(2) Notwithstanding such repeal, anything done or any action taken
including any notification or order issued under the corresponding
provisions of the Mumbai Municipal Corporation Act, the Bombay
Provineial Muhicipal Corporations Act, 1949, the City of Nagpur
Corporation Act, 1948 or, as the case may be, the Maharashtra
Municipal Councils, Nagar Panchayats and Industrial Townships Act,
1965, as amended by the sald Ordinances, shall be deemed to have
been done, taken or issued, as the case may be, under the
corresponding provisions of the relevant Acts, as amended by this Act.

Bom.
11 of
1888,

Boni.
LIX of
1949,

C.P
and
Berar
IT of
1950,

Mah.
XL of
1965.

Bem.
III of
1888,

Bom.
LIX of
1949.

CP
and
Berar
II of
1950.

Mah.

AL of
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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of Maharashtra Municipal Councils, Nagar Panchayats and
Industrial Townships (Amendment) Act, 2010 (Mah. Act No. I of 2011), is hereby publishied
under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

~H. B. PATEL,
Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT NO. I OF 2011.

‘(F irst published, after having received the assent of the Governor, in
the “ Maharc sra Gevernment Gazette ” on the 14th January 2011).

An Act furthe: *0 amend the Maharashtra MunicipaI_Councils,
Nagar Panchaydes and Industrial Townships Act, 1965.

Mah. WHEREAS it is expedient further to amend the Maharashtra

Xlléeff Municipal Councils, Nagar Panchayats and Industrial Townships Act,

9 1965, for the purposes hereinafter appearing ; it is hereby enacted in
the Sixty-first Year of the -Republic of India, as follows :—

1. This Act may be called the Maharashtra Municipal Councils, Short title.
Nagar Panchayats and Industrial Townships (Amendment) Act, 2010.

2. In section 179 of the Maharashtra Municipal Councils, Nagar Amendment
Mah. Panchayats and Industrial Townships Act, 1965 (hereinafter referred of section
XL of tg ag “the principal Act™),— . >1<L9 Off fég‘f’ '
1965. (1) in sub-section (2),— ' ° o

(1) for the words “one hundred rupees” the words “one
thousand rupees “shall be substituted ;
(2)

T A3



Amendment

of gection
180 of Mah.
XL of 1965,

Amendment

of section
<181 of Meh.
XL of 1965.

Amendment

of section
183 of Mah.
XL of 1965,

Amendment

of section
185 of Mah.
X1, of 1965.

Amendment

of acction
186 of Mah.
X1, of 1965.

Amendment

of section
182 of Mah.
Xi. of 1965.

Amendment

of section
192 of Mah.
XL of- 1965.

Amendment

of section
193 of Mah.
XL of 1985.

WERTE TR TI0GR ARV {7 3G, STAGRT T¥, R0%/4 ¥, T R]IR

(b) for the words “ twenty rupees ” the words “ two hundred
rupees ” shall be substituted ;
(2) in sub-section (8),—

(4

{a) for the words “one hundred rupees” the words “one

thousand rupees ” shall be substituted ;

 {b) fur the words “twenty rupees ” the words “ twe hundred

rupees ” shiall be substituted.

3. Ip section 180 of the principal Act, in sub-section (7),—

(1) for the words “ one hundred rupees ” the words “ one thousand
rupees ” shail be substituted ;

(2) for the words “twenty rupecs” the words “two hundred

rupees ” shall be substituted.

4. In section 181 of the principal Act, in sub-section (3),—

(1) for the words “ one hundred rupees ” the words “ one thousaud
rupees ” shall be substituted ;

(2) for the words “twenty rupees” the words “two hundred
rupees ” shall be substituted. -
5. In section 183 of the principal Act, in sub-section (6), for the
words “ one thousand rupees ” the words “ ten thousand rupees ” shall
be substituted.

6. In section 185 of the principal Act, in sub-section (2), for the
words “fifty rupees” the words “five hundred rupees” shall be
substituted. '

7. In section 186 of the principal Act, in sub-section (3), for the
words * one hundred rupees ” the words “ one thousand rupees ” shall

be substituted.
8. In section 189 of the principal Act,—

1) 1n sub-section (9, for the words “ tive thousand rupees * the
words “fifty thousand rupees ” shall be substituted ;

(2) in sub-section (10), for the words tWenty-ﬁve rupees ” the
words “two hundred and fifty rupees ” shall be substituted.

8. In section 192 of the principal Act, in sub-section &)—

(1) for the words “ one hundred rupees ” the words “ one thousand
rupees ” shall be substituted ;

(2) for-the words “ twenty-five rupees ” the words “ two hundred
and fifty rupees ” shall be substituted. ‘

10.

{1} for the words “five hundred rupees ” the words “ five thousand
rupees 7 shall be substituted ;

In section 193 of the principal Act, in sub-section (3},

(2) for the words “ twenty-five rupces

” the words “ two hundred
and fifty rupees ”"shall be substituted. :
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11. "In section 194 of the principal Act, in sub-section (2),—

(1) for the words “ five hundred rupees ” the words “ five thousand
rupees ” shall be substituted ; '

¥

(2) for the words “ ten rupees ” the words “ one hundred rupees
shall be substituted.

12. In section 196 of the principal Act, for the words “ ﬁf'ty rupees
the words “ five hundred rupees ” shall be substituted.

»

13. In section 202 of the principal Act, in sub-section (3),—

(1) for the words “ one hundred rupees ” the words “ one thousand
rupees ” shall be substituted ;

(2} for the words “ten rupecs ” the words “ one hundred rupees
shall be substituted.

14. In section 210 of the principal Act, in sub-section {3), for the

" words “ one hundred rupees ” the words “ one thousand rupees, and in

the case of continuing offence with further fine which may extend to
one hundred rupees for every day after the first during which such
contravention continues ” shall be substituted.

15. In section 211 of the principal Act, in sub-section (2), for the
words “ one hundred rupees ” the words “ one thousand rupees, and in
the case of continuing offence with further fine which may extend to
one hundred rupees for every day after the first during which such
contravention continues ” shall be substituted.

16. In section 215 of the principal Act,—

{I) in sub-section (4), for the words “one hundred rupees ” the words
“ one thousand rupees ” shall be substituted ;

(2) in sub-section {7), for the words “ three hundred rupees ” the
words “ three thousand rupees ” shall be substituted.

17. Insection 216 of the principal Act, in sub-section (2), for the words
“one hundred rupees ” the words “ one thousand rupees ” shall be
gubstituted.

18. In section 217 of the principal Act, in sub-section (2), —

(1) for the words “ fifty rupees ” the words “ five hundred rupees
'shall be substituied ;

{2) for the words “ ﬁve rupees " the words fifty rupees ” shall be
substituted.

19. .In section 221 of the principal Act, in sub-section (3), for the words
“fifty rupees ” the words “five hundred rupees ” shall be substituted.

n

20. In section 224 of the principal Act, in sub-section {2}, for the words
“{wo hundred and fifty rupees” the words “two thousand and five
hundred rupees " shall be substituted.

3
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21. In séCti_on 226 of the principal Act, in sub-section (2), —

(1) for the words “‘ﬁfty rupees ” the words “ five hundred rupees ”
shall be substituted ;

(2} for the words “ten rupees ” the we=ds “ one hundred rupees ”
shall be substituted.

22. In section 227 of the principal Act, in sub-section (2), —

(1) for the words “ five hundred rupees " he words “ five thousand
rupees ” shall be substituted ; '

{2) for the words “ twenty-five rupees ” the words “two hundred
arq nifty rupees ” shall be substituted.

23. In section 229 of the principal Act, —

(2) in sub-section (I), for the words “ one hun .red rupees ” the
words “ one thousand rupees ” shall be substituted ;

(2) in sub-section (2}, for the words “one hundred rupees ” the
words “ one thousand rupees ” shall be substituted.

24. In section 230 of the principal Act, for the words “ one hundred
rupees " the words “ one thousand rupees, and in the case of continuing
offence with further fine which may extend to one hundred rupees for
every day after the first during which such contravention continues ” shall
be substituted.

25. In section 231 of the principal Act, — A

(2) for the words “ one hundred rupees " the words “ one thousand
rupees ” shall be substituted ; :

(2) for the words “ twenty rupees " the words “ two hundred rupees ”
shall be substituted.

26. In section 232 of the principal Act, —

(1) in sub-section (3}, for the words “ one hundred rupees ” the
words “ one thousand rupees ” shall be substituted ;

{2) in sub-section (4}, in clause {(b), for the words “ one thousand
rupees ” the words “ ten thousand rupees ” shall be substituted. -

27, In section 233 of the principal Act, for the words “ one hundred
rupees ” the words “ one thousand rupees ” shall be substituted.
28. In section 2386 of the principal Act, in sub-section (2),—

(1) for the words “ one hundred rupees " the words “ one thousand
rupees ” shall be substituted ;

(2) for the words “ ten rupees” the words “ one hundred rupees ”
shall be substituted. ' .

29. In section 246 of the principal Act,—
(I} in sub-section (7),—

(a) for the words “ two hundred rupees " the words “ two thousand
rupees ” shall be substituted ;
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{b) for the words “twenty rupees” the words

“two hundred
rupees " shall be substituted ; -

(2) in sub-section (2),—

{a) for the words “one thousand rupees” the words “ten
thousand rupees ” shall be substituted ;

(b) for the words “ fifty rupees ” the words “ five hundred rupees ”
shall be substituted. .

30. Insection 249 of the principal Act, in sub-section (5), for the words
“ten rupees ” the words “one hundred rupees ” shall be substituted.

31. Insecction 251 of the principal Act, in sub-section (3), for the words
“ five hundred rupees ” the words “ five thousand rupees ” shall be
substituted.

32. Insection 252 ofthe principal Act, in sub-section (5), for the words
“ five hundred rupees ” the words “ five thousand rupees ” shall be
substituted.

-83. In section 258 of the principal Act, in sub-section (3), for the
words “two hundred and fifty rupees ” the words “ two thousand and
- five hundred rupees ” shall be substituted. .

34. In seetion 254 of the principal Act, in sub-gection (2}, for the
words “ one hundred rupees ” the words “ one thousand rupees ” shall
be substituted.

35. In section 265 of the principal Act,—

(1) in sub-section (1), for the words “fifty rupees” the words
“five hundred rupees ” shall be substituted ;

(2) in sub-section (2), for the words “ one hundred rupees” the
words “one thousand rupees ” shall be substituted. '

386.

{1) for the words “five hundred rupees ” the words “ five thousand
rupees " shall be substituted ;

In section 267 of the principal Act, in sub-section {2},—

{2} for the words “ one hundred rupees ” the words “

one thousand
rupees ” shall be substituted ; -

(3) for the words “ fifty rupees ” the words “ five hundred rupees”
shall be substituted ;

{4) for the words “ ten rupees ” the words “ one hundred rupees ”
shall be substituted.

37. In section 268 of the principal Act, in sub-section (2), for the
words “ one hundred rupees” the words “ one thousand rupeces ” shall
be substituted. -
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38. In section 272 of the principal Act, in sub-section (3}, for the
words “fifty rupees” the words “five hundred rupees” shall be
substituted.

39. In section 274 of the principal Act, in sub-section (3),—

(D) for the words “ five hundred rupees ” the words “ five thousand
rupees ” shall be substituted ;

(2) for the words “ fifty rupees " the words five hundred rupees ”
" shall be substltuted '

40. In section 275 of the principal Act in sub section {3),—

{1) for the words “ five hundred rupees ” the words “five thousand
rupees ” shall be substituted ; '

"(2) for the words “ fifty rupees ” the words five hundred rupees ”
shall be substituted.

41. In section 276 of the principal' Act, in sub-section (3),—

(1) for the words “ five hundred rupees ” the words * five thousand
rupees * shall be substituted ;

”»

(2} for the words “ ﬁfcy rupees ” the words “ five hundred rupees
shall be substituted. :

42. In section 278 of the principal Act, in sub-section (3}, for the
words “ one thousand rupees ” the words “ ten thousand rupees, and
in the case of continuing offence with further fine which may extend
to one thousand rupees for every day after the first during which such
contravention continues ” shall be substituted,

43. In section 278 of the principal Act, in sub-section (2),—

(1) for the words “ fifty rupees ” the words “ five hundred rupees”
shall be substituted ;

- (2) for the words “ five rupees ” the words fifty nipees " shall be
substituted.

44. In section 280 of the principal Act, in sub-section (3),—

(I) for the words “ five hundred rupees ” the words “ five thousand
rupees " shall be substituted ;

(2) for the words “ fifty rupees ” the words “ five hundred rupees”
shall be substituted.

45. " In section 281 of the principal Act, in sub-section (3),—

(1) for the words *itwo hundred rupees ” —the words “ two thousand
rupees ” shall be substitiited ;

(2) for the words “{iwenty rupees” the words “two hundred
rupees ” shall be substituted.

* |
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46. In section 285 of the principal Act, in sub-section (3), for the
words “five hundred rupees ” the words “five thousand rupees ” shall
be substituted.

47. In section 291 of the principal Act,—
{1} in sub-section (1),—

{e) in clause (i), for the words “threc hundred rupees” the
words “ three thousand rupees " shall be substituted ;

{b) in clause (i), for the words “five hundred rupees” the
words “ five thousand rupees” shall be substituted ;

{2} in sub-section (2), in clause {a), for the “’01de “twe hundred
and fifty: rupees” the werds “two thousand and five hundred
rupees ” shall be substituted.

48, In section 292 of the principal Act,—

(1) in clause (¢), for the words “one hundred rupees ” the words
, “pne thousand rupees ” shall be substituted ;

(2} in clause (b), Ifor the words “ two hundred and fifty rupees ” the
words “ two thousand and five hundred rupees ” shall be substituted.

* 49. In scction 294 of the principal Act, in sub-section (2), for the
words “fifty rupees” the words “five hundred rupees” shall-be
substituted.

50. In section 295 of the principal Act, in sub-section (2}, for the
wiords “ one hundred rupees ” the words “ one thousand rupees ” shall
+ 2 substituted.

B1. In section 296 of the principal Act, in sub-section (6), for the
- words “ five hundred rupees ” the words “ five thousand rupees ” shall
o be substituted. '

-

52. In section 299 of the principal Act, — >
(1) for the words “ one hundred rupees ” the words “ one thousand
rupees ” shall be substituted ;

{2) for the words “ ten rupeeé

” the words “ one hundred rupees ”
shall be substituted. ‘

53. In section 300 of the principal Act, for the words “ two hundred
and fifty rupees ” the words “ two thousand and five hundred rupees”
shall be substituted.

9
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In pursuance of clause (3) of article 348 of the Constitution of India, the following »trahslation

in English of the Maharashtra Municipal Corporations and Municipal Councils (Amendment) Act,
2010 (Mah. Act No. IX of 2011), is hercby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra.

H. B. PATEL,
Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. IX OF 2011.
(First published, after having received the assent of the Governor in the
. . “Maharashtra Government Gazette ™, on the 3rd April 2011).
A " )
« An Act further to amend the Mumbai Municipal Corporation Act, the
Bombay Provincial Municipal Corporations Act, 1949, the City of
Nagpur Corporation Act, 1948 and the Maharashtra Municipal
Councils, Nagar Panchayats and Industrial Townships Act, 1965.

BomlIll WHEREAS it is expedient further to amend the Mumbai Municipal

188?3f Corporation Act, the Bombay Provincial Municipal Corporations Act,

Bom. 1949, the City of Nagpur Corporation Act, 1948 and the Maharashtra

LIi(MSY Municipal Councils, Nagar Panchoyats and Industrial Townships Act,
' C.P.
and
Berar
II of
E 1950.
Mah.
XL of
1965.
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1965, for the purposes hereinafter appearing ; it is hereby enacted in the
Sixty-first Year of the Republic of India as follows :—

CHAPTERI

PrELIMINARY.

1. (1) This Act may be called the Maharashtra Municipal Corporations

Short title and Municipal Councils (Amendment) Act, 2010, -
d .
commer?cl'::e- (2) 1t shall come into force on such date, as the State Government

ment. may, by notification in the Official Gazette, appoint and different dates
may be appointed for different provisions of this Act and for different
areas. :

CHAPTER II v
AMENDMENTS TO THE Mumpal MuNiciPAL CORPORATION ACT. ' .
2. After section 354AA of the Mumbai Municipal Corporation Act

Insertion of (herejnafter, in this Chapter, referred to as “ the Mumbai Corporation Bom.
sections Il of

354AB and Act ™), the following sections shall be inserted, namely :---
354AC in 1888.
Bom. III of '
1888. “3584AB. (1) It shall be the responsibility of every owner

Responsibility  or occupier of a building to ensure that the exterior of the building is
of owner or kept and maintained in good condition and, is not in a state of disrepair
e % or spoiled on account of cracks, stains, shabby enclosures, hanging
eep and . . . ey .
maintain  Wires or cables or keeping of unwholesome articles which spoil the
exterior of  appearance of a building or part thereof:
buildi i L . .
“ mgooﬁ Provided that, nothing in this section shall apply to the area declared
condition.  as slum area under sub-section (1) of section 4 of the Maharashtra
Slum Areas (Improvement, Clearance and Redevelopment) Act, 1971 Mah.
and the buildings in respect of which the re-development plan is X?‘WH
sanctioned by the Competent Authority or is under consideration of 2971.

the Competent Authority.

(2) If, on inspection of such building or a part thereof, the ) . '
Commissioner is of the opinion that the exterior of any building or a »
part thereof'is not kept and maintained in good condition and is spoiled”
on account of any of the factors mentioned in sub-section
{1}, the Commissioner may, by notice in writing, require the owner i
or occupier thereof to carry out necessary work as may be specified in
such notice so as to keep and maintain the exterior of a building in 1
good condition ; and the ewner, or as the case may be, the cccupier
‘shall comply with such notice.

(3) The owner or occupier of the building shall carry out the work l
mentioned in the notice issued by the Commissioner under sub-section !
{2}, within thirty days from the date of receipt of the notice or such &
longer period as the Commissioner may, having regard to the nature
and the extent of work to be carried out, specify. ‘ o
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{4) Where the owner or, as the case may be, the occupier fails to
comply with the notice under sub-section (2), the Commissioner may
cause the work mentioned in such notice to be executed and the owner
or, as the case may be, the occupier shall be liable to pay
the expenses incurred by the Commissioner in that behalf within
thirty days from the date of the receipt of a demand notice, and if
such owner or occupier fails to pay the same, there shall be levied an
interest at the rate of two per cent. for each month or part thereof,
on the amount of expenses incurred by the Commissioner, till the
entire amount of such expenses is paid.

(5) Save as otherwise provided in this section, the amount of such
expenses together with interest, if any, shall be recoverable as if the
amount thereof was due as a property tax.

{6) If there is any dispute about the amount of expenses for which
demand is made under sub-section (4), an appeal may be preferred to
the Chief Judge of the Small Causes Court, but no such appeal shall
be entertained by the said Chief Judge unless,—

()it is preferred within twenty-one days from the date of receipt
of notice of such demand ;

(i1} the amount for which demand is made is deposited with the
Corporation and a true copy of the receipt showing that the amount
has been so deposited accompanies the appeal.

{7} In case the appeal is decided in favour of the appellant and the
amount of expenses deposited with the Corporation is more than the
amount payable by the appellant, the Commissioner shall adjust the
excess amount with interest at 6.25 per cent. per annum from the
date on which the amount is so deposited by the appellant, towards
the property tax payable by the owner in respect of such building
thereafter.

354AC. (1) The Commissioner, after obtaining approval of the State
Government, may, by notification in the Official Gazette, and by
advertisement in not less than two local news papers, declare that
with a view to creating aesthetic harmony, maintaining architectural
character and beautifying and improving the aesthetic appearance of
a particular urban space, the external appearance of any building or
buildings including any fixtures thereon and a boundary wall, if any,
either existing on the date of publication of declaration or proposed to
be constructed and completed thereafter and located on any street in
any locality or part thereof in the municipal area specified in such
declaration, be kept and maintained in such manner and within such
time as may be indicated in such declaration.

(2) Before publication of the notification under sub-section (1), the
Commissioner shall cause to be given a notice by advertisement in
the Official Gazette and in not less than two local news papers
announcing his intention to issue such declaration, and inviting

Power of
Commis-
sioner to
make
declaration
of
aesthetic
harmony.
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all persons who cntertain any objection or who desire to make any
suggestions to the said proposal to submit the same in writing, with
the reasons therefor, te the Commissioner within one month from
the date of the publication of such notice in the Official Gazette. After
expiry of the said period of cne month, the Commissioner shall consider
the objections and suggestions within one month.

‘ (3) Where the owner fails to comply with the requirements under
the declaration under sub-section (1}, within the period specified, the
Commissioner may take or cause to be taken such steps to carry out
the work required to be executed under the declaration ; and the .
expenses incurred by the Corporation in respect thereof shall be
recovered from the owner as if the amount thereof were arrears of
property tax due by the said owner and shall be payable by the owner , o

on demand. .

{4) Ifthereis any dispute about the amount of expenses for which
demand is made under sub-section (3), an appeal may be preferred by
the owner to the Chief Judge of the Small Causes Court, but no such
appeal shall be entertained by the said Chief Judge unless,—

(i) jtis preferred within twenty-one days from the date of receipt
of natice of such demand ;

{(ii) the amount for which demand is made is deposited with the
Corporation and a true copy of the receipt showing that the amount
has been so deposited accompanies the appeal.

{5) In case the appeal is decided in favour of the appellant and the
amount of expenses deposited with the Corporation is more than the
amount payable by the appellant, the Comamissioner shall adjust the
excess amount with interest at 6.25 per cent. per annum from the
date on which the amount is so deposited by the appellant, towards
the property tax payable by the owner in respect of such building
thereafter.”.

Substitution of 3, -For section 520C of the Mumbai Corpoeration Act, the following . ’
section 520C section shall be substituted, namely :(—
of Bom. III of K
1888. '
Power of “520 C. Notwithstanding anyvthing contained in this Act, the State
c Stat‘z Government may issue to the Corporation general instructions as to
overnen.  matters of policy to be followed by the Corporation in respect of its

instructions  duties and functions, and in particular it may issue directions in the

_or Jarger public interest or for implementation of the policies of the

directions.  Central Government or the State Government and the National or
the State level programmes, projects and schemes. Upon the issue of
such instructions or directions, it shall be the duty of the Corporation
to give effect to such instructions or directions :

Provided that, the State Government shall, before issuing any
instructions or directions under this section, give an opportunity to
the Corporation to make representation within fifteen days as to why
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such instructions or directions shall not be issued. I the Corporation
fails to represent within fifteen days or, after having represented, the
State Government, on considering the representation, is of the opinion
that issuing of such instructions or directions is necessary, the State
Government may issue the same.”.

CHAPTERIII

AMENDMENTS TO THE Bomeay ProviNciaL MuniciPAL CORPORATIONS AcT, 1949.

4, After section 185 of the Bombay Provincial Municipal Corporations

Act, 1949 (hereinafter, in this Chapter, referred to as “the Provincial

Bom. (Corporations Act”), the following sections shall be inserted, namely . —

LIX of
1949,

Mah.
XXV
of 1971,

“185A. (1) It shall be the responsibility of every owner or occupier
of a building to ensure that the exterior of the building is kept and
maintained in good condition and, is not in a state of disrepair or
spoiled on aceount of cracks, stains, shabby enclosures, hanging wires
or cables or keeping of unwholesome articles which spoil the
appearance of a building or part thereof:

Provided that, nothing in this section shall apply to the area declared
as slum area under sub-section (1) of section 4 of the Maharashtra
Slum Areas (Improvement, Clearance and Redevelopment) Act, 1971
and the buildings in respect of which the re-development plan is
sanctioned by the Competent Authority or is under consideration of
the Competent Authority.

{2) If, on inspection of such building or a part thereof, the
Commissioner is of the opinion that the exterior of any building or a
part thereof is not kept and maintained in good condition and is spoeiled
on account of any of the factors mentioned in sub-section (1), the
Commissioner may, by notice in writing, require the owner or
occupier thereof to carry out necessary work as may be specified in
such notice so as to keep and maintain the exterior of a building in
geod condition ; and the owner, or as the case may be, the occupier
shall comply with such notice.

(3) The owner or cccupier of the building shall carry out the work
mentioned in the notice issued by the Commissioner under sub-section
(2), within thirty days from the date of receipt of the notice or such
longer period as the Commissioner may, having regard to the nature
and the extent of work to be carried out, specify.

(4) Where the owner or, as the case may be, the occupier fails to
comply with the notice under sub-section (2}, the Commissioner may
cause the work mentioned in such notice to be executed and the owner
or, as the case may be, the occupier shall be liable to pay the expenses
incurred by the Commissioner in that behalf within thirty days from
the date of the receipt of a demand notice, and if such owner or occupier
fails toPay the same, there shall be levied an interest at the rate of
two per ¥ent. for each month or part thereof, on the amount of
expenses incurred by the Commissioner, till the entire amount of
such expenses is paid.

HE HIZ—3¢-3

Insertion of
sections 185A
and 1858 in
Bom. LIX of
1949,
Responsibility
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occupier to
keep and
maintain
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condition.
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(5) Save as otherwise provided in this section, the amount of such
expenses together with interest, if any, shall be recoverable as if the
amount thereof was due as a property tax.

(6) Ifthere is any dispute about the amount of expenses for which
demand is made under sub-section (4}, & appeal may be preferred to
the Judge, before whom an appeal may be filed under section 406 but
no such appeal shall be entertained by such Judge unless,—

(i) it is preferred within twenty-one days from the date of receipt
- of notice of such demand ;

(ii) the amount for which demand is made is deposited with the
Corporation and a true copy of the receipt shovring that the amount
has been so deposited accompanies the appeal.

(7) In case the appeal is decided in favour of the appellant and the
amount of expenses deposited with the Corporation is more than the
amount payable by the appellant, the Commissioner shall adjust the
excess amount with interest at 6.25 per cent. per annum from the
date on which the amount is se deposited by the appellant, towards
the property tax payable by the owner in respect of such building
thereafter. A

185B. (I) The Commissioner, after obtaining approval of the State
Government, may, by notification in the Official Gazette, and by
advertisement in not less than two local news papers, declare that
with a view to creating aesthetic harmony, maintaining architectural
character and beautifying and improving the aesthetic appearance of
a particular urban space, the external appearance of any building or
buildings including any fixtures thereon and a boundary wall, if any,
either existing on the date of publication of declaration or proposed to
be constructed and completed thereafter and located on any street in
any locality or part thereof in the municipal area specified in such
declaration, be kept and maintained in such manner and within such
time as may be indicated in such declaration.

(2) Before publication of the notification under sub-section (1), the
Commissioner shall cause to be given a notice by advertisement in

" the Official Gazette and in not less than two local news papers
" announcing his intention to issue such declaration, and inviting all

persons who entertain any objection or who desire to make any
suggestions to the said proposal to submit the same in writing, with
the reasons therefor, to the Commissioner within one month from
the date of the publication of such notice in the Official Gazette. After
expiry of the said period of one month, the Commissioner shall consider
the objections and suggestions within one month,

(3) Where the owner fails to comply with the requirements under
the declaration under sub-section (I), within the period specified, the

ot
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Commigsioner may take or cause to be taken such steps to carry out
the work required to be executed under the declaration; and the
expenses incurred by the Corporation in respect thereof shall be
recovered from the owner as if the amount thereof were arrears of
property tax due by the said owner and shall be payable by the owner
on demand.

{4) Ifthereis any dispute about the amount of expenses for which
demand is made under sub-section (3), an appeal may be preferred by
the owner to the Judge, before whom an appeal under section 406
may be filed, but no such appeal shall be entertained by such Judge

" unless,—

() itis preferred within twenty-one days from the date of receipt
of notice of such demand ;

(ii) the amount for which demand is made is deposited with the
Corporation and a true copy of the receipt showing that the amount
has been so deposited accompanies the appeal.

(5) In case the appeal is decided in favour of the appellant and the

amount of expenses deposited with the Corporation is more than the
amount payable by the appellant, the Commissioner shall adjust the
excess amount with interest at 6.25 per cent. per annum from the
date on which the amount is so deposited by the appellant, towards
the property tax payable by the owner in respect of such building
thereafter.”.

5. After section 450 of the Provincial Corporations Act, the followmg

section shall be inserted, namely :—

“450 A. Notwithstanding anything contained in this Act, the State
Government may issue to the Corporation general instructions as to
matters of policy to be followed by the Corporation in respect of its
duties and functions, and in particular it may issue directions in the
larger public interest or for implementation of the policies of the
Central Government or the State Government and the National or
the State level programs, projects and schemes. Upon the issue of
such instructions or directions, it shall be the duty of the Corporation
to give effect to such instructions or directions :

Provided that, the State Government shall, before issuing any
instructions or directions under this section, give an opportunity to
the Corporation to make representation within fifteen days as to why
such instructions or directions shall not be issued. If the Corporation

Insertion
of section
450A in
Bom. LIX
of 1949,

Power of
State
Government
to -issue
instructions
or

directions.

fails to represent within fifteen days or, after having represented, the

State Government, on considering the representation, is of the opinion
that issuing of such instructions or directions is necessary, the State
Government may issue the same.”.

o JAF—-3
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CHAPTER IV

AMENDMENTS To THE CITY OF NAGPUR CORPORATION ACT, 1948.

C.P. and Berar Act "), the following sections shall be inserted, namely :—

IT of 1950.

Responsibility
of pwner or
occupier to
keep and
maintain
exterior of
building in
good condition.

“285A. (I) It shall be the responsibility of every owner or occupier
of a building to ensure that the exterior of the building is kept and

maintained in good condition and, is not in a state of disrepair or
spoiled on account of cracks, stams shabby enclosures, hanging wires
or cables or keeping of unwholesome articles which spoil the
appearance of a building or part thereof :

Provided that, nothing in this section shall apply to the area declared
as slum area under sub-section (1) of section 4 of the Maharashtra
Slum Areas (Improvement, Clearance and Redevelopment) Act, 1971
and the buildings in respect of which the re-development plan is
sanctioned by the Competent Authority or is under consideration of
the Competent Authority.

(2) If, on inspection of such building or a part thereof, the
Commissioner is of the opinion that the exterior of any building or a
part thereof'is not kept and maintained in good condition and is spoiled
on account of any of the factors mentioned in sub-section (1), the
Commissioner may, by notice in writing, require the owner or
occupier thereof to carry out necessary work as may be specified in
such notice 80 as to keep and maintain the exterior of the building in
good condition; and the owner, or as the case may be, the occupier
shall comply with such notice.

(3) The owner or occupier of the building shall carry out the work
mentioned in the notice issued by the Commissioner under sub-section
(2), within thirty days from the date of receipt of the notice or such
longer period as the Commissioner may, having regard to the nature
and the extent of work to be carried out, specify.

(4) Where the owner or, as the case may be, the occupier fails to

‘comply with the notice under sub-section (2}, the Commissioner may

cause the work mentioned in such notice to be executed and the owner
or, as the case may be, the occupier shall be liable to pay the expenses

6. After section 285 of the City of Nagpur Corporation Act, 1948 cC.p.
(héreinafter, in this Chapter, referred to as “the Nagpur Corporation

and
Berar
11 of
1950.

Mah.

1971.

incurred by the Commissioner in that behalf within thirty days from '

the date of the receipt of a demand notice, and if such owner or occupier
fails to pay the same, there shall be levied an interest at the rate of
two per cent. for each month or part thereof, on the amount of
expenses incurred by the Commlssmner, till the entire amount of
such expenses is paid.
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(5) Save as otherwise provided in this section, the amount of such
expenses together with interest, if any, shall be recoverable as if the
amount thereof was due as a property tax.

(6) Ifthereis any dispute about the amount of expenses for which
demand is made under sub-section (£), an appeal may be preferred to
the District Court, but no such appeal shall be entertained by the said
Court unless,— -

(¢) it is preferred within twenty-one days from the date of receipt
of notice of such demand ;

(i) the amount for which demand is made is deposited with the
Corporation and a true copy of the receipt showing that the amount
has been so deposited accompanies the appeal.

(7} In case the appeal is decided in favour of the appellant and the
amount of expenses deposited with the Corporation is more than the
amount payable by the appellant, the Commissioner shall adjust the
excess amount with interest at 6.25 per cent. per annum from the
date on which the amount is so deposited by the appellant, towards
the property tax payable by the owner in respect of such building
thereafter.

285B. (I} The Commissioner, after obtaining approval of the State
Government, may, by notification in the Official Gazette, and by
advertisement in not less than two local news papers, declare that
with a view to creating aesthetic harmony, maintaining architectural

Power of
Commissioner
to make
declaration
of aesthetic

character and beautifying and improving the aesthetic appearance of harmony.

a particular urban space, the external appearance of any building or
buildings including any fixtures thereon and a boundary wall, if any,
either existing on the date of publication of declaration or proposed to
be constructed and completed thereafter and located on any street in
any locality or part thereof in the municipal area specified in such
declaration, be kept and maintained in such manner and within such
time as may be indicated in such declaration.

{2) Before publication of the notification under sub-section (1), the
Commissioner shall cause to be given a notice by advertisement in
the Official Gazette and in not less than two lecal news papers
announcing his intention to issue such declaration, and inviting all
persons who entertain any objection or who desire to make any
suggestions to the said proposal to submit the same in writing, with
the reasons therefor, to the Commissioner within one month from
the date of the publication of such notice in the Official Gazette. After
expiry of the said period of one month, the Commissioner shall consider
the objections and suggestions within one month. ‘

(3) Where the owner fails to comply with the requirements under
the declaration under sub-section (1), within the period specified, the
Commissioner may take or cause to be taken such steps to carry out
the work required to be executed under the declaration ; and the
expenses incurred by the Corporation in respect thereof shall be
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recovered from the owner as if the amount thereof were arrears of
property tax due by the said owner and shall be payable by the owner
on demand. '

(4) Ifthere is any dispute about the amount of expenses for which

demand is made under sub-section (3), an appeal may be preferred by

the owner to the District Court, but no such appeal shall be entertained
by the said Court unless,—

(£} itis preferred within twenty-one days from the date of receipt
of notice of such demand ;

(ir) the amount for which demand is made is deposited with the
Corporation and a true copy of the receipt showing that the amount
~ has been so deposited accompanies the appeal.

(5) In case the appeal is decided in favour of the appellant and the
amount of expenses deposited with the Corporation is more than the
amount payable by the appellant, the Commissioner shall adjust the
excess amount with interest at 6.25 per cent. per annum from the
date on which the amount is so deposited by the appellant, towards
the property tax payable by the owner in respect of such building
thereafter.”.

Insertion of 7. After section 404 of the Nagpur Corporation Act, the following

Secmnd‘%‘:uﬁ section shall be inserted, namely :-—

Berar II of
1950.
Power of “404A. Notwithstanding anything contained in this Act, the State
Govemsf:;i Government may issue to the Corporation general instructions as to

~ toissue  matters of policy to be followed by the Corporation in respect of its
o:,ndslt;ﬁ;ﬁs dutiés and functions, and in particular it may issue directions in the
larger public interest or for implementation of the policies of the
Central Government or the State Government and the National or
the State level programs, projects and schemes. Upen the issue of
such instructions or directions, it shall be the duty of the Corporation

to give eﬁ'ect to such instructions or directions:

Prov1ded that, the State Government shall, before issuing any
instruétions or directions under this section, give an opportunity to
the Corporation to make representation within fifteen days as to why
such instructions or directions shall not be issued. If the Corporation
fails to represent within fifteen days or, after having i'epresented the
State Government, on considering the representation, is of the opinion
that issuing of such instructions or dlrectlons is necessary, the State
Government may issue the same.”
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CHAPTERV

AMENDMENTS TO THE MAHARASHTRA MUNICIPAL COUNCILS, NAGAR PANCHAYATS
AND INDUSTRIAL TowNsHIPS ACT, 1965.

Mah. 8. After section 194 of the Maharashtra Municipal Councils, Nagar Insertion of

)1%62 Panchayats and Industrlal Townships Act, 1965 (hereinafter, in this sections
Chapter, referred to as “ the Municipal Councils Act ™}, the following 194% ?;’d

sections shall be inserted, namely :— Mah. XL of

“194A. (1) It shall be the responsibility of every owner or occupier &gg&msibﬂiw

of a building to ensure that the exterior of the building is kept and of owner or
maintained in good condition and, is not in a state of disrepair or occupier
. . . . keep and
spotled on account of cracks, stains, shabby enclosures, hanging wires | o . .
or cables or keeping of unwholesome articles which spoil the exterior of

appearance of a building or part thereof: buil:liing in
i goo
Mah. Provided that, nothing in this section shall apply to the area declared condition.

XXVII a5 slum area under sub-section {I) of section 4 of the Maharashtra
197‘;_f Slum Areas (Improvement, Clearance and Redevelopment} Act, 1971
and the buildings in respect of which the re-development plan is
sanctioned by the Competent Authority or is under consideration of

the Competent Authority.

(2) If, on inspection of such building or a part thereof, the Chief
Officer is of the opinion that the exterior of any building or a part
thereof is not kept and maintained in good condition and is spoiled on
account of any of the factors mentioned in sub-section (I}, the Chief .
Officer may, by notice in writing, require the owner or occupier
thereof to carry out the necessary work as may be specified in such
notice so as to keep and maintain the exterior of a building in good
condition; and the owner, or as the case may be, the occupier shall
comply with such notice.

(3) The owner or occupier of the building shall carry out the work
mentioned in the notice issued by the Chief Officer under sub-section
(2), within thirty days from the date of receipt of the notice or such
longer period as the Chief Officer may, having regard to the nature
and the extent of work to be carried out, specify.

{4) Where the owner or, as the case may be, the occupier fails to
comply with the notice under sub-section (2), the Chief Officer may
cause the work mentioned in such notice to be executed and the owner
or, as the case may be, the occupier shall be liable to pay the expenses
incurred by the Chief Officer in that behalf within thirty days from
the date of the receipt of a demand notice, and if such owner or occupier
fails to pay the same, there shall be levied an interest at the rate of
two per cent. for each month or part thereof, on the amount of
expenses incurred by the Chlef Officer, till the entire amount of such
expenses is paid. :

(5} Save as otherwise provided in th1s sectmn the amount of such
expenses together with interest, if any, shall be recoverable as 1f the
amount thereof was due as a property tax.
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(6) If there is any dispute about the amount of expenses for which
demand is made under sub-section (4), an appeal may be preferred to
the Property Tax Appeal Committee constituted under sub-section
(2) of section 169, but no such appeal shall be entertained by the said
Committee unless,— .

(i) it is preferred within twenty-one days from the date of receipt
of notice of such demand ;

(ii) the amount for which demand is made is deposited with the
Council and a true copy of the receipt showing that the amount has
been so deposited accompanies the appeal.

(7) In case the appeal is decided in favour of the appellant and the
amount of expenses deposited with the Council is more than the amount
payable by the appellant, the Chief Officer shall adjust the excess
amount with interest at 6.25 per cent. per annum from the date on
which the amount is so deposited by the appellant, towards the
property tax payable by the owner in respect of such building
thereafter.

194B. (1) The Chief Officer, after obtaining approval of the State
Government, may, by notification in the Official Gazette, and by
advertisement in not less than two local news papers, declare that
with a view to creating aesthetic harmony, maintaining architectural
character and beautifying and improving the aesthetic appearance of
a particular urban space, the external appearance of any building or
buildings including any fixtures thereon and a boundary wall, if any,
either existing on the date of publication of declaration or proposed to
be constructed and completed thereafter and located on any street in
any lecality or part thereof in the municipal area specified in such
declaration, be kept and maintained in such manner and within such
time as may be indicated in such declaration.

(2) Before publication of the notification under sub-section (1), the
Chief Officer shall cause to be given a notice by advertisement in the
Official Gazette and in not less than two local news papers announcing
his intention to issue such declaration, and inviting all persons who
entertain any objection or who desire to make any suggestions to the
said proposal to submit the same in writing, with the reasons therefor,
to the Chief Officer within one month from the date of the publication
of such notice in the Official Gazette. After expiry of the said period of
one month, the Chief Officer shall consider the objections and
suggestions within one month.

{3) Where the owner fails to comply with the requirements under
the declaration under sub-section (I}, within the peried specified, the
Chief Officer may take or cause to be taken such steps to carry out
the work required to be executed under the declaration; and the
expenses incurred by the Council in respect thereof shall be recovered
from the owner as if the amount thereof were arrears of property tax
due by the said owner and shall be payable by the owner on demand.
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(4) If there is any dispute about the amount of expenses for which
demand is made under sub-section (3), an appeal may be preferred by
the owner to the Property Tax Appeal Committee constituted under
sub-section (2) of section 169, but no such appeal shall be entertained
by the said Committee unless,—

() it1is preferred within twent'y-one days from the date of receipt -

of notice of such demand ;

(i1} the amount for which demand is made is deposited with the

Council and a true copy of the receipt showing that the amount has -

been so deposited accompanies the appeal.

(5) In case the appeal is decided in favour of the appellant and the
amount of expenses deposited with the Council is more than the amount
payable by the appellant, the Chief Officer shall adjust the excess
amount with interest at 6.25 per cent. per annum from the date’on
which the amount is so deposited by the appellant, towards the
property tax payable by the owner in respect of such building
thereafter.”. ‘ '

%3
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9. After section 312 of the Municipal Councils Act, the following

section shall be inserted, namely :—

“312 A. Notwithstanding anything contained in this Act, the State
Government may issue to the Council general instructions as to
matters of policy to be followed by the Council in respect of its duties
and functions, and in particular it may issue directions in the larger
public interest or for implementation of the policies of the Central
Government or the State Government and the National or the State
level programs, projects and schemes. Upon the issue of such
instructions or directions, it shall be the duty of the Council to give
effect to such instructions or directions :

Provided that, the State Government shall, before issuing any
instructions or directions under this section, give an opportunity to
the Council to make representation within fifteen days as to why
such instructions or directions shall not be issued. If the Council fails
to represent within fifteen days or, after having represented, the State
Government, on considering the representation, is of the opinion that
issuing of such instructions or directions is necessary, the State
Government may issue the same.”. .
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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Maharashtra Municipal Corporations and Municipal Councils
(Amendment) Act, 2011 (Mah. Act No, XTI of 2011) is hereby pubhshed under the authorlty
of the Governor.

By order and in the name qf the Governor of Maharashtra,
H. B. PATEL,

Secretary to Government,
Law and Judiciary Department.

I\’IAHARASHTRA ACT No. XI OF 2011

( First publzshed after having received the assent of the Governor
in the “ Maharashtra Government Gazette”, , on the 18th April 2011.)

An Act further to amend the Mumbai Municipal Corpc.zration_ Act, the
Bombay Provincial Municipal Corporations Act, 1949, the City of
Nagbur Corporatien Act, 1948 and the Maharashtra Municipal
Councils, Nagar Panchayaté and Industrial Townships

Act, 1965.

WHEREAS both Houses of the State Legislature were not in session ;
@ '
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AND WHEREAS the Governor of Maharashtra was satisfied that
circumstances existed which rendered it mecessary for him to take
immediate action further to amend the Mumbai Municipal Corporation
Act, the Bombay Provincial Municipal Corporations Act, 1949, the City

of Nagpur Corporation Act, 1948 and the Maharashtra Municipal Bem

Councils, Naogar Panchayats and Industrial Townships Act, 1965, for the
purposes hereinafter appearing ; and, therefore, promulgated the
Maharashtra Municipali Corporatious and Municipal Councils
(Amendment) Ordinance, 2011, on the 10th March 2011 ;

AND WHEREAS it is.expedient to replace the said Ordinancé by
an Act of the State Legislature; it is hereby enacted in the S:xty—
second Year of the Republic of India as follows :—

" CHAPTERI ~
PreLpumary

1. (I} This Actmay be called the Maharashtra \’Iummpal Corporatmns
and Municipal Councils (Amendment) Act, 2011.

(2) 1t shall be deemed to have come into force™ on the 10th March
2011,

CHAPTERII

. AMEND‘V[E\I'I‘S 70 THE MUumMBAl MU!\ICIPAL
CORPORATION ACT ~

2. In section 128 of the Mumbai .Municipal Corporation Act,
(hereinafter, in this Chapter, referred to as “the Mumbai Corporation
Act”), for sub-section (3), the follo‘ +ing sub-section shall be substituted,
namely :—

- “(3) Notwithstanding anything contained in sub-sections (1) and
(2), the Corporation may, at any time during the official years 2010-
2011 and 2011-2012, determine, separately for each of the said two
years, the rates of property taxes for different categories of users of a
building or land or part thereof. The rates of property taxes so
determined shall be effective and shall be deemed to have been
effective from the Ist of April of those two years and the faxes for the
said two years shall be leviable and payable at the rates so determined.”.

3. Insection 140A of the Mumbai Corporation Act,—
(1) in sub-section (1), —
(a) after the first proviso, the following proviso shall be inserted,
namely :(—
“ Provided further that, where the property taxes levied in
respect of any residential or non-residential building or portion

Bomn.
I of
1888.

thereof were on the basis of annual letting value arrived at

congidering leave and licence charges, by whatever name called,
then for the purposes of the first provise it shall be lawful for
the Commissioner to ascertain such tax leviable during such

;
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immediately j)receding year, as if such bu:ilding or portjen thereof
were self-occupied and had been so entered in the assessment
book ;”;

(b) in the second proviso, for the word “ further” the word “also”
shall be substituted ;

{2) for sub-section (2), the followmg sub-section shall be substituted,
namely —

“(2) Notwithstanding anything contained in sub-section (4) of
section 139A or any other provisions of this Act or Resolution, if
any, passed by the Corporation for adopting the levy of property
tax on the basis ¢f capital value but subject to the provisions of
section 154 A, buildings and lands in respect of which the process of
fixing capital value is in progress on the 26® August 2010, being
the date of coming into force.of section 3 of the Maharashtra
Municipal Corporations and Municipal Councils (Third Amendment)
Act, 2010, until it is so fixed; the tax leviable and payable in respect
of such buildings and lands shall provisionally be equal to the
amount of tax leviable and payable in the preceding year, that is to
say, for the year commencing on the first day of April 2009 and
ending on the thirty-first day of March 2010 and such provisional
tax shall be leviable and payable for each of the years 2010-2011
and 2011-2012 according to the provisional bills which may be issued
separately for each such year; so, however, that on fixation of capital
value of the respective buildings and lands, final bill of assessment
of property taxes on the basis of eapital value may then be issued
for each such year as aforesaid. After such final assessment, if it is
found that the assessee hags paid excess amount, such excess shall,
notwithstanding anything contained in section 179, be refunded
within three months from the date of issuing the final bill, alongwith
interest from such date as provided in the first proviso to sub-
section (5) of section 217, or after obtaining the consent of the
assessee, shall be adjusted towards payment of property tax due, if
any, for the subsequent years; and if the amount of taxes on final
assessment is more than the amount of tax already paid by the
assessee, the difference shall be recovered from the assessee.”

4. For section 154A of the Mumbai Corporation Act, the following
section shall be substituted, namely :—

“154A. Notwithstanding anything contained in section 154, the
rateable value of any building or land or part thereof, for the official
year 2009-2010, shall be the provisional capital value of such buildings
or lands in respect of the official years 2010-2011 and 2011-2012, and
such provisional capital value shall be deemed to be the capital value
validly and legally fixed under the provisions of this Act, pendmg fixing

AT A —¥3-3

Substitution
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the capital value thereof; and it shall be lawful for the Commissioner to
treat it as such for the purposes of assessment book kept under the
provisions of t}us Act, and the bill for property taxes issued under sub-
section (2} of section 140A shall be deemed to have been validly and
legally issued under the provisions of this Act.’

5. For section 172 of the Mumbai Corporation Act, the following
section shall be substituted, namely :—

“172. (1)The provisions of sections 140A and 154A, as amended
by the Maharashtra Municipal Corporations and Municipal Councils
(Amendment) Act, 2011, shall, mutatis mutandis apply, for the
purposes of levy of water taxes and charges and sewerage taxes and
charges for the years 2010-2011 and 2011-2012.

Xlof
2011.

{2) The Standing Committee may, from time to time, add to, amend -

or rescind any rules made or deemed to be made by it under sections
169 and 170 {(both inclusive), but any such revision of the rules shall,
gubject to the provisions of sub-section (1), come into force on the

date appointed by the Committee for this purpose so however that -

such date shall not be earlier than the 15 April of the official year

during which the decision to make such revision is taken by the

Standing Committee :

Provided that, the rules fixing the rates for the official years 2010-
2011 and 2011-2012 shall be effective from the first day of each
respective official year.”

6. After section 216A of the Mumbai Corporation Act, the following
section shall be inserted, namely :—-

%216B. Notwithstanding anything to the contrary contained -in
this Act or the rules made thereunder, if for any reason any person
liable to pay any of the taxes or fees leviable under this Chapter has
escaped assessment in any year, the Commissioner may, at any time
within six years from the date on which such person should have
been assessed, serve on such person a notice assessing him to the tax
or fee due and demanding payment thereon within 15 days from the
date of such service; and the provisions of this Act and the rules made
thereunder shall, so far as may be, apply as if assessment was made
in the year to which the tax or fee relates.”.

7. Insection 219A of the Mumbai Corporation Act, after the figures
“20107, the following shall be inserted, namely :-—

*or, as the case may be, by the Maharashtra Municipal Corporations
and Municipal Councils (Amendment) Act, 2011,”, .

Mah

Xlof

2011,
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CHAPTER IIT
AMENDMENTS TO THE BOMBAY PROV[NCIAL Municiparl CORPGRATIONS ACT, 1949,

"Bom. 8. Insection 123 of the Bombay Provincial Munieipal Corporauons Amendiment
ngigf Act, 1949 (hereinafter, in this Chapter, referred to as “ the Provincial ‘;gze"?]gﬁm
Corporations Act "), in sub-section (2), —  IIXof 1949,
{a) after the first proviso, the following proviso shall be inserted,

namely :—

“Provided further that, where the property taxes levied in respect
of any residential or non-residential building or portion thereof
were on the basis of annual letting value arrived at considering
leave and licence charges, by whatever name called, then for the
purposes of the first proviso, it shall be lawful for the Commissioner
to ascertain such tax leviable during such immediately preceding
year, as if such building or portion thereof were self-occupied and
had been so entered in the assessment book :”;

(b} in the second proviso, for the word  further ” the word « also”

shall be substituted. 4
9. . After section 129-1A of the Provincial Corporatlons Act, the Insertionof
following section shall be inserted, namely :— ;ﬁiﬁiﬁ? )
LIX of 1949.

-,

“129-2A. (I) Where a Corporation passes a resolution to adopt™ Transitory
levy of property taxes on buildings and lands in the City, on the basis Pprovisionsin
of capital value of buildings and lands, notwithstanding anything ;‘:iﬁft;f
contained in any other provisions of this Act, the following provisions taxeson
shall apply in the official year in which sich tax is levied on the basis capital

of capital value of buildings and lands, namely :— value.

(7) until the capital value of the buildings and lands in the City
are fixed, the tax leviable and payable in respect of such buildings
"z and lands shall provisionally be equal to the amount of tax leviable
and payable in the preceding year and it shall be lawful for the
Corporation to issue a provisional bill for the tax accordingly ;

(ii) on fixation of the capital value of the buildings and lands, the
Corporation shall issue a final bill of assessment of property taxes ;.

} ' ] ~ (iii) after such final assessment, if it is found that the assessee
! . has paid excess amount, such excess shall be refunded within three
' months from the date of issuing the final bill, alongwith interest
from the date of final bill, or after obtaining the consent of the
assegsee, shall be adjusted towards payment of property taxes
due, if any, for the subsequent years; and if the amount of tax on
final assessment is more than the amount of tax already paid by
the assessee, the diffe‘rence shall be recovered from the assessee.

r—————
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(2) The provisions of this section shall cease to operate after expiry
of the official year in which the Corporation has decided tolevy property
tax on the basis of capital value of buildings and lands.”.

Insertionof  10. After section 150 of the Provincial Cerporations Act, the following

section 150A  gection shall be 1nsert;ed namely :—
in Bom. LIX

of 1949. :
Powerto “150A. _Notwithstanding anything to the contrary contained in
assessin  this Act or the rules made thereunder, if for any reason any person
“a;fe of " liable to pay any of the taxes or fees leviable under this Act has escaped
:z:fs;;? assessment in any year, the Commissioner may, at any time within
six years from the date on which such person should have been
:  assessed, serve on such person a notice assessing him to the tax or
fee due and demanding payment thereon within 15 days from the
date of such service; and the provisions of this Act and the rules made
thereunder shall, so far as may be, apply as if assessment was made

in the year to which the tax or fee relates.”

CHAPTERIV

AMENDMENTS To THE CITY OF NAGPUR
CORPORATION AcT, 1948.

Amendment 11, In section 115A of the City of Nagpur Corporation Act, 1948 CP.

ofsection (pereinafter, in this Chapter; referred to as “ the Nagpur Corporation 204

115A of Act”), i b ton (2) 5 ! sl
C.P.and L), 10 sub-Sec ion (2),~- Ber
Berm;g_’gf (a) after the first proviso, the following proviso shall be inserted, 1950.

na.mely —

“Provided further that, where the property taxes levied in respect
of any residential or non-residential building or portion thereof ]
were on the basis of annual value arrived at considering leave and [
licence charges, by whatever name called, then for the purposes of i
the first proviso, the property taxes leviable during such immediately
preceding year shall be ascertained on the basis of the tax which ’ )
could be leviable and payable as if the building or portion ) !
thereof were self-occupied and had been so entered in the - O3
assessment book :”; ' )

' (b) in the second proviso, for the word “ further ” the word * also ”
shall be substituted.

Insertionof - 12 After section 115AA of the Nagpur Corporatwn Act, the following
sectzon
1154AA Section shall be inserted, namely :— .

C.P.and
Berar Hof
1950. . ‘
Transitory “115AAA. (1) Where the Corporation passes a resolution to adopt

pr "I"’;:g’e‘:;‘;; levy of property taxes en buildings and lands in the City, on the basis .
property of capital value of bulldmgs and lands, notwithstanding anythmg
taxon  containedin-any other pr0v1s1ons of this Act, the following provisions
capital  shall apply in the official year in which such tax on the basis of capital

value. value of buildings and lands is levied, namely :—

o i

. 2 W
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" (i) until the capital value of the buildings and lands in the City
are fixed, the tax leviable and payable in respect of such buildings
and lands shall provisionally be equal to the amount of tax leviable
and payable in the preceding year and it shall be lawful for the-
Corporation to issue a provisional bill for the tax accordingly ;-

.- (ii) on fixation of the capital value of the buildings and lands, the
Corporation shall issue a final bill of assessment of property taxes ;

(ii) after such final assessment, if it is found that the assessee
has paid excess amount, such excess shall be refunded within three
months from the date of issuing the final bill, alongwith interest
from the date of final bill, or after obtaining the consent of the
assessee, shall be adjusted towards payment of property taxes,
due, if any, for the subsequent years; and if the amount of tax on
final assessment is more than the amount of tax already paid by
the assessee; the difference shall be recovered from the assessee,

(2) The provisions of this section shall cease to operate after expiry
of the official year in which the Corporation has decided to levy property
tax on the basis of capital value of buildings and lands.”.

13. After section 155A of the Nagpur Corporation Act, the following
section shall be inserted, namely :— R

-~

“155B. Notwithstanding anything to the contrary contained in this

Act or the rules made thereunder, if for any reason any person liable

to pay any of the taxes or fees leviable under this Act has escdped

assessment in any year, the Commissioner may, at any time within

six years from the date on which such person should have been

assessed, serve on such person a notice assessing him-to the tax or

fee due and demanding payment thereon within 15 days from the

date of such service; and the provisions of this Act and the rules made

. thereunder shall, so far as may be, apply as if assessment was made
in the year to which the tax or fee relates.”.

CHAPTER V~

AMENDMENTS TO THE MAHARASHTRA MUNICIPAL COUNCILS, NAGAR PANCHAYATS
AND INDUSTRIAL TOwWNSHIPS Act, 1965.

Mah. 14. In section 105 of the Maharashtra Municipal Councils,
i%‘ﬁgf Nagar Panchayats and Industrial Townships Act, 1965 (hereinafter,
" in this Chapter, referred to as “ the Municipal Councils Act”), in
sub-section (4), — :
(a) after the first proviso, the following proviso shall be inserted,
namely :(—

“Provided further that, where the property taxes levied in respect
of any residential or non-residential building or portion thereof

Insertion of
section 1558
inC.P.and
Berar ITof
1950.

Powerto
ASSess in
caseof
escape from
assessment.

Amendment
of section
105 of Mah.
XL of 1965.
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were on the basis of annual letting value arrived at considering
leave and licence charges, by whatever name called, then for the
purposes of the first proviso, it shall be lawful for the Chief Officer
to ascertain such tax leviable during such immediately preceding
year, as if such ‘b'uilding or porfion thereof were self-occupied and
had been so entered in the assessment book:™;

(b) in the second proviso, for the word “ further” the word “also”

shall be substituted.

15. After section 106A of the Municipal Councils Act, the folloWing
.section shall be inserted, namely :—

“106B. (1) Where a Council passes a resolution to adopt levy of

property taxes on buildings and lands in the municipal area, on the
basis of capital value of buildings and lands, notwithstanding anything
contained in any other provisions of this Act, the following provisions
shall apply in the official year in which such tax on the basis of capital
value of buildings and lands is levied, namely :—

(1), until the capital value of the buildings and lands in the
municipal area are fixed, the tax leviable and payable in respect of
such buildings and lands shall provisionally be equal to the amount

of tax leviable and payable in the preceding year and it shall be -

lawful for the Council to issue a provisional bill for tax accordingly ;

(ii) on fixation of the capital value of the buildings and lands,
the Council shall issue a final bill of assessment of property taxes;

(fii) after such final assessment, if it is found that the assessee
has paid excess amount, such excess shall be refunded within three
months from the date of issuing the final bill, alongwith interest

" . from the date of final bill, or after ébtaining the consent of the

assessee,. shall be adjusted towards payment of property taxes

- due, if any, for the subsequent years; and if the amount of tax on

final assessment is more than the amount of tax already paid by
the assessee, the difference shall be recovered from the assessee.

(@2 The provisions of this section shall cease to operate after expn-y

of the official year in which the Council has decided to levy property
tax on the basis of capital value of buildings and lands.”.

L}
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16. After section 150B of the Municipal Councils Act, the following
section shall be inserted, namely :—

-

“150C. Notwithstanding anything to the contrary contained in this

Act or the rules made thereunder, if for any reason any person liable

to pay any of the taxes or fees leviable under this Chapter has escaped
assessment in any year, the Chief Officer may, at any time within six
years from the date on which such person should have been assessed,

Insertion of
section 150C
in Mah. XL,
of 1965.

Powerto
assessin
caseof
escape from
assessment.

serve on such person a notice assessing him to the tax or fee due and

demanding payment thereon within 15 days from the date of such
service; and the provisions of this Act and the rules made thereunder
. ' shall, so far as may be, apply asif assessment was made in the year to
% . whlch the tax or fee relates.”

CHAPTERVI

MISCELLANEOUS

I\gah. 17. (1) The Maharashtra Municipali Corporations and Municipal
er; Councils (Amendment) Ordinance, 2011, is hereby repealed.
2011,

I?I‘}m - (2) Notwithstanding such repeal, anything done or any action taken

Bom. Provisions of the Mumbai Municipal Corporation Act, the Bombay
1949. Corporation Act, 1948 and the Maharashtra Municipal Councils, Nugar

and Penchayats and Industrial Townships Act, 1965, as amended by the
BEI’;‘ali; said Ordinance, shall be deemed to have been done, taken or issued,
; 1950. as the case may be, under the corresponding provisions of the relevant
Mah. Act, as ‘amended by this Act.

. XL of
. 1965.

1ggg. (including any notification or order issued) under the corresponding-

LIX of Provincial Municipal Corporations Act, 1949, the City of Nagpur-

Repeal of
Mah. Ord.
X of 2011

. and saving.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Municipal Corporations and Municipal Councils (Second Amendment)
Act, 2011 (Mah. Act. No. XX of 2011), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

H. B. PATEL,
. Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT NO. XX OF 2011

(First published, after having received the assent of the Governor in
the “ Maharashtro Government Gazette ”, on the 21st April 2011).

An Act further to amend the Mumbai Municipal Corporation Act, the
Bombay Provincial Municipal Corporations Act, 1949, the City of
Nagpur Corporation Act, 1948 and the Maharashtra Municipal Councils,
Nagar Panchayats and Industrial Townghips Act, 1965,

WHEREAS it is expedient further to amend the Mumbaj Municipal
Corporation Act, the Bombay Provincial Municipal Corporations Act,
1949, the City of Nagpur Corporation Act, 1948 and the Maharashtra
Municipal Councils, Nagar Panchayats and Industrial Townships Act,
1965, for the purposes hereinafter appearing; it is hereby enacted in the
Sixty-second Year of the Republic of India as follows —

N CHAPTER 1
PrRELIMINARY.
1. This Act may be called the Maharashtra Municipal Corporations Short title.
and Municipal Councils (Second Amendment) Act, 2011,
AT HB—U4--g
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CHAPTERII

AMENDMENTS TO THE Mumsal Municipar, CORPORATION ACT.

Amendment 2, In section 5A of the Mumbai Municipal Corporation Act,—
of section 5A .

of Bom. - IIf {1} in sub-section (2), in clause (b),~—-
f 1888
° (a) for the words “one-third” the words “one-half” shall be
substituted;

(b) in the proviso, the words “and where only two seats are
reserved for the Scheduled Castes, one of the two seats shall be
reserved for women belonging to Scheduled Castes” shall be deleted;

(2) in sub-section (3}, in clause (b),—

{a) for the words “one-third” the words “one-half ” shall be
substituted;

{b} in the proviso, the words “and where only two seats are
reserved for the Scheduled Tribes, one of the two seats shall be
reserved for women belonging to Scheduled Tribes” shall be deleted;

(3} in sub-gection (4}, in clause (b), for the words “one-third” the
words “one-half ” shall be substituted;

(4) in sub-section (5), for the words “one-third” the words “one-
hatf” shall be substituted.

CHAPTERIII

AMENDMENTS TO THE BoMBAY PROVINGIAL MUNICIPAL
CorrPORATIONS AcT,1949,

Amendment 3. In section 5A of the Bombay Provincial Municipal Corporations

of section S5A
of Bom. Lix Act, 1949, in sub-section (1)},-—

of 1949. (1} in clause (b),—

(@) in the first proviso, for the words “one-third” the words
“ one-half ” shall be substituted ;

(b) in the second proviso, the words “and where only two seats
are reserved for the Scheduled Castes, or-as the case may be, the
Scheduled Tribes, one of the two seats shall be reserved for women
belonging to Scheduled Castes, or as the case may be, the Scheduled
Tribes” shall be deleted ;

{2) in clause (c), in the proviso, for the words “one- third” the words
“one-half ” shall be substituted ;

{3} 1n clause (d), for the words “one- third” the words “one - half”
shall .be substituted.

Bom.
ITT of
1888.

Bom

LIX of

1949.
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CHAPTER IV
AMENDMENTS TO THE C1Ty oF NAGPUR CORPORATION ACT, 1948,

CP. 4, In section 9A of the City of Nagpur Corporation Act,
and y948 :

Berar

II  of . .
1950. (1) in sub-section (2),—

{a} in the first proviso, for the w_ords “one-third” the words
“one-half ” shall be substituted; '

{b) in the second proviso, the words “and where only two seats
are reserved for the Scheduled Castes, or as the case may be, the
Scheduled Tribes, one of the two seats shall be reserved for women
belonging to Scheduled Castes or, as the case may be, the Scheduled
Tribes” shall be deleted;

{2) in sub-section {3, in the proviso, for the words “one-third” the
words “oneﬁhalf ” shall be substituted;

(3) in sub-section (4), for the words “one- third” the words “one -
half” shall be substituted.

'CHAPTERV

AMENDMENTS TO THE MaHARASHTRA MUNICIPAL COUNCILS, NAGAR PANCHAYATS
' AND INDUSTRIAL TOWNSHIPS ACT, 1965,

Mabh. 6. In section 9 of the Maharashtra Municipal Councils, Nagar
X%ngi.‘ Panchayats and Industrial Townships Act, 1965, in sub-section (2),—

{1} in clause (b), for the words “one- third” the words “one - half”
shall be substituted;

(2} in clause (¢}, in the provise,—

{a) for the words “one-third” the words “one-half” shall be
substituted; :

(b) the words “and where only two seats are reserved for the
Scheduled Castes, or as the case may be, the Scheduled Tribes,
one of the two seats shall be reserved for women belonging to
Scheduled Castes or, as the case may be, to the Scheduled Tribes”
shall be deleted;

(3) in clause {d}, in the proviso, for the words “ one-third ” the
words “one-half ” shall be substituted.

Amendment of

section 8A of
C.P. and
Berar II of
1950.

Amendment
of section 9
of Mah. XL
of 1965.
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CHAPTER VI

MISCELLANEOUS.

6. (1) If any difficulty arises in giving effect to the provisions of the
Mumbai Municipal Corporation Act, the Bombay Provincial Municipal
Corporations Act, 1949, the City of Nagpur Corporation Act, 1948 or the
Maharashtra Municipal Councils, Negar Panchayats and Industrial
Townships Act, 1965, as amended by this Act or by reason of anything
contained therein, or in giving effect to any of those Acts in respéct of

” the matters contained in this Act, the State Government may, as occasion
arises, by an order published in the Official Gazette, do anything not
inconsistent with the provisions of this Act, which appears to it to be
necessary or expedient for the purpose of removing such difficulty:

Provided that, no such order shall be made after the expiry of a period
of two years from the date of commencement of this Act,

(2) Every order made under sub-section (1) shall be laid, as soon as
may be, after it is made, before each House of State Legislature.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND FUBLISHED
BY SHRI PARSHURAM JAGANNATH GOSAVI, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJ]
SUBHASH ROAD, CHARNI ROAD, MUMBAT 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT
FPRINTING, STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAT 400 004,
EDITOR : SHRI PARSHURAM JAGANNATH GOSAVI.
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of 1949,

C.P and
Berar 1I of
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Mah. XL
of 1965.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Bombay Provincial Municipal Corporations, the City of Nagpur Corporation and
the Maharashtra Municipal Councils, Nagar Panchayats and Industrial Townships (Amendment) Act,
2011 (Mah. Act No. XXVI of 2011), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

H. B. PATEL,
Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XXVI OF 2011.

 (First published, after having received the assent of the Governor in
the “ Maharashira Government Gazette”, on the 10th August 2011).

An Act further to amend the Bombay Provincial Municipal
Corporations Act, 1949, the City of Nagpur Corporation Act, 1948
and the Maharashtra Municipal Councils, Nagar Panchayats and

Industrial Townships Act, 1965.

WHEREAS both Houses of the State Legislature were not in
session ;

AND WHEREAS the Governor of Maharashtra was satisfied that
circumstances existed which rendered it necessary for him to take

Ll_l}aiomf immediate action further to amend the Bombay Provincial Municipal
O

1949 Corporations Act, 1949, the City of Nagpur Corporation Act, 1948 and
c.p. the Maharashtra Municipal Councils, Nagar Panchayats and Industrial

B and Townships Act, 1965, for the purposes hereinafter appearing; and,
erar

II of

1950.

Mah.

XL of

1965.

T HF—Lo-3 (2)
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Mah.
Ord.

therefore, promulgated the Bomhbay Provincial Municipal Corporations,
the City of Nagpur Corporation and the Maharashtra Municipal Councils,
Nagar Panchayats and Industrial Townships (Amendment) Ordinance,

2011, on the 26th May 2011 ; of

2011.

AND WHEREAS it is expedient to replace the said Ordinance by an
- Act of the State Legislature ; it is hereby enacted in the Sixty-second
Year of the Republxc of India as follows o

1. (1) I‘h1s Act may ‘be called the Bombay Pr0v1nc1al Municipal
Corporations, the City of Nagpur Corporation and the Maharashtra
Municipal Councils, Nagar Panchayats and Industrial Townships
(Amendment) Act, 2011. -

—a e

(2} It shall be deemed to}have come into force on the 26th May 2011.

2. In section 5 of the Bombay Provincial Municipal Corporations Bom.
Act, 1949, in sub-section (3), for the words “elect only one Councillor”
the words “elect as far as possible two Councillors but not less than
two and no¢t more than three Councillors, and each voter shall,
notwithstanding anything contained in this Act, be entitled to cast the
same number of votes, as the number of Councillors to be elected in -
his ward ” shall be substituted.

C.P.

and

3. In section 9 of the City of Nagpur Corporation Act, 1948, in
sub-section (2), for the words “elect only one Councillor” the words
“elect as far as possible two Councillors but not less than two and not
more than three Councillors, and each voter shall, notwithstanding
anything contained in this Act, be entitled to cast the same number
of votes, as the number of Councillors to be elected in his ward” shall
be substituted.

II of
1950.

4. In section 10 of the Maharashtra Municipal Councils, Negar
Panchayats and Industrial Townships Act, 1965, for sub-section (2),
the following sub-section shall be substituted, namely :—

Mah.

of

1965.
“(2) Bach of the wards shali elect as far as possible four Councillors

but not less than three and not more than five Councillors, and

each voter shall, notwithstanding anything contained in

~sub-section (2} of section 14, be entitled to cast the same number

of votes, as the number of Councillors to be elected in his ward.”.

Mah.
Ord.
X1
of
2011.

5. (1) The Bombay Provincial Municipal Corporations, the City of
Nagpur Corporation and the Maharashtra Municipal Councils, Nagar
Panchayats and Industrial Townships (Amendment) Ordinance, 2011,
is hereby repealed.

Berar
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(2) Notwithstanding such repeal, anything done or any action taken
(including any notification or order issued) under the corresponding
Bom. provisions of the Bombay Provincial Municipal Corporations Act, 1949,

%?.43'. Councils, Nagar Panchayats and Industrial Townships Act, 1965, as
Bearf:i amended by the said Ordinance, shall be deemed to have been done,
1 of taken or issued, as the case may be, under the corresponding provisions
}322'_ of the relevant Acts, as amended by this Act.
XL of . : .
1965.

LIX of the City of Nagpur Corporation Act, 1948 and the Maharashtra Municipal
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In pursuance of clause (3) of article 348 of the Constitution of India, the following

translation in English of the Maharashtra Municipal Corporations and Municipal Councils
{Second Amendment) Act, 2010 (Mah. Act \'o XXIX of 2011), is hereby published under

the authority of the Governor

.

By order and in the name of ’Lhe
Governor of Maharashtra,

H. B. PATEL,
. Secretary to Government,
Law and Judiciary Department.

MAHARASHTRAACT No. XXIX OF 2011

. | (First published after having received the assent of the President in
the “Maharashtra Government Gazeite”, on the 161h August 2011). |

An Act further 1o amend the Mumnibai Municipal Corporation Act,
the Bombay Provincial Municipal Corporations Act, 1949, the City
' ‘ of Nagpur Corporation Act, 1948 and the Maharashtra
hal ' " Municipal Councils, Nagar Panchayats and
Industria! Townships Act, 1965.

'319“‘185}; WIEREAS it is expedient further to amend the Mumbai Municipal
Bom. Corporation Act, the Bombay Provincial Municipal Corporations Act,
Lllqug‘" 1949, the City of Nagpur Corporation Act 1948 and the Maharashtra
C.P. and Municipal Councils, Nugar Panchayais and Industrial Townships Act,
Berar 11 1965, for the purposes hereinafter appearing ; it is hereby enacted in

of 1930,
\fiah the Sixty-first Year of the chubhc of India as follows —

lng ) (
qIT FE—CE-R (%)
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CHAPTERI
PRELIMIVARY

Short title 1. (1) This Act may be .called the Maharashtra M‘unicipal
and Corporations and Municipal Councils {(Second Amendment) Act, 2010.
commence-
ment.
(2) It shal! come into force on such date, as the State Government
may, by notification in the Official Gazetie, appomt dl’ld different dates
may be appointed for different provisions.

CHAPTERII

AMENDMENTS TO THE MUMBAT MUNICIPAL
Corroratioy Act

Insertion of 2. After scetion 64 of the Mumbai Municipal Corporation Act

heading and (hereinafter, in this Chapter, referrcd to as “the Mumbai Corporation
sections G4A

to 64D in
Bam. Iﬂ;g?f “Prevention of delay in discharge of official duties
Citize ns,' 64A. (7) The Commissioner shall prepare and publish Citizens’

Charter. Charter, a list of facilitics or services rendered by the office or
Department of the Corporation, together with the time limit for
providing such facilities or services to the gencral public, within a
period of six months from the date of commencement of the
Maharashtra Municipal Corporations and Municipal Councils (Second
Amendment) Act, 2010. .

(2) If no final decision is taken within the period specified in the
Citizens’ Charter by the concerned authoritics, the responsibility for
inaction shall be fixed on them and an action mentioned in the
relevant Act, rules or regulations shall be taken against them.

D?}cgation 64B. (7) The Commissioner shall publish the list of powers
ol power: delegated to the subordinate officers working under him, for taking
final decision.

{2) The Commissioner shall determine, as far as possible, four or
less number of levels of submission for any matter to reach the
concerned Statutory Committee or the Authority competent to take
final decision in the matter, in any office or Department in the
Corporation. ' :

- (3) Lists of powers delegated to the subordinate officers and the
levels of submission shall be prepared and published within one year
from the date of commencement of the Maharashtra Municipal
Corporations and Municipal Councils (Second Amendment) Act, 2010,
and shall be updated on the 1st April of every succeeding year.

Act”), the following heading and scctions shall be inserted, namely:— -

Bom.
I of

1888.

Mah.
XXIX
of

2011.

Mah.
XX1X
of
2011.

e
)
-«
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64C. (1) Every Municipal Officer and servant shall be bound to Disciplinary
discharge his official duties and the official work assigned or pertaining tion.
to him most diligently and as expeditiously as feasible :

Provided that, normally no file shall remain pending with any
Municipal Officer or servant in any Department or office under
the Corporation for more than seven working days :-

Provided further that, immediate and urgent files shzll be"
disposed of by any Municipal Officer or servant as per the urgency
of the matter, as expeditiously as possible, and preferably the
immmediate file in one day or the next day morning and the urgent
file in four days :

. Provided also that, in respect of the files not required to be
referred to any other Department within the Corporation and not
required to be submitted to any Statutory Committee, the
concernied Department of the Corporation shall take the decision

~ and necessary action in the matter within forty-five days and in'
respect of the files required to be referred to any other
Department but not to any Statutory Committee, decision and |
necessary action shall be taken within three months.

(2) Any willful or intentional delay or negligence in discharge of
the official duties or in carrying out the official work assigned or
pertaining to such Municipal Officer and servant shall amount to
dereliction of official duties and shall make such Municipal Officer
or servant liable for appropriate disciplinary action under the relevant
disciplinary rules applicable to such employees.

(3) The conéerned competent authority, on noticing or on being
brought to its notice any such dereliction of duties on the part of
any Municipal Officer or servant, after satisfying itself about such
dereliction on the part of such Municipal Officer or servant shall, take
appropriate disciplinary action against such defaulting Municipal
Officer or servant under the relevant disciplinary rules including
taking entry relating to such dereliction of duty in the Annual‘
Confidential Report of such Municipal Officer or servant.

64D. Nothing in section 64C shall apply to,— ' Non-
. FRETIE " . . application
_ (i) subjudice matters ; | | o provi.
(ii) cases referred to Lokayukia or Upa-Lokayukic and other sions of
Constitutional institutions, Commissions, ete.; section G4C
} ‘ in certain
- (iii) quasi-judicial matters ; : _ circum- .
stances.

(iv) cases related to the Cehtral or other State Governments ;
{v) cases related to Legislation ; and

{vi) cases mvolvmg major policy dec151ons

AT HNS—C -1
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IﬂSEftién of 3, After section 86 of the Mumbai Corporation Act, the followihg
section 86A oo .4i0n shall be inserted, namely :—

in Bom. III
of 1888. : .
Samtif"“ “86A. Notwithstanding anything contained in this Act, the’
pmsecuti:; Commissioner shall be competent to sanction prosecution of any

of officers  Officer or servant of the Corporation which has been sought by the

and  Police or any otlier Government agency. The Commissioner shall

servants .of infyry about grant of any such senction to the Municipal Corporation
Corporation: . . . . s »
in the next ensuing meeting of the Corporation.”.

CHAPTER III

AMENDMENTS TO THE Bommay Provincial MunNICIPAL
CoRPORATIONS AcT, 1949

Insertion 4, Afier section 59 of the Bombay Provincial Municipal Corporations

of ;;Ztizg Act, 1949 (hereinafter, in this Chapter, referred to as “the Provincial

Bom. LIx Corporations Act”) the following section shall be inserted, namely —
of 1949.
Sanction for “59A. Notwithstanding anything contained in section 53 or any

p;;’si‘;gzz‘; other provisions of this Act, the Commissioner shall be competent
and 1o sanction prosecution of any officer or servant of the Corporation
servants of which has been sought by the Police or any other Government
Zorporation. agency. The Commissioner shall inform about grant of any such
sanction to the Municipal Corporation in the next ensuing meeting

of the Corporation.”,

‘ fInhser";mn 5. After section 72 of the Provincial Corporations Act, the following
rof hea a’:g heading and sections shall be inserted, namely :-
sections :
72A to
72D in
Bom. LIX
of 1949.

. “Prevention of delay in discharge of official duties
Citizens’
Charcer.

72A. (1) The Commissioner shall prepare and publish Citizens’
Charter, a list of facilities or services rendered by the office or
Department of the Corporation, together with the time limit for
providing such facilities or services to the general public, within a
period of six months from the date of commencement of the
Maharashtra Municipal Corporations and Municipal Councils (Second
Amendment) Act, 2010,

(2) If no final decision is taken thhun the period specified in the
Citizens’ Charter by the concerned authorities, the responsibility for
inaction shall be fixed on them and an action mentioned in the
: relevant Act, rules or regulations shall be taken against them.
?f‘ﬂegafmf 72B. (1) The Commissioner shall publish the list of powers
! - powers. ‘delegated to the subordinate officers working under him, for taking
final decision. ' '

Bom.
LIX
of
1949.

Makh.
XXIX
of
2011.

Ly ¥

[l
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. . (2) The Commissioner shall determine, as far as possible, four or
less number of levels of submission for any matter to reach the
concerned Statutory Committee or the Authority competent to take
final decision in the matter, in any office or Department in the
Corporation. '

(3) Lists of powers delegated to the subordinate officers and the
levels of submission shall be prepared and published within one year
Mah. from the date of commencement of the Maharashtra Municipal
XXIX  Corporations and Municipal Councils (Second Amendment) Act, 2010,

201"; and shall be updated on the ist April of every succeeding year.

72C. (1) Every Municipal Officer and servant shall be bound to pjgciplinary
discharge his official duties and the official work assigned or action.
pertaining to him most diligently and as expeditiously as feasible:

Provided that, normally no file shall remain pending with any
Municipal Officer or servant in any Department or office under
the Corporation for more than seven working days:

Provided further that, immediate and urgent files shall be
disposed of by any Municipal Officer or servant as per the urgency
of the matter, as expeditiously as possible, and preferably the
immediate file in one day or the next day morning and the urgent
file in four days:

Provided alse that, in respect of the files not required to be
referred to any other Department within the Corporation and not
required to be submitted to any Statutory Committee, the
concerned Department of the Corporation shall take the decision
and necessary action in the matter within forty-five days and in
respect of the files required to be referred to any other
Department but not to any Statutory Committee, decision and -
necessary action shall be taken within three months.

(2) Any willful or intentional delay or negligence in discharge of '
the official duties or in carrying out the official work assigned or
_pertaining to such Municipal Officer and servant shall-amount to
dereliction of official duties-and shall make such Municipal Officer
or servant liable for appropriate disciplinary action under the relevant
disciplinary rules applicable to such employees. ‘

(3) The concerned competent authority, on neticing or on being
broug-t to its noticé any such dereliction of duties-on the part of
any Municipal Officer or servant, after satisfying itself about such
dereliction on the part of such Municipal Officer or servant shall,
take appropriate disciplinary action against such defaulting Municipal
Officer or servant under the relevant disciplinary rules including
taking. entry relating to such dereliction of duty in the Annual

" Confidential Report of such Municipal Officer or servant.

HT ARG~ B-H
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. Non-, 72D. Nothing in section 72C shall apply to,— .
app“catl?f - (i) sub-judice matters;
provisions . (@t) cases referred to Lokayukta or Upa~Lokayukta and other ‘
of, Secm’_“ Constitutional institutions, Commissions, etc.; .
clzr(sa:: {iit) quasi-judicial matters ;
_circum- - (iv) cases related to the Central or other State Governments;
stances. {v) cases related to Legislation ; and -

(vi) cases involving major policy decisions.”.

CHAPTER IV

AMENDMENTS 70 THE C17v OF NAGPUR
CorproRATION AcT, 1948 S
Insertion of 6. After section 53 of the City of Nagpur Corporation Act, 1948 CP ‘
section 53A (hereinafter, in this Chapter, referred, to as “ the Nagpur Corporation and
1;6(;31: Iﬁ:} Act”), the following section shall be inserted, namely :— ﬁe‘:‘;’
1950, ' © 1950, - >

Sanction for “63A. Notwithstanding anything contained in section 49, 50 or
p::’fsiggzzg any other provisions of this Act, the Commissioner shall be competent
and  to sanction prosccution of any officer or servant of the Corporation
Ci‘i_;‘;i’;’;fogf which has been sought by the Police or any other Government
" agency. The Commissioner shall inform about grant of any such

sanction to the Municipal Corporation in the next ensuing meeting

of the Corporatlon

Insertion of 7. After section 59 of the Nagpur Corporation Act, the following

head;';ftii’:: heading and sections shall be inserted, namely :—
59-IA, 59-1B, '

59-IC -
and §9-ID in

C.P. and . ’
Berar IT of .

1950. L
_ “Prevention of delay in discharge of official duties
g;ltizins‘ 59-IA. (1) The Commissioner shall prepare and publish Citizens’
r . iy . - B . ° .
are Charter, a list of facilities or services rendered by the office or , .

Department of the Corporation, together with the time limit for v
providing such facilities or services to the general public, within a A
period of six months from the date of commencement of the ;é??x
Maharashtra Municipal Corporations and Municipal Councils (Second of

Amcndrm.nt) Act, 2010. - 2011
(2) If no final dec151on is taken within the period specified in the
Citizens’ Charter by the concerned authorities. the responsibility for ﬂ.‘
inaction shall be fixed on them and an action mentioned in the ]

- relevant Act, rules or regulations shall be taken against them., o ]
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59-I1B. (1) The Commissioner shall publish the list of powers
delegated to the subordinate oﬁicers working under him, for taking
final decision.

(2) The Commissioner shall determine, as far as possible, four or’

less number of levels of submission for any matter to reach the

‘conicerned Statutory Cemmittee or the Authority competent to take

final decision in the matter in any office or Department in the
Corporation.

(3) Lists of powers delegated to the subordinate officers and the
levels of submission shall be prepared and published within one year

from the date of commencement of the Maharashtra Municipal

Carparations and Muniecipal Councils {Second Amendment) Act, 2010,
and shall be updated on the 1st Apri! of every succeeding year,

59-IC. (1) Every Municipal Officer and servant shall be bound to
discharge his official duties and the official work assigned or
pertaining to him most diligently and as expeditiously as feasible:

Provided that, normally no file shall remain pending with any
Muniecipal Officer or servant in any Department or office under
the Corporation for more than seven working days:

Provided further that, immediate and urgent files shall be
disposed of by any Municipal Officer or servant as per the urgency
of the matter, as expeditiously as possible, and preferably the
immediate file in one day or the next day morning and the urgent
file in four days :

Provided also that, in respect of the files not required to be
referred to any other Department within the Corporation and net
‘required to be submitted to any Statutory Committee, the
concerned Department of the Corporation shall take the decision
and necessary action in the matter within forty-five days and in

9 .

Delegation
of powers.

Disciplinary
action.

respect of the files.required to be referred to any other

Department but not to any Statutory Committee, decision and
necessary action shall be taken within three months.

2) Any willful or intentional delay or negligence in di_scharge of
the official duties or in carrying out the official work assigned or
pertaining to sucn Municipal Officer and servant shall amount to

. dereliction of official duties and shall make such Municipal Officer

or servant liable for appropriatc disciplinary action under the relevant
disciplinary rules applicable to such employees.

(3) Thie concernried competent authority, on nomcmg, or on heing

-brought tc its'notice any such dereliction of duties on the part of
- any Municipal Officer or servant, after satisfying itself about such
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dereliction on part of such Municipal Officer or servant shall, take
appropriate disciplinary action against such defaulting Municipal
Officer or servant under the relevant disciplinary rules including
taking entry relating to such dereliction of duty in the Annual
Confidential Report of such Municipal Officer or servant.

Non- 59-ID., Nothing in section 59-IC shall apply to,—
application . T,
of (i) sub-judice matters ;
provisions . " (ii) cases referred to Lokayuktu or Upa-Lokayukta and other
Ofsgsj’éh‘:z Constitutional institutions, Commissions, etc. ;
certain §173] qu_a'si—judiéial matters ; -
:;;;::; (iv) cases related to the Central or other State Governments;

(v) cases related to Legislation ; and
(vi) cases involving major policy decisions.”.

CHAPTER V

AMENDMENTS TO THE MaHARASHTRA MUNIceaL COUNGE S,
Nagar Panvcravars snn InpusTaiar, Townsairs Act, 1965 o '
;::gff‘”;;g 8. After section 78 of the Maharashtra Municipal Councils, Nagar Mah.
Sections 7sa Fanchayats and Industrial Townships Act, 1965, the following heading XL of
to 78D in and seections shall be inserted, namely :— 1965. _

Mah. XL of . . ; . .
2 196‘;_ ~ “Prevention of delay in discharge of official duties
Citizens’ 78A. (1) The Chief Officer shall prepare and publish Citizens’

Charter.  Charter, a list of facilities or services rendered by the office or
Department of the Council, together with the time limit {or providing
such facilities or services to the general public, within a period of
six months from the date of commencement of the Maharashtra Mah.
Municipal Corporations and Municipal Councils (Second Amendment) XXIX .
Act, 2010 201.1. ‘

(2) If no final decision is taken within the period specified in the !

Citizens’ Charter by the concerned authorities, the responsibility for
inaction shall be fixed on them and an action merntioned in the
relevant Act, rules or regulations shall be taken against them.

Delegation 78B. (1) The Chief Officer shall publish the list of powers delegated L
of powers. 45 the.subordinate officers working under him, for taking final »
decision‘ , ‘

(2} The Chief Officer shall determine, as far as possible, four or
less number of levels of submission for any matter to reach the
concerned Statutory Committee or the Authority competent to take
final decision in the matter, 1n any office or Department in the
Council. '

(3) Lists of powers delegated to the subordinate officers and the
levels of submission shall be prepared and published within one year
from the date of commencement of the Maharashtra Municipal Mah.
Corporations and Municipal Councils (Second Amendment) Act, 2010, XXX - -~

and shall be updated on the 1st April of every succeeding year.’ ggll.
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78C. (1) Every Municipal Officer and servant shall be bound to
discharge His official duties and the official work assigned or
pertaining to him most diligently and as expeditiously as feasible :

R

Disciplinary
action.,

Provided that, normally no file shall remain pending with any .

Municipal Officer or servant in any Department or office under
" the Corporation for more than seven working days

- Provided further that, immediate and urgent files shall be
disposed of by any Municipal Officer or servant as per the urgency
of the matter, as expeditiously as possible, and preferably the
immediate file in one day or the next day morning and the urgent
file in four days :

Provided aliso that, in respect of the files not requlred to be
referred to any other Department within the Council and not
required to be submitted to any Statutory Committee, the
concerned Department of the Council shall take the decision and
necessary action in the matter within forty-five days and in respect
of the files required to be referred to any other Department but
not to any Statutory Committee, decision and necessary action
shall be taken within three months.

(2) Any willful or intentional delay or negligence in discharge of
the official duties or in carrying out the official work assigned or
pertaining to such Municipal Officer and servant shall amount to
dereliction of official duties and shall make such Municipal Officer
or servant liable for appropriate disciplinary action under the relevant
disciplinary rules applicable to such employees.

(3) The concerned competent authority, on noticing or on being
brought to its notice any such dereliction of duties on the part of
any Municipal Officer or servant, after satisfying itself about such
dereliction on the part of such Municipal Officer or servant shall
take appropriate disciplinary action against such defaulting Municipal
Officer or servant under the relevant disciplinary rules including
taking entry relating to such dereliction of duty in the Annual

"Confidential Report of such Municipal Officer or servant.

78D. Nothing in section 78C shall apply to,-
(i) sub-judice matters ;

(1) cases referred to Lokayukta or Upa-Lokayukta and other
Constitutional institutions, Commissions, ete.;

(12t) quasi-judicial matters ;
(iv) cases related to the Central or other btate Governments
(v) cases related to Legislation ; and

(vi) cases involving major policy decisions.”.

Non-
application
of provisions
of section
78C in
certain
circumstances.
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CHAPTER VI
MISCELLANEOUS

~ Power to @ (1) If any difficulty arises in giving effect to the provisions of the
'difff:urﬁgg; Mumbai Municipal Corporation Act, the Bombay Provincial Municipal
Corporations Act, 1949, the City of Nagpur Corporation Act, 1948, or,
as the vase may ve, the Maharashtia Municipal Councils, Nagar
Panchayats and Industrial. Townships Act, 1665, as amended by this
Act, the State Government may, as occasion arises, by an order
published in the Officiel Gazette, do anything, not inconsistent with the
provisions of those Acts : '
Provided that, no such order shall be made after the expiry of a
period of two years from the date of commencement of this Act.

(2) Every order made under sub-section (1) shall be laid, as soon as
may be, after it is made, before each House of the State Legislature:

Bom.
i1 of
1888.
Bom.
LIX Of"
1049,
cPp
and
Berar
II of
1950.
Mah.
XL of
1965.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Bombay Provincial Municipal Corporations, the City of Nagpur
Corporation and the Maharashtra Municipal Councils, Nagar Panchayats and Industrial
Townships (Amendment) Act, 2011 (Mah. Act No. XLII of 2011), is hereby published under
the authority of the Governor. -

By order and in the name of the Governor of Maharashtra,

H. B. PATEL,
Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XLII OF 2011.
(First published, after having received the assent of the

>

Governor, in the “ Maharashira Government Gazette ", on the
28th December 2011). :
An Act further to amend the Bombay Provincial Municipal
Corporations Act, 1949, the City of Nagpur Corporation Act, 1948
and the Maharashtra Municipal Councils, Nagar Panchayats and
Industrial Townships Act, 1965.

WHEREAS both Houses of the State Legislature were not in session ;

AND WHEREAS the Governor of Maharashtra was satisfied that
circumstances existed which rendered it necessary for him to take .
. Biﬁ immediate action further to amend the Bombay Provincial Municipal |
of Corporations Act; 1949, the City of Nagpur Corporation Act, 1948 and
1943 the Maharashtra Municipal Councils, Nagar Panchayats and Industrial

and Townships Act, 1965, for the purposes hereinafter appearing ; and,

1965. - ’ (?)



i

2  UERTS YITEET T STATIROT 9T 31T, FS¥ay R¢, R088/91 @, ¥ 2333

therefore,(la.rzomulgated the City of Nagpur Corporation (Amendment)
Ordinance, 2011, on the 29th Augusi: 2011 and the Bombay Provincial
Municipal Corporations and the Maharashtra Municipal Councils, Negar
Panchayats and Industrial Townships (Amendment) Ordinance, 2011,
on the 24th October 2011 ;

AND WHEREAS it is expedient to replace the said Ordinances by

a consolidated: Act of the State Legislature ; it is hereby enacted in the
Sixty-second Year of the Republic of India as follows :—

CHAPTERI
PreLIMINARY .

Short title 1. () This Act may be called the Bombay Provincial Municipal
comme ;:ﬁ Corporations, the.City of Nagpur Corporation and the Maharashtra
ment. Municipal Councils, Nagar Panchayats and Industrial Townships

{(Amendment} Act, 2011.

(2) () Sections 1 ana 3 of thi_s Act _shall be deemed to have .come
into force on the 29th August 2011..

-(ii) Sections 2, 4 and 5 of this Act shall be deemed to have come
into force on the 24‘t1‘r‘€)ctober 2011,

CHAPTERII
AMENDMENT TO THE BoMBAY PROVINCIAL
Municieal CORPORATIONS AcT, 1949

Arﬁendmenﬁ 2. In section 3 of the Bombay Provincial Municipal Corporations
of 2?"“1‘;“ 3 Act, 1949, to sub section (4), the following prowso shall be added,
LIX of namely —
1949. . _ )
“ Provided. that, where the population of any urban area, in

respect of which a Council has been constituted under the
provisions of the Maharashtra Municipal Councils, Nagar
Panchayats and Industrial Townships Act, 1965, as per the latest
census figures has exceeded three lakhs, the State Government
may, for the purpose of constituting a Corporation under this Act
for such urban area, with the same boundaries, dispense with
the condition of previous publication of the notification under
this section.”.

CHAPTER III
AMENDMENT T0 THE CITy oF NAGrPUR CORPORATION AcT, 1948

Amendment’ 3, In section 9 of the City of Nagpur Corporation Act, 1948, in sub-
of section 9

of C.p. and Section (1), in clause (a), for the words “one hundred thirty-six” the
Berar 1%58f words “one hundred forty-five” shall be substituted.

- 1950.

’
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' CHAPTER IV _
AMENDMENT TO THE MAHARASHTRA MUNICIPAL COUNCILS, NAGAR PANCHAYATS
anD InpUsTRIAL Townsnips Acrt, 1965

Mah' 4. In section 6 of the Maharashtra Municipal Councils, Negar Amendment

XL Panchayats and Industrial Townships Act, 1965, to sub-section (2), the of section 6

' 196? followmg proviso shall be added, namely :— of Mah.

XL of 1965. -

“ Provided that, the State Government may dispense W1th the
provisions of sub-sections (3), (4) and (5) of section 3 regarding
proclamation and of the proviso to sub-section (1) of this section
regarding consultation, in respect of the municipal area, where
the population, as per the latest census figures has exceeded

. Bom. three lakhs; and a Corporation under the provisions of the Bombay
. LD% Provincial Municipal Corporations Act, 1949, is being constituted
1949, for such area, with the same boundaries.”.
CHAPTERV
MiSCELLANEOUS .
5. (1) If any difficulty arises in giving effect to the provisions of Power to
' BITE@ the Bombay Provincial Municipal Corporations Act, 1949 and the E?f?ovli .

. ifficulty.

of Maharashtra Municipal Councils, Nagar Panchayats and Industrial
1949. Townships Act, 1965, as amended by this Act, the State Government
M}agi may, as occasion arises, by order published in the Official Gazette, do

of anything not inconsistent with the provisions of the relevant law,
’ 1965. which appears to it to be necessary or expedient for the purpose of

“removing the difficulty :

Provided that, no such order shall be made after the expiry of a
; - peried of two years from the date of commencement of the respective
b section of this Act. ‘

l ‘ (2) Every order under sub-section (1) shall be laid, as soon as 'may
be, after it is issued, before each House of the State Legislature.

I‘gig 6. (I) The City of Nagpur Corporation (Amendment) Ordinance, Repeal of
. “xvii 2011 and the Bombay Provincial Municipal Corporations and the Mah Ord.
Maharashtra Municipal Councils, Nagar Panchayats and Industrial AVIIE of

. . 2011 and -
Mah. Townships (Amendment) Ordinance, 2011, are hereby repealed. Mah. %;d.

XX- ~(2) Notwithstanding such repeal, anything done or any action taken XX of 2011
op1) (including any notification or order issued) under the corresponding and saving.
i provisions of the Bombay Provincial Municipal Corporations Act, 1949,
i Bom. the City of Nagpur Corporation Act, 1948 or, as the case may be, the
l ¢ Maharashtra Municipal Councils, Nagar Panchayats and Industrial
1%48- Townships Act, 1965, as amended by the said Ordinances, shall be
and deemed to have been done, taken or issued, as the case may be, under
Berar the corresponding provisions of the relevant Act, as amended by this
1950. Act. o
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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Maharashtra Municipal Corporation, Municipal Councils
and Maharashtra Regional and Town Planning (Amendment) Act, 2010 (Mah. Act
No. II of 2012), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

H. B. PATEL,
Secretary to Government,

Law and Judiciary Department.

MAHARASHTRA ACT No, II OF 2012,

(First published, after having received the assent of the President in
. the “ Maharashtra Government Gazette” on the 13th March 2012).

An Act further to amend the Mumbai Municipal Corporation Act, the
Bombay Provincial Municipal Corporations Act, 1949, the City of
Nagpur Corporation Act, 1948, the Maharashtra Municipal Councils,
Nagar Panchayats and Industrial Townships Act, 1965 and the
Maharashtra Regional and Town Planning Act, 1966.

]?:?Hiség WHEREAS it is expedient further to amend the Mumbai Municipal

Bom. Corporation Act, the Bombay Provincial Municipal Corporations Act,
LIX of 1949, the City of Nagpur Corporation Act, 1948, the Maharashtra
CP. 1{1 Municipal Councils, Nagar Panchayats and Industrlal Townships Act,
Berar II 1965 and the Maharashtra Regional and Town Planning Act, 1966,
of 1950. for the purposes hereinafter appearing; it is hereby enacted in the
I\g?hlg)s% Slxty first Year of the Republic of India as follows :—

Mah.
XXXVII 90T AlG—e- i
of 1966.
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CHAPTER I
PRELIMINARY

1. () This Act may be called the Maharashtra Municipal
Corporations, Municipal Councils and Maharashtra Regional and Town
Planning (Amendment) Act, 2010.

(2) It shall come into force on.such date as the State Government
may, by notification in the Official Gazette, appoint.

_ CHAPTER TI
AMENDMENTS TOo THE MumMBar MunicipaL CORPORATION ACT

2. In section 3 of the Mumbai Municipal Corporation Act,
{hereinafter, in this Chapter, referred to as “ the Mumbai Municipal
Corporation Act”), after clause (ea), the following clause shall be
inserted, namely — ) '

“(eb) “ Designated Officer ” means an officer designated under

sub-section (1) of section 351; 7.

3. In section 351 of the Mumbal Municipal Corporation Act,—

(1) existing sub-section (1) shall be renumbered as sub-section
{iA) thereof; and before sub-section (IA) as so re-numbered, the
following sub-gsection shall be inserted, namely :—

“(1) The Commissioner shall, by notification in the Official
Gazette, designate an officer of the Corporation to be the
Designated Officer for the purposes of this section and of sections
352, 352A and 354A. The Designated Officer shall have jurisdiction
over such local area as may be specified in the notification and
different officers may be designated for different local areas. ”;

(2) in sub-section (IA)} as so re-numbered, for the word
“ Commissioner ”, at both the places where it occurs, the words
“Designated Officer” shall be substituted ;

(3) in sub-section (2), for the word “ Commniissioner ” wherever
it occurs, the words “ Designated Officer ” shall be substituted.

4, In section 352 of the Mumbai Municipal Corporation Act,—
(1) in sub-section (1}, for the word “ Commissioner ” the words
“ Designated Officer ” shall be substituted;
{2} in sub-section (2), for the word “ Commissioner ” the words
“ Designated Officer ” shall be substituted.

5. In section 352A of the Mumbai Municipal Corporation Act,—
(1) in sub-section (1), for the word “ Commissioner” the words
“ Designated Officer ” shall be substituted,;

(2) in sub-section (2), for the word “ Commissioner ” the words
“ Designated Officer ” shall be substituted; '

Bom.
III of
1888.
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(3) in sub-section (3), for the word * Commissioner”, at both the
places where it occurs, the words “Designated Officer” shall be
substituted ;

(4) sub-section {4) shall be deleted;

(#) in the marginal note, for the word “ Commissioner” the words
“Designated Officer” shall be substituted.

6. In section 354A of the Mumbai Municipal Corporation Act,—

(1) in sub-section (1), for the word “ Commissioner ”, at both the
places where it occurs, the words “ Designated Officer ” shall be
substituted; ‘

(2) in sub-section (2), for the word “ Commissioner” wherever it
occurs, the words “Designated Officer” shall be substituted;

(3) in sub-section (3), for the word “ Commissioner” the words
“Designated Officer” shall be substituted,;

(4) in sub-section (4), for the word “ Commissioner” the words
“Designated Officer” shall be substituted;

{5) in the marginal note, for the word “ Commissioner” the words
“Designated Officer” shall be substituted.

7. After section 475A of the Mumbai Municipal Corporation Act,

the following sections shall be inserted, namely :—

“ 475B. Where it has been brought to the notice of the
Designated Officer that erection of any building or ekecution of any
such work as is described in section 342, is commenced contrary to
the provisions of section 342 or 347 or is otherwise unlawfully
commenced or is being unlawfully carried on and if such Designated
Officer has failed, without sufficient reasons, to take action as
provided under section 351 or 354A, he shall, on conviction, be

‘punished with imprisonment for a term which may extend to three

months, or with fine which may extend to twenty thousand rupees,
or with both. .

475C. (1) The Commissioner may, by general or special order,
either before or after institution of the proceedings, compound any
offence made punishable under section 475A.

(2} When an offence has been compounded under sub-section (7),
no further proceedings shall be taken against the accused person in
respect of the offence compounded and any proceedings if already
taken, shall stand abated, and the accused person, if in custody,

. shall be discharged.”.
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8. After section 515 of the Mumbai Municipal Corporation Act, the

following section shall be inserted, namely :—

“515A. Save as otherwise provided in this Act, any notice issued,
order passed or direction issued by the Designated Officer, under
section 351 or 354A shall not be questioned in any suit or other
legal proceedings.”.

9. After section 516A of the Mumbai Municipal Corporation Act,

the following section shall be inserted, namely :—

“516B. The offences under sections 475A and 475B shall be
cognizable and bailable.”.

CHAPTER IIT

AMENDMENTS TO THE BoMBay PROVINCIAL MUNICIPAL CORPORATIONS ACT, 1949

10. Insection 2 of the Bombay Provincial Municipal Corporations

Act, 1949 (hereinafter, in this Chapter, referred to as “the Provincial
Corporations Act”), after clause {16A)}, the following clause shall be
inserted, namely —

“(16B) “Designated Officer ” means an officer designated under
sub-gsection (I) of section 260; ”.

11. In section 260 of the Provincial Corporations Act,—

{1) existing sub-section (1) shall be re-numbered as sub-section
(IA) thereof' ; and before sub-section (IA) as so re-numbered, the
following sub-section shall be inserted, namely :—

(1) The Commissioner shall, by notification in the Official Gazetie,
designate an officer of the Corporation to be the Designated Officer
for the purposes of this section and of sections 261, 264, 267 and
478. The Designated Officer shall have jurisdiction over such local

area as may be specified in the notification and different officers

may be designated for different local areas.”,

{2) in sub-section (JA), as so re-numbered, for the words
“the Commissioner”, at both the places where they occur, the
words “ the Designated Officer ” shall be substituted;

{3) in sub-section {2), for the words “ the Commissioner ”, at both
the places where they occur, the words “the Designated Officer ”
shall be substituted .

12, In section 261 of the Provincial Corporations Act,—

(1) in sub-section (1), for the words “the Commissioner” the words
“the Designated Officer” shall be substituted;

Bom.
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{(2) in sub-section {2), for the words “the Commissioner” the words
“the Designated Officer” shall be substituted.

13. In section 264 of the Provincial Corporations Act,—

(1) in sub-section (1), for the words_“the Commissioner”, at both
the places where they occar, the words “the Designated Officer”
shall be substituted;

{2) in sub-section (2), for the word “Commissioner”, at both the
places where it occurs, the words “Designated Officer” shall be
substituted ; .

{3) in sub-section (3), for the words “the Commissioner” the words
“the Designated Officer” shall be substituted ;

{£) in sub-section (¢), for the words “the Commissioner” the words

“the Designated Officer” shall be substituted ;

(5) in sub-section (5), for the words “the Commissioner”, wherever
they occur, the words “the Designated Officer” shall be substituted.

14. In section 267 of the Provincial Corporations Act,—-

(I) in sub-section (I), for the words “the Commissioner” the
words “the Designated Officer” shall be substituted ;

(2) in sub-section {2), for the word “Commissioner” the words
“Designated Officer” shall be substituted ;

(3) in the marginal note, for the word “Commissioner” the words
“Designated Officer” shall be substituted.

15. After section 397 of the Provincial Corporations Act, the

following sections shall be inserted, namely —

“397A. (1) Any person to whom the notice under section 260,
261, 264, 267 or 478 has been served, shall on his failure to comply
with such notice,—

(a) for restoration of the foundation, plinth, floor or structural
members or load bearing wall, thereby endangering the life and
property of any person occupying, resorting to or passing by such
building or any other building or place in the neighbourhood
thereof, be punished with imprisonment for a term which shall
not be less than three months but which may extend uptoe three
years and with a fine which shall not be less than ten thousand
rupees but which may extend to fifty thousand rupees; and where
the contravention is a continuing one, with a further fine which
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{b) for removing, pulling down the unauthorised work, be
punished with imprisonment for a term which shall not be less
than one month but which may extend to one year and with a
fine which shall not be less than five thousand rupees but which
may extend to twenty-five thousand rupees; and where the
contravention is a continuing one, with a further fine which
may extend to five hundred rupees for each day during which
such contravention continues after conviction for the first such
contravention. _
{2) Where it has been brought to the notice of the Designated

Officer that erection of any building or execution of any such work
as is described in section 254 is commenced or carried out contrary
to the provisions of the Act, rules or bye-laws and if such Designated

Officer has failed, without sufficient reasons, to take action as

provided under section 260, 264, 267 or 478, he shall, on conviction,
be punished with imprisonment for a term which may extend to
three months, or with fine which may extend to twenty thousand
rupees, or with both.

397B. (1) The Commissioner may, by general or special order,
either before or after institution of the proceedings, compound any
offence made punishable under sub-section (1) of section 397A.
{2) When an offence has been compounded under sub-section
(1), no further proceedings shall be taken against the accused
person in respect of the offence compounded and any proceedings
if already taken, shall stand abated, and the accused person, if in
custody, shall be discharged. ”.

16. In section 427 of the Provincial Corporations Act, the existing

sub-section {7) shall be re-numbered as clause (@) thereof ; and after
clause (¢) as so re-numbered, the following.clause shall be inserted,
namely :(—

“(b) Offences under section 397A shall be cognizable and
bailable.”,

17.  After section 433 of the Provincial Corporations Act, after the

heading “X. Miscelluneous”, the following section shall be inserted,
namely —

“433A. Save as otherwise provided in this Act, any notice issued,
order passed or direction issued by the Designated Officer, under
section 260, 261, 264, 267 or 478 shall not be questioned in any
suit or other legal proceedings.”.

. B
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“In section 478 of the Provincial Corporations Act, in sub-sections

(I) and (2), for the word “Commissioner”, wherever it occurs, the
words “Designated Officer” shall be substituted.

19.

CHAPTER IV

AMENDMENTS TO THE CITy oF NaGPUR CoRPORATION Act, 1948

In section 5 of the City of Nagpur Corporation Act, 1948

and (hereinafter, in this Chapter, referred to as “the Nagpur Corporatlon

Berar Act

IIo
1950

”), after clause (14), the following clause shall be inserted, namely \—

“(14A) “ Designated Officer ” means an officer demgnated under

sub-section (I) of section 281.”

20.

In section 281 of the Nagpur Corporation Act,—'
(1) the existing sub-section (1) shall be re-numbered as sub-section

(1A) thereof; and before sub-section (I14) as so Te- -numbered, the

fol

lowing sub section shall be inserted, namely :—

“{1) The Commissioner shall, by notification in the Official
Gazette, designate an officer of the Corporation to be the
Designated Officer for the purposes of this section and of section
282, sub-section (2) of section 283 and sub-sections (I}, (2) and (3)
of section 286. The Designated Officer shall have jurisdiction

‘over such local area as may be specified in the notification and

different officers may be designated for different local areas.”;

{2} in sub-section (IA), as so re-numbered, for the words “ the
Commissioner ” the words “ the Designated Officer” shall be
substituted ;

\9
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(3) for sub-section (2), the following sub-sections shall be -

substituted, namely —

“(2) Any person to whom the notice under sub-section (1) of ‘

this section or sub-section (1) of section 286 has been served,
shall on his failure.to comply with such notice,—

{(a) for restoration of the foundation, plinth, floor or
structural members or load bearing wall, thereby endangering
the life and property of any person occupying, resorting
to or passing by such building or any other building or
place in the neighbourhood thereof, be punished with
imprisonment for a term which shall not be less than three
months but which may extend to three years and with a
fine which shall not be less than ten thousand rupees but
which may extend to fifty thousand rupees; and where the

contravention is a continuing one, with a further fine which -

may extend to one thousand rupees for each day during.

which such contravention continues after conviction for the
first such contravention; ,

{b) for removing, pulling down the unautherised work, be
punished with imprisonment for a term which shall not be
less than one month but which may extend to one year and

with a fine which shall not be less than five thousand rupees .

but which may extend to twenty-five thousand rupees; and

T HATS—\e—3 3
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where the contravention is a continuing one, with a further
fine which may extend to five hundred rupees for each day
during which such contravention continues after conviction
for the first such contravention.

(3) Where it has been.brought to the notice of the
 ‘Designated Officer that erection of any building or execution
of any work is carried out in contravention of section 273
or is commenced or carried out contrary to the provisions
of the Act, rules or bye-laws and if such Designated Officer
has failed, without sufficient reasons, to take action as
provided under section-281 or 286, he shall, on conviction,
be punished with imprisonment for a term which may extend
to three months, or with fine which may extend to twenty

, thousand rupees, or with both.”. =
_InSET;ief’cféiOO: 21. After section 281 of the Nagpur Corporation Act, the following - .
o81A in Section shall be inserted; namely — ’
C.P. and ‘ -
Berar 11 of
1950.
Compounding “281A. (1) The Commissioner may, by general or special order,
of certain

offences.  €ither before or after institution of the proceedings, compound any
' offence made punishable under sub-section (£2) of section 281.

(2) When an offence has been compounded under sub-section (1),
no further proceedings shall be taken against the accused person in
respect of the offence compounded and any proceedings if already
taken, shall stand abated, and the accused person, if in custody,
shall be discharged.”.

Am?ndff;?nt 22. In section 283 of the Nagpur Corporation Act, in sub-section
983 of Gp (2), for the words “demolished by the Commissioner” the words

IaIndegz%r “demolished by the Designated Officer” shall be substituted.
of 1948, '

Amendment 23 Tn gection 286 of the Nagpur Corporation Act,—
of section k

286 of C.P. (I) in sub-section (I), for the words “ the Commissioner”

Ialngf El“;g “ the words “ the Designated Officer” shall be substituted;

(2) in sub-section (2}, for the words “ the Commissioner ”, at both
‘the places where they occur, the words “ the Designated Ofﬁcer
shall be substituted;

(3) in sub-section (3), for the words “ the Commissioner 7, at both
the places where they occur, the words “the Designated Ofﬁcer

~ shall be substituted;

(4} in sub-section (&), for the words “ the Commissioner ?, where

they occur for the third time, the words “ the Demgnated Oﬁicer
Shall be substituted.
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- 24, In section 287 of the Nagpur Corporation Act, for the words
“or the Commissioner” the words
Designated Officer” shall be substituted.

4%

, the Commissioner or the

25.  After section 426 of the Nagpur Corporatmn Act, the following
section shall be inserted, namely —

“ 426A. The offences under section 281 shall be cogmzable ‘and

ballable ”

CHAPTER YV

AMENDMENTS To THE MAHARASHTRA MUNICIPAL COUNCILS, NAGAR
PancrAvaTs aND INDUSTRIAL TOWNSHIPS ACT, 1965

26. In section 189 of the Maharashtra Municipal Counc1ls Negar
1965 Panchayats and Industrial Townships Act, 1965 (hereinafter, in this
Chapter, referred to as “the Municipal Councils Act™),—

(1) for sub-section (9}, the following sub-section shall be

substituted, namely :—

“(9) Any person to whom the notice under sub-section (8) of

R
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this section or sub-section (2) of section 195 has been served, on -

his failure to comply with such notice,—

- (a) for restoration of the foundation, plinth, floor or structural
members or load bearing wall, thereby endangering the life and
property of any person occupying, resorting to or passing by such

“building or any other building or place in the neighbourhood

thereof, shall be punished with imprisonment for a term which

* shall not be less than three months but which may extend to

three years; and with a fine which shall not be less than ten
thousand rupees but which may extend to fifty thousand rupees;
and where the contravention is a continuing one, with a further
fine which may extend to one thousand rupees for each day
during which such contravention continues after conviction for
the first such contravention;

(b) for removing, pulling down the unauthorised work, shall be
punished with imprisonment for a term which shall not be less
than one month but which may extend to one year and with a
fine which shall not be less than five thousand rupees but which
may extend to twenty-five thousand rupees; and where the

™
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contravention is a continuing one, with a further fine which may
extend to five hundred rupees for each day during which such
contravention continues after conviction for the first such
contravention.”; . -

(2) after sub-section (12), the following sub-section shall be added,
namely —

_ “(13)-Where it has been brought te the notice of the Chief
Officer or any other officer of the Council, nominated by the
Council in the prescribed manner, that erection of any building
or execution of any work is carried out or cominenced contrary
to the provisions of the Act, rules or bye-laws and if such officer
has failed, without sufficient reasons, to take action as provided
under this section, he shall, on conviction, be punished with
imprisonment for a term which may extend to three months, or
with fine which may extend to twenty thousand rupees, or with
both.

Insertion of g7 After section 300 of the Municipal Councils Act, the followmg
section 300A

in Mah. XL Section shall be inserted, namely . —

of 1965.
; Offences “300A. The offences under sub-sections (9) and (13) of section
un efsgse;f%r; 189 shall be cognizable and bailable.”.
cognizable

and hbailable.

Insertion 28~ After section 301 of the Municipal Councils Act, the following
OfSEE)eli“;g section shall be inserted, namely :—
Mah. XL of ‘
1965.

o c?alf of “301A. Save as otherwise provided in this Act, any notice issued,
jurisdiction. .\ der passed or direction issued under sub-section (8) of section 189

by the Chief Officer or, as the case may be, the officer nominated

under sub-section (13} of section 189, shall not be questioned in any
suit or other legal proceedings.”.

, CHAPTER VI
AMENDMENTS TO THE MABARASHTRA REGIONAL AND Town PLanning Act, 1966

Amendment 29 In section 2 of the Maharashtra Regional and Town Planning
of Si;itllf’,[l;hz Act, 1966 (hereinafter, in this Chapter, referred to as “the Town
XXXVII of Planning Act”), after clause (6), the following clause shall be inserted,
1966. namely —
“BA) “ Designated Officer ” means the officer designated under
sub-section (8) of section 53;”.

Mah.
VI
of 1966.
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30. In section 53 of the Town Planning Act, after sub-section (7),

the following sub-section shall be added, namely :—

“(8) The Planning Authority shall, by notification in the Official
Gazette, designate an officer of the Planning Authority to be the
Designated Officer for the purposes of exercise of the powers of the
Planning Authority under this section and sections 54, 55 and 56.
The Designated Officer shall have jurisdiction over such local area
as may be specified in the notification and different officers may be

~ designated for different local areas.”.

31.  After section 56 of the Town Planning Act, the following section

shall be inserted, namely —

®

Amendment
of section
53 of Mah.
XXXVII of
1966.

Insertion of
section 564
in Mah.
XXV of

- 1966.

“86A. Where it has been brought to the notice of the Designated
Officer that erection of any building or execution of any work is
carried out in contravention of the provisions of the Act, rules or
bye-laws and if such Designated Officer has failed, without sufficient
reasons, to take action, as provided under section 53, 54, 55 or 56,
he shall, on conviction, be punished with imprisonment for a term
which may extend to three months, or with fine which may extend
to twenty thousand rupees, or with both.”.

Punishment
for failure to
take action
against
unauthorised
construction.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Maharashtra Municipal Councils, Nagar Panchayets and In-
dustrial Township (Amendment) Act, 2011 (Mah. A¢t No. XV of 2012}, is hereby pubhshed
under the authority of the Goverrior.,

-

" By order and in the name of the Governor of Maharashtra,

H. B. PATEL,

Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XV .OF 2012.

(First published, after having received the assent of the Governor in
the “ Maharashtra Government Gazette ”, on the 4th August 2012).

An Act further to amend the Maharashtra Municipal Councils,
Nagar Panchayats andIndustrlalTownshlpsAct 1965. .
Mah. « WIIEREAS it is expedient further to amend the Maharashtra
)ilésgf Municipal Councils, Nagar Panchayats and Industrial Townships Act,
' 1965, for the purposes hereinafter appearing; it is hereby enacted in
‘the Sixty-second Year of the Republic of India as follows :—
1. This Act may be called the Maharashtra Municipal Councils, Nagar Short title.
- Panchayats and Industrial Townships (Ameﬁ%ment) Act, 2011, .
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2. In section 49 of the Maharashtra Municipal Councils, Nagar Mah.
Panchayats and Industrial Townships Act, 1965 (hereinafter referred XL of
1965.

to as "the principal Act”) in sub-section (3), in clause (w),—

(@) for the words, letters and figures “if the total expenditure
during the year does not exceed Rs.30,000, Rs.20,000 and Rs.10,000
in the case of A class, B class and C class Councils, respectively ”
the words “within such limits of expenditure as may be prescribed ”
shall be substituted ;

{6} the proviso shall be deleted.

3. In section 50 of the principal Act, sub-sections (5), (6) and {(9)
shall be deleted.

4. In section 51 of the principal Act, after sub-section (9), the
following sub-section shall be added, namely :—

“(10) The subsequent election to the post of the President after
expiry of the first term of the two and a half years of the President
elected under the provisions of sub-section (2), shall be held within

a period of eight days prior to the expiry of the said term of the

earlier President :

Provided that, the newly elected President shall take charge on
" the last day of the term of the outgomg President or next day
thereafter.”.

5. In section 57 of the principal Act, in sub-section (2), for the
portion beginning with the words “to the Collector or" and ending
with the words “in this behalf. ” the following shall be substituted,
namely ~

“ to the Vice-President, or if the post of Vice-President is also
vacant or he cannot perform his duties as Vice-President, for
whatever reason, then to the Collector or other suitable officer
appointed by the Collector in this behalf.”.

6. In section 61 of the principal Act, for sub-section (2), the fellowing
sub-section shall be substituted, namely :—

“{2) A Council shall pay to each councillor including the President

a meeting allowance for attending the meetings of the Council,

Standing Committee, Subject Committee or Special Committee at

such rate per meeting as may be prescribed.”.

7. In section 62 of the principal Act, in clause {(ii), for the word

“Education ” the words “ Education, Sports and Cultural Affairs ” shall

be substituted.

8. In section 63 of the principal Act, the existing sub-section (24)
shall be re-numbered as clause (i) thereof; and after clause (i) as so
re-numbered, the following clause shall be added, namely . —

-“ (ii) Notwithstanding anything contained in this Act, for regulating
the procedure at meetings (including the quorum thereat), the Collector
or such officer may, for reasons which in his opinion are sufficient,



ot

TERTE, FH {0 SR HOT 3313, S ¥, R0%3/ 5407 ¢, Toh 833

refuse to adjourn the meeting convened as per the provisions of sub-
section (2) after it was once cancelled or adjourned for want of
quorum.”

9. For section 72 of the prmc1pal Act, the followmg shall be
substituted, namely :—

“72. The powers of financial sanction of the Standing Commitiees
and the Subjects Committees of different classes of municipal
councils shall not exceed such limits as may be prescribed :

Provided that, the Standing Committee or the Council shall not
sanction any project or scheme involving construction such as a
road, bridge, building or water supply or drainage scheme costing
over such amount as may be prescribed, unless prior technical
sanction therefor is obtained from such officer of the State
Engineering Service, as the State Government may designate; or
where the Council has appointed a Municipal Engineer or a Water
Works Engineer referred to in sub-section (2) of section 75 and such
Engineer is recognized by the State Government in this behalf,
unless prior technical approval therefor is obtained from such
Engineer.”,

10. In section 75 of the principal Act,—

(@) after sub-section (1), the following sub-sections shall be
inserted, namely :—

“(1A) The State Government may create a post of Additional
Chief Officer in A-Class Municipal Councils and appoint a suitable
person on that post, who shall, subject to the control of the Chief
Officer, exercise all or any of the powers and perform all or any
of the duties and functions of the Chief Officer, as may be specified
by the Collector.

(1B) Every persen so appointed as an Additional Chief Officer
shall be subject to the same liabilities, restrictions and terms and
conditions of service which the Chief Officer is subjected to as
per the provisions of this Act.”; '

{h) in sub-section (3), for the words, figures and brackets
“ sub-sections (1) and (2)”, the words, figures, brackets and letter
“ gub-sections (1), (1A) and (2)” shall be substituted.

11. 1In section 75A of the principal Act, in sub-section (1), in clause
(a), in sub-clause (i) for the words * Chief Officers ” the words “ Chief
Officers and Additional Chief Officers ” shall be substituted .

12. For section 77A of the prlnc1pal Act the following shall be
substituted, namely :—

“ 77A The Council shall grant to its Chief Officer suml-)tuary
allowance at such rates as may be prescribed. ”:

Substitution

of section 72
of Mah. XL

of 1965.

Limits of
powers of
Committees
and Council
in respect of
financial
sanction.”
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of 1965.

Amendment
of section
T5A of Mah.
AL of 1965.

Substitution
of section

T7A of Mah.
XL of 1965.

Sumptuary
allowance
to Chief
Officer.



k-4

Amendment
of section 81
of Mah. XL of
1965.

Insertion of
section 83A in
Mah. X1, of
1965.

-
Deemed
sanction.

Amendment
of section 90
of Mah. XL

of 1965.

sections 90A
to 50d in
Mah, XL of
1965,
Establishment
- of
Consolidated
Water Supply
and Sewage
Disposal
Project Fund.

portion beginning with the words
contained ” and ending with the words “ for such adjourned meeting”
the following shall be substituted, namely :—
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13. In section 81 of the principal Act in sub-section (14), for the
“ Notwithstanding anything

“ Notwithstanding anything contained in clause (9), except for the

meeting adjourned while havmg quorum, no quorum shall be necessary
for an adjourned meetmg

14. After section 83 of the prmmpal Act, the followmg section shall

be inserted, namély :—

“83A. (I} Where, any proposal of the Chief Officer requires
previous sanction or approval of the Council, the Council shall
consider and dispose of any such proposal of the Chief Officer,
within sixty days reckoned from the date of the meeting of the
Council held immediately after the proposal is received by the
President, whether the item pertaining to such proposal is taken on
the agenda of the meeting or not.

(2) If the Council fails to take decision within the specified period .
referred to in sub-section (1), then the Chief Officer shall submit
such proposal to the Collector for sanction or approval. The decision
given by the Collector on-such proposal shall be deemed to have
been given. by the Council, and report to that effect shall be made

by the Chief Officer to the Council:

Provided that, any such deemed sanctlon or approval shall be
restricted to. the_ extent the proposal conforms to the existing
provisions of this Act or any other law, for the time being in force.".

15. In section 90 of the principal Act, in sub-section (1), in the

proviso in clause (b) for the words and figures "funds created under
gections 50 and 91 " the words and figures ”fund created under sectlon
91" shall be substituted.

[nsertion of -

16. After section 90 of the principal Act, the following sections

shall be inserted, namely :—

“90A. (1) The Council shall establish and set apart for the purposes
of budget estimate ‘B’, a separate fund to be called “the Consolidated
Water Supply .and Sewage Disposal Project Fund” (hereinafter
referred to as “Project Fund ”) for the purpose of carrying into
effect the provisions of Chapters XIII and XIV.

{2) The following moneys shall be cred1tedd:o the PI‘Q]eCt Fund
namely :—

{a) any sums borrowed in exercise of the powers conferred by
or under this Act for the purposes of Chapters XIII and XIV;

(b) any grants received from the Government for the purposes
of Chapters XIII and XIV;

(e} all monies recetved by or on behalf of the Council under
clause (h) or (i) of sub-section (2) of section 105.
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(3) The Project Fund so established shall be applied for,—

(@) the expenditure on capital works for the purposes of Chapters
XII1 and X1V; :

(b) the repayment of the loans raised for such capital works.

{4) Any money-of the Project Fund, not used or not immediately to
be used in accordance with sub-section {(3), shall be invested by the
Chief Officer, on behalf of the Council, with the sanction of the Standing
Committee in any Nationalized Bank, in such manner as he deems fit
and proper.

908B. (1) The Council shall establish and set apart a separate bet%bltifhm‘ﬂéf
fund to be called “ the Water and Sewage Fund ”. o raer Bh

Sewage Fund.
{2) The following moncys shall be credited to the Water'and Sewage
Fund, namely .(—

(a} all moneys received by or on behalf of the Counc11 under
clauses (b) and (d) of sub-section (2) of section 105'and clauses (d),
(e) and (f) of section 108 or any other money received for the
purposes of Chapters XIII and XIV;

(b) such percentage. of general revenues of last prccedmg vear,
for such number of years as the Council may decide on its own or
as decided by the State Government at the time of sanctioning any
Water Supply or Sewage Disposal Scheme or before giving any
guarantee to any loan required by the Council to investigate, prepare
plans and estimate and to execute the projected drinking water
supply or sewage disposal scheme,

{3) All moneys payable to the credit of the Water and Sewage Fund
shall be received by the Chief Officer on behalf of the Council and
forthwith paid by him into the Nationalized Bank, approved by the
Standing Committee from time to time in this behalf, to the credit of
account, which shall be styled “the Account of the Water and Sewage
Fund of ----reereeen ~Municipal Council” :

‘Provided that, the Chief Officer may retain such balance in cash as
may be necessary for the purpeses of Chapters XIII and XIV.

{(4) The moneys credited to the said Fund from time to time shall
be applied only for payment of sums, charges and costs necessary for
the purposes of carrying into effect the provisions of Chapters XIII and

(5) Surplus money at the credit of the said Fund which cannot
immediately or at an early date be applied as provided in sub-section
(4) may, from time to time, be deposited by the Chief Officer at
interest in any Nationalized Bank approved by the Standing Commlttee
or be invested in public securities.

- (6) All such deposits and investments shall be made by the Chief
Officer on behalf of the Council, with the sanction of the Standing
Committee, and with the like sanction, the Chief Officer may at any
time withdraw any deposits so made or dispose of any securities and
re-deposit or re-invest the moneys so withdrawn or the proceeds of
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the disposal of the securities; but no order for making any such deposit

.or investment or withdrawal or disposal shall have any validity, unless

the same be in writing signed by two persons. specified for signing
cheques.

(7) The loss, if any, arising from any such deposﬂ: or 1nvestment

“shall be debited to the Water and Sewage Fund.

90C. (1) The Council may, from time to time, borrow or re-borrow
and take up at interest from the State Government or from any
financial institution with the previous sanction of the State Government,
by thé issue of debentures or otherwise on the security of any
immovable property vested in the Council or proposed to be acquired
by it under this Act or of all the taxes or of any tax which it is
authorised to levy for the purposes of this Act or of all or any of those
securities, any sum necessary for the purpose of,—

{a) defraying any costs, charges or expenses, incurred or to be
incurred by it, in the execution of this Act,

(b) discharging any loan contracted under this Act or any other
lean or debt for the repayment of which the Council is liable,

. (¢) making good any deﬁcit in budget estimate,

{d) generally, carrying out the purposes of this Act, including the
advance of loans authorized thereunder :

Provided that ,—

(i) no loan shall be raised for the execution of any work other -
than a permanent work, which expression shall include any work
of which thé cost should, in the opinion of the State Government,
be spread over a term of years;

(iz) no loan shall be raised unless the State Government has
approved the terms on and the method by which the loan is to be
raised and repaid;

(iii) the period within which thé loan is to be repaid shall in no
case exceed sixty years and, where a loan is raised for the repayment
of a previous loan, the period within which the subsequent loan is
to be repaid shall not extend beyond the unexpired portion of the

" period fixed for the repayment of the original loan, unless the State
Government so directs, and shall in no case extend bevond the
period of sixty years from the date on which the orlgmal loan was
raised.

{(2) When any sum of money has been borrowed or re-borrowed
under sub-section (1),—

(a) no portion thereof shall, without the previous:sanction of the
State Government, be applied to any purpose other than that for
which it was borrowed; and

(b) no portion of any sum of money borrowed or re- borrowed for
the execution of any work shall be applied to the payment of salaries
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or allowances of any municipal officer or servant other than those
~ who are exclusively employed upon the work for the construction
of which the money was borrowed: ‘

»

Provided that, such share of the cost on account of the salaries
and allowances of municipal officers and servants employed in part
upon the preparation of plans and estimates or the construction or

- supervision of or upon the maintenance of the account of such work
as the Council may fix may be paid out of the sum so borrowed or
re-borrowed.

90D. Kvery lean raised by the Council under section 90C shall be When and
repaid within the time approved under proviso to sub-section (1) of the 1511(1);1 igg“
said section and by such of the followmg methods as may be approved repaid.

under the said proviso, namely :—

‘(@) by payment from a sinking fund estabhshed under section
~ BOE in respect of the loan ;

(b) by equal payments of principal and interest ;
(c) by equal payments of principal ;
(d} in the case of a loan borrowed before the appointed day by

annual drawings if such method was in operation for the repayment
of such loan immediately before such day;

{e) from any sum borrowed for the purpose under clause (6) of
sub-section (1) of section 90C; or

() partly from a sinking fund estabhshed under section 90E in
respect of the loan and partly from money borrowed for the purpose
under clause (b} of sub-section (I) of section S0C.

"90E. (1) Whenever the repayment of a loan from-a sinking fund Maintenance
has been sanctioned under the provise to sub-section (I} of section ngncauon of
90C, the Council shall establish such a fund and shall pay into it, on sinking fund.
such dates as may have been approved under the said proviso, such
sum as will, with accumulations of compound interest, be sufficient
after payment of all expenses to pay off the loan within the period

approved :

Provided that, if at any time, the sum standing to the credit of the
sinking fund established for the repayment of any loan is of such
amount that if allowed to accumulaie at compound interest, it will be
. sufficient to repay the loan within the period approved, then with the
permission of the State Government further payments into such fund
may be discontinued. 4 '
(2) The Council may apply a sinking fund, or any part thereof, in
or towards the discharge of the loan for which such fund was established
and, until such loan or part is who]ly discharged, shall not apply the
same for any other purpose.
90F. (1) All money pald into a sinking fund shall within one month Investment of
" of the date on which the payment was due to be made under sup- Snking fund.
section (I) of section 90E be invested in public securities.
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(2) All interest and other sums received in respect of any

» such investment shall be paid into the sinking fund and shall, within

‘Annual
examination
of sinking
funds.

one month of receipt, be invested in the manner provided by

sub-section (I).

(3) Money stanaing to the credit of two or more sinking funds
may, at the discretion of the Council, be invested in a common fund,
and it shall not be necessary for the Council to allocate the securities
held in such investments among the several sinking funds.

(4) Any investment made under sub-section (I) may be varied
from time to time or may be transferred from one sinking fund to
another:

Provided that, the fund from which the transfer is made shall be
relmbursed the value of such investment as on the date on which the
transfer is made.

{5) During the year in which the loan for the repayment of which
a sinking fund is established is due for repayment, the sum to be set
apart as portion of the principal of such sinking fund and the sum
received on account of interest on moneys forming part of such sinking
tfund may be retained by the Council in such form as it thinks fit.

* 90G. (1) All sinking funds established or maintained under this
Act shall be subject to annual examination by the Director, Local
Fund Accounts Audit, who shall ascertain whether the cash and the
value of the securities belonging thereto are actually equal to the
amount which should be at the credit of such funds had investments
been regularly made and had the rate of interest as originally estimated
been obtained therefrom.

(2} The amount which should be at the credit ofa sinking fund shall
be calculated on the basis of the present value of all future payments

required to be made to such fund under the provisions of this Act, on
the assumption that all investments are regularly made and the rate

of interest as originally estimated is obtained therefrom.

{3) The securities belonging to a sinking fund shall be valued for the
purposes of this section at their current market value, except for any
loan raised before the appointed day for which the Council 1s liable,
which shall always be valued at par.

{4) The Council shall forthwith pay, 1nto any smklng fund any
amount which the Director, Local Fund Accounts Audit may certify to
be deticient, unless the State Government specially sanctions a gradual
readjustment.

{5) If the cash and the value of the securities at the credit of any
sinking fund are in excess of the amount which should be at its credit,

the Director, Local Fund Accounts Audit shall certify the amount of

such excess sum and the Council may thereupon transfer the excess
sum to the Municipal Fund.
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(6) If any dispute arises as to the accuracy of any certificate made
by the Director, Local Fund Accounts Audit, under sub-sections (4)
and (5), the Council may, after making the payment or transfer, refer
the matter to the State Government whose decision shall be final.

90H. In the case of all loans raised before the appointed day for
which the Council is liable, the following provisions shall apply :—

(e) if when such leans were raised, the loans were made repayable
from sinking funds, the Couneil shall pay into such funds such sums
on such dates as may have been fixed when the loans were raised;

(b) all securities and cash held on the date immediately preceding
the appointed day in sinking funds established for the repayment

of such loans shall be held by the Council as part of the sinking’

funds established under clause (a);

(c) the provisions of section 90E shall apply to such sinking
funds ;

(d) if when any.such loans were raised, the loans were made
repayable by equal payments of principal and interest or by equal
payments of principal or by annual drawings, the Council shall
make such payments or annual drawings on such dates and in such
manner as may have been fixed when the loans were raised ;

{e) the provisions of section 90I shall apply to such loans.

90L (1) If any money borrowed by the Council or any interest or
costs due in respect thereof is or are not repaid according to the
conditions of the loan, the State Government, if it has itself given the
loan, may, and in other cases shall, on the application of the lender,
attach the Municipal Fund or a portion of the Municipal Fund.

(2) After such attachment, no person, except an officer appointed in
this behalf by the State Government shall, in any way deal with the
attached Fund or portion thereof, but such officer may do all acts in
respeéct thereof which any municipal authority, officer or servant might
have done if such attachment had not taken place and may apply the
proceeds in satisfaction of the arrears and of all interest and cost due
in respect thereof and of all expenses caused by the attachment and
- subsequent proceedings :

Provided that, no such attachment shall defeat or prejudice any
debt for which the Fund or portion thereof attached was previously
pledged in accordance with law, and all such prior charges shall be
paid out of the proceeds of the Fund or portion thereof before any part

Provisions for
loans raised
before
appointed day.

Attachment of

Municipal
Fund in
default of
repayment of
loan.

of the proceeds is applied to the satisfaction of the liability in respect -

of which such attachment is made.

90J. (1) The Chief Officer shall, at the end of each year, prepare a
statement showing,—
{(a) the loans borrowed in previous years for which the Council is
liable and which have not been completely repaid before the
commencement of the year, with particulars of the amount

Annual
statement to

‘be prepared

by Chief
officer.
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outstanding at the commencement of the year, the date of borrowing

and the annuat loan charges ; ‘

(b) the loans borrowed by the Council in the year with particulars
as to the amount and the date of borrowing and the annual loan
charges ;

(c) in the case of every loan for which a sinking fund is maintained,
the amount of accumulation in the sinking fund at the close of the
year showing separately the amount paid to the credit of the fund
in the year; . .

{(d) the loans repaid in the year, and in the case of the loans
repaid in installments or by annual drawings, the amounts repaid
in the year, and the balance due at the close of the year; '

(e) the particulars of securities in which the sinking funds have
been invested or reserved therbfor.

(2) Every such statement shall be laid before a meeting of the
Council and shall be published in the Official Gazette and a copy of
such statement shall be sent to the State Government and to the
Accountant General, Maharashtra, Mumbai.". A

Amendment  17.. In section 93 of the principal Act,—

°{)fs‘i&t;‘}’l‘_‘ )?E - {a) in sub-section (2),—

of 1965. (1) in clause (c) for the letters, figures and word * Rs.7500,
Rs.5000 and Rs.2500” the words “such amounts as may be
prescribed.” shall be substituted ;

(2) in clause {d), for the figures, words, brackets and letter “ 75 f
per cent. of the limiis in clause {¢) but not exceeding . those
limits ” the figures, words, brackets and leiter “ 75 per.cent. of
the limits prescribed under clause (¢) ” shall be substituted ;

(h) in sub-section (8), in the proviso, In clause (b), for the words
“two thousand rupees” the words “such amounts as may be )
prescribed ” shall be substituted ; - ' e

(c) in sub-section (&) for the words “ten thousand rupees” the
words “ such amounts as may be prescribed.” shall be substituted.

Amendment  18. In section 101 of the principal Act,—

;‘ff ff:ﬁi_m;g}oolf - (e) in sub-section (1), for clause (iii), the following clause shall be

1965. substituted, namely :—

“ (iif) two estimates of the income and expenditure of the

. Council during the ensuing financial year and an estimate of the

closing balance in the municipal fund at the end of the current
year, as follows, namely :—

{a) an estimate 'A' of income and expenditure of the Council
for the purposes of Chapters other than Chapters XIII and
Xav; ) T :

(b) an estimate 'B' of income and expenditure of the Council
for the purpoeses of Chapters XIII and XIV, in which the Chief

. Officer shall,—
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() propose with reference to the provisions of Chapter IX
such rates and extent of such municipal taxes as he thinks fit
for the purposes of Chapters XIII and XIV;

{(ii) state the estimate of receipt of the aforesaid taxes or of

~any other réceipts; '

(tii) provide for payment as they fall due, of all sums and
of all installments of principal and interest for which the
‘Council may be liable under this Act in respect of matters
falling under Chapters XIII and XIV;

necessary to be incurred by the Council in the next ensuing
financial year for the purposes of Chapters XIII and XIV.”;
¢ ~ (b) in sub-section (), in clause (), for the words “ water supply
' reserve fund ” - the words, figures and letters “the Consolidated
Water Supply and Sewage Disposal Project Fund and the Water and
Sewage Fund established under sections 90A and 90B” shall be
substituted. ' , ’ '
19. In section 105 of the principal Act, in sub-section (2), after
clause (g), the following clauses shall be added, namely :—

“{h) Water benefit tax;
(i) Sewerage benefit tax;
(/) Street Tax.”

20. In section 316 of the principal Act, the Words brackets and
figure “sub-section (1) of ” shall be deleted.

(tv) provide for such expenditure, if any, as he considers

34
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In pursuance of clause (3) of article 348 of the Constitution of Irldld, the following translation . -

m English of the Maharashtra Municipal 'Corporations and Municipal Councils (Amendment) Act,
2012 (Mah. Act No. XVIL of 2012), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

H. B. PATEL,
) Secretary to Government,
' 7 : Law and Judiciary Department.

MAHARASHTRA ACT NO. XVII OF 2012.

| ‘ (First published, after having received the assent of the Governor, in. the
| o "Maharashtra Government Gazette”, on the 4th August 2012).

An Act further to amend the Mumbai Municipal Corporation Act, the
Bombay Provincial Municipal Corporations Act, 1949, the City of
Nagpur Corporation Act, 1948 and the Maharashtra Municipal Councils,

Nagar Panchayats and Industrial Townships Act, 1965.

B?Hi-s gél WHEREAS it is expedient further to amend the Mumbai Municipal

0 . : )

Bom. LIX  Corporation Act, the Bombay Provincial Municipal Corporations Act,
of 1949 : :

CP and 1949, the City of Nagpur Corporation Act, 1948 and the Maharashtra

Ei?’fgﬂ? Municipal Councils, Nagar Panchayats and Industrial Townships Act, 1965,

Mah. XL,
of 1965.
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for the purposes hereinafter appearing; it is hereby enacted in the
Sixty-third Year of the Republic of India as follows:—

CHAPTER 1

PreL IMINARY.

-

Short 'title. 1. This Act may be called the Maharashtra Municipal Corporatwns ,
' and Municipal Counc:lls (Amendment) Act, 2012 '

CHAPTER 11

AMENDMENTS TO THE MumBal MUNICIPAL
CORPORATION ACT,

Amendment - 2 In section 508 of the Mumbai Municipal Corporation Act (hereinafter Bom. - ‘
of section in this Chapter referred to as “the Mumbai Corporation Act™), Illglsgf ‘
508 of sub-section (2), for the first proviso, the following proviso shall be e
Bom. Ifégff substituted, namely:—

“Provided that, the relative strength of the recognized parties
or registered parties or groups or aghadi or front shall be calculated
by first dividing the total number of Councillors by the total strength
of membeérs of the Committee. The number of Councillors of the
recognized parties or registered parties or groups or aghadi or front
shall be further divided by the quotient of this division. The figures
so arrived at shall be the relative strength of the respective recognized
parties or registered parties or groups or aghadi or front. The
seats shall be allotted to the recognized parties or registered parties
or groups or aghadi or front by first considering the whole number
of their respective relative strength so.ascertained. After allotting
the seats in this manner, if one or more seats remain to be
allotted, the same shall be allotted one each to the recognized
parties or registered parties or groups or aghadi or front in the
descending order of the fraction number in the respective relative
strength starting from the highest fraction number in the relafive
strength, till all the seats are allotted:”.

Amendment 3, In section 129A of the Mumbai Corporation Act, after the words &
of ;emm} and figures ‘“under section 125" the words, figures and letter “and °
1294 of . timates prepared by the General Manager under section 126A” shall

Bom. III of
1888. be inserted.

Amendment 4. In section 460A of the Mumbai Corporation Act, after sub-section

of section (2), the following sub-section shall be added, namely:—
Bom. '111318? “{3) Where, any proposal of the General Manager requires the

sanction or approval of the Brihan Mumbai Electric Supply and
Transport Committee or the corporation, the Brihan Mumbai Electric
Supply and Transport Committee or, as the case may be, the
corporation, shall consider and dispose of any such proposal within
forty-five days in case of the said Committee and ninety days in
case of the corporation, reckoned from the date of the meeting
of the Brihan Mumbai Electric Supply and Transport Committee
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or, as the .case may be, the corporation, -held -immediately after
the proposal is received by the Secretary of the said, Committee
or as the case may be, the Municipal Secretary, whether the item
pertaining to such proposal is taken on agenda of such meeting
or not, failing which, sanction or approval ‘to such proposal shall
be deemed to have been given by the Brihan Mumbai Electrlc
Supply and Transport Committee or, as the case may be, the
corporation, and -a report to that effect shall be made by thé General
Manager to the Government and it shall be lawful for the General
Manager to take further action as per the directives of the Government :

Provided that, any such deemed sanction or approval shall be
restricted to the extent the proposal conforms to the provisions
of this Act or any other law for the time being, in force.”.

5. In section 460K of the Mumbai Corporation Act,—

(1) in clause (¢), for the words “ten lakhs rupees 7 the .words
“fifty lakhs rupees” shall be subst1tuted : :

(2) in clause (d), for the words “one lakh rupees” the words,

“five lakhs rupees” shall be substituted.

6. In section 480L of the Mumbai Corporation Act, in the proviso,
after the words “ Transport Committee” the words “or by two officers
of the Brihan Mumbai Electric Supply and Transport Undertaking to
whom the powers have been delegated by the General Manager ” shall
be added.

7. In section 460M of the Mumbai Corporatlon Act, in sub- sectmn
(1),—
(1) for the words “fifty thousand rupees” the words “three lakhs
rupees” shall be substituted ; .

(2) the following proviso shall be added, namely:—

“Provided that, the notice of any tender for contract not
exceeding three lakhs rupees shall be uploaded on the  official
website of the Brihan Mumbai Electric Supply and Transport
Undertaking.”. : ‘ ' ‘ v

8. In section 460Q of the Mumbai Corporatidn"Aét,#- 7
(1) in clause (a), for the words “two thousand rupees” the words
“ten thousand rupees” shall be substituted;

(2) in clause (®), in the proviso, for the words “fifteen thousand
rupees ” the words “ seventy-five thousand rupees ” shall be substituted ;

(3) in clause {c},— _
(i) for the words “one lakh rupees” at the both places where
théy occur, the words “five lakhs rupees” shall. be: substituted;
{it) for the words “ for any period ” the words “:for any continuous
period” shall be’ substituted ; . S

(iii) for the words “ ten thousand rupees " the words “ﬁfty thousand
rupees” shall bhe- hubstltuted

)
o
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460K of
Bom. II1 of
1888."

Amendment
of section
460L of
Bom. III of
1888.

Amendment
of section
460M of
Bom. TII of
1888.

Amendment
of section
460Q of
Bom. II of
1888,
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Amendment 9, In sectiori- 460R of the Mumbai Corporation Act, in sub-section

of section (o) in the proviso, for the words “four hundred rupees” the words
460R of . _ E ; :
Bom. III of — ten thousand rupees” shall be substituted.

1888. - . : .
Amendment  10. In section 460T of the Mumbai Corporation Act,-—
of section ..
4607 of (1) in sub-gsection (1), for the words “four hundred rupees” the
Bom. Illés‘gf - words “ten thousand rupees” shall be .substituted;

{2) in sub-section (2), for the words “four hundred rupees” the
words “ten thousand rupees” shall be substituted.

CHAPTER IIT

AMENDMENT TO THE- BoMBAY ProvINCIAL MUNICIPAL ]
Corrorarions Act, 1949, \‘
Amendment 11. In section 31A of the Bombay Provincial Municipal Corporations Bom.
of ziiw; Act, 1949, in sub-section (2), for the first proviso, the following proviso Ii‘éi(g"f
Bom. Lix Shall be substituted, namely:—
of 1949
“Provided that, the relative strength of the recognized parties

or registered parties or groups or aghadi or front shall be calculated
by first dividing the total number of Councillors by the total strength

of members of the Committee. The number of Councillors of the
recognized parties or registered parties or groups or aghaedi or front
shall -be further divided by the quotient of this division. The figures

so arrived at shall be the relative strength of the respective recognized
parties or registered parties or groups or aghadi or front. The
seats shall be allotted to the recognized parties or registered parties

or .groups or aghadi or front by first considering the whole number

of their respective relative strength so ascertained, After allotting
the seats in this manner, if one or more - seats remain to be .
allotted, the same shall be allotted one each to the: recognized
parties or registered parties or groups or aghadi or front in the
descending order of the fraction number in the respective relative
strength starting from the highest fractiorn number in the relatlve
strength, till aIl the seats are allotted:”

CHAPTER IV

AveEnpMENT TO THE €1y oF Nacrur CoORPORATION AcT, 1948.

Amendment 12. In section 40A of the City of Nagpur Corporation Act, 1948, C.P.and
of section i, gyb.gection {(2), for the first prowso the following proviso shail Berar Il

40A of C.P. of 1950.
and Beray D€ substituted, namely:—

I of 1950.

“Provided that, the relative strength- of the recognized parties
or registered parties or groups or aghadi or front shall be calculated
by first dividing the total number of Councillors by the total strength
of members of the Committes: The number of Councillors of the .
recognized parties or registered parties or groups. or aghadi or front 1
shall be further divided by the quotient of this division. The figures
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so arrived at shall be the relative strength of the respective recognized
parties or registered parties or groups or .aghadi or front. The
seats shall be allotted to the recognized parties or registered parties
or groups or aghadi or front by first considering the whole number
of their respective relative strength so.ascertained. After allotting
the seats in this manner, if one or more ‘seats .remain to be
allotted, the same shail be allotted one each to the- recognized
parties or registered parties or groups:or aghadi or front in the
descending order of the fraction number in the. respective relative
strength starting from the highest fraction -number in the relative
strength, till all the seats. are allotted:”.

. “,/ CHAPTER V
AMENDMENT TO THE MAHARASHTRA. MUNICIPAL COUNCILS, NAGAR: |
Pancuayars. aND InpustriAL Townsnips -Act, 1965..

Mah..  13..In section. 63 of the Maharashtra- Municipal.-Councils, Nagar Amendment:.

AL of panchayats and Industrial Townships Act, 1965, in. sub-section -(2B), °f section .

1865. . . . . 63 of Mah.

for the first proviso, the following provise shall be substituted, namely:- yy, o 1965,

“Provided that, the relative strength of the recognized parties

or registered parties or groups or aghadi or front shall be calculated
by first dividing the total number of Councillors by the total strength
of members of the Committee. The number of Councillors of the
recognized parties or registered parties or groups or aghadi or front
shall be further divided by the quotient of this division. The figures
so arrived at shall be the relative strength.of the respective recognized
parties or registered parties or groups or aghadi or front. - The
seats shall be allotted-to the recognized parties:or registered parties .
or groups or aghadi or front by first considering the. whole number
of their respective relative strength. so ascertained. After allotting
the -seats - in this manner, if one -or more seats remain to be
allotted, the same shall be aliotted one each to the recognized -
parties or registered parties -or. groups or aghadi or front in the
descending order of the fraction number in the respective relative
strength starting from the highest fraction number in the relative
strength, till . all the seats are allotted:”.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND.PUBLICATICON, PRINTED AND PUBLISIED BY SHRI PARSHURAM JAGANNATH
GOSAVL, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAIL 400 004 AND PUBLISHED ,
Al DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNITROAD, MUMBAL
400 004. EDITOR : SHRI PARSHURAM JAGANNATH GOSAVL
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In pursuance of clause (3) of Article 348 of the Constitution of India, the following
translation in English of the Maharashtra Municipal Corporatlons and Municipal Councils
(Third Amendment) Act, 2012 (Mah. Act No. XXVIII 0f 2012), is heréby pubhshed under the
authority of the Governor. :

By order and in the name of the
Governor of Maharashtra

H. B. PATEL,

~ Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XXVIII OF 2012.

(First published, after having received thetassent of the, Governor, in the
“Maharashtra Government Gazette”, on the 20th December 2012).

An Act furthet to amend the Mumbai Municipal Corporation Act, the -
Maharashtra Municipal Corporations Act and the Mahdrashtra
Municipal Councils, Nagar Panchayats and Industna] TOWnShlpS
Act, 1965.
llof WHEREAS it is expedient further to amend the Mumbai Mumupal
. Llliss Corporation Act, the Maharashtra Municipal Corporations Act aid the
1949. Maharashtra Mun1c1pal Councils, Nagar Panchayats and Industrial
Mah. Townships Act, 1965, for the purposes hereinafter appearing ; itishereby

of

}%65. enacted in the Sixty-third Year of the Republic of India as follows :—

CHAPTERI]
PRELIMINARY,

1. This Act may be called the Maharashtra Mummpa] Corporatlons Short title .
and Municipal Councxls (Third Amendment) Act, 2012.

qrT 3MI-63-2. €I
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CHAPTERII
AMENDMENTS TO THE MUMBAL MNCIPAL CORPORATION Acr

Insertion of 2. After section 252 of the Mumbai Mun1c1pal Cor poratlon Act 1.
o5z ion (heremafter in this Chapter, reférred to as “ the Mumbai Corporation 1888

of 1888. Act "), the followmg sechon shall be;nser.ted namely ;(—

Obligation “252A. If, a common facxhty 1§ created by the State Government
 corp oratlt?rf ___or by any agency of the State Goyernment, under instructions from

to partake  the State Government, for processing or disposal of solid waste or
dmv:‘;.g;ﬁ‘t’;‘m__t_reatment or recycling sewage and waste water or bulk supply or
" “treatment of water for drmk]ng purpose it shall be mandator y for

the corporation, if so directed by the State Government, to partake of
that facility in accordance with such terms and conditions as may be

- specified by the State Government by an order in the Official Gazette :

~ -+ Provided that, the State Government shall, before issuing any
direction under this section; give an opportunity to the corporation to
make within fifteen days a representation, if any, in this regard. If
the corporation fails to represent within fifteen days or, after having
represented, the State Government_ on considering the
representation, is of the opinion that issuing such direction is necessary,
the State Government may issue the same. ”. ,

» ['- .
[ B A

Insertion of 3, After section 478-1A of the Mumbai Corporation Act, the following ‘

section 478-

LTAA in 111 of + S€ction’shall be inserted, namely :—

- 1888, ¢ ¢ -

P I S S A *

Compounding “478.1AA:* (1) The Commissionet or an officer hot below the rank
°f2‘f§§?§,ﬁ 3{ of Asmstant Commissioner authorised in this regard by the
octroi. . Commissioner, may, by an order, either before or after institution of
" the proceedmgs, compound any offence reg‘ardmg evasion of octroi,
pumshable under section 478 1A on payment of"an amount equal to
ten times the amount of octroi payable in.addition to the payment of .

amouht of octroi.

(2) When an offence has been compounded under sub-section (1),

* no further proceedings shall be taken against the accused person in

« - respect of the offence compounded and any procéedings if already

+ - taken, shall stand abated, and the accused person ifin cusbody, shall
be discharged. *.
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CHAPTI]R I

AMENDMENTS TO THE MAHARASHTRA MUNICIPAL CORPORATIONS ACT, - .
LIX of 4. Aftersection 194 of the Maharashtra Municipal Corporations Act Insertion of
1949, (hereinafter in this Chapter, referred to as “the Maharashtra SIZ?&OEI LiX
Corporations Act”), the following section shall be inserted, namely :—  of 1940,
“194A. If, a common facility is created by the State Government Obligation
. or by any agency of the State Government, under instructions from %‘;rpora tion
the State Government, for processing or disposal of solid waste or to partake
treatment or recycling sewage and waste water or bulk supply or ;;’;ﬁg;‘f“
treatment of water for drinking purpose, it shall be mandatory for
the Corporation, if so directed by the State Government, to partake
of that facility in accordance with such terms and conditions as may
be specified by the State Government by an order in the Offmal

Gazette

Provided that, the State Government shall, before issuing any
direction under this section, give an opportunity to the Corporation
to make within fifteen days a representation, if any, in this regard, If
the Corporation fails to represent within fifteen days or, after having
represented, the State Government, on considering the
Fepresentation, is of the opinion that issuing such direction is necessary,
the State Government may issue the same. *. .

5. In section 398 of the Maharashtra Corporations Act, the words Amendment
“ or to two hundred and fifty rupees, whichever may be greater ” shall be gggiﬁfi’& .

deleted. ‘ ) of 1949.

6. After section 398 of the Maharashtra Corporations Act, the Insertion of

3 ; 3 ; - section 398-

following section shall be inserted, namely :— .- 1A in LIX of
- 1949,

“398-1A. (1) The Commissioner or an officer not below the rank Compounding
of Assistant Commissioner authorized in this regard by the 2£§g§ﬂ“§f°f
Commissioner, may, by an order, either befme or after institution of octroi.
the proceedings, compound any offence regardmg evasion of octroi,
punishable under section 398, on payment of an amount equal to ten
times the amount of octroi payable in addition to the payment of
amount of octroi,

(2) When an offence has been compounded under sub-section (1),
no further proeeedings shall be taken against the accused persen in
respect of the offence compounded and any proceedings if already
taken, shall stand abated, and the accused person, if in custody, shall
be discharged. ”.
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CHAPTERIV -

AMENDMENT TO THE MAHARASHTRA MUNICIPAL COUNCILS, NAGAR PANCHAYATS
AND INDUSTRIAL TOWNSHIPS ACT 1965.

Insertion of 7, After section 219 of the Maharashtra Mummpa] Councils, Nagar Mah.

;fg};‘:ﬂ Panchayats and Industrial Townships Act, 1965, the following section i‘g,‘sgf
Mah. XL of shall be inserted, namely :—
1965, | - -
Obligation “ 219A. If, a common facility is created by the State Government
fof ]?;’;';f;; or by any agency of the State Government, under instructions from

common  the State Government, for processing or disposal of solid waste or

facility.  {reatment or recycling sewage and waste water or bulk supply or
treatment of water for drinking purpose, it shall be mandatory for
the Council, if so directed by the State Government, to partake of
that facility in accordance with such terms and conditions as may be
specified by the State Government, by an order in the Official Gazette :

Provided that, the State Government shall, before issuing any
direction under this section, give an opportunity to the Council to
make within fifteen days a representation, if any, in this regard. If
the Council fails to represent within fifteen days or, after having
represented, the State Government, on considering the
representation, is of the opinion that issuing such direction is
-necessary, the State Government may issue the same. ”,

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED
. BY SHRI PARSHURAM JAGANNATH GOSAVIE, PRINTEDN AT GOVERNMENT PRESS, CIVIL LINES,

NAGPUH 440 001 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, STAE‘IONERY
i ANb PI..IBLICATlON 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 450 004. -



RNI No. MAHENG/2009/35528
Reg. No. MH/MR/South-344/2011-13

HEWTE IMHA TGHA
STHTHTIOT HUIT ATS

Td ¥, % ¥3) AWaR, fEdat 9%, 083/ 3, T 2R3% [g= 3, e : v g¢.00

ITQTETOY THHTEH 9

T a STwTITA
e, Rarszse aafufam g twuEEt mEnfi| Fod seaRw 3 dhee fafras

anfir fret 7 = v st fadas (Fosht errET).

In pursuance of clause {3) of article 348 of the Constitution of India, the following
translation in English of the Maharashtra Municipal Councils, Nagar Panchayats and
Industrial Townships (Second Amendment) Act, 2012 (Mah. Act No. XXXI of 2012),
is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

H. B. PATEL,
Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XXXI OF 2012.

(First published afiter having received the assent of the Governor in
the “ Maharashira Government Gazette ”, on the 24th December 2012).

An Act further to amend the Maharashtra Municipal Councils,
Nagar Panchayats and Industrial Townships Act, 1965.

WHEREAS both Houses of the State Legislature were not in
session ;

AND WHEREAS the Governor of Maharashtra was satisfied that
circumstances existed which rendered it necessary for him to take

Mah. immediate action further to amend the Maharashtra Municipal
XL of Councils, Nager Panchayats and Industrial Townships Act, 1965, for
1965. the purposes hereinafter appearing; and, therefore, promulgated
Mah. the Maharashtra Municipal Councils, Nagar Panchayats and
Ord. Industrial Townships (Second Amendment) Ordinance, 2012, on the

X of .
2012, 8th October 2012 ;

TT HAB—\93-4 ®)
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Short title

AND WHEREAS it is expedient to replace the said Ordinance by an

Act of the State Legislature; it is hereby enacted in the Sixty-third
Year of the Republic of India as follows :—

1. (1) This Act may be called the Maharashtra Municipal Councils,

and Nggar Panchayats and Industrial Townships (Second Amendment) Act,

commence- 2012

Amendment

(2) It shall be deemed to have come into force on the 8th October

202,

2. To section 9A of the Maharashtra Municipal Councils, Nagar

of section Pgnchayats and Industrial Townships Act, 1965 (hereinafter referred

9A of Mah.
XL of 1865,

Amendment
of section
51-1B of
Mah. XL of
1965,

to as “the principal Act™), the following provisos shall be added,
amely :(—

“Provided that, for the General or bye-elections for which the
last date of filing of nomination falls on or before the 31st December
2013, in. accordance with the election programme declared by the
State Election Commission, a person who has applied to the Scrutiny
Committee for the verification of his Caste Certificate before the
date of filing of the nomination papers but who has not received the
Validity Certificate on the date of filing of the nomination papers
shall submit, alongwith the nomination paper,—

(£) a true copy of the application preferred by him to the
Scrutiny Committee for issuance of the Validity Certificate or
any other proof of having made such application to the Scrutiny
Committee ; and

(zt) an undertaking that, he shall submit, within a period of six

months from the date on which he is declared elected, the Validity
Certificate issued by the Scrutiny Committee :

Provided further that, if the person fails to produce the Validity
Certificate within a period of six months from the date on which
he is declared elected, his election shall be deemed to have been
terminated retrospectively and he shall be disqualified for being
a Councillor.”.

3. To section 51-1B of the principal Act, the following provises

shall be added, namely :—

“Provided that, for the clections for the post of President for
which the last date of filing of nomination falls on or before the 31st
December 2013, in accordance with the election programme, a person
who has applied to the Scrutiny Committee for the verification of
his Caste Certificate before the date of filing the nomination papers
but who has not received the Validity Certificate on the date of
filing of the nomination papers shall submit, alongwith the
nomination paper,—

(i) a true copy of the application preferred by him to the
Scrutiny Committee for issuance of the Validity Certificate or
any other proof of having made such application to the Scrutiny
Committee ; and

Mah.
XL of
1965.
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(it} an undertaking that, he shall submit, within a period of six
months from the date on which he is declared elected, the Validity
Certificate issued by the Scrutiny Committee :

Provided further that, if the person fails to produce the Validity

- Certificate within a period of six months from the date on which

he is declared elected, his election shall be deemed to have been

terminated retrospectively and he shall be disqualified for being
a President.”.

Mah. 4, (1) The Maharashtra Municipal Councils, Nagar Parwhayats and Repeal of
Ord. Industna] Townships (Second Amendment) Ordinance, 2012, is hereby Mah. Ord.
of repealed. X of 2012

2012. and saving.
(2) Notwithstanding such repeal, anything done or any action taken
(including any notification or order issued) under the principal Act, as
amended by the said Ordinance, shall be deemed to have been done,
taken or, as the case may be, issued under the principal Act, as
amended by this Act.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY 'AND PUBLICATION, PRINTED AND PUBLISHED BY
SHRI PARSHURAM JAGANNATH GOSAVI, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI
ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND PIFBLICATION,
21-A, NETAJI SUBHASH ROAD, CHARNT ROAD, MUMBAIJ 400 004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVL
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Municipal Corporation and the Maharashtra Municipal Councils,
Nagar Panchayats and Industrial Townships (Fourth Amendment) Act, 2015 (Mah. Act No. XIX
of 2016), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

PRAKASH H. MALI,
Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XIX 2016.

(First published, after having received the assent of the Governor in the
“Maharashtra Government Gazette ”, on the 7th May 2016).

An Act further to amend the Mumbai Municipal Corporation Act, the
Maharashtra Municipal Corporations Act and the Maharashtra Municipal
Councils, Nagar Panchayats and Industrial Townships Act, 1965.

II of WHEREAS it is expedient further to amend the Mumbai Municipal
LI?SZ Corporation Act, the Maharashtra Municipal Corporations Act and the
1949. Maharashtra Municipal Councils, Nagar Panchayats and Industrial Townships
Mah XL Act, 1965, for the purposes hereinafter appearing ; it is hereby enacted in

of 1965. the Sixty-sixth Year of the Republic of India as follows :—

CHAPTER 1
PRELIMINARY

1. (1) This Act may be called the Maharashtra Municipal Corporations Short title and
and the Maharashtra Municipal Councils, Nagar Panchayats and Industrial ©7"¢"
Townships (Fourth Amendment) Act, 2015.

AT AB-43I—2
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(2) It shall come into force on such date as the State Government may,
by notification in the Official Gazette, appoint.

CHAPTER 11
AMENDMENT TO THE MUMBAI MUNICIPAL

CORPORATION ACT
Amendment 2. Insection 16 of the Mumbai Municipal Corporation Act, in sub-section III of
of Seocftml?l 106f (1), after clause (g), the following clause shall be inserted, namely :— 1888.

1888. “(h) has failed to submit to the Corporation a certificate of Assistant

Commissioner, certifying that,—

() he resides in a house owned by him and has a toilet in such
house and he regularly uses such toilet ; or

(i1) he resides in a house not owned by him and has a toilet in
such house and he regularly uses it or he has no such toilet but
regularly uses the community or public toilet :

Provided that, no Councillor on the date of commencement of
the Maharashtra Municipal Corporations and the Maharashtra Mah. XIX
Municipal Councils, Nagar Panchayats and Industrial Townships ©f 2016
(Fourth Amendment) Act, 2015, shall be disqualified under this
clause, if he submits such certificate, within a period of one hundred
eighty days from the date of such commencement :

Provided further that, if the Assistant Commissioner fails to
take the decision in respect of such application within a period of
thirty days from the date of receipt of the application; the
application shall be deemed to have been granted and the Assistant
Commissioner shall issue such certificate accordingly.”.

CHAPTER III
AMENDMENT TO THE MAHARASHTRA MUNICIPAL
CORPORATIONS ACT

fAmeEdmefll(‘; 3. In section 10 of the Maharashtra Municipal Corporations Act, in LIX of
o S o sub-section (1), after clause (), the following clause shall be added, namely :— 194%-

1949 “(k) he has failed to submit to the Corporation a certificate of the

Ward Officer of the concerned corporation, certifying that,—

(i) resides in a house owned by him and has a toilet in such
house and he regularly uses such toilet ; or

(i1) he resides in a house not owned by him and has a toilet in
such house and he regularly uses it or he has no such toilet but
regularly uses the community or public toilet :

Provided that, no Councillor on the date of commencement of
the Maharashtra Municipal Corporations and the Maharashtra Mah.
Municipal Councils, Nagar Panchayats and Industrial Townships ggﬁ;’f
(Fourth Amendment) Act, 2015, shall be disqualified under this
clause, if he submits such certificate, within a period of one hundred
eighty days from the date of such commencement :

Provided further that, if the Ward Officer fails to take the
decision in respect of such application within a period of thirty days
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from the date of receipt of the application; the application shall be
deemed to have been granted and the Ward Officer shall issue such
certificate accordingly.”.

CHAPTER IV

AMENDMENT TO THE MAHARASHTRA MUNICIPAL COUNCILS, NAGAR PANCHAYATS AND
InpusTRIAL TOowNSHIPS AcT, 1965

Mah. XL 4. In section 16 of the Maharashtra Municipal Councils, Nagar Amendment
of 1965. pgunchayats and Industrial Townships Act, 1965, in sub-section (1), after clause gg ;;;EOHXEG
(1), the following clause shall be added, namely :— of 1965.

“(m) has failed to submit to the Council a certificate of the Authorised
Officer of the concerned Council, certifying that,—

(i) he resides in a house owned by him and has a toilet in such house
and he regularly uses such toilet ; or

(i) he resides in a house not owned by him and has a toilet in such
house and he regularly uses it or he has no such toilet but regularly uses
the community or public toilet :

Provided that, no Councillor on the date of commencement of the
Mah. XIX  Maharashtra Municipal Corporations and the Maharashtra Municipal
of 2016.  Councils, Nagar Panchayats and Industrial Townships (Fourth
Amendment) Act, 2015, shall be disqualified under this clause, if he submits
such certificate, within a period of one hundred eighty days from the date

of such commencement :

Provided further that, if the Authorised Officer fails to take the
decision in respect of such application within a period of thirty days from
the date of receipt of the application; the application shall be deemed to
have been granted and the Authorised Officer shall issue such certificate
accordingly.”.
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AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJl SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT
PRINTING STATIONERY AND PUBLICATIONS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVI.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Mumbai Municipal Corporation and Maharashtra Municipal Councils, Nagar

Panchayats and Industrial Townships (Amendment) Act, 2015 (Mah. Act No. XXIII of 2016), is
hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

N. J. JAMADAR,
Principal Secretary and R.L.A. to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XXIII OF 2016.

(First published, after having received the assent of the Governor in the
“Maharashtra Government Gazette”, on the 29th July 2016).

An Act further to amend the Mumbai Municipal Corporation Act and
the Maharashtra Municipal Councils, Nagar Panchayats and Industrial
Townships Act, 1965.

1T of WHEREAS it is expedient further to amend the Mumbai Municipal
1153[8}81' Corporation Act and the Maharashtra Municipal Councils, Nagar
XLaof Panchayats and Industrial Townships Act, 1965, for the purposes
1965. hereinafter appearing; it is hereby enacted in the Sixty-sixth Year of the

Republic of India, as follows :—

CHAPTER 1
PRELIMINARY

1. This Act may be called the Mumbai Municipal Corporation and Short title.
Maharashtra Municipal Councils, Nagar Panchayats and Industrial
Townships (Amendment) Act, 2015.

(2)

AT AB—99—2
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CHAPTER 1I
AMENDMENTS TO THE MuMBAI MUNICIPAL CORPORATION ACT

Amendment 2. In section 390 of the Mumbai Municipal Corporation Act
of section 390 (hereinafter referred to as “the Mumbai Corporation Act”), to sub-section

of Eglsgf (1), the following proviso shall be added, namely :—

“Provided that, no such permission shall be required in respect of
the factories, workshop or work-place in the area, notified by the
Maharashtra Industrial Development Corporation, within the
jurisdiction of the corporation.”.

Amendment 3. In section 393 of the Mumbai Corporation Act, to sub-section (1),

of section 393 the following proviso shall be added, namely :—
of IIT of
1888. “Provided that, no such permission of the Commissioner, under

this sub-section shall be required, if such factory or any other place is
situated in the area, notified by the Maharashtra Industrial
Development Corporation, within the jurisdiction of the corporation.”.

CHAPTER III

AMENDMENT TO THE MAHARASHTRA MUNICIPAL COUNCILS, NAGAR PANCHAYATS AND
InpusTRIAL TowNsHIPS AcT, 1965

Amendment 4. In section 278 of the Maharashtra Municipal Councils, Nagar
of section 278 Panchayats and Industrial Townships Act, 1965, to sub-section (1), the

of Mah. %Ggf following proviso shall be added, namely :—

“Provided that, no such licence under this sub-section shall be
required, if such factory, workshop or place of business is situated in
the area notified by the Maharashtra Industrial Development
Corporation, within the jurisdiction of the Council.”.

IIT of
1888.

Mah.
XL of
1965.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI, PRINTED
AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING,

STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBALI 400 004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVIL
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Municipal Councils, Nagar Panchayats and Industrial Townships
(Amendment) Act, 2016 (Mah. Act No. XXXVIII of 2016), is hereby published under the authority

of the Governor.

By order and in the name of the Governor of Maharashtra,

PRAKASH H. MALI,

Principal Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT NO. XXXVIII OF 2016.

(First published, after having received the assent of the Governor in the “Maharashtra
Government Gazette”, on the 21st December 2016).

An Act further to amend the Maharashtra Municipal Councils, Nagar
Panchayats and Industrial Townships Act, 1965.

;(\iah% WHEREAS it is expedient further to amend the Maharashtra Municipal

0

1965. Councils, Nagar Panchayats and Industrial Townships Act, 1965, for the
purposes hereinafter appearing; It is hereby enacted in the Sixty-seventh

Year of the Republic of India as follows :—

1. This Act may be called the Maharashtra Municipal Councils, Nagar Short title.
Panchayats and Industrial Townships (Amendment) Act, 2016.

()
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Amendment 2. In section 9 of the Maharashtra Municipal Councils, Nagar Mah.
Of(i\f[afﬁc?fﬁl ng Panchayats and Industrial Townships Act, 1965 (hereinafter referred to as g%g
1965. the “Principal Act”), in sub-section (1), to clause (b), the following proviso

shall be added, namely :(—

“Provided that, in case of the Municipal Council where the President
is directly elected under section 51A-1A, the President so elected shall
nominate the Councilors under clause (b).”.

Amendment 3. In section 51A-1A of the Principal Act, in sub-section (9),—
of section
51A-1A of (i) for the words “The Collector ” the words, “ The President”
Mah. XL of i
1965. shall be substituted;

(i1) the following shall be added at the end : —

“Notwithstanding anything contained in sub-section (3) of
section 51A, the President elected under section 51A-1A, shall
have a second or casting vote.”.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI, PRINTED
AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING,
STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBALI 400 004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVI.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Municipal Corporations and the Maharashtra Municipal Councils,
Nagar Panchayats and Industrial Townships (Amendment) Act, 2016 (Mah. Act No. IX of 2017),
is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

PRAKASH H. MALI,

Principal Secretary to Government,
Law and dJudiciary Department.

MAHARASHTRA ACT No. IX OF 2017.

(First published, after having received the assent of the Governor in
the “Maharashtra Government Gazette”, on the 12th January 2017).

An Act further to amend the Maharashtra Municipal Corporations
Act and the Maharashtra Municipal Councils, Nagar Panchayats
and Industrial Townships Act, 1965.

WHEREAS the Governor of Maharashtra had promulgated the
Mah. Maharashtra Municipal Corporations and the Maharashtra Municipal
Ord. Ig(f Councils, Nagar Panchayats and Industrial Townships (Amendment)

2016. Ordinance, 2016, on the 19th May 2016 ;

AND WHEREAS upon the re-assembly of the State Legislature on the
18th July 2016, the Maharashtra Municipal Corporations and the Maharashtra
Municipal Councils, Nagar Panchayats and Industrial Townships
(Amendment) Bill, 2016 (L. A. Bill No. XXVI of 2016), for converting the said
Ordinance into an Act of the State Legislature, was passed by the Maharashtra
Legislative Assembly on the 26th July 2016, and was transmitted to the
Maharashtra Legislative Council ;

®)
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AND WHEREAS thereafter, as the session of the Maharashtra Legislative
Council was prorogued on the 5th August 2016, the said Bill could not be
passed by the Maharashtra Legislative Council ;

AND WHEREAS as provided by article 213 (2) (a) of the Constitution of
India, the said Ordinance shall cease to operate at the expiration of six weeks
from the date of re-assembly of the State Legislature, that is, after the 28th
August, 2016 ;

AND WHEREAS both Houses of the State Legislature were not in
session ; and the Governor of Maharashtra was satisfied that circumstances
existed which rendered it necessary for him to take immediate action to
continue the operation of the provisions of the said Ordinance, for the
purposes hereinafter appearing; and, therefore, promulgated the
Maharashtra Municipal Corporations and the Maharashtra Municipal
Councils, Nagar Panchayats and Industrial Townships (Amendment and
Continuance) Ordinance, 2016 (hereinafter referred to as “ the said
Continuance Ordinance”) on the 30th August 2016 ;

AND WHEREAS it is expedient to replace the said Continuance
Ordinance by an Act of the State Legislature ; it is hereby enacted in the
Sixty-seventh Year of the Republic of India as follows :(—

CHAPTER I
PRELIMINARY
Short title and 1. (1) This Act may be called the Maharashtra Municipal Corporations
Commencement. 54 the Maharashtra Municipal Councils, Nagar Panchayats and Industrial
Townships (Amendment) Act, 2016.
(2) It shall be deemed to have come into force on the 19th May 2016.
CHAPTER II
AMENDMENT TO THE MAHARASHTRA MUNICIPAL
CORPORATIONS ACT
Amendment of 2. In section 5 of the Maharashtra Municipal Corporations Act, in
section if"{;‘ig sub- section (3),—

(a) before the first proviso, the following proviso shall be inserted,
namely :(—

“Provided that, after the commencement of the Maharashtra
Municipal Corporations and the Maharashtra Municipal Councils,
Nagar Panchayats and Industrial Townships (Amendment) Act,
2016, in respect of the general elections to the Corporation, each of
the wards shall elect as far as possible four Councillors but not less
than three and not more than five Councillors, and each voter shall,
notwithstanding anything contained in this Act, be entitled to cast
the same number of votes, as the number of Councillors to be elected
in his ward : ”;

(b) in the first proviso, for the words “Provided that” the words
“Provided further that” shall be substituted.

Mah.
Ord.
XVI of
2016.

LIX of
1949.

Mah.
IX of
2017.
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CHAPTER III

AMENDMENTS T'o THE MAHARASHTRA MUNICIPAL COUNCILS,
NAGAR PANCHAYATS AND INDUSTRIAL
TownsHuIPs AcT, 1965

Mah. 3. In section 2 of the Maharashtra Municipal Councils, Nagar
XL of Panchayats and Industrial Townships Act, 1965 (hereinafter, in this Chapter,
1965 referred to as “the Municipal Councils Act”),—

(a) in clause (7),—

(i) after the words “a member of the Council,” the words “the
directly elected President” shall be inserted ;

(i1) in sub-clause (i7), the words “ a President of the Council or”
shall be deleted ;

(b) for clause (12), the following clause shall be substituted,
namely :(—

“(12) “election” means an election to a Council or to the office
of the President, as the case may be, and includes any by-election;”.

4. In section 9 of the Municipal Councils Act, in sub-section (1), in clause
(a), for the word “Councillors” the words “the President and the Councillors”
shall be substituted.

5. In section 10 of the Municipal Councils Act, to sub-section (2), the
following proviso shall be added, namely :—

Mah. “Provided that, after the commencement of the Maharashtra

IX of Municipal Corporations and the Maharashtra Municipal Councils, Nagar

2017. Panchayats and Industrial Townships (Amendment) Act, 2016, in respect
of the General elections to the Council, each of the wards shall elect as
far as possible two Councillors but not more than three Councillors, and
each voter shall, notwithstanding anything contained in sub-section (2)
of section 14, be entitled to cast the same number of votes, as the number
of Councillors to be elected in his ward.”.
6. After section 51 of the Municipal Councils Act, the following section

shall be inserted, namely :—
Mah. “51A-1A. (1) After the date of commencement of the Maharashtra
gélgf Municipal Corporations and the Maharashtra Municipal Councils, Nagar

Panchayats and Industrial Townships (Amendment) Act, 2016, in respect of
the General elections to the Council, subject to the provisions of section
51-1A, every Council shall have a President who shall be elected by the
persons whose names are included in the municipal voters list prepared under
section 11.

(2) Every person qualified to be elected as a Councillor under section
15 shall be qualified to be elected as a President at an election.

(3) Election of the President shall be held simultaneously with the
general elections of the Council and the procedure regarding holding of
elections to the Council shall, mutatis mutandis, apply to such election.

(4) If at an election, no President is elected, a fresh election shall
be held to elect a President, and if there is a failure to elect a President
at the fresh election, such vacancy may, notwithstanding anything
contained in this Act, be filled by election by the elected Councillors from
amongst themselves.

AT SMS-%— 23T

Amendment of
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Amendment of
section 9 of Mah.
XL of

1965.

Amendment of
section 10 of
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in Mah. XL of
1965.

Direct
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(5) Any person elected under sub-section (4) or (7) shall be deemed
to be duly elected at an election under this section.

(6) If, in the election of the President, there is an equality of votes,
the result of the election shall be decided by lots to be drawn by the State
Election Commissioner or the officer appointed by him for the purpose.

(7) If, during the term of the elected Councillors, there is a vacancy
in the office of the President due to any reason, the same procedure as
provided in sub-sections (1) to (6) shall apply and such President shall
remain in office only for the remainder of the term, for which his
predecessor would have remained in office but for such casual vacancy :

Provided that, if a vacancy occurs, which is within six months
prior to the date on which the term of office of the elected Councillors
expires, the same shall be filled in by election from amongst the
elected Councillors.

(8) In case of a dispute regarding election of the President, the
provisions of section 21 shall, mutatis mutandis, apply.

(9) The Collector shall convene first general meeting of the Council
within twenty-five days from the date on which the name of the President
and the elected Councillors is published in the Official Gazette after the
general election of the Council and the President. The nomination of the
Councillors under clause (b) of sub-section (1) of section 9 shall be made
in the prescribed manner in this meeting.”.

7. In section 51A of the Municipal Councils Act, after sub-section (6),

section 51A of the following sub-section shall be inserted, namely :—

Mah. XL of 1965.

Amendment of

“(6A) In respect of the Councils to which the President is directly
elected after the commencement of the Maharashtra Municipal
Corporations and the Maharashtra Municipal Councils, Nagar
Panchayats and Industrial Townships (Amendment) Act, 2016, the
provisions of this section shall apply with the following modifications :(—

(i) for sub-section (1), the following sub-section shall be
substituted, namely :(—

“(1) Every Council shall have a Vice- President, who shall
be elected by the elected Councillors amongst themselves in
the first general meeting convened under sub-section (9) of
section 51A-1A.”;

(it) for sub-section (6), the following sub-section shall be
substituted, namely :(—

“(6) Subject to the provisions of section 55A and other
provisions of this Act, the Vice-President shall hold the office
for a term of five years from the date of his election and his term
shall be co-terminus with the term of the Council.”.”.

8. In section 51B of the Municipal Councils Act, after sub-section (3),

section 51 B of the following sub-section shall be added, namely :—

Mah. XL of 1965.

Amendment of
section 52 of
Mah. XL of 1965.

“(4) The provisions of this section shall not apply when the President
is elected under section 51A-1A.”.

9. Section 52 of the Municipal Councils Act shall be re-numbered as

sub-section (1) thereof, and after sub-section (1), as so re-numbered, the
following sub-sections shall be added, namely :—

“(2) Notwithstanding anything contained in sub-section (1), the term
of office of the President, elected under sub-section (1) of section 51A-
1A, shall be of five years and shall be co-terminus with the term of the
Council.

Mah.
IX of
2017.
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(3) Nothing in sub-section (2) shall apply to the term of office of the
Presidents who are holding the office in respect of the Council for which
general elections have been held prior to the date of commencement of
the Maharashtra Municipal Corporations and the Maharashtra Municipal
Councils, Nagar Panchayats and Industrial Townships (Amendment) Act,
2016 and the provisions of this section, as it existed on the date
immediately preceding such date of commencement, shall continue to
apply in respect of the term of office of such Presidents.”.

10. In section 55 of the Municipal Councils Act, in sub-section (1), for

the proviso, the following proviso shall be substituted, namely :(—

“ Provided that, no such resolution shall be moved within a period
of two years from the date of election of the directly elected President
and in case of the President elected by the Councillors from amongst
themselves, within one year from the date of such election.”.

11. After section 341B of the Municipal Councils Act, the following

sections shall be inserted, namely :—

“341B-1. (1) Subject to the provisions of section 51-1A, every
Nagar Panchayat shall have a President who shall be elected by the
elected Councillors from amongst themselves.

(2) The Collector shall, within twenty-five days from the date on
which the names of the Councillors elected to Nagar Panchayat are
published or, as the case may be, first published under sub-section (1) of
section 19, in the Official Gazette, convene a special meeting of the
Councillors for election of a President :

Provided that, a meeting under this section shall not be held before
the expiry of the term of office of the outgoing Councillors.

(3) The meeting called under sub-section (2) shall be presided over
by the Collector or such officer as the Collector may by order in writing
appoint in this behalf. The Collector or such officer shall, when presiding
over such meeting, have the same powers as the President of a Nagar
Panchayat when presiding over a meeting of the Nagar Panchayat has,
but shall not have the right to vote :

Provided that, notwithstanding anything contained in this Act for
regulating the procedure at meetings (including the quorum required
thereat), the Collector or the officer presiding over such meeting may,
for reasons which in his opinion are sufficient, refuse to adjourn such
meeting.

(4) Any Councillor aggrieved by any decision of the Collector or such
officer, accepting or rejecting any nomination paper, may, within forty-
eight hours from intimation of such decision, present an appeal to the
Regional Director of Municipal Administration concerned and
simultaneously give notice of such appeal to the Collector or such officer.
Such appeal shall be disposed of by the Regional Director, as
expeditiously as possible, after giving a reasonable opportunity of being
heard to the parties concerned. The decision of the Regional Director
on such appeal, and subject only to such decision (if any), the decision of
the Collector or such officer, as the case may be, accepting or not, shall
not be called in question in any Court.

Amendment of
section 55 of
Mah. XL of 1965.

Insertion of
sections 341B-1
to 341 B-6 in
Mah. XL of 1965.

Election of
President of
Nagar
Panchayat.
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(5) If, in the election of the President there is an equality of votes,
the result of the election shall be decided by lots to be drawn in the
presence of the Collector or the officer presiding in such manner as he
may determine.

(6) Any dispute regarding election of the President shall be referred
to the State Government whose decision in that behalf shall be final.

(7) After election of the President, the Nagar Panchayat shall
continue its meeting for the purpose of electing the Vice-President.

(8) If there is a vacancy in the office of the President due to any
reason whatsoever, then for subsequent election of a President, the same
procedure as laid down in sub-sections (2) to (6) (both inclusive) shall
apply except that the special meeting shall be called by the Collector
within twenty-five days from the date on which the vacancy occurs.

(9) The subsequent election to the post of the President after expiry
of the first term of the two and a half years of the President elected under
the provisions of sub-section (2), shall be held within a period of eight
days prior to the expiry of the said term of the earlier President :

Provided that, the newly elected President shall take charge on
the last day of the term of the outgoing President or next day thereafter.

341B-2. (1) Every Nagar Panchayat shall have a Vice-President, who
shall be elected by the elected Councillors from amongst themselves in the
special meeting convened under sub-section (2) of section 341B-1.

(2) The meeting to elect the Vice-President shall be presided over by the
Collector or such officer as the Collector may nominate specially in this behalf,
but the Collector or such other officer shall have no right to vote:

Provided that, notwithstanding anything contained in this Act or
the rules made thereunder, for regulating the procedure at meetings
(including the quorum thereat), the Collector or, as the case may be, the
officer, presiding over such meeting may, for sufficient reasons to be
recorded in writing, refuse to adjourn such meeting.

(3) If, in the election of the Vice-President, there is equality of votes, the
result of the election shall be decided by the officer presiding over such
meeting by drawing lots.

(4) The name of the Vice-President so elected shall be notified by the
Collector, in the Official Gazette, within fifteen days from such election.

(5) Any dispute regarding the election of the Vice-President shall be
referred to the State Government, whose decision thereon shall be final.

(6) Subject to the provisions of section 55A and other provisions of this
Act, the Vice-President, shall hold the office, for a term of two and half years
from the date of his election.

(7) If there is any vacancy in the office of the Vice-President for any reason
whatsoever, the vacancy shall be filled up by following the procedure
prescribed in sub-sections (1) to (3) and the Vice-President so elected shall
remain in office only for the remainder of the term, for which his predecessor
would have remained in office but for such vacancy.
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341B-3. (1) The Collector shall, within seven days from the date of
election of the President, call a special meeting for the purpose of nominating
Councillors.

(2) The nominations of the Councillors under clause (b) of
sub-section (1) of section 9, shall be made in the prescribed manner.

(3) The meeting called under sub-section (1) shall be presided over by
the Collector or such officer as the Collector may by order in writing appoint
in this behalf. The Collector or such officer shall, when presiding over such
meeting, have the same powers as the President of a Nagar Panchayat when
presiding over a meeting of the Nagar Panchayat has, but shall not have the
right to vote :

Provided that, notwithstanding anything contained in this Act for
regulating the procedure at meetings (including the quorum required
thereat), the Collector or the officer presiding over such meeting may,
for reasons which in his opinion are sufficient, refuse to adjourn such
meeting.

341B-4. The term of office of the President, shall be of two and half
years.

341B-5. (1) A President of a Nagar Panchayat shall cease to be
the President if the Councillors by a resolution passed at a special meeting
by majority not less than three-fourths of the total number of Councillors
so decides :

Provided that, no such resolution shall be moved within a period of one
year from the date of the election of the President.

(2) The requisition for such special meeting shall be signed by not less
than one-half of the total number of Councillor’s and shall be sent to the
Collector.

(3) The Collector shall, within ten days of the receipt of a requisition
under sub-section (2), convene a special meeting of the Council :

Provided that, when the Collector convenes a special meeting, he shall
give intimation thereof to the President.

(4) A meeting to consider a resolution under sub-section (1) shall be
presided over by the Collector or any other officer authorised by him in this
behalf, but the Collector or such other officer shall have no right to vote.

(6) The nominated Councillors shall have no right to vote on any
resolution relating to the removal of the President.

(6) If the resolution seeking the removal of the President is not moved
or, as the case may be, rejected, in the special meeting convened for the purpose
under sub-section (3), no fresh resolution seeking the removal of the President
shall be brought before the Nagar Panchayat.

341B-6. (1) A Vice-President shall cease to be the Vice-President, if the
Nagar Panchayat by a resolution passed by a majority of not less than two-
thirds of the total number of the Councillors, at a special meeting, so decides :

Provided that, no such resolution shall be moved within a period of six
months from the date of election of the Vice-President.

9

Nomination of
Councillors of
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Term of office of
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Nagar
Panchayat.

Removal of
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by Councillors.
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(2) The requisition for such special meeting shall be signed by not less
than one-half of the total number of Councillors and shall be sent to the
President, and the President shall, within ten days of the receipt of such
requisition, convene a special meeting of the Nagar Panchayat, where the
nominated Councillors shall have no right to vote.

(3) If the resolution seeking removal of the Vice-President is not moved
or as the case may be, rejected, in the special meeting convened for the
purpose under sub-section (2), no fresh resolution for such removal shall be
brought during the tenure of such Vice-President.”.

CHAPTER IV
MISCELLANEOUS

Power to 12. (1) If any difficulty arises in giving effect to the provisions of the
remove Maharashtra Municipal Corporations Act or, as the case may be, the LIX of
difficulty. \faharashtra Municipal Councils, Nagar Panchayats and Industrial 1949
Townships Act, 1965, as amended by this Act, the State Government may, as Mah.
the occasion arises, by an Order published in the Official Gazette, give such XL of
directions not inconsistent with the provisions of the said Acts as amended 1965
by this Act, as may appear to it to be necessary or expedient for the purpose
of removing the difficulty :

Provided that, no such order shall be made after the expiry of a period
of two years from the date of commencement of this Act.

(2) Every order made under sub-section (1) shall be laid, as soon as may
be, after it is made, before each House of the State Legislature.

Repeal of 13. (1) The Maharashtra Municipal Corporations and the Maharashtra Mah.
Mah. Ord. XVI Mynicipal Councils, Nagar Panchayats and Industrial Townships Ord

of 20:fv?1111gd (Amendment and Continuance) Ordinance, 2016, is hereby repealed. )2((\)]116 of

(2) Notwithstanding such repeal, anything done or any action taken
(including any notification or order issued) under the corresponding
provisions of the Maharashtra Municipal Corporation Act and the Municipal LIX of
Councils Act, as amended by the said Ordinance, shall be deemed to have been 1949.
done, taken or, as the case may be, issued under the corresponding provisions
of the said Acts, as amended by this Act.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI, PRINTED
AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING,
STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBALI 400 004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVI.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Mumbai Municipal Corporation, the Maharashtra Municipal Corporations

and the Maharashtra Municipal Councils, Nagar Panchayats and Industrial Townships (Amendment)
Act, 2017 (Mah. Act No. LII of 2017), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

N. J. JAMADAR,

Principal Secretary and R.L.A. to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. LII OF 2017

(First published, after having received the assent of the Governor in the
“Maharashtra Government Gazette”, on the 1st September 2017).

An Act further to amend the Mumbai Municipal Corporation Act, the
Maharashtra Municipal Corporations Act and the Maharashtra Municipal
Councils, Nagar Panchayats and Industrial Townships Act, 1965.

WHEREAS the Governor of Maharashtra had promulgated the Mumbai
Mah. Municipal Corporation, the Maharashtra Municipal Corporations and the
Ord. VI Maharashtra Municipal Councils, Nagar Panchayats and Industrial

of 2017. Townships (Amendment) Ordinance, 2017 (hereinafter referred to as “ the
said Ordinance”), on the 2nd February 2017 ;

AND WHEREAS upon the re-assembly of the State Legislature on the
6th March 2017, the Mumbai Municipal Corporation, the Maharashtra
Municipal Corporations and the Maharashtra Municipal Councils, Nagar
Panchayats and Industrial Townships (Amendment) Bill, 2017 (L.A. Bill No.
IV of 2017), for converting the said Ordinance into an Act of the State
Legislature was passed by the Maharashtra Legislative Assembly on the 16th
March 2017 and was transmitted to the Maharashtra Legislative Council ;

®
AT 3ME—233-2
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AND WHEREAS thereafter, as the session of the Maharashtra
Legislative Council was prorogued on the 7th April 2017, the said Bill could
not be passed by the Maharashtra Legislative Council ;

AND WHEREAS as provided by article 213 (2)(a) of the Constitution of
India, the said Ordinance had ceased to operate at the expiration of six weeks
from the date of re-assembly of the State Legislature, that is, after the 16th
April 2017 ;

AND WHEREAS it was considered expedient to continue the operation
of the provisions of the said Ordinance ;

AND WHEREAS both Houses of the State Legislature were not in
session ;

AND WHEREAS the Governor of Maharashtra was satisfied that
circumstances existed which rendered it necessary for him to take immediate
action to continue the operation of the provisions of the said Ordinance, for
the purposes hereinafter appearing ; and, therefore, the Governor of
Maharashtra has promulgated the Mumbai Municipal Corporation, the
Maharashtra Municipal Corporations and the Maharashtra Municipal
Councils, Nagar Panchayats and Industrial Townships (Amendment and
Continuance) Ordinance, 2017 (hereinafter referred to as “ the said
Continuance Ordinance”), on the 30th May 2017 ;

AND WHEREAS it is expedient to replace the said Continuance
Ordinance by an Act of the State Legislature ; it is hereby enacted in the
Sixty-eighth Year of the Republic of India as follows :(—

CHAPTER 1

PRELIMINARY.
Short title 1. (1) This Act may be called the Mumbai Municipal Corporation, the
comm elflgf_l Maharashtra Municipal Corporations and the Maharashtra Municipal Councils,

ment. Nagar Panchayats and Industrial Townships (Amendment) Act, 2017.
(2) It shall be deemed to have come into force on the 2nd February 2017.

CHAPTER II
AMENDMENT TO THE MUMBAI MUNICIPAL CORPORATION ACT.
Amendment 2. Insection 16 of the Mumbai Municipal Corporation Act, in sub-section
of Sec&(}rﬁlo? (1), in clause (h), after the words “ a certificate of Assistant Commissioner ”

1888. the words “ or a self-certificate by such person ” shall be inserted.

CHAPTER III
AMENDMENT TO THE MAHARASHTRA MUNICIPAL, CORPORATIONS ACT.
Amendment 3. In section 10 of the Maharashtra Municipal Corporations Act, in
of S%Cfti%(loof sub-section (1), in clause (%), after the words “ a certificate of the Ward Officer
1949. of the concerned corporation ” the words “ or a self-certificate by such person ”

shall be inserted.

CHAPTER IV
AMENDMENT TO THE MAHARASHTRA MUNICIPAL COUNCILS,
INAGAR PANCHAYATS AND INDUSTRIAL TowNsHIPS AcT, 1965.
Amendment 4. In section 16 of the Maharashtra Municipal Councils, Nagar
Of;ﬁ‘i\iﬁﬁ%ﬁ Panchayats and Industrial Townships Act, 1965, in sub-section (1), in clause
0of1965. (m), after the words “ a certificate of the Authorised Officer of the concerned

Council ” the words “ or a self-certificate by such person ” shall be inserted.

Mabh. Ord.
VIII of
2017.

III of
1888.

LIX of
1949.

Mah. XL
of 1965.
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CHAPTER V
MISCELLANEOUS
Mah, 5. (I) The Mumbai Municipal Corporation, the Maharashtra Municipal Repeal of
Ord. . . . . Mah. Ord.
VI of Corporations and the Maharashtra Municipal Councils, Nagar Panchayats iyt o£9017
2017. and Industrial Townships (Amendment and Continuance) Ordinance, 2017, and saving.
is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken

(including any notification or order issued) under the corresponding

III of provisions of the Mumbai Municipal Corporation Act, the Maharashtra
1888. Municipal Corporations Act and the Maharashtra Municipal Councils,
Iilg)igf Nagar Panchayats and Industrial Townships Act, 1965 as amended by the
Mah. X, said Ordinance, shall be deemed to have been done, taken or, as the case may
of 1965. be, issued under the corresponding provisions of the relevant Acts, as

amended by this Act.

6. For the removal of doubt, it is hereby declared that all the provisions Removal of
111 of of the Mumbai Municipal Corporation Act, the Maharashtra Municipal doubt.

1888. Corporations Act and the Maharashtra Municipal Councils, Nagar
Iilg)igf Panchayats and Industrial Townships Act, 1965, as amended by the Mumbai
Mah. x1, Municipal Corporation, the Maharashtra Municipal Corporations and the
of 1965. Maharashtra Municipal Councils, Nagar Panchayats and Industrial
Mah. Townships (Amendment) Ordinance, 2017, shall with effect from 2nd February

Ord. VI 2017, being the date of commencement of the said Ordinance, continue to be

of 2017.
in force and be deemed to be continuously in force.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI, PRINTED
AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING,
STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBALI 400 004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVI.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Municipal Councils, Nagar Panchayats and Industrial Townships
(Amendment) Act, 2017 (Mah. Act. No. VIII of 2018), is hereby published under the authority of

the Governor.

By order and in the name of the Governor of Maharashtra,

RAJENDRA G. BHAGWAT,
I/c. Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. VIII OF 2018.

(First published, after having received the assent of the Governor in
the “Maharashtra Government Gazette”, on the 15th January 2018).

An Act further to amend the Maharashtra Municipal Councils,
Nagar Panchayats and Industrial Townships Act, 1965.

WHEREAS both Houses of the State Legislature were not in session ;

AND WHEREAS the Governor of Maharashtra was satisfied that
Mah. circumstances existed which rendered it necessary for him to take
ﬁ;légf immediate action further to amend the Maharashtra Municipal Councils,
Mah. Nagar Panchayats and Industrial Townships Act, 1965, for the purposes
XX%rgf hereinafter appearing; and, therefore, promulgated the Maharashtra
2017. Municipal Councils, Nagar Panchayats and Industrial Townships

(Amendment) Ordinance, 2017, on the 2nd November 2017;

AT 3TB-¢ -2 (?)
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AND WHEREAS it is expedient to replace the said Ordinance by an

Act of the State Legislature; it is hereby enacted in the Sixty-eighth Year
of the Republic of India as follows :—

1. (I) This Act may be called the Maharashtra Municipal Councils,

commence- Nagar Panchayats and Industrial Townships (Amendment) Act, 2017.

ment.

Insertion

(2) It shall be deemed to have come into force on the 2nd November

2017.

2. After section 341B-1 of the Maharashtra Municipal Councils, Nagar

of section Pgnchayats and Industrial Townships Act, 1965 (hereinafter referred to as
341B-1A in «the principal Act”), the following section shall be inserted, namely :—

Mah. XL of
1965.

Direct
election of
President of
Nagar
Panchayat.

“341B-1A. (1) After the date of commencement of the Maharashtra
Municipal Councils, Nagar Panchayats and Industrial Townships
(Amendment) Act, 2017, in respect of the general elections to the Nagar
Panchayats, subject to the provisions of section 51-1A, every Nagar
Panchayat shall have a President who shall be elected by the persons
whose names are included in the voters list prepared for elections to
wards under section 341B for Nagar Panchayat.

(2) Every person qualified to be elected as a Councillor to the
Nagar Panchayat shall be qualified to be elected as a President at an
election under sub-section (1).

(3) Election of the President shall be held simultaneously with
the general elections of the Nagar Panchayat and the procedure
regarding holding of elections to the Nagar Panchayats shall, mutatis
mutandis, apply to such election.

(4) If at an election, no President is elected, a fresh election shall
be held to elect a President, and if there is a failure to elect a President
at the fresh election, such vacancy may, notwithstanding anything
contained in this Act, be filled by election by the elected Councillors
from amongst themselves.

(5) Any person elected under sub-section (4) or (7) shall be deemed
to be duly elected at an election under this section.

(6) If, in the election of the President, there is an equality of
votes, the result of the election shall be decided by lots to be drawn
by the State Election Commissioner or the officer appointed by him
for the purpose.

(7) If, during the term of the elected Councillors, there is a vacancy
in the office of the President due to any reason, the same procedure
as provided in sub-sections (1) to (6) shall apply and such President
shall remain in office only for the remainder of the term, for which his
predecessor would have remained in office but for such casual vacancy :

Provided that, if a vacancy occurs, which is within six months
prior to the date on which the term of office of the elected Councillor
expires, the same shall be filled in by election from amongst the elected
Councillors.

(8) In case of a dispute regarding election of the President, the
provisions of section 21 shall, mutatis mutandis, apply.

(9) The President shall convene first general meeting of the Nagar
Panchayat within twenty-five days from the date on which the name
of the President and the elected Councillors is published in the Official
Gazette after the general elections of the Nagar Panchayat and the
President. The nomination of the Councillors under clause (b) of sub-
section (1) of section 9 shall be made in the prescribed manner in this
meeting by the President elected under this section.”.

Mah.
XL of
1965.

Mah.
VIII
of 2018.
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3. In section 341B-2 of the principal Act, after sub-section (6), the

following sub-section shall be inserted, namely :—

“(6A) In respect of the Nagar Panchayats to which the President

Mah. is directly elected after the commencement of the Maharashtra
VIII of Municipal Councils, Nagar Panchayats and Industrial Townships
2018. (Amendment) Act, 2017, the provisions of this section shall apply with
the following modifications :—
(i) for sub-section (I), the following sub-section shall be
substituted, namely :—

“(1) Every Nagar Panchayat shall have a Vice-President,
who shall be elected by the elected Councillors amongst
themselves in the first general meeting convened under sub-
section (9) of section 341B-1A.”;

(ii) for sub-section (3), the following sub-section shall be
substituted, namely :—

“(3) If in the election of Vice-President there is equality
of votes, the President elected under section 341B-1A shall
have a second or casting vote.”;

(iiz) for sub-section (6), the following sub-section shall be
substituted, namely :—

“(6) Subject to the provisions of section 55A and other
provisions of this Act, the Vice-President shall hold the office
for a term of five years from the date of his election and his
term shall be co-terminus with the term of the Nagar
Panchayat.”.”.

4. In section 341B-3 of the principal Act, after sub-section (3), the
following sub-section shall be added, namely:—

“(4) The provisions of this section shall not apply when the
President is elected under section 341B-1A.”.

5. Section 341B-4 of the principal Act shall be re-numbered as
sub-section (I) thereof, and after sub-section (I), as so re-numbered, the
following sub-sections shall be added, namely :—

“(2) Notwithstanding anything contained in sub-section (1), the
term of office of the President, elected under sub-section (I) of section
341B-1A, shall be of five years and shall be co-terminus with the term
of the Nagar Panchayat.

(8) Nothing in sub-section (2) shall apply to the term of office of
the Presidents who are holding the office in respect of the Nagar
Panchayats for which general elections have been held prior to the

Mah. date of commencement of the Maharashtra Municipal Councils, Nagar
Vgollgf Panchayats and Industrial Townships (Amendment) Act, 2017 and the

provisions of this section, as it existed on the date immediately
preceding such date of commencement, shall continue to apply in
respect of the term of office of such Presidents.”.

6. In section 341B-5 of the principal Act, in sub-section (1), for the
proviso, the following proviso shall be substituted, namely :—

“ Provided that, no such resolution shall be moved within a period
of two years from the date of election of the directly elected President
and in case of the President elected by the Councillors from amongst
themselves, within one year from the date of such election.”.

Amendment
of section
341B-2 of
Mah. XL of
1965.

Amendment
of section
341B-3 of
Mah. XL of
1965.

Amendment
of section
341B-4 of
Mah. XL of
1965.

Amendment
of section
341B-5 of
Mah. XL of
1965.
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Repeal of Mah. 7. (I) The Maharashtra Municipal Councils, Nagar Panchayats and Mah.

Ord. XXVof 1pdustrial Townships (Amendment) Ordinance, 2017, is hereby repealed. Ord
2017 and XXV of

saving. (2) Notwithstanding such repeal, anything done or any action taken 2017

(including any notification or order issued) under the principal Act, as
amended by the said Ordinance, shall be deemed to have been done, taken
or issued, as the case may be, under the corresponding provisions of the
principal Act, as amended by this Act.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI, PRINTED
AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING,
STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBALI 400 004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVIL
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Mumbai Municipal Corporation, the Maharashtra Municipal Corporations and

the Maharashtra Municipal Councils, Nagar Panchayats and Industrial Townships (Amendment)
Act, 2018 (Mah. Act No. XXI of 2018), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

RAJENDRA G. BHAGWAT,
I/c. Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XXI OF 2018.

(First published, after having received the assent of the Governor in the
“Maharashtra Government Gazette”, on the 20th March 2018.)

An Act further to amend the Mumbai Municipal Corporation Act, the
Maharashtra Municipal Corporations Act and the Maharashtra
Municipal Councils, Nagar Panchayats and Industrial
Townships Act, 1965.

WHEREAS it is expedient further to amend the Mumbai Municipal

III of Corporation Act, the Maharashtra Municipal Corporations Act and the

LIl)isif Maharashtra Municipal Councils, Nagar Panchayats and Industrial
1949 Townships Act, 1965, for the purposes hereinafter appearing; it is hereby

Mah. XL enacted in the Sixty-ninth Year of the Republic of India as follows :—
of 1965.

CHAPTER 1
PRELIMINARY

1. This Act may be called the Mumbai Municipal Corporation, the Short title.
Maharashtra Municipal Corporations and the Maharashtra Municipal Councils,
Nagar Panchayats and Industrial Townships (Amendment) Act, 2018.

9T 3BS-38—2 *®)
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CHAPTER II

AMENDMENTS TO THE MUMBAT MUNICIPAL, CORPORATION ACT.
2. In section 5B of the Mumbai Municipal Corporation Act (hereinafter

referred to as “the Mumbai Municipal Corporation Act”), for the first proviso,

1888. the following proviso shall be substituted, namely :—

Amendment
of section 37
of III of
1888.

Amendment
of section 5B
of LIX of

“Provided that, for the General or bye-elections for which the last
date of filing of nomination falls during the period commencing on the
date of commencement of the Mumbai Municipal Corporation, the
Maharashtra Municipal Corporations and the Maharashtra Municipal
Councils, Nagar Panchayats and Industrial Townships (Amendment)
Act, 2018 and ending on the 30th June 2019, in accordance with the
election programme declared by the State Election Commission, a person
who has applied to the Scrutiny Committee for the verification of his
Caste Certificate before the date of filing the nomination papers but
who has not received the validity certificate on the date of filing of the
nomination papers shall submit, alongwith the nomination papers,—

(i) a true copy of the application preferred by him to the Scrutiny

Committee for issuance of the validity certificate or any other proof

of having made such application to the Scrutiny Committee; and

(i1) an undertaking that he shall submit, within a period of six
months from the date of his election, the validity certificate issued
by the Scrutiny Committee :”.

3. Insection 37 of the Mumbai Municipal Corporation Act, in sub-section

(2A), for the first proviso, the following proviso shall be substituted, namely :—

“Provided that, for the elections for the office of the Mayor for which
the last date of filing of nomination falls during the period commencing
on the date of commencement of the Mumbai Municipal Corporation,
the Maharashtra Municipal Corporations and the Maharashtra Municipal
Councils, Nagar Panchayats and Industrial Townships (Amendment)
Act, 2018 and ending on the 30th June 2019, a person who has applied to
the Scrutiny Committee for the verification of his Caste Certificate before
the date of filing the nomination papers but who has not received the
validity certificate on the date of filing of the nomination papers shall
submit, alongwith the nomination papers,—

(i) a true copy of the application preferred by him to the
Scrutiny Committee for issuance of the validity certificate or any
other proof of having made such application to the Scrutiny
Committee; and

(1) an undertaking that he shall submit, within a period of six
months from the date of his election, the validity certificate issued
by the Scrutiny Committee:”.

CHAPTER III
AMENDMENTS TO THE MAHARASHTRA MUNICIPAL CORPORATIONS ACT.
4. In section 5B of the Maharashtra Municipal Corporations Act

(hereinafter referred to as “ the Maharashtra Municipal Corporations Act”),

1949 for the first proviso, the following proviso shall be substituted, namely :—

“Provided that, for the General or bye-elections for which the last
date of filing of nomination falls during the period commencing on the
date of commencement of the Mumbai Municipal Corporation, the
Maharashtra Municipal Corporations and the Maharashtra Municipal

IIT of
1888.

Mah.
XX1
of 2018.

Mah.
XX1
of 2018.

LIX of
1949.

Mah. XXI
of 2018.
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Councils, Nagar Panchayats and Industrial Townships (Amendment)
Act, 2018 and ending on the 30th June 2019, in accordance with the
election programme declared by the State Election Commission, a person
who has applied to the Scrutiny Committee for the verification of his
Caste Certificate before the date of filing the nomination papers but
who has not received the validity certificate on the date of filing of the
nomination papers shall submit, alongwith the nomination papers,—
(i) a true copy of the application preferred by him to the
Scrutiny Committee for issuance of the validity certificate or any
other proof of having made such application to the Scrutiny
Committee ; and
(i1) an undertaking that he shall submit, within a period of six
months from the date of his election, the validity certificate issued
by the Scrutiny Committee : ”.
5. In section 19 of the Maharashtra Municipal Corporations Act, in Amendment

of section 19

. of LIX of
substituted, namely :— 1949.

“Provided that, for the elections for the office of the Mayor for which
the last date of filing of nomination falls during the period commencing

sub-section (IB), for the first proviso, the following proviso shall be

on the date of commencement of the Mumbai Municipal Corporation,

Mah. the Maharashtra Municipal Corporations and the Maharashtra Municipal
XXT

of 2018 Councils, Nagar Panchayats and Industrial Townships (Amendment)

Act, 2018 and ending on the 30th June 2019, a person who has applied to
the Scrutiny Committee for the verification of his Caste Certificate before
the date of filing the nomination papers but who has not received the
validity certificate on the date of filing of the nomination papers shall
submit, alongwith the nomination papers,-

(i) a true copy of the application preferred by him to the
Scrutiny Committee for issuance of the validity certificate or any
other proof of having made such application to the Scrutiny
Committee; and

(i1) an undertaking that he shall submit, within a period of six
months from the date of his election, the validity certificate issued
by the Scrutiny Committee:”.

CHAPTER IV

AMENDMENTS TO THE MAHARASHTRA MUNICIPAL COUNCILS, INAGAR PANCHAYATS AND
InpUSTRIAL TownNsHIPS AcT, 1965.

Mah. 6. In section 9A of the Maharashtra Municipal Councils, Amendment

XL of of section 9A

1965. of Mah. XL of
to as “ the Municipal Councils Act ”), for the first proviso, the following proviso 1965.

Nagar Panchayats and Industrial Townships Act, 1965 (hereinafter referred

shall be substituted, namely :(—
“Provided that, for the General or bye-elections for which the last
Mah. date of filing of nomination falls during the period commencing on the
of 2018. date of commencement of the Mumbai Municipal Corporation, the
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Maharashtra Municipal Corporations and the Maharashtra Municipal
Councils, Nagar Panchayats and Industrial Townships (Amendment)
Act, 2018 and ending on the 30th June 2019, in accordance with the
election programme declared by the State Election Commission, a person
who has applied to the Scrutiny Committee for the verification of his
Caste Certificate before the date of filing the nomination papers but
who has not received the validity certificate on the date of filing of the
nomination papers shall submit, alongwith the nomination papers,—

(i) a true copy of the application preferred by him to the
Scrutiny Committee for issuance of the validity certificate or any
other proof of having made such application to the Scrutiny
Committee ; and

(i1) an undertaking that he shall submit, within a period of six
months from the date of his election, the validity certificate issued
by the Scrutiny Committee : ”.

Amendment 7. In section 51-1B of the Municipal Councils Act, for the first proviso,

Ogls_el‘;;i";; the following proviso shall be substituted, namely :—
Mah. )1%6? “Provided that, for the elections for the office of the President for

which the last date of filing of nomination falls during the period
commencing on the date of commencement of the Mumbai Municipal Mah.
Corporation, the Maharashtra Municipal Corporations and the XXI
Maharashtra Municipal Councils, Nagar Panchayats and Industrial of 2018.
Townships (Amendment) Act, 2018 and ending on the 30th June 2019, a

person who has applied to the Scrutiny Committee for the verification

of his Caste Certificate before the date of filing the nomination papers

but who has not received the validity certificate on the date of filing of

the nomination papers shall submit, alongwith the nomination papers,—

(i) a true copy of the application preferred by him to the Scrutiny
Committee for issuance of the validity certificate or any other proof
of having made such application to the Scrutiny Committee; and

(i1) an undertaking that he shall submit, within a period of six
months from the date of his election, the validity certificate issued
by the Scrutiny Committee :”.

Amefndnfc?nt 8. In section 341B of the Municipal Councils Act, in sub-section (4),—
0l section

341B of (a) after the word and figure “ section 9 ” the figure and letter
Mah. )1%‘6? “, 9A ” shall be inserted ;

(b) for the word, figures and letter “ section 51-1A ” the words, figures
and letters “ sections 51-1A and 51-1B ” shall be substituted.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI, PRINTED
AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING,
STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBALI 400 004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVI.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Municipal Council Nagar Panchayats and Industrial Townships

(Amendment) Act, 2018 (Mah. Act No. XXV of 2018), is hereby published under the authority of
the Governor.

By order and in the name of the Governor of Maharashtra,

RAJENDRA G. BHAGWAT,

I/c. Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XXV OF 2018.

(First published, after having received the assent of the Governor in the
“Maharashtra Government Gazette”, on the 31st March 2018.)

An Act further to amend the Maharashtra Municipal Councils,
Nagar Panchayats and Industrial Townships Act, 1965.

WHEREAS both Houses of the State Legislature were not in session ;

AND WHEREAS the Governor of Maharashtra was satisfied that

circumstances existed which rendered it necessary for him to take

Mah. immediate action further to amend the Maharashtra Municipal Councils,

fglégf Nagar Panchayats and Industrial Townships Act, 1965, for the purposes

" hereinafter appearing ; and, therefore, promulgated the Maharahstra

Mah. Municipal Council, Nagar Panchayats and Industrial Townships
Ord. IV (Amendment) Ordinance, 2018, on the 25th January 2018;

of 2018.
AND WHEREAS it is expendient to replace the said Ordinance by an
Act of the State Legislature; it is hereby enacted in the Sixty-ninth Year
of the Republic of India as follows :—

€9)

AT 33— -2
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Short title 1. (1) This Act may be called the Maharashtra Municipal Councils,
and Nagar Panchayats and Industrial Townships (Amendment) Act, 2018.
commence-
ment. (2) It shall be deemed to have come into force on the 25th January 2018.
Amendment 2. In section 2 of the Maharashtra Municipal Councils, Nagar

Of?\z(:}io% gg Panchayats and Industrial Townships Act, 1965 (hereinafter referred to as

1965. “the principal Act”),—

(a) after clause (9), the following clause shall be inserted,
namely :—

“(9A) “District Administration Officer (DAO)” means the officer
appointed as a District Administration Officer by the Government,
for the purposes of this Act;” ;

(b) after clause (22), the following clause shall be inserted,
namely :(—

“(22A) “Meeting Superintendent” means the officer or the
person designated as a Meeting Superintendent by the Chief Officer
for the purpose of maintaining proceedings of the Council and
Committees and responsible for receiving the proposals as per
section 83A ;”.

Amendment 3. In section 55 of the principal Act, for the existing proviso, the
of section 55 : ; ; -
of Muhs XL of following proviso shall be substituted, namely :
1965. “ Provided that, no such resolution under this sub-section shall be
moved within a period of one year from the date of the election of the
President. For the removal of the President directly elected under section
51A-1A, the provisions of section 55-1 shall apply.”.
Substitution 4. For section 55-1 of the principal Act, the following section shall be
of section bstituted v -
551 of Mah, Substituted, namely :—
XL of 1965.
Removal of “55-1. (1) The requisition for removal of the President directly
Prg.SIdent elected under section 51A-1A shall be signed by not less than one half of
irectly . .
elected under the total number of Councillors and shall contain the charges of
section 5112 misconduct against such President and shall be sent to the Collector :

Provided that, no such requisition shall be sent within a period of
two and half years from the date of election of such President.

(2) Upon receipt of the requisition under sub-section (1), the Collector
shall conduct the enquiry of such charges and complete such enquiry
within a period of one month from the date of receipt of the requisition :

Provided that, in no case such period of enquiry shall be extended
beyond three months and for such extended period, prior assent of the
State Government shall be obtained by the Collector, if the enquiry
proceeding is delayed due to unavoidable reasons.

(3) The Collector shall submit the findings of the enquiry to the
Government for taking appropriate action under section 55A.”.

Mah. XL
of 1965.
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5. In section 55A of the principal Act, after the existing proviso, the
following proviso shall be added, namely :—

“Provided further that, the Government shall take a decision on
the report submitted by the Collector under section 55-1, within a period
of six months from the date of receipt of the report.”.

6. In section 58 of the principal Act,—
(a) in sub-section (1),—
(i) clause (b) shall be deleted,;
(i1) clause (d) shall be deleted;
(iti) clause (e) shall be deleted,;

(b) after sub-section (1), the following sub-section shall be inserted,
namely :—

“(1A) Subject to the provisions of this Act and of any rules and
bye-laws framed thereunder, the President directly elected under
section 51A-1A shall have power to give the financial sanction to
such proposal of development works as may be prescribed by the
State Government, from time to time and development works out
of grants received from the State Government, when there are no
specific instructions regarding financial approval and the Council
has discretion to select the work.”.

7. In section 74 of the principal Act,—

(a) in sub-section (3), for the words “Assistant and Deputy
Collector” the words “District Administration Officer” shall be
substituted;

(b) in sub-section (4), for the words “the Assistant and Deputy
Collectors” the words “the District Administration Officer” shall be
substituted.

8. In section 75 of the principal Act, for sub-section (1), the following
sub-section shall be substituted, namely :—

“(1) There shall be a Chief Officer for every Council who shall be
an officer deputed by the State Government to the Municipal Council
from the cadre of Chief Officers or any other officer holding equivalent
post in the State Government appointed on deputation.”.

9. In section 77 of the principal Act,—
(a) in sub-section (1),—

(i) in clause (a), the words “subject to the control, direction and
supervision of the President,” shall be deleted ;

(ii) after clause (a), the following clause shall be inserted,
namely :—

“(aa) act as the Government representative for
implementation of all Government policies, schemes and
programs and shall take all necessary steps and shall be
responsible for implementation of the Central Government and
the State Government schemes, and shall implement the
directions issued by the Government, from time to time;”;

AT 3B—UC-2H

Amendment
of section 556A
of Mah. XL of
1965.

Amendment
of section 58
of Mah. XL of
1965.

Amendment
of section 74
of Mah. XL of
1965.

Amendment
of section 75
of Mah. XL of
1965.

Amendment
of section 77
of Mah. XL of
1965.
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10.

(iti) for clause (b), the following clause shall be substituted,
namely :—

“(b) as Government representative, be responsible to give
effect to the decisions or resolutions of the Council :

Provided that, if any decision or resolution is against or in
violation of provisions of this Act or any other law, any
Government policy, rules, bye-laws or directions issued by the
Government, then it shall be his responsibility to submit such
a decision or resolution to the Collector under section 308
within three days;”;

(iv) in clause (f), for the words “report to the President”
the words “report to the Government, Director, President” shall
be substituted;

(b) in sub-section (2),—

(1) the words “with the sanction of the President” shall be
deleted;

(it) for the proviso, the following proviso shall be substituted,
namely :—

“Provided that, such delegation shall be subject to the control
and revision by the Chief Officer.”.

In section 81 of the principal Act,—
(a) in sub-section (1),—

() for the words “an ordinary meeting shall be held once in two
months” the words “an ordinary meeting shall be held once in every
month” shall be substituted ;

(ii) for the words “first such meeting shall be held within two
months” the words “first such meeting shall be held within one
month” shall be substituted ;

(iit) for the words “each succeeding ordinary meeting shall be
held within two months” the words “each succeeding ordinary
meeting shall be held within one month” shall be substituted;

(b) in sub-section (4), in clause (a), for the words “and posted up at

the Municipal Office” the words “and posted up at the Municipal Office
and the official website of the Council or Nagar Panchayat” shall be
substituted;

(c) in sub-section (9), in clause (b),—

(i) after the words “at the Municipal Office” the words “and the
official website of the Council or Nagar Panchayat” shall be inserted;

(i) the following proviso shall be added, namely :—

“Provided that, all proposals of the Councillors on the agenda
of meeting should have detailed remarks of the Chief Officer of the
Council or Nagar Panchayat.”,

(d) in sub-section (12),—

(i) for the words “The minutes shall be signed as soon as
practicable” the words “The minutes shall be signed within seven
days” shall be substituted;

(i1) for the words “by any inhabitant of the municipal area” the
words “by any inhabitant of the municipal area and the resolutions
shall be published on the official website of the Council and the
official website of the Director” shall be substituted.
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11. For section 83 of the principal Act, the following section shall be Substitution

substituted, namely :(— of section 83
of Mah. XL of

1965.

“83. (1) The Chief Officer shall have the same right of being present Proceedings of
at a meeting of the Council and of taking part in the discussions thereat the Council,
. . .. . 1. . Standing
as a Councillor and, with the permission of the presiding authority, may Committee
at any time make a statement or explanation of facts, but he shall not be ¢t ’

at liberty to vote upon, or to make, any proposition at such meeting.

(2) The Council may require any of its officers to attend any meeting
or meetings of the Council at which any matter dealt with by such officer
in the course of his duties is being discussed; when any officer is thus
required to attend any such meeting, he may be called upon to make a
statement or explanation of facts or supply such information in his
possession relating to any matter dealt with by him as the Council may
require.

(3) The Chief Officer shall have the same right of being present at a
meeting of the Standing Committee or of a Subject Committee and of
taking part in the discussions thereat as a member of the said Committee,
but he shall not be at liberty to vote upon or make any proposition at
such meeting.

(4) The Chief Officer and in his absence any other Officer authorized
by him in this behalf shall have the same right of being present at a
meeting of the Council, Standing Committee or of a Subject Committee
and of taking part in the discussion thereat as a member of the said
Committee, but shall not be at liberty to vote upon or make any
proposition at such meeting.

(5) It shall be the duty of the Chief Officer to bring to the notice of
the Council, the provisions of this Act and of other laws, any Government
policy, rules, bye-laws, or directions issued by the Government and he
is further duty bound to send the resolution to the Collector under
section 308, if Council resolves contrary.”.

12. For section 83A of the principal Act, the following section shall be Substitution

substituted, namely :— og igcgo§53fA
(o) an. 0.

1965.

“83A. (1) (a) Where, any proposal of the Chief Officer requires Deemed
previous sanction or approval of the Council or the Committee, the sanction.
Council or the Committee shall consider and dispose of any such proposal
of the Chief Officer, within thirty days reckoned from the date of the
meeting of the Council or the Committee held immediately after the
proposal is received by the Meeting Superintendent, whether the item
pertaining to such proposal is taken on the agenda of the meeting or
not.

(b) The Chief Officer shall send any proposal to the Meeting
Superintendent which requires previous approval of the Council, or the
Committee, as the case may be, and the Meeting Superintendent shall
immediately place the same before the President or the Chairman of
the concerned Committee.

(2) (a) If the Council or the Committee fails to take the decision
within the period specified in sub-section (1), then the President or the
Chairman of the concerned Committee shall decide the proposal within
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seven days after the expiry of the said period. The decision given by the
President or the Chairman of the concerned Committee on such proposal
shall be deemed to have been given by the Council or the concerned
Committee :

Provided that, any such deemed sanction or approval shall be
restricted to the extent the proposal conforms to the existing provisions
of this Act or any other law, for the time being in force.

(b) If the President or the Chairman of the Committee fails to take
the decision within the period specified in clause (a) above or, the Council,
the Committee or the President, as the case may be, the Chairman of
the Committee rejects such proposal, which is recommended by the Chief
Officer as per the directions of the Government, then the Chief Officer
shall be empowered to give effect to such proposal and submit a report
about the same to the Government, within three days.”.

Amendment 13. In section 93 of the principal Act,—
of section 93
of Mah. iiglégf (a) in sub-section (2),—

(@) in clause (¢), —

(1) for the words “approval or sanction of the Council” the
words “ approval or sanction of the Standing Committee” shall
be substituted;

(I1) the following proviso shall be inserted, namely :—

“Provided that, for such a category of contract as the
Government may prescribe, from time to time, a committee
consisting of the President and Chief Officer shall approve such
contract, within a period of fifteen days from its receipt.”;

(i1) in clause (d), for the words “to the Council” the words “ to
the Standing Committee” shall be substituted;

(b) in sub-section (4),—

(i) for the words “ the Council” the words “ the Standing
Committee” shall be substituted;

(ii) for the words “two members of the Standing Committee”
the words “two members of the Standing Committee or any two
Councillors of the Council authorised by the President” shall be
substituted,;

(¢) in sub-section (7), for the words “the Council” the words “the
Standing Committee” shall be substituted;

(d) in sub-section (8), for the words “ the Council” the words “the
Standing Committee” shall be substituted.

Amendment 14. In section 101 of the principal Act, in sub-section (1), the words

of section 101 «ynder the directions of the President” shall be deleted.
of Mah. XL of

1965.
Amendment 15. In section 308 of the principal Act, for sub-section (1), the following
of section 308 gub-section shall be substituted, namely :—
of Mah. XL of
1965. “ (1) If the Council or any Committee resolves contrary to provisions

of this Act or any other law, or rules, bye-laws, or the Government
directions, then it shall be the responsibility of the Chief Officer to send
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it to the Collector for suspension of execution of such a resolution or
prohibition of doing thereof, within the period of three days from the
receipt of the said resolution. The Collector shall decide on such proposal
within the period of thirty days from the date of receipt of such proposal.
If it remains undecided within the said period, then the Collector shall
submit the report thereof to the Director within ten days and the decision
of the Director thereon shall be final. In such case, appeal against the
order of the Director shall lie to the State Government.”.

16. After section 341B-6 of the principal Act, the following section shall Insertion of

be inserted, namely :— 3e'Cti1§)/In }?4;5-
1 Mah.

of 1965.

“ 341B-7. Notwithstanding anything contained in sections Application of
341B-1 to 341B-6, the provisions of sections 55, 55-1, 58, 75, 77, 81, 93 Cel’t?‘m .
and 101 shall apply mutatis mutandis to the Nagar Panchayats.”. ooons 1o

Nagar
Panchayats.
Mah. 17. (1) The Maharshtra Municipal Councils, Nagar Panchayats and Repeal of
?rz%llg Industrial Townships (Amendment) Ordinance, 2018, is hereby repealed. NfIf;}gl(grd‘ (IIV
(0) . o) an

(2) Notwithstanding such repeal, anything done or any action taken saving.
(including any notification or order issued) under the principal Act, as
amended by the said Ordinance, shall be deemed to have been done, taken or
issued, as the case may be, under the corresponding provisions of the Principal
Act, as amended by this Act.
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PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE
OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004, EDITOR : SHRI
PARSHURAM JAGANNATH GOSAVI.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation in English
of the Mumbai Municipal Corporation, the Maharashtra Municipal Corporations and the Maharashtra Municipal
Councils, Nagar Panchayats and Industrial Townships (Second Amendment) Act, 2018 (Mah. Act No. LIII
of 2018), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

RAJENDRA G. BHAGWAT,

I/c. Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. LIII OF 2018.

(First published, after having received the assent of the Governor in the
“Maharashtra Government Gazette ”, on the 10th August 2018).

An Act further to amend the Mumbai Municipal Corporation Act,
the Maharashtra Municipal Corporations Act and the
Maharashtra Municipal Councils, Nagar Panchayats and Industrial

Townships Act, 1965.
ITI of WHEREAS it is expedient further to amend the Mumbai Municipal
L11§(8(8)f Corporation Act, the Maharashtra Municipal Corporations Act and the

1949. Maharashtra Municipal Councils, Nagar Panchayats and Industrial

)lzllLaEf Townships Act, 1965, for the purposes hereinafter appearing ; it is hereby

1965. enacted in the Sixty-ninth Year of the Republic of India as follows :—

T 3AB-2R9-R
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CHAPTER 1

PRELIMINARY
Short title. 1. This Act may be called the Mumbai Municipal Corporation, the
Maharashtra Municipal Corporations and the Maharashtra Municipal Councils,
Nagar Panchayats and Industrial Townships (Second Amendment) Act, 2018.

CHAPTER II
AMENDMENT TO THE MUMBAI MUNICIPAL CORPORATION ACT.
Amendment 2. In section 152A of the Mumbai Municipal Corporation Act, in
1§2f ffg?fﬁ sub-section (1), after the first proviso, the following proviso shall be added,

0f 1888. namely :—

“ Provided further that, the rates decided by the Corporation under
this sub-section shall be deemed to have came into effect from the 1st
April 2010, being the date of commencement of the Mumbai Municipal
Corporation (Third Amendment) Act, 2006. .

CHAPTER III
AMENDMENT TO THE MAHARASHTRA MUNICIPAL CORPORATIONS ACT.

Amendment 3. Insection 267A of the Maharashtra Municipal Corporations Act, after
26%5&55%3%?)% the first proviso, the following proviso shall be added, namely :—
0f 1949.

“ Provided further that, the rates decided by the Corporation under
this sub-section shall be deemed to have came into effect from the
4th January 2008, being the date of commencement of the Bombay
Provincial Municipal Corporations, the City of Nagpur Corporation and
the Maharashtra Municipal Councils, Nagar Panchayats and Indusrial
Townships (Amendment) Act, 2007. ”.

CHAPTER IV
AMENDMENT TO THE MAHARASHTRA MUNICIPAL COUNCILS,
NAGAR PANCHAYATS AND INDUSTRIAL TowNsHIPS AcT, 1965.

Amendment 4. In section 189A of the Maharashtra Municipal Councils, Nagar

189%5?1(\3/};% Panchayats and Industrial Townships Act, 1965, in sub-section (1),—

XL of 1965. (a) for the words “ shall be liable to pay every year a penalty, which
shall be equal to twice the property tax leviable on such building ”, the

following shall be substituted, namely :—

“shall be liable to a penalty, at such rate as may be decided, from
time to time, by the Government, by an order, on such building ”;

(b) after the first proviso, the following proviso shall be added,
namely :(—

“Provided further that, the rates decided by the Government
under this sub-section, in view of the amendment carried out by clause
(a) of section 4 of the Mumbai Municipal Corporation, the Maharashtra
Municipal Corporations and the Maharashtra Municipal Councils, Nagar
Panchayats and Industrial Townships (Second Amendment) Act, 2018,
shall be deemed to have came into effect from the 4th January 2008,
being the date of commencement of the Bombay Provincial Municipal
Corporations, the City of Nagpur Corporation and the Maharashtra
Municipal Councils, Nagar Panchayats and Indusrial Townships
(Amendment) Act, 2007.”.

IIT of
1888.

Mah. XI
of 2009.

LIX of
1949.

Mah. II
of 2008.

Mah. XL
of 1965.

Mah.
LIII of
2018.
Mah. II
of 2008.
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CHAPTER V
MISCELLANEOUS
5. (1) If any difficulty arises in giving effect to the provisions of the Powerto
Mumbai Municipal Corporation Act, the Maharashtra Municipal Corporations .S '
IIT of L i difficulty.
1888. Act or, as the case may be, the Maharashtra Municipal Councils, Nagar
LIXof Panchayats and Industrial Townships Act, 1965, as amended by this Act, the
" State Government may, as occasion arises, by an order published in the Official
Mah. XL . . . . . . . .
of 1965. Gazette, give such directions not inconsistent with the provisions of the
relevant Act, as amended by this Act, as may appear to it to be necessary or
expedient for the purpose of removing the difficulty :

Provided that, no such order shall be made after the expiry of a period
of two years from the date of commencement of this Act.

(2) Every order issued under sub-section (1) shall be laid, as soon as
may be, after it is issued, before each House of the State Legislature.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY 1/C DIRECTOR
SHRI MANOHAR SHANKAR GAIKWAD, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI
ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS,
21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 EDITOR : I/C DIRECTOR SHRI MANOHAR SHANKAR GAIKWAD.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation in English of
the Mumbai Municipal Corporation, the Maharashtra Municipal Corporations and the Maharashtra Municipal
Councils, Nagar Panchayats and Industrial Townships (third Amendment) Act, 2018 (Mah. Act No. LXV
of 2018), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

RAJENDRA G. BHAGWAT,
Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. LXV OF 2018.

(First published, after having received the assent of the Governor in the
“Maharashtra Government Gazette”, on the 14th December 2018).

An Act further to amend the Mumbai Municipal Corporation Act, the Maharashtra
Municipal Corporations Act and the Maharashtra Municipal Councils, Nagar
Panchayats and Industrial Townships Act, 1965.

WHEREAS both Houses of the State Legislature were not in session ;

AND WHEREAS the Governor of Maharashtra was satisfied that circumstances

nof existed which rendered it necessary for him to take immediate action further to
1888. amend the Mumbai Municipal Corporation Act, the Maharashtra Municipal
Iigi,gf Corporations Act and the Maharashtra Municipal Councils, Nagar Panchayats and
Mah. XL Industrial Townships Act, 1965, for the purposes hereinafter appearing ; and,
of 1965. therefore, promulgated the Mumbai Municipal Corporation, the Maharashtra Municipal
Mah. Corporations and the Maharashtra Municipal Councils, Nagar Panchayats and

Ord. XX Industrial Townships (Amendment) Ordinance, 2018, on the 27th September 2018 ;
of 2018.
Q)

AT 3AS-/E—
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AND WHEREAS it is expedient to replace the said Ordinance by an Act of the

State Legislature ; it is hereby enacted in the Sixty-ninth Year of the Republic of
India as follows :—

CHAPTER |
PRELIMINARY.

1. (1) This Act may be called the Mumbai Municipal Corporation, the

commence- Maharashtra Municipal Corporations and the Maharashtra Municipal Councils, Nagar
ment. panchayats and Industrial Townships (Third Amendment) Act, 2018.

Amendment of

(2) It shall be deemed to have come into force on the 27th September 2018.

CHAPTER I
AMENDMENTS TO THE MumMBAl MuniciPAL CORPORATION ACT.

2. In section 5B of the Mumbai Municipal Corporation Act (hereinafter in this

section 5B of Chapter referred to as “Mumbai Corporation Act”),—

Il of 1888.

Amendment of
section 37 of
111 of 1888.

Amendment of

(a) in the first proviso, in clause (ii), for the words “six months” the words
“twelve months” shall be substituted and shall be deemed to have been
substituted with effect from 7th April 2015 ;

(b) in the second proviso, for the words “six months” the words “twelve
months” shall be substituted and shall be deemed to have been substituted
with effect from 7th April 2015 ;

(c) after the second proviso, the following proviso shall be added,
namely :—

“Provided also that, in respect of the undertaking filed by any person
under clause (ii) of the first proviso, before the date of commencement of
the Mumbai Municipal Corporation, the Maharashtra Municipal
Corporations and the Maharashtra Municipal Councils, Nagar Panchayats
and Industrial Townships (Third Amendment) Act, 2018, the period of “six
months” specified in such undertaking shall be deemed to have been

substituted as “twelve months”.”.

3. Insection 37 of the Mumbai Corporation Act, in sub-section (2A),—

(a) in the first proviso, in clause (ii), for the words “six months” the words
“twelve months” shall be substituted and shall be deemed to have been
substituted with effect from 7th April 2015 ;

(b) in the second proviso, for the words “six months” the words “twelve
months” shall be substituted and shall be deemed to have been substituted
with effect from 7th April 2015 ;

(c) after the second proviso, the following proviso shall be added,
namely :—

“Provided also that, in respect of the undertaking filed by any person
under clause (ii) of the first proviso, before the date of commencement of
the Mumbai Municipal Corporation, the Maharashtra Municipal
Corporations and the Maharashtra Municipal Councils, Nagar Panchayats
and Industrial Townships (Third Amendment) Act, 2018, the period of “six
months” specified in such undertaking shall be deemed to have been

substituted as “twelve months”.”.

CHAPTER 1l
AMENDMENTS TO THE MAHARASHTRA MuniciPAL CORPORATIONS AcCT.

4. In section 5B of the Maharashtra Municipal Corporations Act (hereinafter

section 5B of n this Chapter referred to as “Maharashtra Corporations Act”),—

LIX of 1949.

(a) in the first proviso, in clause (ii), for the words “six months” the words
“twelve months” shall be substituted and shall be deemed to have been
substituted with effect from the 7th April 2015 ;

I of
1888.

Mah.
LXV of
2018.

Mah.
LXVof
2018.

LIX of
1949.
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(b) in the second proviso, for the words “six months” the words “twelve
months” shall be substituted and shall be deemed to have been substituted
with effect from 7th April 2015 ;

(c) after the second proviso, the following proviso shall be added,
namely :—

“Provided also that, in respect of the undertaking filed by any person
under clause (ii) of the first proviso, before the date of commencement of

Mah. the Mumbai Municipal Corporation, the Maharashtra Municipal
LXV of Corporations and the Maharashtra Municipal Councils, Nagar Panchayats
2018. and Industrial Townships (Third Amendment) Act, 2018, the period of “six

months” specified in such undertaking shall be deemed to have been
substituted as “twelve months”.”.

5. In section 19 of the Maharashtra Corporations Act, in sub-section (1B),—

(a) in the first proviso, in clause (ii), for the words “six months” the words
“twelve months” shall be substituted and shall be deemed to have been
substituted with effect from 7th April 2015 ;

(b) in the second proviso, for the words “six months” the words “twelve
months” shall be substituted and shall be deemed to have been substituted
with effect from 7th April 2015 ;

(c) after the second proviso, the following proviso shall be added,
namely :—

“Provided also that, in respect of the undertaking filed by any person
under clause (ii) of the first proviso, before the date of commencement of

Mah. the Mumbai Municipal Corporation, the Maharashtra Municipal
LXV of Corporations and the Maharashtra Municipal Councils, Nagar Panchayats
2018. and Industrial Townships (Third Amendment) Act, 2018, the period of “six

months” specified in such undertaking shall be deemed to have been
substituted as “twelve months”.”.

CHAPTER IV

AMENDMENTS TO THE MAHARASHTRA MUNIcIPAL CouNciLs, NAGAR PANCHAYATS
AND INDUSTRIAL TowNsHIPS AcT, 1965.

Mah. XL 6. In section 9A of the Maharashtra Municipal Councils, Nagar Panchayats
of 1965. and Industrial Townships Act, 1965 (hereinafter in this Chapter referred to as
“Municipal Councils Act”),—

(a) in the first proviso, in clause (ii), for the words “six months” the words
“twelve months” shall be substituted and shall be deemed to have been
substituted with effect from 7th April 2015 ;

(b) in the second proviso, for the words “six months” the words “twelve
months” shall be substituted and shall be deemed to have been substituted
with effect from 7th April 2015 ;

(c) afterthe second proviso, the following proviso shall be added, namely :—

“Provided also that, in respect of the undertaking filed by any person
under clause (ii) of the first proviso, before the date of commencement of

Mah. the Mumbai Municipal Corporation, the Maharashtra Municipal
LXV of Corporations and the Maharashtra Municipal Councils, Nagar Panchayats
2018.

and Industrial Townships (Third Amendment) Act, 2018, the period of “six
months” specified in such undertaking shall be deemed to have been

substituted as “twelve months”.”.

HIT 3MS-2_E&—R

Amendment of
section 19 of
LIX of 1949.

Amendment of
section 9A of
Mah. XL of
1965.
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7. In section 51-1B of the Municipal Councils Act,—

(a) in the first proviso, in clause (ii), for the words “six months” the words
“twelve months” shall be substituted and shall be deemed to have been
substituted with effect from 7th April 2015 ;

(b) in the second proviso, for the words “six months” the words “twelve
months” shall be substituted and shall be deemed to have been substituted
with effect from 7th April 2015 ;

(c) after the second proviso, the following proviso shall be added,
namely :—

“Provided also that, in respect of the undertaking filed by any person
under clause (ii) of the first proviso, before the date of commencement of
the Mumbai Municipal Corporation, the Maharashtra Municipal
Corporations and the Maharashtra Municipal Councils, Nagar Panchayats
and Industrial Townships (Third Amendment) Act, 2018, the period of “six
months” specified in such undertaking shall be deemed to have been
substituted as “twelve months”.”.

CHAPTER V
MISCELLANEOUS

8. Nothing in this Act shall affect the elections conducted by the State Election
Commission for conducting the elections or any programme declared by it therefor,
prior to the date of commencement of the Mumbai Municipal Corporation, the
Maharashtra Municipal Corporations and the Maharashtra Municipal Councils, Nagar
Panchayats and Industrial Townships (Third Amendment) Act, 2018, for filling up
the resultant vacancy in view of the provisions of section 5B or sub-section (2A) of
section 37 of the Mumbai Municipal Corporation Act, section 5B or
sub-section (1B) of section 19 of the Maharashtra Municipal Corporations Act,
section 9A or section 51-1B of the Maharashtra Municipal Councils, Nagar
Panchayats and Industrial Townships Act,1965, as it stood prior to such date of
commencement.

9. Any person, who has obtained the Caste Certificate and validity certificate
but has not filed such certificate prior to the date of commencement of this Act, shall
not be deemed to be disqualified under the provisions of the relevant Municipal law,
if he submits such certificate within a period of fifteen days from the date of
commencement of this Act :

Provided that, the provisions of this section shall not apply where the State
Election Commission has already prior to the date of commencement of this Act
held elections to fill the vacancy of such person or declared the programme for
holding of such election.

10. (1) If any difficulty arises in giving effect to the provisions of the Mumbai
Municipal Corporation Act, the Maharashtra Municipal Corporations Act or, as the
case may be, the Maharashtra Municipal Councils, Nagar Panchayats and Industrial
Townships Act, 1965, as amended by this Act, the State Government may, as the
occasion arises, by an Order published in the Official Gazette, give such directions
not inconsistent with the provisions of the said Acts as amended by this Act, as
may appear to it to be necessary or expedient for the purpose of removing the
difficulty :

Provided that, no such order shall be made after the expiry of a period of two
years from the date of commencement of this Act.

(2) Every order made under sub-section (1) shall be laid, as soon as may be,
after it is made, before each House of the State Legislature.

Mah.
LXV of
2018.

Mah.
LXV of
2018.

Il of
1888.
LIX of
1949.
Mah. XL
of 1965.

Il of
1888.
LIX of
1949.
Mah. XL
of 1965.
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Mah. 11. (1) The Mumbai Municial Corporation, the Maharashtra Municipal Repeal of
Ord. XX Corporations and the Maharashtra Municipal Councils, Nagar Panchayats and 'V;azhdgd-ﬁx
0f 2018. |ndustrial Townships (Third Amendment) Ordinance, 2018, is hereby repealed. gaving. an

(2) Notwithstanding such repeal, anything done or any action taken (including

llof any notification or order issued) under the corresponding provisions of the Mumbai
1888. Municipal Corporation Act, the Maharashtra Municipal Corporations Act and the
Iilgﬁgf Maharashtra Municipal Councils, Nagar Panchayats and Industrial Townships Act,
Mah. xL. 1965, as amended by the said Ordinance, shall be deemed to have been done,
of 1965. taken or issued, as the case may be, under the corresponding provisions of the

said Acts, as amended by this Act.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY 1/C DIRECTOR SHRI MANOHAR SHANKAR GAIKWAD,
PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF
GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 EDITOR : I/C DIRECTOR
SHRIMANOHAR SHANKAR GAIKWAD.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation in English
of the Maharashtra Municipal Corporations and the Maharashtra Municipal Councils, Nagar Panchayats
and Industrial Townships (Amendment) Act, 2018 (Mah. Act No. LXXV of 2018) is hereby published under
the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

RAJENDRA G. BHAGWAT,

Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT NO. LXXV OF 2018.

(First published, after having received the assent of the Governor in the “Maharashtra
Government Gazette”, on the 17th December 2018.)

An Act further to amend the Maharashtra Municipal Corporations Act and the
Maharashtra Municipal Councils, Nagar Panchayats and Industrial Townships
Act,1965.

LIX of WHEREAS it is expedient further to amend the Maharashtra Municipal

%}949- Corporations Act and the Maharashtra Municipal Councils, Nagar Panchayats and
';Afaléé(sL Industrial Townships Act, 1965, for the purposes hereinafter appearing; it is

hereby enacted in the Sixty-ninth Year of the Republic of India as follows :—
CHAPTER |
PRELIMINARY.

1. This Act may be called the Maharashtra Municipal Corporations and the Shorttitle.
Maharashtra Municipal Councils, Nagar Panchayats and Industrial Townships
(Amendment) Act, 2018.

®
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CHAPTER I
AMENDMENTS TO THE MAHARASHTRA MuniciPAL CORPORATIONS ACT.
Amendment of 2. In section 79 of the Maharashtra Municipal Corporations Act, in LIX of
section clause (g),_ 1949.
79 of LIX
1949. (a) before the existing proviso, the following proviso shall be inserted,
namely - —

“Provided that, where the Municipal Corporation has granted
approval to the implementation of the Pradhan Mantri Awas Yojana of
the Central Government on the land belonging to it, the Commissioner
shall grant lease of such land to the eligible individual beneficiary in the
manner, as may be notified by the State Government: 7,

(b) in the existing proviso, for the words “Provided that,” the words
“ Provided further that,” shall be substituted.

CHAPTER 1l

AMENDMENT TO THE MAHARASHTRA MuniciPAL CounciLs, NAGAR PANCHAYATS AND
INDUSTRIAL TOowNsHIPS AcT, 1965.

Amendment of 3. In section 92 of the Maharashtra Municipal Councils, Nagar Panchayats Mah.
section 92 of and Industrial Townships Act, 1965, in sub-section (1), the following proviso shall XL of
Mah. XL 1965. he inserted, namely :— 1965.

“ Provided that, where the Council has granted approval to the
implementation of the Pradhan Mantri Awas Yojana of the Central Government,
on the land belonging to it, the Chief Officer shall grant lease of such land
to the eligible individual beneficiary in the manner, as may be notified by the
State Government.”.

CHAPTER IV
MiSCELLANEOUS

Power to 4. (1) If any difficulty arises in giving effect to the provisions of the
remove Maharashtra Municipal Corporations Act or, as the case may be, the Maharashtra LIX of
difficulty. Municipal Councils, Nagar Panchayats and Industrial Townships Act, 1965, as 1949.
amended by this Act, the State Government may, as the occasion arises, by an )'\é'fr:)f
Order published in the Official Gazette, give such directions not inconsistent with ;g
the provisions of the said Acts as amended by this Act, as may appear to it to

be necessary or expedient for the purpose of removing the difficulty :

Provided that, no such order shall be made after expiry of a period of two
years from the date of commencement of this Act.

(2) Every order made under sub-section (1) shall be laid, as soon as may
be, after it is made, before each House of the State Legislature.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY I/C DIRECTOR SHRI MANOHAR SHANKAR
GAIKWAD, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT
DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004.
EDITOR : I/C DIRECTOR SHRI MANOHAR SHANKAR GAIKWAD.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Municipal Councils, Nagar Panchayats and Industrial Townships
(Second Amendment) Act, 2020 (Mah. Act No. XII of 2020), is hereby published under the authority
of the Governor.

By order and in the name of the Governor of Maharashtra,

RAJENDRA G. BHAGWAT,

Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XII OF 2020.

(First published, after having received the assent of the Governor in the
“Maharashtra Government Gazette”, on the 14th March 2020).

An Act further to amend the Maharashtra Municipal Councils,
Nagar Panchayats and Industrial Townships Act, 1965.

WHEREAS both Houses of the State Legislature are not in session ;

AND WHEREAS the Governor of Maharashtra was satisfied that

circumstances existed which rendered it necessary for him to take immediate

Mah.XL action further to amend the Maharashtra Municipal Councils, Nagar

of 1965. Panchayats and Industrial Townships Act, 1965, for the purposes hereinafter

Mah. appearing ; and, therefore, promulgated the Maharashtra Municipal Councils,

Ord.IV Nagar Panchayats and Industrial Townships (Second Amendment)
of 1965. Ordinance, 2020, on the 4th February 2020 ;

AND WHEREAS, it is expedient to replace the said Ordinance with
minor modifications by an Act of the State Legislature; it is hereby enacted
in the Seventy-first Year of the Republic of India as follows :—

1. (I) This Act may be called the Maharashtra Municipal Councils, Short title
Nagar Panchayats and Industrial Townships (Second Amendment) Act, 2020. and

commencement.

()
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(2) It shall be deemed to have come into force on the 4th February 2020.
2. In section 2 of the Maharashtra Municipal Councils, Nagar

of section 2 of Pgpnchayats and Industrial Townships Act, 1965 (hereinafter referred to as

Mah. XL of «

1965.

Insertion of
section 51A-1B
in Mah. XL of
1965.

Non-
application of
section 51A-
1A for election
of President of
Council.

Amendment
of section 51A
of Mah. XL of
1965.

Amendment
of section 52
of Mah. XL of

1965.

Substitution
of section 55
of Mah. XL of

1965.

Removal of
President by
Councillors.

the principal Act”), in clause (7), in sub-clause (i7), after the words “to get
elected as” the words, figures and letters “a President of the Council in
accordance with section 51A-1B under section 51 or” shall be inserted.

3. After section 51A-1A of the principal Act, the following section shall

be inserted, namely :(—

“51A-1B. After the date of commencement of the Maharashtra
Municipal Councils, Nagar Panchayats and Industrial Townships
(Second Amendment) Act, 2020, in respect of general elections and by-
elections to the Council, the provisions of section 51A-1A shall cease to
apply and every Council shall have a President who shall be elected
under section 51 and the provisions of the said section 51 shall apply
therefor.”.

4. In section 51A of the principal Act, after sub-section (6A), the

following sub-section shall be inserted, namely :—

“(6B) After the date of commencement of the Maharashtra Municipal
Councils, Nagar Panchayats and Industrial Townships (Second
Amendment) Act, 2020, in respect of the general elections and by-
elections to the Councils, the provisions of sub-section (6A) shall cease
to apply and every Council shall have a Vice-President who shall be
elected under section 51A and the provisions of the said section 51A
shall apply therefor.”.

5. In section 52 of the principal Act, after sub-section (3), the following

sub-section shall be inserted, namely :(—

“(4) After the date of commencement of the Maharashtra Municipal
Councils, Nagar Panchayats and Industrial Townships (Second
Amendment) Act, 2020, the term of office of the President elected in
accordance with section 51A-1B under section 51 shall be such as provided
in sub-section (1) of this section.”.

6. For section 55 of the principal Act, the following section shall be

substituted, namely :(—

“55. (1) The requisition for removal of the President elected under
section 51 shall be signed by not less than one-half of the total number of
Councillors and shall contain the charges of misconduct against such
President and shall be sent to the Collector:

Provided that, no such requisition shall be sent within a period of
one year from the date of election of such President.

(2) Upon receipt of the requisition under sub-section (1), the
Collector shall conduct the enquiry of such charges and complete such
enquiry within a period of one month from the date of receipt of the
requisition:

Provided that, in no case such period of enquiry shall be extended
beyond three months and for such extended period, prior assent of the
State Government shall be obtained by the Collector, if the enquiry
proceeding is delayed due to unavoidable reasons.

Mah. XL
of 1965.

Mah. XTI
of 2020.

Mah. XII
of 2020.

Mah. XII
of 2020.
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(3) The Collector shall submit the findings of such enquiry to the
Government for taking appropriate action under section 55A.”.

7. In section 58 of the principal Act, in sub-section (1A), for the words,
figures and letters “the President directly elected under section 51A-1A shall
have power to give the financial sanction to such proposal of development
works as may be prescribed by the State Government, from time to time” the
words, figures and letters “ the President elected in accordance with section
51 or, as the case may be, the President directly elected under section 51 A-1 A,
shall have power to give the financial sanction to such proposal of
development works as may be specified by the State Government, by order,
from time to time,” shall be substituted.

8. In section 93 of the principal Act, in sub-section (2), in clause (c), for
the proviso, the following proviso shall be substituted, namely :(—

“Provided that, for such a contract as the State Government may,
by order, specify, from time to time, a committee of the President (elected
in accordance with section 51, or as the case may be, directly elected
under section 51A-1A) and the Chief Officer shall approve such contract,
within a period of fifteen days from its receipt.”.

9. After section 341B-1A of the principal Act, the following section shall
be inserted, namely :(—

“341B-1B. After the date of commencement of the Maharashtra
Municipal Councils, Nagar Panchayats and Industrial Townships
(Second Amendment) Act, 2020, in respect of the general elections
and by-elections to the Nagar Panchayats, the provisions of section
341B-1A shall cease to apply and every Nagar Panchayat shall have a
President who shall be elected under section 341B-1 and the provisions
of the said section 341B-1 shall apply therefor.”.

10. In section 341B-2 of the principal Act, after sub-section (6A), the
following sub-sections shall be inserted, namely:-

“(6B) After the date of commencement of the Maharashtra Municipal
Councils, Nagar Panchayats and Industrial Townships (Second
Amendment) Act, 2020, in respect of the general elections and by-
elections to the Nagar Panchayats, the provisions of sub-section (6A)
shall cease to apply and every Nagar Panchayat shall have a Vice-
President who shall be elected under section 341B-2 and the provisions
of the said section 341B-2 shall apply therefor.

(6C) After the date of commencement of the Maharashtra Municipal
Councils, Nagar Panchayats and Industrial Townships (Second
Amendment) Act, 2020, the term of office of Vice-President elected in
accordance with sub-section (6B) of section 341B-2 shall be such as
provided in sub-section (6) of section 341B-2.”.

Amendment
of section 58
of Mah. XL of
1965.

Amendment
of section 93
of Mah. XL of
1965.
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of 1965.
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341B-2 of
Mah. XL of
1965.
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Amendment 11. In section 341B-4 of the principal Act, after sub-section (3), the
of section f]]owing sub-section shall be added, namely :—
341B-4 of
Mah. XL of “(4) After the date of commencement of the Maharashtra Municipal
1965.

Councils, Nagar Panchayats and Industrial Townships (Second
Amendment) Act, 2020, the term of office of the President elected in
accordance with section 341B-1B under section 341B-1 shall be such as
provided in sub-section (1) of this section.”.

Substitution 12. For section 341B-5 of the principal Act, the following section shall
of section he substituted, namely :—
341B-5 of
Mah. XL of
1965.
Removal of “341B-5. (1) The requisition for removal of the President elected under

President of gection 341B-1 shall be signed by not less than one-half of the total number of

Nagar guncillors and shall contain the charges of misconduct against such President

P
agzﬁﬁﬁﬁfg’ and shall be sent to the Collector :

Provided that, no such requisition shall be sent within a period of one
year from the date of election of such President.

(2) Upon receipt of the requisition under sub-section (1), the Collector
shall conduct the enquiry of such charges and complete such enquiry within
a period of one month from the date of receipt of the requisition:

Provided that, in no case such period of enquiry shall be extended beyond
three months and for such extended period, prior assent of the State
Government shall be obtained by the Collector, if the enquiry proceeding is
delayed due to unavoidable reasons.

(3) The Collector shall submit the findings of the enquiry to the
Government for taking appropriate action under section 55A as applicable
therefor.”.

Power to 13. (1) If any difficulty arises in giving effect to the provisions of the

remove principal Act, as amended by this Act, the State Government may, as the

difficulty. (ccasion arises, by order published in the Official Gazette, do anything not

inconsistent with the objects and purposes of the principal Act, which appears

to it to be necessary or expedient for the purposes of removing the
difficulty :

Provided that, no such order shall be made after the expiry of a period
of two years from the date of commencement of this Act.

(2) Every order made under sub-section (1) shall be laid, as soon as may
be, after it is made, before each House of State Legislature.

Repeal of 14. (I) The Maharashtra Municipal Councils, Nagar Panchayats and
Mah. Ord. IV Industrial Townships (Second Amendment) Ordinance, 2020, is hereby

of 2020 and repealed.
saving.

(2) Notwithstanding such repeal, anyting done or any action taken
(including any notification or order issued) under the principal Act, as
amended by the said Ordinance, shall be deemed to have been done, taken or
issued, as the case may be, under the corresponding provisions of the principal
Act, as amended by this Act.

Mah. XTI
of 2020.

Mah.
Ord. IV
of 2020.
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